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LOK SABHA DEBATES

LOK SABHA

Monday, April 6, 1970 [Chaitra
16, 1892 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mr. Depury SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Outstanding Amount of Income Tax
against Cinema owners of Delhi

*8r1. SHRI JUGAL MONDAL
‘Will the Minister of FINANCE be pleased
to state:

(a) the names of the cinema owners
of Delhi against whom arrears of Income-
tax arc due at present and the steps being
taken by Government 1o realise the
arrears;

(b) the time by which the amount of
arrears is likely to be recovered in full;
and

(¢} whether it is a fact that Cinema
Houses of Dulhi hzve been evading
Income-tax arrears during the last three
years and if so, their names and the
action taken against cach of them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE, (SHRI
(P. C. SETHI): (a) to (c). The requi-
site information is given in the Statement

laid on the Table of the House. [Placed
in Library. Sec. No. LT-3099/70]
SHRI JUGAL MONDAL : I want

to know from the hon. Minister whether
it is a fact that sometime back the Gov-
ernment took over the assets and mana-
gement of Golcha cinema in order to rea-
lise the tax due and if so why are they
not adopting the same policy in the case
of other cincmas whose dues by way of
entertainment tax and income-tax are to
the tune of Rs. 5 lakhs and secondly, pro-
bably the Minister is aware that almost
all the cinema house owners are taking
extra money or black money to the tune
of Rs. 10,000 to 15,000 on every new film
cither from the distributors or produ-
cers and I want to know from the hon.
Minister whether he is thinking of any
means by which he could compel the
cinema owners to show these amounts

in their annual return. This is a huge
amount and this practice is prevalent
throughout India.

SHRI P. C. SETHI : As far as Gol-
chas are concerned, Government have
not taken over their assets. As a matter
of fact, they have gone into liquidation
in 1968 and our application for recovery
of this tax is pending with the official
liquidator.  (An Hon. Member Tax
amount due?} Rs. 9.40 lakhs. As far as
other exhibitors are concerned, the list
of cinemas in Delhi is quite long and there
are two or three here—Filmistan Exhibi-
tors, New Delhi Theatres, Tyagi Anand
Company Ltd., Entertainmeat tax is a
State subject and those figures are mnot
with us. We are comcerned only with
income-tax and in the first case the
amount outstandihg is Rs 6270 and
the first appeal had been decided recently
and by May, 1970 thisamount is likely
to be realised. The arrcars in the case
of Tyagi Anand Ltd. are also likely to
be recovered by the end of July, 1970;
instalments had been fixed.

SHRI JUGAL MONDAL : What
about the practice of accepting Rs. 10,000
to 15,000 On EVery new ﬁlm?|

SHRI P. C. SETHI : If it is
black money naturally it is a matter of
enquiry.

SHRI N. K. P. SALVE : The hon.
Minister said that in respect of Golchas
a sum of Rs. g.40 lakhs is to be realised.
Since the company is under liquidation,
the Ministry or the department has made
the necessary application to the court.
May I know to which assessment years
does the demand relate? How did it
happen that for such a long time the
amount was not recovered? In other
words, why was not the amount recovered
in time, so that this necessity of going
to the court for recovery was necessitated ?
Thirdly, are there or are there not ade-
quate and sufficient powers for recovery
before all this hanky-panky is done by
¢he defaulting assessees ?

SHRI P. C. SETHI : As far as the
demand is concerned, one is in respect
of 1g960-61. It is Rs. 1.12 lakhs. This
assessment was completed on 21-4-66,
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SHRI N. K. P. SALVE: It is impos-
sible. It cannot be completed in 1966.
The bar of limitation is there after four
years.

SHRI P. C. SETHIL: I am giving the
facts. As far as Rs. B.27 lakhs is concer-
ned, this is for the year 1962-63 and the
assessment has been completed on 29-3-
67. In 1968, they went into liquidation.
Therefore, a claim under section 178(2)
has been made.

SHRI N. K. P. SALVE: What steps
were taken to recover it in time, so that
this necessity of going to court could
have been averted?

I want to know whether or not there
is sufficient power and authority in the
law.

SHRI P. C. SETHI : I do not have
the details as to what was done, because
they have got their head office at Jaipur
and we have to get it from there.

SHRI BAL RAJ MADHOK : It is
well-known that Delhi cinema-owners are
making fabulous profits every year. If
there is a small defaulter, this Govern-
ment will try to fleece out his blood.
But in the case of big defaulters, not only
they do not charge their income-tax in
time but give them the concession of
payment in instalments. The minister
has given only three distributors’ names.
Will he please give the list of all cinema-
owners, how much income-tax they have
paid during the last five years and how
many have defaulted and what steps he
has taken to recover it?

SHRI P. C. SETHI: The question
was about the names of cinema-owners of
Delhi. These are the cinema-owners of
Delhi whose names [ have given in the
Statement. Golcha was not mentioned
because their head office is at Jaipur
I have given the figures outstanding ag-
ainst them. There is one Plaza cinema
and Minerva cinema. The owners are
Messrs Eagle Theatres Ltd. In their case,
an addition of Rs. 13 lakhs has been made
recently. This assessment has been com-
pleted recently and this demand will
fall due after 35 days after the comple-
tion of the assessment.

As far as other cinemas are concerned,
there are 37 in Delhi. Except the three
I have mentioned in the statement and
the two others I have just stated, there is
nc tax payment outstanding against
he others.
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SHRI BAL RAJ MADHOK : You
have given them the concession of pay-
ment in instalments. Will you give the
same concession to other small defaulters
also? Is there any policy in this regard
or is it done according to whims and
fancies of somebody?

SHR1 P. C. SETHI: Government
does not grant any instalment conces-
sion. It depends on the merits of the case
and the income-tax authorities have got
the discretion in this matter.

SHRI SHRI CHAND GOYAL :
With regard to Filmistan, you have sta-
ted that since the first appeal has been
decided recently, the recoveries could
not be effected earlier. May I know whe-
ther a stav order had been obtained which
prevented you from making recoveries?
With regard to Messrs New Delhi Thea-
tres, you have stated that these demands
have become recently due. The demands
relate to the years from 1965-66 to 1968-69
May I know what were the hurdles in
finalising the assessments  with regard
to these four or five years, which has
resulted in the payments becoming due
just recently?

SHRI P. C. SETHI : It depands
upon when the assessment is completed.
As far as the first case is concerned. they
went in appeal and as mentioued in the
answer, the appeal has been recently de-
cided and this amount of Rs. 6,270 is
likely to be recovered by May, 7o.

SHRI SHRI CHAND GOYAL : But
the filing of the appeal does not prevent
vou from recovering unless a stay worder
is obtained by the party. That is the le-
gal position.

SHRI P. C. SEHTI: I do not have
the details about that. With regard to
New Delhi Theatres Limited, these de-
mands have fallen due rccently and this
amounts is also likely to be recovered by
May, 1 1970.

SHRI S. M. KRISHNA: In view of
the enormous profits that these cinema
theatres both in Delhi and outside have
been making, would the governm:nt con-
sider the feasibility of natiomalising the
theatres in the couutry because this is one
area in which you could not suffer los-
ses.

SHRI P, C, SETHI : This is a sugges-

tion for action.
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Replacement of Excise Duty by
Sales Tax on Cloth, Tobacco
and Sagar .
. +
*812. SHRI KANWAR LAL GUPTA
SHRI ONKAR SINGH :
SHRI SURA] BHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the Fifth
Finance Commission has recommended
the replacement of additional excise duty
by sales tax on cloth, tobacco and sugar;

(b) if so. the details of the represen-
tations received by Government against
this recommendation and the action taken
thereon;

(c} whether it is also a fact that the
recommendation of the Commission, if ac-
cepted by Goverrment, would lead to
corruption and harassment to  small
tradars; and

(d) whether  Government propose to
consult the Members of Parliament hefore
taking any action on the recommenda-
tions of the Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) The Fifth Finance
Commission has recommended that it
would not be desirable to continue the
existing arrangements in regard to levy
of additioral duties of excise in licu of
sales tax on textiles, sugar and tobacco
unless general agreement is reached for its
continuance aflter further discussion with
State Governments.

(b) 1o (d). Representations received
by Government from wvarious trade orga-
nisations have irter alia  urged that re-
versal of the present schem: will lead to
evasion of tax and cause great inconveni-
ence to the trade; it would also resut in
increased cost  of cellection without com-
mensurate advantage to Goverranent.

The matter will be examined in all its
aspects by a Committee of the N.D.C.
before it is discussed with the States at
a mecting of the National Devclopment
Council. Approval of the Parliament will
be obtained to such of those decisions as
requirc Parliamentary approval for im-
plementation.

ot ®a oW TR ;. IOEAE WEEA,
7g F9E, TETE AT A 9T F G
CHTSH TIE & W ¥ W 9% S qfwd
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fawr amarr & fooft T wmaA A fawn
for # & 3w @ = WiTw w T
LT ¥ A9 § AANE B | IO FEEIT
AT ANMEE TEAHEE A ¥4 & R oag
@ & @AT 91fET | §8 TS T A
gy P g el s sgmT ag &
FEYS FCHRTL Sl Al 9T | oET-
T YYET A § AR T FRO I AT
HEA ag Wy g afed @ adwEe
OFETEE # S aTHEAY & ag waTeAeEs!
IAAT TE g 9g S T qEAq: AT
& | ginfs =@ =m ¥ B8R 8k amft
#agd A agE 2, e ot
gt ¥ R osfaffa seifew &
AT FT FTET &, AT AR F9g-
ad #1 dF IITET 2, I WE0 FF e
T@d gu & s Freat § f 3w Re
TadcE ®T 9 Ay diG 9% wee
Wmm\{am%mw
AL § 98 UAH 3% g1 9 39 & fou
wrEAfwas Ffae § ot ag #37 § K
72 Freo faar & At 97 dAw X FE &
e g w6t @R AT IR
it & #=rf #fm frm 89 ¥ o= oA
T AeErd, B 81 srfe wre
#eamd § AR ITET A A IW F an
¥ geg Fan ?

wY So Wo HA : IUAW  wERA
gt aF TIeg GORI FT ATCA® £ TR
2, T 05T FFE T TE I F AT
H ooz oz a1 A gm @ ®
Jume Fafawdz wifea 3 I @far g€
I ¥ 07 F07 9t T F 78T HAY
w U F 4 fF gt asfa ax arfm
AT AT IR | F@F aF @ H oS
TS THEN FT ATeAF § 7 58-59
§ T gl F#r W ufe faedr o
39 ¥ W ¥ F07 747 T AT
gEE | WgT A% IH AAHE AT F wA
T AFAT g AT A3 F1 a5 wAAIfT
fafm & 1 = & Tway o geiT Ay S
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g T ¢ wfA g Og & 5 o w5 afew
RHAT AUAE SqwUAT Fifgw FT e
& wen wfadi &1 T & & fFan o g3
IT F @i o sfaae swrfat #i
23 yaifaasia & g § 3= W g
F oWMAT W /[ |

ot 4T A qA ;. IT FT AT 2
fF o 7 ot @wd gRTT g9
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TTE & 7 40 D @ W =W qo-
U Bt AHR FH gL FA 7 qg AW
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st S0 do ¥t : TWF A& U
gl A% g 47 &1 qIH A% 9% qifm
A AT GT ST FEH1L L S T
g1 a1 38 & few a0& & 39 1 o
Zar & oY g® SATar § 99 & e ¥
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frmT s 1 W= @A #r TEar
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T | R T fawert 3R Tsw weETd
7 S TTAT at fee o o § faam a
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st FaTAT TR © TE WA 7 3e-
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F1 ot rgd foeet & @1 F@T g e
HTOA, HTHE, 997 1T T19 9T I aw@
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@iz F FAT AT FAAE H A K AT
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At %o do ¥R : faet F arewAT AR
¢ sfaffa @7 7@ @ frt 7w T
arfeT #1 & #ifF wrma 93 S =mar-
faat #t T3 § ag a9mT 9efd & o &
g 3T T g W & fams §
d9T F F 97T w1 @ ArHA ¥ oAy F
ﬁﬂh@ﬁﬁﬂﬁ@oﬁciﬁ‘oﬁ
it # wedi & ave fewrw fmar s o
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Ig Ava SaAvde Fifew # g ¥
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AN FAeE # fawia F s 97
amoEar g

= R WA : I HERE, U9
FIFT AT AAHT TH FI F grav & fF
T At G F9 fas@r g1 G\ sanar
a9 & T I g9 fEew w1 99w T
g at #ur dz9 maARC zw fEem & A
T fawrertt fr 39 #r d@n soar faa
g W AE AT F g9 wERd & OAY
a1 fiR I a0F 9T 99 @ 99 fF oaw
FHT YT @I & | IF &Ml § ¥ &7 d9
19 FT IR & 7 o7 a1 ©LE f AT
Gar warar & € ar fax 9@ W adw
¥Hdd @ )

=t Ko So ¥A : T FFT A T 58-59
¥ Trow aeETd #1 @ @H fAedr 4
gz @ A I & a1 FgHE
zyg"rﬁm%waﬁﬁmmaﬁ‘mﬁ
g% & W 9@ G TW A AT A7A
% g7 59 ¥ agw H UF gadr fsamed
21 aifs sgRT W A, IW R T
TEWA €1 a1 T4V | Fggra HIL AT 9%
7% gy fa= famd @ F A @@
o s |

SHRI S. R. DAMANI :  When sales-
tax on these commuodities was tonvcrged
into excise duty, there was some specific
reason, namely, encouragement to small
traders to go into these lines. That pur-
pose has been served. Becausce there is no



9 Oral Answers

sales-tax  trouble, many small traders
can start business and deal in these items
and are doing this. If this excise duty is
again converted into sales-tax, it will
affect small traders to a great extent and
will create unemployment. Therefore, be-
fore 1aking any decision Government
should consider how it is going to affect
the small traders for which we are very
much concerned.

Secondly, I want to point out that
the Centre has not been very fair to States
as far as the excise duty is concerned.
Their grievances are just and correct.
Whenever excise duty on these commodi-
ties was increased, the additional excise
duty out of which they get the share was
not increased; the increase was only of
the excise duty and not of the additional
duty. In order to remove the States’ gri-
evance, some amicable settlement should
be arrived at so that this facility conti-
nues, more items on which sales-tax is
charged can be brought under excise
duty, small traders can get self-employ-
ment and business can expand.

SHRI P. C. SETHI : As far ac the
extension of this scheme to other commodi-
ties is concerned, a committee headed
by Dr. B. C. Roy went into this question,

SHRI RANGA That was long
ago.
SHRI P. C. SETHI The other

States were also consulted and it was
with great difficulty that one item, art
silk, was brought into this scheme. There-
fore there is hardly any likelihood of
the State Government accepting the sug-
gestion: that this system should be exten-
ded to other commodities.

SHRI KANWAR LAL GUPTA :

What is vour view?

SHRI P. C. SETHI : As far as the
preseat scheme is concerned, I would
like 10 draw the attention of the house
to the fact that there was a Keskar Com-
mittee which had opined that octroi
duty was more harmful in trade and
was not commensurate with easy move-
ment of commodities and people.
Therefore, octroi duty should be levied,
by some type of municipal tax or sales
tax. and from that point of view also,
the reversion to sales tax will have to
be con-idered. But it is not a fact that
the additional excise duty has not been
raised. The additional excise duty, as
compared to 1958-50, has also been
doubled up.

CHAITRA 16,
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SHRI CHENGALRAYA NAIDU :
It is because some of the Chief Ministers
thought that the percentage they are
getting from excise duty is not enough
that they are pressing for the sales tax.
If the sales tax is imposed, the honest
merchants will suffer, and more corrup-
tion and more dishonesty will be there.
In order to avoid dishonesty and corrup-
tinon and allow the merchants to do fair
business, will the Government consider
an inciease by quarter per cent in exciss
duty and give it to the State Govern-
ments so that you avoid this trouble?
There is another thing also. Why should
you refer this matter to the National Deve-
lopment Council. There is no necessity
to refer it to them. The Government
can take a decision and do away with it.
May [ know from the Government whether
they will withdraw this matter from
the National Development Council and
straightway announce that the excise
duty stands.

SHRI P. C. SETHI As far as the
bencfits of the present scheme are con-
cerned, thev arz well-known also to
the State Governments and the Chiefl
Ministers because the present scheme
avoids many difficulties which are there
when the sales-tax is imposed. Here,
the tax is collected at source and, there-
fore, it is more easy to collect it. There
are less chances of leakage and all that.
The State Governments hav: been com-
plaining that their income from sales
tax in respect of these commodities could
have been much higher if they were
left free to levy sales tax. It is on that
score the State Governments are pressing
the Central Government to come back
to the old thing. The matter has been
decided in the National Development
Council, amongst the States and the
Central Government, and, thercfore, it
will not be desirable to arrive at a con-
clusion without consulting the National
Development Council and the respective
State Governments,

it aforarf Fo @ds ;. F ATAATT qAT
HEET FT AT AMHGT FEAT I1EAT
fr frar wfrem 7 89 19523 ¥ FT 1970
aF FE a1 AT A T AR FE AT
T T AT | OF AX 9 Fad & fF ¥=w
& AT, gEO A Fgd § R odew
& geTd, ok A AT ¢ R owETew
T o #R gEY A FwS € fE
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THTEE YL @I | A S AT AT
faard ¥ of@dw g@r @ =@ & €
quwrr @l @ #IX ST 9uEE @ar
2 5 fom =1 &% feama =6 & 1 R
wrae & wHAr § fF 3§ oF A a
3z faam a1 & R 9@ T AWH FA
I gaE g 5 oag 9 &eW & A g
< fad o9 gFET gA F €W H AW
TAAE AT AT OFAT &N oAg F q ) g
am g § & iz MeTew g e
T g7 M A & AT @A T |
AT AT qEF W@ AT TEAAHE TF ATE A
CFATIN TTH H T T wwEr W AR
WA STIEAT 7 EF @AY, A OF A
W W H w=Ag g g 1 g & AR
wewl § oY TH GETT A7 @Ee § 1 W
art # &% wfafafedi 7 sow fa=me @
@& £ | #7 qAAE el g6 9T SHIW
s/ oag = 9 fase w19 7

SHRI P. C. SETHI The Fifth
Finance Commission has gone into this.
The Comtnission has also observed that,
as far as the present scheme is concerned,
it is more convenicnt to operate. But,
at the some time, in view of the opposition
from various States Governments, they
have themselves recommended that the
present scheme mav be continued till
the approval of the State Governments is
obtained and that this matter may be
taken up in the National Development
Council. Tt is on that account that the
matter bas been takea uy on the recom-
mendatior: of the Fifth Finance Commis-
siun. As far as the other question of having
Government  godowes fo ali these pur-
poses is  concerned. it wiil be difficult
to place ali thesc ~ommoditie: in the
Governmeat godowns.

SHRI S. KANDAPPAN: The Fifth
Finance Commission in its rcport has
dealt at length about replacing the addi-
tional cxcise duty by sales tax and they
have given the number of States as 8
who demand:d or impressed upon them
their case and I think the hon. Minister
is misleading when he said that only three
States have demanded that. Anyway,
now, Sir, in another answer he has clari-
fied that in the recent National Develop-
ment Council m=cting almost all the States
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insisted on having sales tax instead of this
additiorral excise duty. In view of that,
I would like to know as to how long it
will take for the Government to agree to
the demand of the State Governments
and if they are not going to agree, what is
their alternative proposal and what pro-
gress they have so far made.

SHRI P. C. SETHI: I have not mis-
led the House. What I have stated is that
as the hon. Member, Shri Kanwar Lal
Gupta, said, previously there were two or
three States who were opposed to it. Now
I have said that in the National Develop-
ment Council

SHRI S. KANDAPPAN: I am refer-
ring to the report in which thev say that
there are 8 States who opposed it.

SHRI PILOO MODY:
read the report?

Have vyou

SHRI 5. KANDAPPAN : I think the
Finance Minister is expected to read the
report alittle more carcfully.

SHRI P. C. SETHI: At that time
there were some differences and 1wo or
three States had written to us. As far as
the Finance Commission is concerned,
some of the States were for and some
against. That is why I have clarified
the position by saying that in the Natioal
Daovelopment Council almost all the States
were unanimous on this except the re-
presentative from  Delhi.

As far as the final decision is con-
cerned, we shall try o expadite i1, But
till such time this is done, we have an
Act by which we continue the present
system till it is finally altered or changed.

SHRI S. KANDAPPAN : My qusction
was very pointed. The repeated answer
of the Minister is that they have to take
a decision in consultation with the Chiel
Minisiers and the Chief Ministers have
decided against the wishes of the Contre,
Now the question is : what do they pro-
pose to do? Are they having any talks
separately with the State Chief Ministers
and trying to meet their demand in some
way so <hat they can continue this method?

SHRI P. C. SETHI : Itis not<orrect
to say that they have decided against
our wishes or we have decided against
their wishes. We are placing the entire
background and both the viewpoints
before the Chicf Ministers of the State
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Governments. A* note has been cir-
culated to them and after the circulation
of this note and a Committee of the
National Development Council on which
the Chief Ministers are represented will
go into this. After this Committee exa-
mines this, a full meeting of the National
Development Council would consider this
question.

SHRI S. S. KOTHARI :Itis sur-
prising that an expert body like the
Finance Commission should have arrived
at a conclusion which is actually retro-
grade. This recommendation has been
condemned by almost all the people
and I think even in this House, expect
Mr. S. Kandappan, most members
feel that this reconversion of excise duty
into sales tax will be a retrograde step
and against the national interest; and
it would also lead to corruption and
harrassment  to small traders  without
any commensurate benefit. My question
is : how much was the quantum of revenue
at the time when the sales tax was con-
verted into additional excise and how
much was the revenue from the addi-
tional excise to-day? Has the Govern-
ment estimated or studied as to how much
would be the revenue from sales tax,
if the proposal of the Fifth Finance Com-

mission was accepled? What would
be the collection charges ?
SHRI P. C. SETHI : The basic

amount in view of this change which
was fixed by the Finance Commission
for the States was Rs. 32.3 crores. As
far as that amount is concerned, that
is  guaranteed to  them.  Besides
this, the addi'ional amount on account
of additional duty comes to Rs. 73 crores,

From that point of view the tax which
was going to the States in lieu of sales
tax was Rs. 32 crores to start with, Now
itis Rs. 72.3 crores. Therefore, 1 have
said that it has almost doubled up.

SOME HON. MEMBERS : It

has more than doubled.  (Inferruption,
SHRI S. S. KOTHARI : Let him
reply to my question.
SHRI P. C. SETHI Therefore,

this is the present position.  As far as the
Finance Commission is concerned, they
have also observed that the present system
is good. However, in view of the State
Governments insistence that they want the
old system to be revived, they have
themselves recommended that this matter
should be thrashed out at the National
Development Council.
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As far as the sales tax ineeme is con-
cerned, that is also governed by sections
14 and 15 of the Act, because, even if
we leave it to the State Governments,
unless they are in that category, they
cannot levy more than three per cent on
the commodity.  Therefore, Parliament
will have to give their verdict both on
the transfer and on the change of sections
14 and 15.

SHRI AMRIT NAHATA : Is the
Government aware that sales tax is a
very, very bad tax, inasmuch as it is
inelastic, meaning thercby that within
the same collection machinery, the re-
venue does not automaticallv increase
or decrease? Secondly, because it leaves
great scope for evasion; and thirdly,
because it leads to tremendous harassment
of the small traders. Is the Government
also aware that, as compared to sales
tax, excise duty is less bad, and therefore, ..
(Interruption)

MR. DEPUTY SPEAKER Order,
order.
SHRI AMRIT NAHATA Sir,

purely from the elementary canons of
taxation, any economist would advise
the abolition of sales tax and its inclusion
in the excise duty. The only objection
that can come to this proposal is from
a few advanced States which collect
huge revenues from sales tax. Cannot
the Central Government ensure those
Staies that the revenue incurred by the
abolition of the sales tax and the inclusion
of the sales 1ax in the excise duty would
be fairly distributed among all the S:iates.
It is definitely in the interest of the back-
ward States to get the sales tax abolished
and included in the excise duty. Will
the Central Government consider this
proposal and take some cxpert advice
on it?

SHRI P. C. SETHI : Itis a good
thing to sce Mr. Nahata agreeing with
Mr. Ko hari ! ([nterruption) As far as
this question is concerned. the fac: re-
mains that the sales tax is more cumber-
some and it is generally more difficalt
to collect it and it causes great incon-
venience.  Therefore the question of
tax at the source is always useful. But
the main contention here of the State
Governments is that if they are allowed
to levy the sales tax on these commodities,
possibly their incomec from the sales tax
would be much meore than what they
w .ld be getting as their share on account
o. the additional excise duties. That is
what I have said : that this matter is to



15 Oral Answers

be thrashed out at a meeting of the
National Development Council. If the
alternative which he proposed today
can come and if some way out could be
frund  for this problem, certainly we
would welcome it, but it would depend
upon the general acceptance of the for-
mula by the State Governments.

SHRI E. K. NAYANAR : Sir, all
taxes are bad. But here, some weak
States are not getting justice from the
Centre or their due share. My proposal
is whether the Government would cons-
titute a Central Sales tax Council to
discuss the formula for the abolition
of this tax, (Interruption) because thers
are two problems : excise duty and the
sales tax...

MR. DEPUTY SPEAKER :
put the question.

Please

SHRI E. K. NAYANAR : I am
putting the question. [ want to know
whether the Government will take this
into ¢ansideration—this question of consti-
tuting a Central Sales tax Council to
discuss and formulate its policy, the
tax collection technique and other financial
matters, and whether this proposed
Council will give equal representation
to all the States and the Central Govern-
ment, with a Secretariat of its own to
discuss these two problems. May I know
whether the Government will consider
this proposal?

SHRI P. C. SETHI : It is not cor-
rect to say that Central Government is
not fair in distributing these amounts.
Because, the devolution of these funds is
based on the recommendations of the
various Finance Commissions which have
gone into the matter. The present Finan-
ce Commission’s verdict has been ac-
cepted by the Government and there-

fore. . . (Interruption).

AN HON. MEMBER: That Fin-
ance Commission has not donec justice.

MR. DEPUTY SPEAKER: Let
him answer.

SHRI E. K. NAYANAR: Finance

Commission’s  recommendation is poli-
tically motivated. (Interruption).

SHRI P. C. SETHI: The only point
here is this. The devolution of the funds
take place not by the Government deci-
sions but according to the recommenda-
tions of the Finance Commission. This

APRIL 6, 1970

Oral Answers 16

is a high-powered body which goes into
the entire problem and it is not proper
to cast aspersions on the Finance Com-
mission. Keeping in view the difficulties
of the various State Governments regard-
ing the accruals on account of the recom-
mendations of the Fifth Finance Com-
mision Government has appealed to the
Planning Commission to discuss it with
States’ representatives so that further
sums will be made available to them and
that is why an amount of Rs. 275 and
Rs. 175 crores were made before the
hon'ble House during the course of the
Appropriation  Bill.

SHRI E. K. NAYANAR:  What is
the Government’s opinion about my pro-
posal? Will they accept it?

SHRI P. C. SETHI: We consider
that the present arrangement of having
the question examined by the Finance
Commission is a better arrangement and
therefore we do not propose to change it.

SHRI P. VENKATASUBBATAH: Re-
garding the reconversion of the excise
duty into sales-tax it has been opposcd
by all the Members. This has been crea-
ting lot of hardship and agitation in vari-
ous parts of the country. This reconver-
sion of excise duty may be helpful to some
States. It has been considered tu be a
kamadhea when the sales-tax was first
introduced by Mr. C. Rajagopalachari.
May I know whether this type of double
taxation will result in abuse of power
and harassment of small traders? Having
that in view and also having in view the
several representations made by small
traders that they are prepared even for
the increase of additional excise duty
rather than undergo this harassment, may
I know whether there will be an informal
meeting of the Chief Ministers which
may be called to discuss this matter \:lfl“'l
them and to see that this matter is amica-
bly settled and the present system conti-
nued?

SHRI P. C. SETHI : Hon. Members
are here with great influence and they
should also take up this question with the
respective State Governments. As I said
we shall place our viewpoint before the
Chief Ministers and we shall come to con-
clusion only after that.

SHRI DHIRESWAR KALITA: I
want to know what is the amount that
is collected from these articles since the
imposition of this additional excise duty
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on these items. From these amounts how
much money had been allotted to each
State within these years?

the
was

SHRI P. C. SETHI : As far as
basic duty on sugar for 1958-1959
concerned, the duty collected was
Rs. 46.52 crores. In the year 1969 the
duty collected was Rs. 80.06 crores.

As far as additional duty collected was
concerned it was Rs. 13.75 crores for
1968-69 and it is mow Rs. 16.75 crores.
In the case of tobacco, additional duty
collected was Rs. 7.26 crores for 1958-50
and it is now Rs. 23.09 crores. In the
case of textiles and other commodities,

the additional duty collected  was
Rs. 21.23 crores. Itis now Rs. 22.75 crores.
SHRI DHIRESWAR KALITA: My

question was about the allocation. My
question has not been answered. I wan-
ted to know the amount of duty that was
collected on these articles and how much
of money had been allotted from these
amounts to each State for all these years.

SHRI P. C. SETHI: As far as the
basic duty is concerned, the funds collec-
ted from the basic duty are given to the
States as rezcommended by the Finance
Commission. As far as the additional duty
is concerned, the additional duty gntircly
goes 1o the State  Governments after
deducting the charges of coliection.

SHRI N. K. SOMANI : While one
may argue for and against the recom-
mendations of the duly constituted body
like the Finance Commission, one does
not know why so much is stated for an
illegetimately constituted sub-Committee
of the N. D. C. on such technical and ad-
ministrative matters. Nevertheless, in view
of the difficulties cited. I would like to
know whether, when the original system
was changed from sales-tax to excise duty,
was tie N.D.C. at all consulted ?

Secondly since a sub-Committee has
now been constituted, whether the sub-
Committee of the N. D. C. was asked to
take public evidence from all interests
concerned including the Finance Ministry
before coming to a definite decision ?

SHRI P. C. SETHI : It would not
be proper to call the sub-Committce as
illegitimately constituted committee of
the N. D. G. Even when the system was
changed they were consulted. And it was
with the concurrence of the State Govern-
ments that the changeover was made in
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the year 1g950. Again when the question
was further considered, the Chief Minis-
ter was consulted and Dr. B. C. Roy
along with the other Chief Ministers
went into the question and ultimately
recommended that artsilk should be in-
cluded. Therefore, right from the very
beginning, for this changeover, we had
consulted the State Governments and
even now we want to consult them at
their conference.

Hospitality offers received by officers
ofﬁnuuhﬂnés&y&omnbmﬂ for

*813. SHRI CHANDRA SHEKHAR
SINGH :

SHRI RAM CHARAN:

Will the Minister of FINANCE be
pleased to state:

(a) the number of officers in the Mini-
try of Finance (Secretariat proper) who
received offers of hospitality for their son
from forcigners abroad during 1969;

(b} the number of them who sought
permission from Government for accepting
their hospitality offers on the basis of letters
received by them from the foreigners;

(c) the number of cases where the offi-
cers’ contacts with the foreigners were
brought to the adverse notice of Govern-
ment and also sought to be investigated
through the Intelligence Bureau and the
result thereof?

(d) the number of cases in respect of
whom the permission was granted/reflused;
and

(e) whether a copy of each of the lette”
written by the foreigners, on the basis of
which permission had been granted/re-
fused will be laid on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). During 1969, there
was one case, where an officer in the Se-
cretariat of the Ministry of Finance ap-
plied for permission to accept the invita-
tion cxtended to his son by a foreign na-
tional to spend two weeks” holiday abroad
with the latter. Afier necessary examina-
tion, permission was granted.

(c) With respect to the same matter
which is referred in reply to parts (a) &
(b) of the Question., a communication
was received in the Ministry of Financ
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and another in‘the Ministry of Home Affa-
irs, imfer alia, suggesting the need or a
closer check about the contact of this
officer with the foreign national, who
had extended the invitation. In the second
communication received in the Ministry
of Home Affairs, the need for an inves-
tigation by the Intellipence Bureau was
also suggested. But both these communi-
cations were received well after the per-
mission had been sought and granted.

(d) There is not other case in the Se-
cretariat proper of Ministry of Finance
except the one referred in reply to parts
(a) & (b) where any such permission was
sought and was granted or refused.

(e} No, Sir.

st 7 Waw fag : 71§ 9 S "
g f fadoft arer frg 1d oy o & armamx
9T 59 HfuwTd F71 G99 FTF I AFF
A5 AT wafa & af, 37 @ fea W
A FT A 9C 4T AGE @T AT gHaT 7
T AT WEIRG IH 9T FT FAT F1 A8
AT @A T FIAfT 2T w46 7

St Wo Wo @& : Fanww wEEm,
Ay "ae 7 for@ 9a w1 faw frar
g a3z =ffm fass & s arfes
F 9 9@ ¥ | 3W LT § oy faared
F oA T w9 A 9 9T @A wAfE
HEH TS gET € 1 (=magm)

iy ez mAt ;9 =¥ amaT @
IA ATTEAT & g% &1 AT o« #
safa 4w, @ 9 ok wfEas om
27 (smaamw)

SHRI HEM BARUA: We have co-
pies of the letiess. We can disclose the
names. A foreigner living in Bangkok
called Paul Grandi has written to Shri
Parsai, Hindi officer in the department.
A complaint against this man was made
to Shri Morarji Desai when he was De-
puty Prime Minister and Finance Minis-
tei. But nothing has been done against
this officer. He indulges in astrological ram-
page. There should be an inquiry into it.

=t @7 e fag : 98 a9 F@ aF
qem g fF oW 9wAT A WE HE R
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T® I Wfedl w1 49 & 49 fF ¥ e
SHIATA G fF 5w F T H wiw
0 @ A FEnd T A &R ?

st Wo o §BY : a7 AT AG AT &
fs =m sfusrd 7 wfeml 1 a9 & 0=
fed 2\ 49 ¥ WA geE &1 AOeA
mdT & &1 9g 9@ 3w & R oA
ST & T afuwT F ofE § o
AN FT 69T @1 § AR ag wErEieEa
fafermma s@ @ & 1 a1 fo & 7 727
g fFoog ama ot w8t & fF sl ozw
TFIT & qrdta g™ wEGr g1 fEAr S
Calico i o

1 T AT ;9 QEd & 9ge #
za wfgsrar, =t Fo dve wwari, =
sfawdt, ®1 grer ar gfagrm aamr FEar
g1 1965 # sTaIwe 1w Eg TefA-
s| F @ dfawr &1 oaafer fermw
< feur ar | ag § sv a1 fafrs=r amw
femam # sfusrdr a=mEr T ) 39 O
FIH 2 @9 & g7 F=Ar, fow #77 maaaz
7 qefawe & 2 1 a8 ®wriAw s fafae
H TH-ITT AATE | IH 7 TR H AT AR
A w9g 7 fafezsw award gf & 1 W
wE2rea 7 #31 £ % 37 9= F1 77 #77 &9
9T 2T @1 AT #FA1 & | § 99 99 7
g ATEA 92 FI AT ATRATE | T 7
aad, 1969 1 79 2, fo@ Fr = T+
St 7 o7 g #t faar 2w H
feorar

“Business now is also getting betler
and I know that I will make 1t

“The milk account has'nt come
through vet but I thinkif that company
will use advertising as sales builder, PAG
will get the account.”

" # Wt faew wFTIe Fr A9 fAEr
2, 17 faes-uwTa #OT &, W1 U A4
# A g, (sme) .,
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st g W IIens gRd, 3
ETEE A% ATET £\ \WE T ¥ A
TrET At #E FT R §, I a9 qL @
o |

SHRI S. KANDAPPAN : There is a
general rule that when documents of such
a nature are quoted, they have to be laid
on the Table of the House.

=Y R W : FIA AT AT FL IA
et H Fgr -

- things sure did not look too rosy-

Business taking a good turn now how-
ever ”

# 7g st ogan g 5 AT 9w |
# St arq FE &, ¥ A IW A § AT
g ar 4@ 7 ® gg st WA 9ear g
FIT ZAFTFIE (o JTEIF & A7 47 W0
¥ Sr-aned § & ar 7@t ¢ fow afa-
FT &1 A9 @7 agr q¢ foar &, 97 &
oy T & AT AT WY OF A1 Y q et
Fer 2 & A9 F o= (AE9) FTAT FT
=T FT 3T —A It {2 ¥ g 9
qTEAT E—FAT TAHT FLHIT A HAC Ao
YT 9T T@ FT A AT WG F qrara
AT FT AT H a9 1 Iome 41 & a9l
Fr wTETT T Ak aEEew 9T faene
FF & ford ¥ FHG Hruw Fadr?

# qg ¥t ST ATEAr § R R s
g ¥ femee ar g 5 e o=
THo ﬁﬁoﬁﬁ%{:ﬂﬂ'f‘ﬁﬁmaﬁ
t o fam® q@ W FE & A
TFT T &F W1y 7

* No o A : W@ IF AN F T
T ATENT FT W &, OF AT T W g8T
T & £ o7 F 9 19 F av iR ardT

IR CEE LS el S

o ®F & @ae ...
Mo mqﬂnfm:ﬁm%ma?
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st Wo wo &IV : AT fGET avfeET
o, FEaEE ) .. (mmw-
gm).,. g % ag v ¢ 5 3 4
&7 qrdre fadt &1 89 & a1 79 ¥ E—
g T A0 IAETY H Oqget a7 wrg
g W sEET ARG FAT | FEA S| AT
AT 91, TH FFX FT F0E qET Iwe
srzw fafret 1 481 famr &

gl aF ue £ fF o9 F qw w1 0w
fazor & smar g—am wmAa 5 o=
AR F A T TS FAA AgT W AW
FONE, Farar 2 5 s g Fr ge
FHT fa2w & SR F1 A gy, T S
F1 A9E § I9 KT O ATAF 21 |

st T =T 7 AT A w0 far
39 &1 o417 2faw 9v w3 difvg, s\ &
srferga arfeT 21 @@ | 99 § aifex
g & 5 97 F1 o & ' fow
I 97 Y FEa 79 a9 F1 q0fgw FE
g—afe gasramT fouamar 9=d 7

st Yo 9o A : ¥T I I F faaTH
St forad a1d @, 3 H I F7 oweE
# arq F:1E faw 2, ot 1 forwro =6
ITE T | AT HEET A 9T AT A TG
agi 9% A fF g, g =W #1 geeE
F4T |

) TH LW ¢ FT AT I 5 THo
drwe ¥ AW ¥ aFq 2, fawgiq wefar &
st w2t faar @ Wk foam & fawrms
FEMA G wWEA FE FT qHEEE T
g... (smama). .. ;g gnd qff am
g7 oifag ... (=rema) ..

SHRI HEM BARUA: There were
various allegations of corruption against
this officer. You should enquire into these
charges.

The Prime Minister, Minister, of
Finance, Minister of Atomic Energy
and Minister of Planning (SHRIMATI
INDIRA GANDHI) : My colleaguc has
said that this particular allegation
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had not been made before. Now that it
has been made we shall certainly look
into it...... - (Interruptions)

SHRI CHAITAMANI PANIGRAHI :
This is one of the mauy instances in which
foreign patronage is being used to sabotage
the mnational economy in various ways,
Is the hon. Minister aware of the fact that
among the board of directors of the In-
ternational Ore and Fertiliser Company
are the ex-Secretary of the Ministry of
Firance, ex-Chairman of the Union Public
Seivice Commission, ex-Joint Secretary
of the Home Affairs, ex-Chairman of
the National Mineral Development Cor-
poration, Bilgrami and the Managing
Director is one Mr. Rahmatulla, and
that they have close contact with the Se-
cretary, Ministry of Foreign Trade and
this is how they are trying to sabotage the
fertiliser policy of the Government of
India because of their contacts with foreign
firms in America? I should like to know
whether the Government would enquire
into this matter and place their findings
before the House.

SHRI P. C. SETHI: This particular
matter does not arise out of this question,

SHRI CHINTAMAN IPANIGRAHI :
It arises because the ex-Secretary of the
Ministry of Finance is there.

SHRI P. C. SETHI: I shall point out
to the House that the person concerned is
not in charge of any administrative work;
he is doing Hindi translation of English
versions; therefore prima facie it does not
appear to be a case where an officer. ...
(Interruptions) . . . The Prime Minister said
and I have also said that now that
certain hon. Members have raised a few
questions we shall certainly look into
that matter and make further enquiries.
........ (Interruptions.)

MR. DEPUTY -SPEAKER: The

Question Hour is over.

Wt g ww : TEA A qE wF ¥
SRR H A% a9 §, OF 999 A F
W g AR OF 9 FY A& F A0 g—F
T ¥ AR AMAT AT oqEAT 8.
(sragm) . ..
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MR. DEPUTY-SPEAKER: Order
order. Shri Viswambharan. Several Hon
Members rose— '

y ?Hﬁu I-!EMh.BARUA: The best thing
15 to dismiss this man f ini
nterrapiions n from the Ministry,

SHRI KANWAR LAL GUPTA: Sir,
I want to raise a point of order.

MR. DEPUTY SPEAKER:
hear one by one. Order, order.

SHRI K. LAKKAPPA: Let a half-
an-hour discussion be held on this.

Let me

MR. DEPUTY SPEAKER : There
are ways open to you, Mr. Lakkappa.
I am only guiding the proceedings of the
House, Tt is 12 O'clock now and that is
why I am passing on to the next i‘em,

sigaram @ gy wEEm,
0 oM 9T ATET 2 F oY v 2 A
TAMaE 12 3 aF 72 H 749 95 o0
T g af s i fae g
®ATAT FT WEA @ISR T faaT,

MR. DEPUTY-SPEAKER: I am not

looking to the clocks there. 1 am looking
to the time-picce on my table.

ot w77 W TR AT e oA A
fafrer =t sfiee a8 w711 Tife, o7
T qET @1 oarew fafrex qwem
& g7 @ ¢, T W 7 fr gAee
SFTI B0 | F Ay A Fen § frowmew
fafreet %8 f& q@ daarad #nit o 3
R T AT FOAT e £ 7.
(maams) . .

SEVRERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: If you
are not satisfied with the answers, there

arc many ways open to you and vou can
resort to them.

. SHRI K. LAKKAPPA: This is a very
important question. Many officers are in-
volved in it, and you are not allowing any
more supplementaries. (Interruption),

MR. DEPUTY-SPEAKER: MTr. Laka
kappa, you can kindly write and it may
then be considered.
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SHRI PILOO MODY: Sir, I would
like to know how many ways are open
to synchronise your watch with the rest
of the clocks in the House.

MR. DEPUTY-SPEAKER: That can
be looked into. There may be a mechani-
cal failure. I admit machines can fail,
and human beings can fail.

SHRI KANWAR LAL GUPTA: Let
them make an enquiry against the officer.
(Interruplion).

Several Hon. Members rose —

SHRIMATI INDIRA GANDHI

I thought that I had cleaily stated that
some allegations were made and they
have sent to us and they were looked into.
Now, quite different  oncs have been
mad:, and also, it has bzen poinied out
that some sentence in thai letter may have
another meaning: it may be code or some-
thing. I have stated very clearly that these
matters will be enguiced into. (Jalerrup-
tions).

SHRI K. LAKKAPPA: Many senior
officess are involved in it. No action has
been taken.

MR. DEPUTY-SPEAKER
order,

Order,

SHORT NOTICE QUESTION

Introduction of Central Industrial
Security Force in Cochin Division
of F. A. C. T.

S.N.Q. 13. SHRI P. VISWAMBHA-
RAN: Will the Minister of PETROLE-
UM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether the Fertilizers and Che-
micals, Travancore Limited has decided
to inroduce Central Industrial Security
Force in the Cochin Division of the Com-
pany;

(b) whethter notices have bzen issued
to ie employees in the Security and Fire
Depaciment in the Cochin Division in-
forming that the same Dcpartment will
be abolished; and

(¢) whether the employees have repre-
sented to the managemen! of the Ferti-
lizers and Chemicals, Travancore and
Government against the introduction of
the Central Industrial Security Force and
requesting that they should be retained in
rvice?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) and (b). FACT has proposed that the
Central Industrial Security Force Act,
1968 be applied to the Cochin Fertilizer
Project. Accordingly the security and
fire-fighting staff  have been requested
to give their option to join the Central
Industrial Security Force.

(¢) The FACT Cochin Division Employ-
ees Union have represented to the mana-
gement against the introduction of Cen-
tral Industrial Security Force. Govern-
ment of India have not reccived any re-
presentation.

SHRI P. VISWAMBHARAN: The
last sentence of his reply, if I heard him
aright, was that the Government of India
have not taken a final decision on this,

SHRI D. R. CHAVAN: I said. Gouv-
enment of India has not received any
reprecentaiion from the employees’ union.

SHRI P. VISWAMBHARAN: Og
the gth March this year, the Personnel
Manager of the Cochin division of FACT
had issued a memo to all the members of
the Security and Fire Department of that
division in which it has been said that the
Government have decided to introduce
the Central Industrial Security Force in
the FACT, Cochin division, immediately,
and the Staff belonging to this depart-
ment have been asked to give their op-
tion on or before 12th March. The memo
was issued on gth March and they were
given time for giving the option till 12th
March. That means, they were asked to
give their option within three days whe-
ther they are prepared to opt for the Cen-
tral Industrial Security Foree or to be
retrenched. In this connection, I am a* a
loss to understand why such an urgert si-
tuation has ariser: in that factory. Seciion
14 of the Central Industrial Security Force
Act says that any section of this force
could be sent on deputation to a public
undeitaking on the request of the mana-
ging director of that public undertaking,
showing the necessity thereof, Sub-clause
(2) of the same section says that this force
may be withdrawn when that situation
ceases to exist. To my knowledge, there is
no serious situation there in Cochin. Now,
I would like to ask certain questions.
I want to know whether the management
of FACT has requested the Iuspector
General of this Central Industrial Security
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Force to send that force to the Cochin divi-
sion and if so, whether the management
has specified the necessity for that, what
are the reasons for making this request
and whether the management of FACT
has informed the Central Government or
the Inspector General of this force that
without this force being sent there, law
and order could not be maintained in that
factory, and the property of that factory
could not be protected. I also want to
know whether there is any complaint
from the management of FACT that the
State  Government have failed to give
them cooperation and protection in this
matter.

SHRI D. R. CHAVAN: About the
first question whether a request was made
to the Inspector-General of the Central
Industrial Security Force, I have already
stated that the request has been made
by the Managing Director of FACT for
the introduction of the Central Industrial
Security Force into the Cochin division
i.e. the second division of FACT. Regard-
ing the question whether a particular si-
tuation has arisen there for irtroducing
this force into the Cochin division, it all
depends upon the view taken by the ma-
naging director, because under section
14 of the Act, the managing dircctor com-
es very much into the picture. Section
14 says:

“Subject to any general directions which
may be issued by the Central Government,
it shall be lawful for the Inspector-General,
on a request received in this behalf from
the Managing Director concerned of an
industrial undertaking in the public sector,
showing the necessity thereof, to depute
such number of supervisory officers and
members of the Force as the Inspector-
General may consider necessary for the
protection and sccurity of that industrial
undertaking and anv installations attached
thereto and the officers and membeis of
the Force so deputed shall be at the charge
of the Managing Director.”’. Therefore,
it is the Managing Director who wiote
to the Inspector-General of the force that
for the purpose of maintaining peace and
security in the industrial undertaking the
presence of the force is necessary. This
view has been taken by the Managing
Director. After all, it is not the Govern-
ment but the Managing Director who is
on the spot who has to take a view of the
sitpation under section 14 of the Industrial
Security Force Act. In view of the fact
that the Managing Director has put in
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a request to the Inspector-General of the
Industrial Security Force, he has come to
the conclusion that it is necessary to do so
fqr the purpose of protection and security
of the plant. That is why I answered that
Government does not come into the pic-
ture. As I have answered in the latter
part of the reply, government has not
been consulted in the matter nor any re-
presentation received by the government.

SHRI DHIRESWAR KALITA: Sir,
on a point of order. The Minister has
stated just now that the government do
not come into the picture in regard to

this question. Then why is he replying
to it?
MR. DEPUTY-SPEAKER: The

Minister gave that reply in a different
context.

SHRI P. VISWAMBHARAN : He
has not answered one question. Was there
a complaint from FACT that the State Gov-
ernment and the State Police have failed
to g;n-e them co-operation and protec-
tion !

SHRI D. R. CHAVAN : No such
complaint has been received from the
State Government,

SHRI P. VISWAMBHARAN: It is
stated that the employees  belonging
to this particular department are given
the option to join the security force. But if
they give their option in favour of Jjoining
the force then they have to undergo scree-
ning by the officers of the central indus-
trial security force. I would like 1o know
whether all the members of the sccurity
department would be absorbed in the in-
dustrial security force. [n case some are
rejected in screening, would they be given
alternative employment in that factory?
Secondly, these workers who are cnjoying
certain rights and facilities as the workers
of FACT are one fine morning transferred
to a para military force. Will they be de-
prived of the rights and privileges which
they are now enjoying on account of this
change?

SHRI D. R. CHAVAN : Coming
to the first question, once these workers
exercise their option to join the indus-
trial security force, if they are selected
they will be integrated with the force.
Those who are not found fit, medically
or otherwise, will be provided alterna tiv
employment. There is an obligation on th®
part of the management to provide al®
ternative employment to such persons
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Secondly, if they opt to join the indus-
trial security force, their existing terms
and conditions of service would be fully
protected.

SHRI P. VISWAMBHARAN: I was
referring to the rights and privileges of
workmen.

SHRI D. R. CHAVAN: All rights,
emoluments, salaries, wages—will be pro-
tected.

SHRI A. SREEDHARAN: I am ama-
zed at the ignorance of this Ministry about
the affairs of Fertilisers and Chemicals,
Travancore Limited. The workers of that
factory have decided to go on strike from
the 15th April, 1970. In a letter sent to
me by the workers’ representative, it
is said that the whole trouble is due to the
deliberate indifferent attitude of the ma-
nagement. Time and again I have poin-
ted out that as along as this management
remains there, particularly the Managing
Director, Shri M. K. K. Nair, the affairs
of the factory are going to go to dogs.
The Committee on Public Undertakings
has condemned it. There is a GBI inquiry
against him and efforts are being made to
suppress  that inquiry through political
sources, particularly, through the pres-
sure exeried by the Law  Minister, Shri
P Govinda Menon, who is sitting oppo-
site me.

AN HON. MEMBER: This is a very
serious charge.

SHRI A. SREEDHARAN: The whole
trouble in this undertaking has come to
the force because the management has
failed to explain the implications of the
change in the policy of the management
tv the workers. In the first place, it was
not explained to the workers that they
would be provided with alternate employ-
ment in certain conditions about their
emoluments and other things. I have gota
copy of the circular issued by the Personal
Manager, Shri N. Gopalakrishnan Nair,
Nothing is stated in this about what type
of alternative employment will be given.
It is not made clear in this that those peo-
ple who do not want to opt for the Central
Industrial Security Force, in spite ofthe
fact that they refused to opt, will be provi-
ded with alternative employment. It is not
clear from this circular as to what will
happen to those people who are not found
unsuitable by the Central Industrial Secu-
rity Force. If they are found unsuitable,
it is just said that they will be provided
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with alternative employment. What will
happen to those employees who refuse to
opt for the Central Industrial Security
Force because when they were recruited
they were not given any indication that at
any time they would be called upon to
opt for the Central Industrial Security
Force? If they do not opt, will they be
retained in  their present position? If
they are not going to be retained in their
present position, will they be providcd
with alternative  employment providing
the same emoluments and also the same
conditions of service and will their senio-
rity also be recognised and enforced?
When those who are not found unsuitable
are provided with alternative employment,
will they get the same emoluments which
they were getting in the security staff of
the factory and will their seniority and
other conditions be fulfilled ?

SHRI D. R. CHAVAN : As regards
persons who opt but are not found suita-
ble and are not integrated with the In-
dustrial Security Force, they will be pro-
vided with alternative employment and
will get the same salary and wages which
they were getting previously. As regards
those who are not opting, simply because
the Industrial Security Force Act is made
applicable there or the Force is inducted
into the Industrial undertaking, it does
not mean that automatically these persons
will be retrenched. Those persons who are
not opting will be there and will be go-
verned by their existing terms and condi-
tions of service.

As regards the strike, [ believe my hon.
friend has put ina short notice question
concerning this on receipt of which I
immediately got the information; other-
wise, it would not have been possible for
me to answer this question. My information
is that the Cochin Division Employees’
Union has given a strike notice threaten-
ing to go on strike any day after 15th
April, 1970. The reason alleged is the ma-
nagement’s refusal to sign an agreement
on the memorandum of demands submit-
ted by the workers. Negotiations with the
union are continuing. A distinction has
got to be made here. The workers who
are working in the Gochin fertiliser pro-
ject and the industrial security staff,
including the fire fighting staff. the se-
curity staffl are not members of the union.
One of the issues is the absorption of all
workers engaged on the project in the per-
manent set-up. Employment  during
construction is of a temporary nature and
the project will have to disband inen as
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and when the tempo of work decreases.
Absorption of all men is, therefore, im-
possible. An understanding was reached
that those found suitable for peimanent
jobs would be preferred for absorption in
the permanent set up, but some differen-
ces appear to have arisen over this issue
and the matter is under conciliation. So
the matter is under conciliation.

This is the information I have received
from the management of the F.A.C.T.

THE MINISTER OF LAW AND S0O-
CIAL WELFARE (SHRI GOVINDA
MENON) : Sir, Shri Shreedharan, while
putting a question, introduced my name
into that and, therefore, I am interven-
ing....

SHRI A. SREEDHARAN: I introduced
your name quite rightly. You are doing
it from the very beginning.

SHRI GOVINDA MENON : I

rise here to refute that allegation.

SHRI A. SREEDHARAN: You re-
fute the allegation and you do the same
thing everyday. We know what is happen-
ing.

SHRI P. GOPALAN: I understand
that the Central Industrial Security Force
is meant to be called in case of certain
emergency. Now, in the Cochin Division
this Force is being introduced by the Gov-
ernment. I do not know whether any emer-
gency has arisen there. I would like to
ask a specific question whether it is the
policy or the intention of the Govern-
ment to replace the existing watch and
ward department in the public sector un-
dertakings by the Central Industrial Se-
curity  Force.

Secondly, I would like to know from
the hon. Minister whether, as in the case
of the deployment of the C.R.P., the
Central Government used to consult the
State Governments, in the case of the
Central Industrial Security Force also,
the Central Government would consult
the State Governments and, if so, whether
the !State Government was consulted
in this case and whether the State Govern-
ment okayed the proposal of the Central
Government, particularly, in view of the
fact that they have very much welcomed
the introduction of the C. R. P. in the

te.
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SHRI D. R. CHAVAN: We have to
make a distinction between public under-
takings  which  are departmentally
owned by the Government just like the
ordnance factories and the public sector
undertakings which are owned by the
corporations. So far as the public sector
undertakings which are owned depart-
mentally by the Government are concer-
ned, the deployment of the Central In-
dustrial Security Force is of a permanent
nature. But so far as the public sector
undertakings, like the F. A. C. T. and
others which are owned by the corpora-
tions are concerned, the deployment of
this Force is not permanent and it is
only for a temporary period of say, four
or five years. Naturally, as to whether it
is necessary to deploy a certain type of
Force, it will depend upon the view taken
by the Managing Director of the public
sector undertaking. This is what Section

14(2) of the Act says:
“If the Inspector-General is of the
opinion that circumstances necessita-

ting the deputation of the officers and
members of the Force in relation to an
industrial undertaking under sub-section
(1) have ceased to exist, or for anv other
reason, it is necessary so todo. he may,
after informing the Managing Director of
that industrial undertaking withdraw the
officers and members of the Force so
deputed ;

Provided that the Managing Director
may, on giving one month’s notice in
writing to the inspector-General require
that the officers and members of the
Force so deputed shall be withdrawn...”

This will clearly indicate that the de-
ployment of the Force is of a temporary
nature.

SHRI P. GOPALAN: Sir, the reply
of the hon. Minister is misleading. I would
like to have a clarification from him.
He has stated that the deployment of the
Force is of a temporary nature. I would
like to ask him specifically, why is it neces-
sary to abolish the present watch and
ward department in this public under-
taking. This is a very relevant question,
Why is this being abolished ?

Sir, I want that clarification. I seek
your protection,

MR. DEPUTY-SPEAKER: If he
does not answer, what can I do?
SHRI P. GOPALAN: This has not

been answered.
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MR. DEPUTY-SPEAKER: If he
does not answer, I cannot compel him.

SHRI MANUBHAI PATEL: Sir,
the Central Industrial Security Force is
not a temporary one. The Minister re-
plied that it is a temporary Force there

for four or five years. (Interruptions).
MR. DEPUTY-SPEAKER: Mr,
Gopalan, the question is put. You have

only sought a clarification. (Interruptions).

SHRI D. R. CHAVAN: I have already
answered that question. Those persons
who are likely to opt for the Industrial
Security Force will form part of the force
I have already said that.

SHRI 5. KANDAPPAN: Will the
State  Government come into the pic-
ture?

SHRI D. R. CHAVAN: The State
Government does not come into the pic-
ture.

SHRI MANUBHAI PATEL: He has
misled the House. The foree is not tem-
porary,

SHRI D. R. CHAVAN:
not understood the provisions of
Act.

You have
the

SHRI VASUDEVAN NAIR : Actu-
alily, the Minister is putting us all in a very
difficult situation. We cannot elicit any
information from the Managing Direc-
tor of this company. The Minister has to
give us information. That is why we have
asked this question to the Minister. This
very same management is in charge of
FACT and that factory is running for the
last many many years. [ hope I am cor-
rect when I say that the FACT does not
have the Industrial Security Force
to manage its affairs and in the FAGT
and the Cochin Division which is only
coming up—it has not started runniag—the
workers are being employed and that
also in the same area if you take the area
concerned. Now the Minister is called
upon to  explain as to what are the spe-
cial circumstances that have arisen for the
same management to call upon the Indus-
trial Security Foree to take charge of the
Cochin Division, Why is that management
able to run FACT for the last many many
years without the help of the Industrial
Security Force with the help of the normal
law and order machinery in the State ? Now
if the Minister js not able to give a satis-
factory answer, I will request him to get
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the necessary information from the Ma-
naging Director concerned and lay the
information on the Table of the House.

SHRI D. R. CHAVAN: As far as
satisfaction of the hon. Member is concer-
ned, whatever information I have got
I will try to satisfy him. But, in case he
is not satisfied, then I will call for further
information.

As regards the FACT to which a re-
ference has been made, the matter has
been taken up with the State Govern-
ment. Why the matter has been taken
up with the State Government it is be-
cause the State Government has got some
interest: in the FACT.

As far as the Udyogmandal unit is con-
ccrm:d’ the matter has been taken up with
the Inspector-General of Police of the
Kerala State who in turn has approached
the Government of Kerala for making
necessary arrangement for the protec-
tion of vital equipment. A view has becn
taken by the Managing director that it
is necessary for the purpose of protec-
tion of the plant and equipment that the
Industrial Security should be deployed
in Cochin Division.

SHRI VASUDEVAN NAIR: One
question arises. In the FACT the State
Government is giving the protection. Did
they ask for the same protection for the
Cochin Division there failing which they
have asked for Industrial Security Force?
That information we are entitled to ask.

SHRI D. R. CHAVAN: Under the
Act the State Government comes into
the picture where a company is owned
by the State Government, then it is the
State Government which has got to be
approached. Without consultation with
the State Government nothing can be
done. So far as Cochin Unit is concerned,
the State Government is not required
to be consulted.

SHRI G. VISWANATHAN : The
Industrial Security Force is based on mise
trust and suspicion of the State Govern-
ments that they may fail to afford pro-
tection to the Central Government pro-
perty. In case of FACT when the Gov-
ernment decided to deploy Industrial
Secuiity Force, does it mean that the
Achutha Menon  Government is not
capable of protecting the central property
in Kerala? I waat to know from the Mi=
nister whether in view of the fact that
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many State Governments have opposed
the deployment of Industrial Security
Force, the Government is going to restrict
deployment of the force without consent
of the particular S:ate  Government.

SHRI D. R. CHAVAN : This Act
has been passed by this honourable House
and the steps taken by the Managing
Director of that factory are in accordance
with the provisions of the Act. Therefore,
if any modification or any change is to be
suggested, the question shouid be put to
the Home Ministiy as it is the Home
Ministry which has to dealt with this Act.
And therefore, I will not be able to an-
swer that question.

SHRI S. M. BANERJEE : There are
two Chavans here, one is the Home
Minister and the other is the hon. Minis-
ter who is now replying; the first part of
the question should be answered by him.

SHRI K. LAKKAPPA : Regarding
the deputation of the Industrial Security
Force in Public Undertakings, these are
governed by the Industrial Security Act,
Section 14 which says:

“‘Subject to any general directions
which may be issued by the Central
Government, it shall be lawful for the
Inspector General on a request received
in this behalf from the Managing
Director concerned of an industrial
undertaking in public sector, showing
the necessity thereof, to depute such
number of supervisory officers and
members of the force asthe Inspector
General may consider necessary for the
protection and security of that indus-
trial undertaking and any installations
attached thereto and the officers and
members of the force so deputed shall
be at the chaige of the Managing Direc-
101’."

Here is a case where the Managing
Director has not assigned the reasons
therefor.

MR. DEPUTY-SPEAKER : Please

come to the question.

SHRI K. LAKKAPPA: Mr. Sreedharan
has put it correctly and he has stated
that the situation is serious there. The
Managing Director is a menace, and he is
playing big politics and also engaged in
‘toppling. cracking and breaking Minist-
ries in several States. I do not know what
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pecuniary interest this Government and
this Ministry has got in not changing that
management in spite of the several alle-
gations that have been made against the
management.

MR. DEPUTY-SPEAKER :
come to the question.

Please

SHRI K. LAKKAPPA : When there
is a CBI inquiry and it has been proved
that there is a serious allegation against
the Managing Director and it has been
found that he cannot deliver the goods
there, why this Ministry and this Govern-
ment cannot remove the Managing Direc-
tor? Can I take it that this Government
and this Ministty have got seme pecuni-
ary interest in collusion with the Managing
Director, to keep him there? I would like
to know this categorically from the hon.
Minister.

SHRI D. R. CHAVAN : There is no
ptcuniary interest or any collusion with
the Managing Director. The point is whe-
ther this question arises out of the main
question. I would say this does not arise.

SHRI K. LAKKAPPA : My question
was not answered. I have put a very re-
levant guestion. Section 14 clearly says
that specific reasons should be assigned.
What are the reasons? Why has he not
assigned those reasons? He has not come
forward with the answcer. He has not ans-
wered my question.

MR. DEPUTY-SPEAKER :
compel him.

I cannot

SHRI K. LAKKAPPA : Do I take it
that this Ministry has got some pecuni-
ary interest with the Managing Director ?
I have put a specific allegation against
him and it is for the Ministry to contra-
dictit. ITam not satisfied with his answer.

SHRI HEM BARUA : If he does
not answer, the Chair has to-say whether
the question is irrelevant. Chair has not
said that it is irrelevant.

MR. DEPUTY-SPEAKER : I cannot
compel the Minister to answer your ques-
tion. Shri Viswanatha Menon.

SHRI K. LAKKAPPA : Sir, he has
not answered my question. This Ministry

.is incapable of removing this Mauaging

Director.
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(Shri Lakkappa then left the House).

SHRI VISWANATHA  MENON :
I understand, because I had been to Am-
balamedu on 3rd April, and 1 addressed
a satyagraha meetling organised by the
workers that the situation is entirely dif-
ferent from what has been pictured by
the hon. Minister here. The Managing
Director has issued.. .

MR. DEPUTY-SPEAKER : Please
put a question. No specch please,

SHRI VISWANATHA MENON : The
Managing Director issucd a notice to the
workers. He says that ‘he is only implemen-
ting the Act of Parliament’. He has not
said anything about th- law and order
situation or anything like that. He said
that such and such an Act had been pas-
sed by Parliament and so he was imple-
menting il. For your information’s sake,
1 say that there is going to be a strike on
the 15th April. Lei  the Minister assure
that he will not retrench these firemen
and watch and ward employees.

DEPUTY-SPEAKER : What
information do yvou wamt?

MR.
further

SHRI VISWANATHA MENON : Sir,
I do not want to take much of the time.
Since this factory belongs to my dis-
trict and since Rs. 45 crores have been
involved in that factory, itis a very im-
portant matter. And this is mismanaged
by a particular individual and by his
whims and fancies, this situation is being
created. There are about 1,300 workers
of which 500 are officials and 8oo are
workmen. These p=ople—Fire Brigade
and Watch and Ward—are being retren-
ched on the plea that they are implemen-
ting the Industrial Security Forces Act.
Really speaking the Kerala Government
was opposing the introduction of this
Act in Kerala. Late Shri Manjuran,
former Labour Minister was opposing
this. The hon. Minister is misleading this
House. ‘This is a very serious situation. I am
expressing my feelings.

MR. DEPUTY-SPEAKER

are other means to express that.

There

SHRI VISWANATHA MENON : This
is very serious. Very soon there is going
to be a strike. If he is nol prepared to
interfere before the 15th I do not know
what other things will happen. This is a
very serious situation. The Kerala Gov-
ernment is opposing the implementation
of that Act. This is the stand taken by
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Late  Shri Mathai Manjuran, former
Labour Minister.  Before the Selection
Committee, this particular Managing

Director is trying to implement this Act
by retrenching the workers.

MR. DEPUTY-SPEAKER
put your question.

Kindly

SHRI VISWANATHA MENON : Sir,
there was a circular issued by Shri Gopa-
lakrishnan Nair the Personal Manager
which clearly says that:

‘You have the option to join the
C.L.S.F. if you do not opt for joining.
you are liable to retrenchment.”

That means the employee will be re-
trenched if he does not opt for joining
this.  There are many workers in the
Fire Brigade and Watchand Ward sides.

MR. DEPUTY-SPEAKER :
is your question?

What

SHRI VISWANATHA MENON :
My humble submission is that 1 want
an answer from Dr. Triguna Sen. Let
Shri Triguna Sen and not Shri Chavan
go there and study the situation. My
direct question is whether—let theie be
a categorical answer to my question—
the retrechment orders of the workers
including the Fire Brigade and Watch
and Ward will be cancelled.

SHRI D. R. CHAVAN : So far
as deployment of industrial security force
is concerned, I have already answered
this question concerning the persons of
the Security and Fire fighting staff who
were opting for joining the industrial
security force. How can I give an assurance
concerning other employees that they
will be given alternative jobs? When
there is no need for them, the workeis
will have to be retrenched.

SHRI VISWANATHA MENON :
he wants to retrench the workers who
had built up the factory.

SHRI M. L. SONDHI How
can the fire brigade be retrenched? A
fire may break out any time.

SHRI D. R. CHAVAN : 1 have
already read out the information I received
from the Managing Director. I am sorry
I will not be able to add anything to it.

SHRI VISWANATHA MENON : I
am asking whether Dr. Triguna Sen
will go there to study the situation?
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SHRI MANUBHAI PATEL The
public undertakings are the direct respon-
sibility of the Central Government. That
was why this house passed the Industrial
Security Force Bill for central under-
takings. It should not be mixed up with
the local force. This force has nothing
to do with the law and order situation
outside the factory; itis only within the
factory that this force is operating.

But more confusion has been created
by the reply of the hon. Minister that
it is temporarily for 5 years and there-
after it will be withdrawn or something
like that. May I know whether within
a certain period the local force will be
absorbed into the Central Industrial Secu-
rity Force or some process of deploy-
ment will be there. There is no question
of deployment there, but the impression
created is that they will be deployed or
thrown out. I think they are to be ab-
sorbed into the GISF. Within what
period in this particular factory will the
local force be merged with the CISF?

SHRI D. R. CHAVAN : I have
already answered it. I read out the
entire sec. 14 of the Act and explained
the position on the steps taken by the
Managing Director in accordance with
the provisions of the Act.

SHRI MANUBHAI PATEL : He
said it is temporary, for 5 years. That is

why this confusion has arisen.

SHRI DHIRESWAR KALITA :
This much-hated Act was passed in 1968.
Of course, our party opposed it, but
it was passed because there was a brute
majority of the Congress Party, of the
amalgamated syndicate and indicate. Even
now they are supporting it.

SHRI MANUBHAI PATEL
he is supporting them.

: Now

SHRIMATI TARKESHWARI SIN-
hA They are the paid lobby, paid
agents, of the Indicate.

SHRI DHIRESWAR KALITA
At that time, she was in league with
them, and got this Act passed. Now
politics has come into it. I do not know
why this Government is imsisting on
introducing the CISF in all public sector
undertakings.

SHRI MANUBHAI PATEL : Because

he wants to create trouble there.
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SHRI DHIRESWAR KALITA
Under sec. 14, the Managing Director
is directly responsible for calling in

the CISF. In the IOC, Barauni, Gauhati..,

MR. DEPUTY-SPEAKER : This
is about Gochin.

SHRI DHIRESWAR KALITA :
The I0C has taken a decision to introduce
this in all public sector undertakings
under it.

MR. DEPUTY-SPEAKER : I
pass on to the next question.

SHRI DHIRESWAR KALITA
Wherever they want to introduce this
Industrial Security Force in the public
sector undertakings, there is opposition
from the workers. In view of this, may
I know whether Government will give
an assurance to this House that where
there is opposition, they will not introduce
this Force?

SHRI D. R. CHAVAN : A refe-
rence was made and somc allegatien
made by Shri Sreedharan which has al-
ready been refuted by my hon. friend
the Law Minister I also want to refute it
very stoutly.  (Interruptions).

SHRI A. SREEDHARAN: Shri Go-
vinda Menon's nephew is employed in
FACT. I did not want to go to that extent
and say it, but since you refute it, you ask
Shri Govinda Menon whether his nephew
is not employed there.

SHRI DHIRESWAR KALITA: What
is the reply to my question?

MR. DEPUTY-SPEAKER
passed on to the next item.

will

: I have

WRITTEN ANSWERS TO QUES-
TIONS
Development of Petro-Chemicals
Complex in Cochin

*814. SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI VISWANATHA

NON :
SHRI C. K. CHAKRAPANI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether itis a fact that Government
are proposing to develop a petro-chemi-
cals complex in Cochin;

ME-
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(b) if so, the details thereof; and

(c} if not, the reason: toerefor?
THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
k{E’g\LS (SHRI D. R. CHAVAN): (a)
Vo, Sir

(b' and (c!. Sufficiert naphtha is not
expected to be available in the Cochin
areca to support a viable naphtha cracker.
The quantum and quality of refinery
gases are also not suitable for setting up
an economic petrochemical project.

Establishment of Refinery in Bom-
bay for Producing Lubricants

*B15. SHRI HEM BARUA : Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

{al whether it is a fact that a refinery
for the purpose of producing lubricants
has heen established recently in Bombay
with foreign collaboration;

(b} if'so, the total capacity of this plant,
as also the name of the foreign collabora-
tor, the terms and conditions of agreement
with the (oreign country; and

(¢j when it will go into production?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) Yes, Sir.

(b) A statement on these points is laid
on the Table of the House.

(c) The plant started production in
December, 196g.

Statement

The salient features of the agreement
entered between the Government of India
and Essc Standard Eastern Inc. of U.S.A.
are:

(1) The Government of India will
own 50% of the shares of the Lube com-
pany and the foreign collaborator will
own the other 509%.

(2) The lube refinery will process
reduced crude and will have initial ca-
pacity of 145,000 tonnes per annum
of base oils. The capacity has since been
raised to 164,000 tonnes per anoum to
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include 19.000 tonnes/annum of trans-
former oil base stocks.

(3) The Government of India will
contribute their share of equity in rupees
and Esso will provide their share in
foreign exchange, and the balance of
foreign exchange requirements will be
raised in the form of foreign exchange
loans. ESSO will use their good offices
to bring about such loans at the best
available commercial terms prevailing
at that time. ESSO have already ar-
ranged foreign exchange loan amounting
to 875 million through Manufacturers’
Hanover Trust and rupee loan of $8 5
million financed by A.LD.

(4) The pm;ect cost  excluding
working capital is now estimated  at
$24 million.

(5) Esso shall have the right and ob-
ligation to supply the lube company
with the requisite quantities of reduced
crude oil from Esso-refinery.

(6) Govt. of India and Esso shall
each have the right to take over 509%,
of the lube base oils and other products
manufactured by the lube refinery.

{7) The lube company shall maxi-
mise the use of indigenous materials
and supplies.

(8) A new Indian company will be
incorporated to be managed by a Board
of 8 directors. Each shareholder will
nominate four directors. One of ESS0's
nominees will be designated as Managing
Director and one of Govt. of India’s
nominees will be designated as Finan-
cial Director, both being whole time
employees of the company. A nominee
of Government of India will function
as Chairman of the company.

Bank Rate cut by Great Britain
*816. SHRI  VALMIKI CHOU-
DHARY :

SHRI MANIBHAI J. PATEL:

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FINANCE be
pleased to state:
(a) whether it is a fact that Great Bri-

tain has recently declared a cut in the
bank rate; and

(b) if so, the ways in whlch it is going
to affect the Indian economy?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Yes, Sir. With effect
from 5th March, 1970, the Bank Rate in
U. K. has been reduced from 8 per cent
to 74 per cent.

(b) The reduction in U. K.'s Bank Rate
has only a marginal significance for the
Indian economy. To the extent it leads
to a decrcase in the cost of credit in the
U. K., the cost of our imports from that
country may be reduced somewhat and
the volume of our exports to that
country may improve slightly.

Buildings owned by L.IC. in
Calcutta

*817. SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) the number of buildings wholly
or partly owned in Calcutta by the Life
Insurance Corporation of India;

(b) the total amount invested so far
by Life Insurance Corporation thereon;

(c) the net annual rental value of

the said property;

(d) the procedure and criteria adopted
in Life Insurance Corporation owned
buildings to private parties for residential
purposes; and

fe) the method of determining rentals
pavable by such parties and whether
it is a fact that Life Insurance Corporation
owned flats have been allocated at ab-
normally low rents to wealthy parties
for residential purposes?

THE MINISTER OF SUPPLY
AND THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI R. K. KHADILKAR) : (a' 66
{total tenancies 776).

(b) Rs. 8-86 crores.

(c) Rs. 62-36 lakhs (in respect cf
properties let out to outsiders).

(d) and (e). Allotment of residential
accommodation is governed by the Life
Insurance Corporation of India (Allot-
ment of premises) Instructions, 1966.
The competent authority, who in relation
to premises under the control of zonal
Office, is the zonal Manager. allots resi-
dential accommodation with the assis-
tance of the Regional Gommittee/Local
Qommittee.
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Rents are determined on the basis
of market rates subject to a minimum
net return of 8% on the outlay, keeping
in view the provisions of WCST Bengal
premises Act. No case has come to the
notice of Government in which flats have
been allotted to wealthy persons in Cal-
cutta at abnormally low rents.

Meeting of a Delegation of All India
Life Insurance Employees Federation
with Prime Minister

*B18. SHRI
"AIDU

CHENGALRAYA

SHRI N. R. LASKAR :
SHRI SAMINATHAN
SHRI DHANDAPANI

Will the Minister
pleased to state :

of FINANCE be

(a) whether it is a fact that a delega-
tion of All India National Life Irsurance
Employees Federation met the Prime
Minister and requested her to intervene
to settle the demands of the L.I.C. work-
ers;

(b) if so, whether any assurance has
been given by the Prime Minister; and

(c) what steps have been
help them insettling theissue?

taken o

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

(b) and (c). The memorandum sub-
mitted by the delegation has been referred
to the LIG for consideration. No asiu-
rance as such has been given.

Economy in Printing of Annual
Reports of Ministries

*819. SHRI JAI SINGH

SHRI YAJNA
SHARMA :

SHRI HARDAYAL DEVGUN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the annuaj
reports brought out by various Ministries/
Departments of the Government cf India
are given extravagantly gorgeous get-up;

DATT
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(b) il so, whether imported or art
paper is used in the preparation of these
reports;

(c} if so, the break-up of the cost per
copy of each report inclusive of expenses
relating to designing, printing, imported
paper, art paper etc. alongwith the foreign
exchange component, if any;

(d) whether Government propose to
give the above publications a more modest
getciup with a view to effecting economy;
an

(e) if not, the reasons therefor?

THE MINISTER OQF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K. K. SHAH):
(a) No, Sir. The printing and get-up
of the annual reports, which are normally
printed in the Government of India
Presses, are on modest utilitarian lines.

(b) Imported paper is not used in
the printing of these reports. In rare
cases, where fine screen half-tone illus-
trations form part of the report, suitable
indigenous art paper is used for printing
these portions only.

(c) As the reports are not priced publi-
cations, their cost of preduction is not
worked out.

(d) and (e). In view of the reply to part
(a), thereis little scope for further economy.

Collaboration Agreement for Set-
ting up of Organic Chemical pro-
duction plant in Gujarat

*820. SHRIMATI SHARDA MU-
KER]JEE: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) the terms and conditions of the ccl-
laboration agreement and the salient
features of the plant being set up in Guja-
rat to produce organic chemicals; and

(b) what will be the saving in terms of
foreign exchange?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R. CHAVAN):
(a) The collaboration agreement with
M/s. Fried Krupp GmbH Chemieanls
anbau of West Germany provides [for
the following:

(i) M/fs. Kruppgiving process licences
for the manufacture of para-xylene and
DMT.
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(ii) M/s. Krupp providing the basic
engineering design for the plants.

(iii) M/s. Krupp will provide supeivision
services for detailed engineeriug, erection
and start up to be done in India.

(iv) M/s. Krupp will supply equipment
and spares not available in the country.

The collaboration agreement with Ms.
Engelhard Minerals and Chemicals
Corporation, USA provides for the grant
of process licence and technical informa-
ton of their octafining process for licence
to use Englhard catalysts and technical
information for their catalytic reforming
process. As a part of this agreement
a separatec agreement has also been entered
into with M/fs. Kali-Chemi Englhard.
Kataly satoren, GmbH for the supply
of the concerned catalysts.

The tctal foreign cxchange cost of
all the above services is estimated at DM
39 million. The salient features of the
plant are as follows:—

(i) A catalytic reforming plant to
process 120,000 metric tonnes per year
of naphtha to produce aromatics;

(ii) Plants to process about 170,000
tonnes per annum of aromatics to pro-
duce 21,000 tonnes per annum of
orthoxylene;

(iii) A para-xylene plant to process
about 130,000 tonnes per annum of
aromatics charge and produce 17,000
tonnes per annum of para-xylene
and 2,500 tonnes per annum of mixed-
xylenes;

(iv) An isomerisation plant to process
about 110,000 tonnes of mother liquor
from the para-xylene plant to produce
about 105,000 tonnes per annum of
isomerate; and

(v) A DMT (dimethyl terepthalate)
plant to prcduce 24,000 tonnes per
annum of DMT.

(b) Foreign exchange savings will be
as under :—

(i) First stage substitution ol direct
imports of raw malerials, such as DMT,
Ortho-xylene and mixed xylenei—esti-
mated atabout Rs. 10 crores per aanum.

(ii) Second stage
account of  the  substitution of
cotton and wool by polyester fibres
which will be produced from DMT in

substitution on
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plants established/under establishment
In various parts of the country—esti-
mated at about Rs. 50 crores/year,

(iii) Second stage substlituion ofim-
ports of gold, silver and copper for the
manufacture of zari, through polyester
film and artificial zari estimated at
about Rs. 4 crores/year,
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Recovery of Income Tax from Shri

Biju Patnaik

*822. SHRI N. SHIVAPPA:  Will

the Minister of FINANCE be pleased
to state:

(a) whether Government are facing
any difficulty regarding the realisation of
income tax arrears from Shri Biju Pat-
naik and his concerns; and

(b) if so, the total amount involved
and the present position in getting these
taxes cleared ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). The
requisite information is given in the State-
ment laid on the Tabie of the House.
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Statement

The present position of gross demand
outstanding against  Shri Biju Patnaik
and his concerps, the sieps taken to rea-
lise the same and the difficulties being
encountered in the realisation thereofl are
as under:

(1) Skri Biju Patnaik— Rs. 9.50 lakhs:

The demand in respect of assessment
year 1g65-66 amounting to Rs. g.50
lakhs has been recently created and the
assessee has been asked to pay the same.

(2) Kalinga Construction Go. (P) Ltd—
Rs. 7.47 lakhs:
Recovery Certificates under  section

222(1) of the Income-tax Act have already
been issued to the Tax Recovery Officer.
Notice under section 226(3) was issued
to the Principal Officer, Hirakud Dam
Project, Government of Orissa attaching
the amounts due to the company. No re-
covery has, howewver, so far been made
as the assessee’s ciaim for payment 'rom
Orissa Government is in dispute.

(3) Kalinga Tubes Lid—Rs. 59.10
lakhs :

Demands to the tune of Rs. 58.10
lakhs are covered by the stay orders of
the High Court. The balance of Rs. 1
lakh is being collected.

(4) B. Patnaik and Co.
0.65 lokhs :

(P) Ltd.—Rs.

The company has gone into liquidation
and recovery certificates have been issu-

(5) B Patnaik Mines (P) Ltd—Rs. 14.64
lakhs :

The collection of entire demand of
Rs. 14.64 lakhs has been stayed by the

_ High Court.

(6) Kalinga
1.58 lakhs

(Py Ltd.—Rs.

Airlines

The collection of this demand has been
stayed by the High Court. The assessee
has, however, hypothecated one aircraft
as security.

(7) Kalinga Industries Litd.—Rs. 26.46
lakhs :

The collection of the entire demand
has been stayed by the High GCourt.
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Thus out of the total demands of Rs.
119.40 lakhs outstanding against Shri
Biju Patnaik and his concerns, the collce-
tion of demands to the tune of Rs. 100,78
lakhs has been stayed by the High Court.

Relaxation allowed by customs au-
thorities for Articles brought from
Abroad

*d23. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Central
Board of Excise and Customs have fra-
med rules for an import of articles, free
ol duty, by passengers travelling from
abroad;

{b} whether the limits fixed under the
said rules are rigid, or whether the limits
can be raised at the discretion of the ay-
thorities; and

(c) if so, the number of cases in respect
of which the limits have been raised or
exemption allowed in favour of Ministers/
Members of Parliament during the last
six months?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. G. SETHI: : (a} Yes. Sir.

(b} The limits under the Baggage Ru-
les cannot be raised atthe discretion of
officers. The officers have been given dis-
cretion to over-look marginal excesses in
bonufide cases,

(c) The limits were not raised in any
case. Clearance free of duty was, however,
allowed in one case in accordance with the
intention of the Baggage Rules.
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Request of Shri L. K. Jha to
Relinquish office of Governor,
Reserve Bank of India

*826. SHRT MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Shri LK.
Jha, Governor of the Reserve Bank of
India has himself asked to be relieved of
his office;

(b) whether it is becausc he disagreed
with the basic policics of Government;

{e) whether
private sector;

he unduly favoured the

(d) whether it is on the ground that
the newly created Banking Department
has been interfering in the autonomy of
the Reserve Bank of India; and

(¢) what steps have been taken by her
Ministry to keep upthe commitment of
the Government that the status and dig-
nity of the Reserve Bank of India would
continue to be maintained?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI) : (a) and (b). No, Sir.

(¢) and (d).
such a suggestion.

There is no basis for

(e) In all its dealings with the Rescrve
Bank of India, Government has always
upheld and will continue to uphold the
status and dignity of the Reserve Bank as
the Central Banking institution of the
country.

Difficulties encountered by pensioners
in collecting their pensions

*g27. SHRI J. K. CHOUDHURY:
Will the Minister of FINANCE bepica-
sed to state:

{a) whether the Administrative Reforms
Commission has suggested to Government
to alleviate the difficultics encountered
by the pensioners in collecting their pen-
sions, and

{b) if so, the details thercof and the reac-
tion of Government thereto?

THE MINISTIER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI} : (2) and (b). The
recommendations of the Commission re-
lating to pension payments made iu_ its
Report on Treasuries are summarised
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in the statement laid on the Table. The
Report has been received recently and
decisions thereon will be taken as early as
possible. In the examination of the Re-
port, Government will consider improve-
ments to alleviate genuine difficulties of
pensioners.

Statement

(1) The limit upto which the payment
of pensions may be made in cash at the
treasuries to the pensioners should be rai-
sed to Rs. 300 p.m.

(2) The pensions upto Rs. 100 p.m.
should at the request of the pensioners,
be remitted by money order at Govein-
ment expense.

(3) The officials posted in or having
their head-quarters in rural areas for
instance, the tehsildars and the block level
officers, etc., should also be authorised
to altest the written declarations signed
by a pensioner who, owing to old age or
infirmity, elects to have his pension paid
by money order.

(4) In the case of pensioners drawing
their pensions through the scheduled ba-
nks, the latter should also be empowered
to issue life certificate to such pension-
ers.

(5) The Collector of the district should
be empowered to authorise the payment
of pensions on the last working day of a
month, if the first two days of the succee-
ding month are public holidays. The power
should extend to the pavment of all pe-
sions irrespective of the rate of pension
per mensem.

(6) In cases of outstanding arrears of
pension which have remained undrawn
for more than a wyear, the Collector also
should be empowered to allow the pay-
ment of such arrears, if the amount does
not exceed Rs. 5,000,

Housing Schemes submitted by
Various States

*828. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Governments of Pnp-
jab, Haryana, Jammu and Kashmir,
Himachal Pradesh and Union Territory
of Chandigarh have sent their proposals
for housing in view of the directive of
evolving the revolving fund;
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(b} whether the above Governments have
utilized in full the funds made available
by the Central Government for construc-
tion of houses; and

(c) if not, to what extent this utilisa-
tion has taken place?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a)
The Governments of Punjab, Haryana
and Himachal Pradesh had sent certain
preliminary  proposals.  These did not
appear to be in keeping with the concept
of the Revolving Fund; the essential re-
quirements have, therefore, been explai-
ned to the Governments concerred to
enable them to formulate revised projects.
A revised proposal has since been received
from the Government of Himachal Pra-
desh. No proposal has been received from
the Government of Jammu and Kashmir,
while the Union Administration of Chadi-
garh have reported that they do not re-
quire any assistance from the Revolving
Fund.

(b) and (¢). The required informa-
tion inrespect of Central assistance as well
as L. L. C. loans allocated and drawn since
the inception of the social housing schemes
upto 1968-69 is given below:

Name of

Central assistance L.LC.
State/ Union loan
Territory Alloca- Drawn  alloca-
ted ted
and
drawn
(Rubees in lakhs)
Punjab « 1334.90 1010.18 884.36
Harvana . 18.60 2.97 102.00
Jammu & Ka- 429.92 264.50 116.74
shmir.
Himachal Pra- 132.70 62.57
desh.
Chandigarh . 57.00 57.00
1973.12 1397.22 1103.10

N.B.—(a) Central assistance allocated
and drawn in respect of Haryana
is for the years 1967-68 ang
1968-6g only.
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(b} The Central assistance allocated
and drawn in respect of Chandigarh
includes non-plan funds.

(c) From the year 1g96g-70 onwards:
Central Assistance to the States for
all State Sector Programmes, inclu-
ding Housing, is being released
by the Ministry of Finance in the
shape of ‘block loans’ and ‘block
grants’, without their being tied
to any specific scheme or heads of
development.

Measure to control Infectious and
Parasitic diseases in the country

*829. SHRI BENI SHANKER SHA-
RMA:  Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT  be pleased to state:

(a) the steps taken by Government for
controlling infectious and parasitic diseases
in the country which accounted for a four-
th of the total deaths by disease;

(b) whether it is a fact that while ad-
vanced countries had succeeded in con-
wolling the above, India was lagging be-
hind; and

(¢) if so, the steps proposed to be taken
in the matter?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a)
and (c) : A statement is laid on the Table
of the Sabha. [Placed in Library. See
No. LT-3100/70]

(b) India, being a developing country
and lacking in financial and material re-
spurces is behind the advanced countries
in the control/eradication of infectious and
parasitic discases. But as a result of imple-
mentation of different control/eradication
programmes in respect of communicable
diseases which were rampant in the coun-
try, cousiderable improvement in the health
situation has been achieved.

S e of Medicines in C. G. H. S.
mm:penuuiel in Delhi
*830. DR. SHUSHILA NAYAR:
SHRI S. M. KRISHNA:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that there is
shortage of medicines in the C. G. H. S.
Dispensaries in the Capital;

(b) whetheritisalso a fact that Minis-
ter of Health while visiting a Dispensary in
Delhi received complaints from the pati-
ents that prescribed medicines are not
supplied to the patients;

(c) if so, whether any inquiry has been
made in this regard; and

(d) the steps taken or proposed to be
taken by Government in this regard?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) () to
(d) : A statement is laid on the Table of
the Sabha.

Statement

The requisite  information pertaining
to the various parts of the question is as
under:

(a) All medicines included in the com-
prehensive C. G. H. S. Formulary are
normally available in the C. G. H. S.
dispensaries. If the stock of any particular
item is exhausted, immediate arrangements
are made to replenish the stock from the
C. G. H. S. depot. If any particular me-
dicine is not available in the depot or is
outside the C. G. H. 5. Formulary, it is
purchased locally from the approved che-
mists by the Medical Officer-in-charge of
the dispensary after obtaining approval
of the competent authority and then sup-
plied to the beneficiary. This is ordinarily
done within one day. In the case of
essential life saving drugs the Medical
Officer places a direct requisition on the
approved chemist. The beneficiary or his
representative carries the requisition to the
chemist and collects the medicines. This
process does not usually take more than a
few hours.

(b) In the C. G. H. S. dispensary at
Gole Market some patients complained
about the non-availability of Segontin ta-
blets and shortage of vaseline at the dis-
pensary.

(c) and (d). Yes Sir. A preliminar¥
inquiry revealed that Segontin tablets
and veseline were out of stock for a short
period in February, 1g7o. During this
period demands were met by local pur-
chase from the approved chemists.
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Filling up of Vacancies of Senior/
Junior analysts in the Department

of Revenue and Insurance

*831. SHRI S. G. SAMANTA:  Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that some posts
of Scnior/Junior Analysts have been san-
ctioned and filled in the Department of
Revenue and Insurance;

(b) if so, whether these posts were ini-
tially meant for work of continuing nature
and on long term basis;

(c) if so, whether the Recruitment to
the said posts has been made through the
Union Public Service Commission or in
accordance with the Recruitment Rules
framed with Commission's concurrence;
and

(d) if not, the rcasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FNANCE (SHRI
P. C. SETHI) : (a) Yes, Sir. B posts of
Senior and 7 posts of Junior Analysts
were sanctioned. Of these, 5 posts of Se-
nior and 3 posts of Junior Analysts have
been filled.

(b) Of the posts mentioned at (a) bove
7 posts of Senior Analysts and 4 posts of
Junior Analysts are meant for work of a
continuing naturé and on a long term
basis.

(¢) and (d). Pending finalisation of
the Recruitment Rules in consultation with
the Ministry of Home Affairs and the
Union Public Service Commission, appoint-
ments to 4 posts of Senior Analysts were
made on an ad hoc basis for a period of six
months as immediate filling up of these
posts was imperative. The position will
be reviewed before the expiry of the six
months’ period. Such ad foc. appoint-
ments are permissible in terms of Rule
4 of the Union Public Service Commission
(Exemption [rom Consultation) Regula-
tions, 1958; Appointments against one
post of Senior and 3 posts of Junior Ana-
lysts have been made for specific assign-
ments only which are not on a long term
basis.

U.S. Aid to India

*832. SHRI R. K. BIRLA: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Mr. John
Hannah, who headed the USA’s global
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AID  operation, has during his recent
visit assured Government to make U.
S. aid available to India on long term
basis;

(b) if so, the details of the aid assured
by him; and

(c) the conditions, if any, under which
the aid will be given?

THE PRIME MINISTER AND MINI-
STEROF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b} and (c). Do not arise.

Special Packing of Drugs supplied
to Government-owned Hospitals

*833. SHRI RABI RAY:
SHRI BEDABRATA BARUA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the drug
manufacturers have rejected his sugeestion
for special packing of drugs now being
supplied to Government-owned hospitals
to put an end to pilferage; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and
(b). During the Course of informal dis-
cussions with the representatives of the
Drug Industry they agreed to cooperate
with Government by supplying drugs in-
tended for Government hospitals in pack-
ings which are distinctly different from
commercial packings. No information to
the contrary has been received by the
Government.
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Amount of the bank credit advanced
during ‘current busy season’

*835. SHRI BHOGENDRA JHA
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No. 315 on the gth Marck,
1970 and state

(a) the exact amount of bank credit
advanced during the ‘current  busy
season’ by the nationalised and State
Bank on the one hand and by the Private
Banks on the other;

(b) what concrete measures have been
undertaken to tighten credit control on
bank advances; and

(c) whether and what steps are being
taken (o cnsure that no [(urther price
rise takes place during the year ending
on the 31st December, 1970?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI)

(a) Banks Credit of Scheduled Commercial Banks—31st October, 1969 fo 13th March, 1970

(Rs. crores)
Bank Gredit as on

318t 13th Variation

October, March, in the busy
19€g 1970 scason

Public Sector Banks

(i) State Bank of India 805.7 88o.7 + 75.0
(ii) Subsidiaries of State Bank of "~
India 241.9 304.1 + 62.2
(iii) 14 Nationalised Banks . 1841.9 211g.3 +277.4
ToraL (i+ii+iii) 2889.5 3504.1 +414.6
Other Banks (including Foreign Banks) Boz.6 608.7 + 6.1
All Scheduled Commercial Banks 3492. 1 3912.8 +420.5
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{b) In recent months the Reserve Bank
of India has taken a number of measures
to tighten credit control. As a result
of measures announced on January 21,
1970, marginal requirements were raised
and overall ceilings lowered in respect
of bank advances against oilsecds and
oils, raw cotton and kapas, and food-
grains. A minimum interest rate of 10
per cent on advances against these com-
modities was also piescribed. Besides,
the ceiling ratec of g} per cent on advances
was withdrawn. The Reserve Bank an-
nounced further measures of credit control
on sth February, 1970 and again on
18th February, 1970. Certain  modi-
fications were made in the refinance faci-
lities available to banks. Also, the banks’
statutory liquidity requirement was stepped
up from 25 per cent to 26 per cent and
this is to be raised further to 27 per cent
at the end of April, 1970. Similarly, the
net liquidity ratio, which dectermines
the cost of BBI's refinance to banks,
was raised.

(c) The Government is constantly en-
deavouring to kecp the price situation
under control. The level of prices, how-
ever, does not depend on the measures
of credit and fiscal control alone; it also
depends on the supplies, particularly
of essential commodities. In the budget
for 1970-71 a number of measures have
been proposcd with a view to accclerating
investment and production in the economy.
The Government's import policy is also
production oriented. Besides, the Govern-
ment has already built up a sizeable stock
of foodgrains—this amounted to 42
million tonnes at the end of December,
1969. The Government continues to main-
tain a system of public distribution of
essential commodities, there being 1,38,250
fair price sheps at the end of 196g9. The
prices and d'stribution of essential commo-
ditics are kept under constant watch
through the machinery of the Givil Sup-
plics Commmissioner sctup at the Centre
and through the powers delegated to the
State Government and Union Territories
under the Essential Commiditics Act,
1955.

Counterfeit Currency Printing Presses

*8g6. SHRI ShIVA CHANDRA JhA:
Will the Minister of FINANCE be pleased
to state :

(a) whethe it is a fact that still clan-
destine counterfeit currency printing pres-
ses are working in India in one form or
another;

3—3L.5./70
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{(b) if so, the details thereof; and

{c) the steps taken Government
to stop it and with what success so far?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANGE (SHRI
P. C. SETHI) : (a) and (b). It is not
possible to say whether any clandestine
counlerfeit currency printing presses are
in existence in India. But energetic
action is taken to unearth them, when-
ever any inslance of counterleiting is
detected.

(c) The offences relating to counter-
fciling of currency and Bank notes come
under the Indian Penal Gode, which
already provides for deterrent punishment.
The offences of counterleiting and forgery
arc dealt with by the State Police autho-
rities, who keep a walch in this behalf.
The Central Bureau of Investigation
under the Ministry of Heme Affairs also
keeps the problem of counterfeiting of
Indian cuwrrency under continuous study
by keeping records of diffcrent techniques
adopted and by rcviewing periodically
the appearance of counterfeit Indian
currency, They have also created a
‘cell’ in their Economic Offences Wing
to wundertake investications ol serious
offences of counterfeiting currency and
coordinating the investigaticns in the
States.
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Ad ho: Increment to Central Govern.
ment Employees

*838. SHRI S. M. BANERJEE
Will the Minister of FINANCE be plea-
sed to state

(a) whether some of the Members
of Lok Sabha have made an appeal to
her to grant ad-hoc  increment to  thosc
Central Government employees who are
stagnating on the maximum of their pay
scales since lwo years or more;

(b} whether this concession has already
been given to the Railway employees;
and

(c) if so, when a final order is likely
to be issued for other employees?

THE MINISTER OF STATE IN
THE MINISTERY OF FINANCE (SHRI
P. C. SHETHI) : (a) Yes. Sir.

(b) Yes, Sir.

(c} The matter is under examination.

India and Eurobond Market

*839. SHR1 VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE
be pleasd to state:

(a) whether Government’s atiention has
bLeen drawn to an ariicle i the * indu
stan Times” dated the 14th February,
1gj0, under the caption, “Can India
Ignore Eurobond Market™;

(b) whether Government consider that
in view of external assistance falling short
of our requiremenls during the Fourth
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Plan, the possibility of India
funds in the Eurobond Market

serious  consideration;

raising
merits

(c) il so, whether Government would
be ready to extend its guarantee to loans
to be raised in the Eurobond Market
by Indians; and

{d) if not, the reasons for the same?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATO-
MIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) It is not possible to say in adv nee
whether and to what extent there would
be shortfall of external resources for
the Plan and what course of action would
be in the best interest of the country
in such circumstances, Even though there
has been no bond issue as such, the funde
available in international money markets
have been used in certain cases through
commercial banks etc,

(c) and (d}. Whether for any specific
scheme, funds will have to be  raised  in
the international markets and if so to
what extent any Government guarantec
should be given will depend upon the
circumstances and merits of the case,

Aggregation of income and wealth

of husband, wife and minor children

for purpose assessment of income
tax and wealth tax

*840 SHRI RAM AVTAR SHARMA:
SHRI YASHPAL SINGH:
SHRI SITARAM KESRI
Will the Minister of FINANCE he
pleased to state

(a) whether it is a fact that the Attor-
ney-General has  advised Government
against treating the income and wealth
of husband, wife and minor children
as one for purposes of taxation;

(b) whether he has also stated that
the proposal would infringe Article 19
{1)(F) and 19(1)(G) of the Constitution;

(c) if'su, Government's reaction thereto;

(d) whether Government have accepted
the advice of the Atlorney-General; and

{e) il not, the reasons thercfor?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI-
P. C. SETHI) : (a) and (b). The Attorney
General has advised Government that
a provision for aggregating the income
or wealth of the wife or minor children
of an individual with his income or wealth
and subjecting these 10 tax as one unit
would be permissible if it could be esta-
blished thau this is necessary for reducing
the scope for avoidance of tax through
fragmentation of income or wealth among
members of a family. However, he has
expressed some doubls as to the feasibility
of establishing such a justification in all
circumstances.

(c) to (¢). The matter is =still  under
examination in the light of the opinion
expressed by the Attorney-General.

Aromatics Projects of Indian Petro
chemicals Corporation, Gujarat

5166. SHRI §. M. SOLANKI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state

{a) when the Indian Petro-Chemicals
Corporation, Gujarat will start the Aro-
matics project in Gujarat; and

(b) what will be the highest authorised
capital for implementing the Gujarat
Aromatics and Naptha cracker project?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Construction/erection work on the
Gujarat aromatics project has already
been started by the Indian Petro-Che-
micals Corporation Ltd, The project is
expected to be completed by early 1g72.

(b) The present authorised capita] of
the Corporation is Rs. 30 (thiity) crores,
which supplemented by loans will be
enough to finance the aromatics and
naptha cracker projects.

N.D.S.E. Cooperative House
Building Society Limited,
New Delhi
5167. SHRI RAMA CHANDRA VE-
ERAPPA Will the Minister of hREALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the land
allotted to the NDSE Cooperative House
Building Society Ltd. New Delhi has
been fully developed;
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(b) If so, the cost of the land per square
yard and the cost of development of land
per Square Yard;

(c) the price per Square Yard already
ckarged or being charged from the mem-
bers by the Managing Commiltee of the
Society;

(d) by what time the land is likely to
be developed and allotted to the Members
of the Society; and

(e) the total amount with the Society
in the shape of shares, application forms
fees and installments towards the price
of land; the name of the Bank in which
it has been deposited and whether ac-
counts of the Society have been audited
every year and if not, the reasons there-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (ShRI B. 5. MURTHY) : (a)
No, Sir.

(b) According to the Society the cost
of land per square yard is Rs. 9.45. The
cost of development will be know when
the land is fully developed.

() Rs.50/-persquareyard.

(d) The Society expects that the land
will be fully developed in about six
months. Allotments will be made there-
after.

(e) 1. Sharemoney : Rs. 52,000

2. Membership fee : Nil.

3. Payments  received from
members towards the cost
of land : Rs. 2,83,151. The

balance amount after pay-
ment of the cost of land, has
been deposited in the Delhi
State Co-operative Bank Lutd,
As the accounts of the Society
were incomplete, no audit could
be conducted after 1g65-66.
The accounts have now been
completed and  the audit
will be taken up scon.

Impounding of Passports of persons
connected with smuggling of Hashish

5168, SHRI BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state:

(a) whether the passports of the ac-
cussed arrested in connection with the
smuggling of hashish seized in Kalkaji,
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New Delhi and fron the godowns of
Japan Airlines of Janpath have been
impounded to prevent them from jum-
ping the bail; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE,
(SHRI P. C. SETHI) : (a) and (b). The
passports of the accused arrested in
connection with the smuggling of hashish
seized in Kalkaji New Delhi and from the
godowns of Japan Airlines on Janpath
are presently in the custody of Delhi
Gustoms for further investigations. Re-
gional Passport Authorities have been
requested to consider impounding of their
passports.

Foreign exchange to Shri Allaudin
Rashid Munshi of shtra
State 5.5.L.D.C.

5169. SHRI BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) the amount of forcign exchange
given to Shii Allaudin Rashid Munshi,
the Export Manager of Maharashtra
State Small Scale Industries Develop-
ment Corporation, and the dates of his
trips to America and France with Salient
particulars of the purpose of each trip;

(b} whether it is a fact that the Bank of
Baroda has advanced to Maharashtra
State Small Scale Industries Development
Corporation Rs. 14 lakhs and if so, the
reasons therefor and whether the Bank

of Barodais now pressing the Corporation |

for the return of the loan; and

(¢) if so, when the loan is likely to be
returned, and ifnot, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FANANCE
(SHRI P. C. SETHI) (a) A statement is
laid on the Table of the House [Placed in
library. See No. LT. 3102/70]

(b) and (c). According to practices and
usages customary among bankers, transa-
ctions relating to individual constituents
are not divulged.

Tenders for the comstruction of A
Television Tower at Worli, Bombay

5170. SHRI BABURAO PATEL :
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the C.P.W.D. invited
tenders in October, 1969 for the construc-
tion of a television tower worth about
Rs. 55 lakhs at Worli, Bombay inviting
designs and quotations from the contra-
ctors;

(b) the names of contractors who sub-
mitted the tenders with designs and the
amount deposited by each;

(¢} whether it is a fact that it cost over
Rs. 25,000 to each contractor to prepare
the designs;

(d) whether it is a fact that on February
16, 1970, the date for opening the tenders
in public, the C.P.W.D. ancounced
that it was carrying on n.cgor.ia.liom for the
construction of the tower with Triveni
Structurals of Allahabad, a Government
of India Concern, who had not even sub-
mitted any tender; and

() if so, why were the public tenders
called when Government had already
decided to give the contract to Triveni
Structurals and why were the nine contra-
ctors needlessly put to a loss of over Rs.
2,25,000/-

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No
formal tenders were invited by the C.P.
W.D. but quotations were invited from
leadirg Engineering firms asking them
to submit their own designs.

(b) Quotations were received from the
following firms :—

1. M/s. SAAS Engincering Co. Pvt. Ltd.,
Calcutta.

2. M{s. Kamani Engineering Corpora-
tion, Bombay. *

3. M/s. New Standard Engineering Co.
Ltd., Bombay.

4. M/s. Richardson
Bombay.

5. Mjs. Alcock Ashdown & Co. Ltd,,

mbay.

6. M/s. Braitwhaite & Co.. Ltd. GCal-
cutta.

7. M/s. Shah Construction Co. Ltd,,
Bombay.

8. M/s. Gammon India Ltd., Bombay.

g. M/s. E.C.C. Ltd., (Larsen & Toubro
Ltd.), Bombay.

Cruddas Ltd.,
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No deposit was made by any firm noe
were they asked to make any deposit.

(¢) Government are not aware of the
amount spent by each firm on prcparmg
the design.

(d) No, Sir.
(e) Doss uot arise.

Income Tax Due from Shri Moha«
med Yunus Saleem

5171. ShRI BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state ;

(a) the total amount of Income-tax
arrears payable by  Shri Mohammed
Yunus Saleem, Deputy Minister of Law
during the last three years;

(b) the reasons why he has not paid
the arrears and il paid, the details of pay-
ment;

(c) whether it is a fact that the Income
Tax Officer, Hyderabad had issued re-
covery certificates to the Tax Recovery
Officer but the Income Tax file of the Deputy
Minister has been transferred from Hyde-
rabad to Delhi;

(d) if so, the reasons and

(¢) by what date the arrears are likely
1o be collected and in what manner and
if not, the reasons therefor ?

therefor;

THE MINISTER OF STATES IN
THE MINISTRY OF FINANCE (ShRI
P.C. SETHI) (a) to (¢). The information
is being collected and will be laid on the
Table of the House,
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Accounts Numbers of Loans

Paid up and Written off By

Rehabilitation Finance Adminis-
tration, New Delhi

5176. SHRI ARJUN SINGH PHA-
DORIA : Will the Minister of FINANCE
be pleased to state the first two hundred
loans accounts numbers, which are fully
paid up and written off by the Rehabilita-
tion Finance Administration, New Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI P.
C. SETHI): The Rehabilitation Finance
Administration which had been set up
as an autonomous Corporation to grant
financial assistance on reasonable terms to
displaced persons from Pakistan in order
to enable them to settle in business or



73 Written Answers CHAITRA 16,

industry, had advanced a total sum of Rs.
11.22 crores in about 15,000 loan ac-
counts. As the work relating to the grant of
loans tapered off considerably, Govern-
ment dissolved the Administration at
the close of business on 3rst December,
1960 and the residual work of recovering
the loans was entrusted to a newly created
subordinate office under the Ministry of
Finance known as the Rehabilitation
Financ: Administration Unit. On account
of various rcasons many of the borrowers,
especially those who migrated from East
Pakistan, could not settle themselves in
bump;:s}@dmlry successfully.  The Re-
hab'lluallon Finance Administration
Unit, therefore, has been reviewing from
time totimesince January, 1961, the financizl
capacitics of the  borrowers/guarantors
to repay the loans. On the basis of the
review it has been closing  the accounts
by accepting reasonable  compounding
officersin Jump sum and writing of the
balances. Upto joth November, 1969, the
total recoverics inclusive of interest has
been Rs. 10.48 crores. The agaregate
amount written off inclusive of interest upto
that date has been Rs. 2.25 crores. 11772
loan accounts have so far been closed,
inclusive of the accounts in which full
recovery of principal and interest has been
made.

A statement giving the first 200 loan
account numbers arranged according to
the quantum of amounts written off,
during the period 1st January, 1961 to
soth November, 1969, on the basis of the
aforesaid review, is laid on the Table
of the Housc. [Placed in library. See No.
LT-3103/70] the amounts written off in
these 200 cases]aggregated to Rs. 32.10 lakhs
and in individual cases ranged between Rs,
58, 600 to Rs, 11, goo.

Loans sanctioned and paid to
Industries in Gujarat by Industrial
Finance Corporation

5177. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state the amount of loans
sanctioned and paid to the industries of
Gujarat by the Industrial FinanceCorpora-
tion during the last three years with a
view to develop the industries in that
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI) : The details of loans sanctioned
(net) and disbursed to various industrial
concerns in  Gujarat by the  Industrial
Finance Corporation of India  during
its last three accounting years ending
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soth June, 1967, joth June, 1968 and 3o0th
June, 1969 are given in the Statements
laid on the Table of the House [Placed in
Library. See No. LT-3104/70]

Annual Consumption of ‘Nirodh’

5178. SHRI N. R. DEOGHARE
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the *Nirodh® contraceptive
carries with it a seal indicating the date
of its manufacture and the date of cxpiry:

(b) ifso, the rcasons thercfor;

(c) the amount of subsidy Government
pays on each ‘Nirodh’; and

(d) the approximate annual consump-
tion of ‘Nirodh’ contraceptives?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING; WORKS HOUS-
ING AND URBAN DLVELOPMENT
(DR. S. CHANDRASEKHAR ) : (a)
Yes.

{b) It is a perishable item. This is a
requirement under Schedule ‘R’ to Drugs
and GCosmetics Rules, 1945. The Rule
prohibits the sale/distribution of ‘Nirodh’
of which the warranty period may have
expired.

(c) The amount of subsidy paid on each
‘Niredh' is as follows ;

Approx. Amount Ofxraling Scheme

8.33 Paise Commercial Distribu-
tion.

10 Paisc Free supply

11 Paisc Depot Holders,
Scheme.

(d) The consumption in 1968-6g was 59
million pieces and in 1969-70, it is expecied
to be about 100 million picces.

Smarts Chit Fund, Delhi

5179. SHRI R. BARUA Will the
Minister of FINANCE be pleased to state @

(a) whether there has been reports of
evading income-tax by the Smarts Chit
Fund, Delhi.

{b) whether there has also been reports
about misappropriation of the public
money by this firm; and

(c) ifso, the details thereof and the action
taken by Government against this firm ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). The informa-
tion whether there are complaints of
tax cvasion and misappropriation of public
money by Smarts Chit Fund, Delhi, is
being collected and will be laid on the
Table of the House.

(c) All complaints of tax cvasion are
enquired into by the Government and
appropriate action is taken where called
for. Itis not possible to disclosc the allega-
tions unless these have been investigated
and substantiated.

Discovery of Gas in Broach
District of Gujarat

5180. SHRI N. K. SANGHI :

SHRI RAMACHANDRA VE-
ERAPPA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether it is a fact that a heavy
amount of Gas has been discovered in
Broach District of Gujarat ;

(b) whether it is also a fact that oil is
also likely to be had from this area; and

() the approximate amcunt of oil that
is expected from this arca ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) and (b). The Oil and Natural Gas
Commission is already producing  oil
and associated gas from Ankleshwar and
Kosamba in Broach district.

(¢) The information pertaining tlo
rates of production of crude oil and gas
from individual ficlds is of a confidentilal
nature and rannot thercfore be disclosed.

Gujranwala House Building
Cooperative Society Ltd.,
Delhi

5181. SHRT ONKAR LAL BERWA :
WiH the Minister of HEALTH  AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to reier 1o the reply-
given to Unstarred Question No. 2016
on the gth March, 1970 and state @

ta) the mumber of cligible members
of the Gupranwala House Building Co-
operative Society Lad., Delhi who have
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been allotted different sizes of plots separa-
tely and the date of enrolment upto which
those were covered;

(b} the number of members who were
found not eligible for the s‘ze of the plots
for which they have got themselves re-
gistered with the Socicty separately, and
the reasons for their such mon-cligibility
in cach casc;

(¢) when the other members who have
paid full amount for the plots for which
they were registered are likely to get
the plots; and

(d) what bencfits they are to derive
for having paid the full amount for the
plots not so far given to them?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS ,
HOUSING AND VURBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) 508 eligible members who were
enrolled upto  14th  February, 1g6o
have been allotted/allocated  plots of
sizes ranging between 167 and 360 square
yards.

(b) and (c). All the enrolled members
were cligible for plots of sizes for which
they had originally opted. Since the
members who wanted bigger-sized plots
were more than the number of such
plots, allotments of such plots werc made
on the basis of seniority according to the
date of enrolment. The members, who
had asked for plots of bigger- size, were
asked cither to accept smaller plots or
to await the allotment of additional land
by Government. Those who agreed to
accept smaller plots have been allotted/
allocated such plots. The remaining 63
members would be considered for allotment
of plots of the sizes asked for as and when
the Society secures additional land and
completes its development.

(d) They are expected to be allotted
plots of the sizes asked for by them.

The Gujranwala House Building
Cooperative Society, Delhi

5182. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MLENT he pleased to refer to the replics
given, to Unstarred Question No. 2017
and 2018 on the gth March, 1970 regarding
the Gujranwala House Building Co-
operative Socicty, Delhi and state :
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(a). the reasons for loss during the years
1965-66 and 1967-68;

(b) whether the loss is after taking into
account the income of Rs. 1500 sale
of fruits, Rs. 37.001 sale of wood, trees
ctc. and Rs. 28177/96 from interests during
the years 1965-66 and Rs. 2,000 sale
of fruits and Rs. 61,710.81 from interests
during the year 1967-68; and

(¢) the total amount credited to the
development fund account so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY)
fa) According to the Registrar, Co-
operative  Societies, Delhi, the reasons
for loss during 1965-66 and 1967-68 are
payment of salaries, legal expenses,
interest and contribution to the National
Defence Fund, in excess of the income.

(b) The amount realised by sale of
wood and trees during 1965-66 and by
sale of fruits during 1967-68 has been
capitalised and credited to the develop-
ment fund account and not accounted
for in the profit and loss account.

(c) An amount of Rs. 1,19,166.06
is reported to have beea credited to this
account till the joth June, 1968.

Fire Incidents in Central Secre-
tariat (South Block)
5183. SHRI 5. M. BANREJEE :
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) number of times fire broke out in
the Central Secretariat  (South Block)
New Delhi during the past 3 month;

{b) the
fire; and

causes of such out-break of

(¢) the action taken by Government

in this regard ?

THE  MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING: AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Once on the 17th January. 1970 in a room
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in the basement of the courtyard of the
South Block used by the Central Public
Works Department as their store.

(b) The exact cause of the fire could
not be ascertained. It might have oc-
curred due to the throwing of smoulder-
ing  cigarette/bidi or match stick by
somebody.

(c) Instructions have been issued to all
the Ministries/Departments to enjoin
upon thestaff, etc., not to throw smoulder-
ing cigarctte/bidi or match stick and also
to exercise nece;sary vigilance to prevent
fire accidents.
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Closure of Medium-Scale yarn
Manufacturing Establishments

5185. SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU -

SHRI SAMINATHAN :
SHRI N. R. LASKAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the medium
scale yarn  maaufacturing establishment
in the country are facing closure on
account of high incidence of excise duty ;

(b) if so, whether it is also a fact that
they have stated that the return on in-
vestment of the smaller rayon factories
was 5o insignificant that they did not
consider it profitable to carry on their
business ;

?

(¢) whether the small factories repre-
sentatives had a long meeting with the
Finance Ministry also; and

{d) if so, the steps being taken by
Government to help  them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) (a) to{e). It isa
fact that representations have been
received from the smaller manufacturers
of rayon yarn for the continuance as well
as  further liberalisation of the existing
concession in excise duty on rayon yarn
available to them. It is also a fact that on
certain occasions their  representatives
have met officers of the Finance Ministry.

Government have no information if any
of the factories manufacturing rayon yarn
are facing closure. However, it has been
stated in some of the representations
that the rate of return on their investment
is highly inadequate and unless the burden
of excisc duty is reduced they may have
to close down due to uacconomic working.

(d) The matter is being examined in
consultation with the Ministry of Forcign
Trade and Supply.
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Tariff Commission’s Recommen-
dations Regarding Alcohol
‘Price Structure

5188, SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRL MAYAVAN :
SHRI SAMINATHAN :
SHRI CHENAGALRAYA

NAIDU :
SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have consi-
dered the report of the Tariff Commission
on the price structure of alcohol;

(b) if so, when the final decision is likely
to be taken;
(€) whether the All India Distillers”

Association had appealed for price relief
on aleohol as well as permission for
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export of further quantities of aleohol;

and

(d) if, so, the reaction of Government
thereto 2

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) The Report of the Tarif Com-
mission on the price structure of aleohol
is under consideration of the Government.

(b) On the question of prices a decision
will be taken in the immediate future.
On questions which require consultation
with State Governments and others it
may take longer.

(c) Yes.

(d) The All Tadia Distillers’ Association
appeal for price relief will be covered by
the Government's decision on the Tarifl
Commission’s  Report. As regards the
export of alcohol. permission has already
been accorded for export of two million
gallons of alcohol taking into account
supply and demand position at the mo-
ment.  This position will be constantly
reviewed.

Complaint against Fertilizer Com-
pany Promoted by a Retired LA.S.
: Officer

5189. SHRI BHAJAHARI MAHATO :
SHRI S. C. SAMANTA :
DR. P. MANDAL :

Will  the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government  have  re-
ceived any complaint/memorandum from
any person or organisation about a
new Fertilizer Company promoted by a
retired I.A.S. Officer of the Gujarat
Cadre who was last scrving the Gujarat
State Fertilizer Corporation;

(b) whether copies of such memoranda
will be placed on the Table;

(c) whether his Ministry is asking the
C.B.I. w0 investigate into the conduct
and assets of this former I.A.S. Officer;
and

(d) whether Government recognises the

Fertilizer Association as a body of indi-
genous and international fertilizer lobby ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. GHAVAN) : (a)
and (b). A copy of an unsigned complaint
received against the Southern Petroche-
mical Industries Corporation is placed on
the Table of the House. [Placed in
library See. No. LT—31050/70]

{c) No.

_ (d) The Fertilizer Association of India
15 an association of manufacturers of fer-
tilizers,

Expansion of Public Sector In-
dustries Producing mineral oils

5190. SHRI MAHARAJSINGH BHA-
RATI : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the scheme Government propose
to formulate to expand public sector
industries producing mineral oils keepi
in view the heavy profit being accru
to the public scctor from the sale of various
products of mineral oils;

(b) whether it is a fact that sufficient
quantity of petrol and diesel oil produced
in publicsector is still supplied to the foreign
companies for sale in the various parts of the
country; and

{c) if so, the reasons for sustaining loss
by Government on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN)
{a) To meet the increasing demand of
petroleum products, Government is con-
sidering an icrease in the refining capacity
by establishing new refineries and ex-
panding the existing refineries in public
Sector.

(b) The diesel oil produced in the public
sector refincries is marketed by the Indian
Oi] Corporation itself. But some quantities
of motor gasolenc (petrol) is sold to the
foreign oil companies for retail through
their outlets, as L.O.G. aeeds time to expand
its retail outlets network.

(c) The motor gasolene production of
the inland refinerics, processing wholly
indigenous crude, including the 3 refineries
of the Indian Oil Corporation at Gauhati,
Barauni and Baroda, is given prioity
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in distribution. With the exception of
small quantities produced by the Digboi
Refinery, the motor gasoline production
of Indian Oil Corporation’s refincries
currently meets the entire requirements
of the Kandla, Okha, Bombay, Koyali,
Calcutta, Assam  and Barauni supply
areas, As as result the Bombay refineries
have to market 1.O.C’s gasoline and ex-
port their production of mogas/naphtha.

Alternative Accommodation to
Industrial Workers

5191. SHRI BENI SHANKER SHA-
RMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have suggested
that the States should provide alternative
accommodation under the low income
group housing schemes to industrial work-
ers  in occupation, of houses under the
integrated subsidised housing  scheme
when their wages exceed the limit of Rs.
350 per month;

{(b) which of the States have considered
the suggestion so far;

{c) the reaction of such State Govern-
ments thereto; and

(d) the steps taken to expedite the con-
sideration of the suggestion by other
States?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY)} : (a) The Conference
of Ministers of Housing. Urban Develop-
meni and Town Planning held at Banga-
lore in June, 1969 recommended that the
State Governments should endcavour to
provide alternative accommodation under
the Low Income Group Housing Scheme
to the allottec workers as soon as their
wages oexceed the limit of Rs. 350/- per
month. This was 2ccepted by the Govern-
ment of India and communicated to all
the State Governments for implementa-
tion.

(b) toe (d). The State Governments
who are actually responsible for the im-
plementation of the Scheme, would no
doubt be taking appropriate action to
implement the recommendation. No State
Government has so far cxpressed any
disinclination to implement it.
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Recommendations of Morarka
Committee on L.ILC.

s1g9z. SHRI BENI SHANKER SHA-
RMA : Will the Minister of FINANCE
be pleased to state :

{(a) whether the recommendations of
the' Morarka Committee on the working
of Life Insurance Corporation have been
examincd ;

(b) if so, the recommendations accepted;
and
(c) the steps taken to implement the
same?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
K. KHADILKAR) :(a) The recommenda-
tions of the Morarka Committee are
still under examination.

(b) and (c). Do not arise.
Factories in public sector in Rajasthan

5194. SHRI ONKAR LAL BOHRA :
Will the Minister of FINANCE be
pleased to state

(a) the total number of factories in
public sector in Rajasthan at present
and the number out of them which have
been set up during the last three years
with details thereof;

(b) the amount of profit earned or
loss sustained by each of these during
the last year and the reasons for losses;

(c) the concrete measures being adopted
to reduce such losses; and

fd) the time by which the situation
is likely to improve?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). There are
six Central Government Public Enter-
prises located in Rajasthan. Of these,
the following threc were incorporated
during the three years ending 1968-6g9
and their working results during 1968-69
were as follows :

Sl. Name of the Un- Year of 1968-69

No. dertaking. incorpo-  Profit
ration (Rs. in
lakhs)
1 2 3 4
1 Hindustan  Zinc 1966 50
Ltd., Udaipur.
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K 2 3 4
2 Machine Tool 1967 Under con-
Corpn. of India Structionl.l
Ltd., Ajmer.
3 Hindustan Copper 1967 Under con-
Ltd., Khetri. struction,

(¢) and (d). Do not arise,
Productions of Vitamins

5195. SHRI JYOTIRMOY BASU -
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

. (a) whether it is a fact that advanced
industrial countries both in the West
and in the East are producing various
vitamins in huge quantity;

(b) whether it is also a fact that in
India, the production pattern continues
to be still small, and particularly for
catering to medicinal needs of doctors
prescriptions;

(c) if so, whether Government have
any programme to produce vitamins
on massive scale during the coming five
years; and

(d) if so, the details of the scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R. CHAVAN):
(a) The exact figures of production of
vitamins in the each of the advanced
countries are not readily available but
it is. 'tlx:ﬁcved that the production is subs-
tantial.

(b) The production pattern in this
country is based on the targets fixed
for each item during each plan period.
The targets arc fixed with due regard
to the domestic demand and potential
exports.

_(c) and (d). Production of some vitamins
viz Vitamin Bi, Vitamin B2, Niecotinic
Acid/Amide, Folic Acid and Vitamin C
has already been included in the programme
of the two public sector proiects viz.
M/s. Indian Drugs and Pharmaceuticals
Ltd. and M/s. Hindustan Antibiotics
Ltd. A Letter of intent has been issued
to a private sector unit for the production
of Vitamin ‘C’. Approval has also been
given for expamsion of Vitamin B-12,
and Vitamin ‘A’ capacities of some units
in the private sector.
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Conversion of Government Loans into
Equities

5196. SHRI P. C. ADICHAN : Will
the Minister of FINANCE be pleased
to state

(a) what decision has since been taken
by Government on the proposal to con-
vert Government loans to private com-
panies into equities; and

(b) at what stage the matter stands?

THE MINISTER OF THE STATE IN
THE MINISTRY OF FINANGCE (SHRI1
P. C. SETHI) (a) and (b). Under
Section 81(4) of the Companies Act,
1956 the Central Government has power
to direct that the whole or part of any
debentures issued lo or loans obtained
from  Government (including a State
Government) by any company at any
time should be converted into sharcs
in the Company on such terms and con-
ditions as appear to it to be reasonable
in the circumstances of the case, if in
the opinion of the Central Goverrment
it would be in the public interest to do so.
The Central Government has not so far
exercised this power.

As regards loans sanctioned by the
public sector financial institutions Govern-
ment has, arising out of the recommen-
dations of the Industrial Licensing Policy
Inquiry Committee decided that in the
case of major private sector projects
involving substantial assistance from public
sector financial institutions, the institutions
will also, as part of their financial assis-
tance arrangements, exercise option for
converting loans given and debentures
issued in future, either wholly or partly,
into equity within a specified period
of time. As for loans and debentures
given in the past, the financial institutions
concerned would have discretion to nego-
tiate conversion in cases of default. De-
tailed guidelines for the implementation
of this decision by the financial institutions,
are being framed.

Manufacture of Vicks Vaporub by
Mjs. Richard Hind

5197. SHRI SHASHI BHUSHAN
Will the Minister of PETROLEUN AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state

fa) whether it it a fact tha. M/s. Ri-
chardson Hindustan were permitted to
manufacture Vicks Vaporub in India
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on the understanding that they will
slaél manufacturing menthol in India;
an

(b) if so, the date on which this agree-
ment was signed and the date on which
M;s. Richardson Hindustan started manu-
facturing  menthol in India and the
quantity produced by them so far?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN)
(a) No, Sir, M/s. Richardson Hindustan
Ltd., Bombay were granted an industrial
licence on the 1jth November, 1g62
for the establishment of a new under-
taking for the manufacture of Menthol,
Dementholised Peppermint Oil and a
number of Pharmaceutical preparations
including Vaporub.

(b) The question as worded i not
quite clear. It is, however, stated that
the unit commenced production of Men-
thol from November, 1967 and their
production during the last two years
has been as follows

1968
1969

5024 kgs,

E,152 kgs.

Measures for Reducing Costs of Drugs

5198. SHRI SHASHI BHUSHAN
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

{a) whether it is a fact that one of the
functions assigned to the Development
Council for drugs and Pharmaceuticals
under the Second schedule to the Indus-
ries (Development and Regulation) Act,
1951 is to suggest measures for reducing
costs of drugs; and

(b) whether it is a [act that the Develop-
ment Council for Drugs and Pharmaceuti-
cals have failed to suggest any norms
for reducing prices of drugs; if the Gouncil
have suggested any norms for reducing
the cost of drugs what are these norms
and how much the costs of drugs have

been reduced ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
One of the many functions assigned
to Dcvclopmcnl Councils 15 to suggest
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norms of efficiency with a view to eli-
minating waste, obtaining maximum pro-
duction, improving quality and reducing
Cosls,

(b The Development Council for Drugs
and Pharmaceuticals bas suggested cerlain
norms for fixation of prices which have
the effect ol rationalising costs and limiting
the prices of newly introduced drugs.
It is not possible on the basis of these
norms to reduce the prices of drugs which
have already been in the market before
the introduction of Drug Prices (Display
and Control; Order since those prices
were frozen at 1963 level and the said
Order, as it stands, does not provide
for .reduction of those prices.

Sub-letting of Government quarters
on Chitra Gupta Road, New Delhi,
by Allottees
5199. SHRI ONKAR LAL BERWA
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that Government
employees who have been allotied ‘XYZ'
guarters on Chitra Gupta Road, New
Delhi have sub-let  their  quarters on
exorbitant rents to non-Government em-
ployees;

{b) il so, whether they all have taken
premission from Government for sub-
letting  their quarters; and

¢) if not, whether any investigalions
r ¢l . g
have been made in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No complaint of
large scale sub-letting of X.Y.Z. quarters
on Chitra Gupta Road has been received
in the Directorate of Estates. Only one
complaint was received regarding sub-
letting of one quarter on Chitra Gupta
Road by the allottec and on enquiry it
was found that the family of the officer,
who had gone abroad on lcave, was re-
siding in the said quarter.

(b} and (c). Do not arisc.
Request for setting up Fertilizer
Factories in Hariyana and Punjab

5200. SHRI SHRI CHAND GOYAL :
Will  the Minister of PETROLEUM
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AND CHEMICALS AND MINES AN
METALS be pleased to state AND

(a) whether the Punjab and Hariyana
Guvcrnmcn?s' have asked for the setting
up of fertilizer factories in the public
scctor ;3 and

(b) il so, the reaction of Gevernme
) ument
to these demands? o

THE MINISTER OF STATE IN TH
MINISTRY OF PETROLEUM ANI%
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : {(a) An
application has been received from the
Punjab State Industrial Development Cor-
poration for the establishment of a ferti-
lizer factory at Bhatinda,

(b} Detailed proposals from the party
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5202. SHRI DHANDAPANI : Will the
Minister of FINANCE be pleased to

slate:

_(a) the number of cases of released
Emergency Commissioned Officers whose
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accounts like, Gratuity and General Pro-
vident Fund have not yet been settled

by the GController, Defence Accounts
Office, Poona; and

(b) how many cases are pending and
the reasons therefor?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
K. KHADILKAR) : (a) Only 54 cases
which have been received in the office
of Controller of Defence Accounts (Offi-
cers), Poona after 15-3-70 arc outstanding
at present.

(b) Out of 54 claims referred to at
(a) above, 10 cases are under scrutiny
by the Statutory Audit beforc payment,
4 cases are under reference Lo administra-
tive authorities either for lien certificates
or regarding time-bar and the remaining
40 are under disposal.

Revision of Nehru award on rate
of Royalty on Crude Oil

5203. SHRI S. M. SOLANKI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state

(a) whether it is a fact that the Nehru
Award regarding the rate of royalty
on crude oil to the State Government
of Gujarat became due for revision on
the 1st November, 1966;

(b) whether it is a fact that the rate
of 10 per cent of average full posted price
according to Prime Minister’s Award
appears to be lowest in the world; and

(c) if so, whether 10 per cent of the
full posted price as the basis is consis-
tent with the price structure of oil produced
in Gujarat?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) In his award of 1962, the late Prime
Minister had recommended that the rate
fixed therein “could remain for a speci-
fied period of time, say four ycars and
could be subject to review at the end of
that period”.  The award intended
this provision 1o be treated as a recommen-
datory provision; it could not be made
the basis for demanding an automatic
revision of the rate after four years. The
review was undertaken immediately after
the expiry of the Nehru Award and finali-
sed in December, 1968.
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(b) The percentage tends to be higher
in countries which have large crude
oil production, mainly for export, and
in which oil revenues form the backbone
of public revenues. However, in countries
which are interested in pormoting explo-
rativn of crude oil for internal consumption,
as opposed to export, very moderate
rates of royalty are levied, obviously
(¢ provide an incentive to investment.

(c) The rate of royalty has been fixed
on a uniform all-India rate based on the
average posted price for comparable im-
ported crude oils and with reference
to those produced in the country.

Living condition in the ‘Katras' of
Delhi

5204. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government had rejected
the Jan Sangh Schemec to improve living
conditions in the ‘Katras’ of the Union
Territory of Delhi, and if so, the reason
therefor; and

(b) whether the grants also were slashed
down by Government and if so, to what
extent?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). An amount of Rs. 25 lakhs was
provided for improvement of Katras under
the Scheme of ‘Improvement of conges-
ted localities’ during the financial year
1969-70. In addition, an amount of
Rs. 8 lakhs was earmarked for the work
from the allocation of Rs. 40 lakhs made
under the Slum Clearance/Improvement
Scheme. The funds, as allocated, have
been released without any cut. The
question of rejection of the Scheme or
of reduction in grants does not, therefore,
arise.

Staff cars in wvarious
Government
5205. SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI YAJNADATTA SHARMA:

Will the Minister of FINANCE be
pleased to state :

Ministries of
India
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(a) the average cost price of the im-
ported staff car as also of the Indian
Staff car in use in Ministries and by
Ministers, separately;

(b) the number of imported cars pur-
chased during the last three years, year-
Wese;

(c) the number of imported cars
used by the Ministers; and

(d) the annual average cost ol repamrs
and maintenance per car of all types
of staffl cars taken together?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

P. C. SETHI) : (a)to (d). The infor-
mation is being collected from the
Ministries/Departments  concerned  and

will be laid on the Table of the House
as carly as possible.

Expenditure on ‘Jawahar Jyoti' in
Nehru Museum, New Delhi

5206. SHRI HARDAYAL DEVGUN -
SHRI JAI SINGH
SHRI YAJNA DATTA SHAR-
MA

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that a pure
ghee fed lamp called ‘Jawahar Jyoti,
has been placed in the Nehru Museum’
New Delhi to perpetuate the memory
of the laie Prime Minister, Shri Jawahar
Lal Nehru;

(b) if so, the quantity and value of terms
of rupees of the pute ghee so far consumed
in the ‘Jawahar Jyoti’; and

(c) the owverall
during the last
in the maintenance of

expenditure  incuried
three years, year-wise
the ‘Jawahar,

Jyoti’ including the cxpenditure made
on guards etc. and other overhead char-
gos?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEWVELOP-
MENT (SHRI K. K. SHAH) : (a) No.
Sir. The ‘Jawahar Jyoti' is being fed
by a mixture of mustard oil, cotton sceds
and camphor.

(b} does not arise.
4—3LS./70
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(c) The yearwise ecxpenditure on the
mamtanance of ‘Jawahar Jyoti' in the
last three years, including the expenditure
made on workmen and other over-head

charges 15 as under:—
Rs.
1967—68 32,265
1968—69 18,582
196g—70 29,420
D lisation of Gove t

Offices in Delhi

5207. SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH
SHRI YAJNA DATT SHARMA.:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that the pro-
blems of acute shortage of housing faci-
lities, overcrowding in the city transport
buses, high rents of houses etc. in Delhi
are to a considerable extent attributable
to the fact that the Gentral Government
offices are centralised in the capital;

(b) whether it is also a fact that from
the defence and strategic point of view
also, the centralisation of Offices is not

very sound;

(c) if so, whether Government propose
to shift some offices to other places where
they might prove to be helpful in the
development of these areas; and

(d) if so, the broad details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) and
(bj. Yes, Sir.

(e} Tt is the policy of Government
to shift Offices outside Delhi with a view
1o relieve congestion, both in the matter
of Offices and residential accommodation
and to relieve excessive pressurc on land
and various civic services. Proposals for
shifting Offices are processed in consulta-
tion with the Administrative Ministry
concerned and such of the Officers whose
presence in Delhi is not considered vitally
essential and as can function from outside
Delhi without impairing their administra-
tive cfficiency, are required to shift to
places outside Delhi.
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(d) In pursuance of the policy mentioned
in reply to part (c}), Central Government
Offices have becn shifted from Delhi
to Simla, Mussoorie, Nagpur, Faribabad,
Nangal, Gorakhpur, Lucknow, Dehra- Dun,
Jaipur etc., during the last two decades.
Efforts are continued to bemade toshift
Offices outside Delhi; but the progress
has been slow due to the following rea-
sons:

(a) shortage of suitable accommodation,
both Office and residential, in other
cities;

(b) distance from Delhi;

(c) reluctance on the part of Offices
to move outside Delhi on the ground,
inter aliu, of necessity for maintenance
of liaison with the Secretariat, adminis-
trative and functional inconvenience.

Foreign Aid to Foreign Christian
Missionaries in India

5208. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of FINANCE
be pleased to state

(a) the details of Foreign financial aid
received by the Foreign Christian Mis-
sionaries in India during the year 196g; and

(b} how this money was utilized by
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI). (a) No scparate account is
maintained of the funds received from
abroad by christian misionaries. Col-
lection o4 such information will involve
time and labour which will not be
commensurate with the results,

(b) There is no law 1equiring foreign
christian missionaries to maintain and
submit for official scrutiny accounts of
expenditure incurred by them.
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Outstanding amount of income-tax
against Tamil Nadu film producers

sz10. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a huge
amount of Income-Tax arrears has been
outstanding against the Tamil Nadu
Film Producers ;

(b) if so, their names and the amount
of Income-tax arrcars due from them and
the years since when these amounts are
due; and

(c) the steps taken or proposed to be
taken to recover the arrears?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE™ (SHRI
P. C. SETHI;: (a) to (c). The requisite
information is given in the Statement
laid on the Table of the House. [Placed
in Library, See No. LT—3106/70]

Payment of Income-tax by Film
Actors of Bombay

5211. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased
to state :

(a) the names of the actors of Bombay
film industry who have failed to pay
their taxes under the Income-tax Act,
1961, during the last three years upto
February, 1970;

(b) whether these actors filed their
tax returns in time and whether they
paid the taxes leviable on them on self.
assessment basis during the same period,

(c) whether penalty proceedings were
started by Government in case of default
or in case of delay in filing the tax re-
turns during the same period;

(d}) whether the demands made by
Government were paid by persons con-
cerned within 35 days of the date of
issue of the notice of payment of tax under
the Income-tax Act; and

(e) whether any actual concealment of
income was detected-against any of the
persons mentioned above and proceed-
ings started against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) to (c¢). Therc are
a large number of film actors in Bombay
film industry and the requisite informa-
tion regarding them can be collected
only with reference to a large number
of assessment records. This will require
considerable time and labour. If the
hon'ble Member requires information
about any particular film actor or actors,
the same will be duly furnished.

Payment of Income-tax by the Film
Distributors of Bombay and Delh;

s21z. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased
to state

(a) the names of the Film Distributors
of Bombay and Delhi who have failed

CHAITRA 16, 1892 (SAKA)

Written Answers 98

to pay their Income Tax under the In-
come Tax Act, 1961, within the last 3
years;

/b) whether the above Film Distri-
butors filed their tax returns in time and
whether they have paid the taxes leviable
on them on self-assessment basis during
the same period;

(c) whether penalty proceedings were
started by Government in case of default
or in case of delay in filing the tax return
during the same period;

(d) whether any actual concealment
of Income was detected against any of
the above film distributors and proceed-
ings started against them; and

(e) whether the demands made by
Government were paid by the persons
concerned within 35 days of the issue
of the notice of payment of tax under
the Income Tax Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a)to (e¢). The requisite
information regarding the film distri-
butors of Bombay and Delhi can be obtained
only with reference to a large number
of assessment records and will require
considerable time and labour. If, how-
ever, the Hon'ble Member requires in-
formation about any specific distributor(s)
the same can be furnished.

Agricultural Wealth-tax

5213. SHRI KANWAR LAL GUPTA :
Will the Minister of FINANCE be pleased
to  state

(a) the details of
made by Government
wealth tax from the

the arrangements
to collect farm
st April, 1070;

(b) the annual income from this source
and how much will be spent to collect
the same;

(c) whether Government have obtained
the opinion of the legal experts as to
whether Government could levy Agri-
cultural Wealth Tax; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) (1) Consequent to
to the extra work-load resulting from
the levy of wealth-tax on agricultural
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lands, additional posts have been created
in the Income-tax Department as mentioned
below:

Posts

(i) Commissioners  of
Income-tax . | 4
(ii) Assistant  Commis-
sioners  of Income-
tax . . 10

(iii) Income-tax Officers

150

(iv) Inspectors of In-
come-tax . 300

(v} Subordinate stafl

for the above.

(2) Survey for finding out he persons
owning agriculural lands who may be
liable to wealth-tax has been started.

(b) The Gross collections from Agri-
cultural Wealth-tax during the financial
year 1g70-71 are estimated at Rs. 4.75
crores. The net collections are cstimated
at Rs. 4 crores after meeting the cost
of collection estimated at Rs. o0.75 crores.

(c) and (d). Yes, Sir, Government was
advised, in April, 1968, by the then At-
torney-General, Shri C. K. Daphtary.
that although entry 86 of the Union
List in the Seventh Schedule to the Consti-
tution relating to taxes on the capital
value of the assets of individuals and
companies, specifically excluded agricul-
tural land from its purview, Parliament
was competer:t to make a law for the
levy of tax on the capital value of agri-
cultural land by virtue of its residuary
power of legislation under Article 248
of the Constitution. The present Attor-
ney-General has agreed with this view
in his opinion given in March, 1969
and also in his cxposition of the matter
before the Lok Sabha on 1t May, 1969.

Payment of Income-Tax by Sheikh
Abdullah, Afzal Beg and Shrimati
Sheikh Abdullah

5214, SHRT KANWAR LAL GUPTA :
SHRI SHARDA NAND
SHRI SURAJ BHAN

Will the Minister of FINANCE be
pItascd 10 slate

(a) whether it is a fact that Sheikh
Abdullah, Shrimati Sheikh Abdullah and
Mirza Afzal Beg have filed their Income-
tax and Wealth Tax returns;
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{b) if so, on what income and for
which wvears ;

(¢) on what income the assessment
of Wealth Tax or Income-tax has been
completed in the aforesaid cases; and

(d) the action taken by Government
against the aforesaid persons for not
filing the Income-tax and Wealth Tax
returns in time?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCLE (SHRT
P. C. SETHI) : (a) and (b). Shri Sheikh
Abdullah and Shrimati Sheikh abdullah
have not filed their Income-tax and Wealth-
tax and returns, so far. Shri Mirza
Afzal Beg, however, has filed Income-
tax and Wealth-tax reterns for the
assessment vear 1969-70 declaring
an income of Rs. 1,500 and net wealth
of Rs. 5,000/- respectively.

(¢} The question does not arise as the
assessments have yet to be completed.

(d) The Yncome-tax and Wealth-tax
Acts provide for levy of penalties for
late submission of returns if reasonable
cause is not shown for the delay. Whether
reasonable cause for the delay exists
in the present cases is a matter for the
Income-tax Officer and the Wealth-tax
Officer to decide in his judicial discretion.
The Government cannot interfere with
the discretion of the said officer in this
matter,
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Posts of Hindi Translators

5216. SHRI CHANDRA SHEKHAR
SINGH :

SHRI JAGESHWAR YADAV :

Will the Minister of FINANCE be
pleased to state :

(a) whether the posts of Hindi Trans-
lators in the grade of Rs. 320-530,
applications for which have been invited
vide Ministry of Finance, Department
of Revenue Circular No. F. No. 29/3/69-
Ad-I, dated 27th February. 1970, are
consicdlered  superior  in any way to the
posts of Hindi Translators in the same
grade in the Department of Economic
Affairs and if so, in what respects;

(b) if the reply to part (a) 1is in the
negative, the reasons for  prescribing
higher  educational  qualifications for
recruitment to these posts in the Depart-
ment of revenue and Insurance as
compared to those in the Department
of Economic Affairs: and

ic) whether it is proposed o revise
the relevant recruitment rules  for these
posts with a view o ensure  uniformity
of rules for these posts in all the Depart-
ments of his Ministry before filling up
the vacant posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b}, This posts of Hindi
Translatws  in  the two Departments
being in the same scale of pay and grade,
the question of one being superior to
the other docs not arise.  The qualifi-
cations for the post of Hindi Translator
in the Department  of Revenue  and
Insurance were prescribed  in the Re-
cruitment Rules having regard  to the
requirements  of this Department and
these Recruitment Rules were finalised
in consultation with the Ministries of
Home Affairs and Law. The Circular
referred  to in the Question reproduces
the qualifications contained in the said
Recruitment  Rules  which take into
account the technical and specialised
nature of work relating to Customs,
Income-tax, Central Excise and other
maltiers.

{c) No
sideration.

such proposal is under con-
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Alleged Untouchability and Caste
Discrimination in Ministry of Finance

5217. SHRI CHANDRA SHEKHAR
SINGH :

SHRI RAM CHARAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether practising of untoucha-
bility and caste discrimination by the
officials of the Ministry (Secretariat
proper) is discouraged, if so, in what
manner;

(b) whether officials of the Ministry
are aware of any such instructions on
the subject, if so, what are those in-
structions;

(¢) the number of employees in the
Ministry  (Secretariat  proper) against
whom Government have received large

number of complaints during the last
two years for practising caste discri-
mination;

(d) how many of these complaints
have been received from (i) Member,
of Parliament, (ii) Social Organisations
and (iii) others; and

(¢) whether any enquiries have been
held  in these cases. if so, the names
and designation of the officer who con-
ducted the enquiries and the number
of cases examined ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and(b). Yes, Sir. It has been
brought to the notice of all Government
servants that the practice of untoucha-
bility in any form is an offence under
the Constitution and under the un-
touchability (Offences) Act, 1955 and
that a Government servant who is found
guilty of the practice of untouchability
in any form will be considered unfit
for public service and  disciplinary
action will be taken against him.

(c) and (d). Some complaints were
received  against one  employee-four
from Members of Parliament, one
from a social organisation and onc from
a member of a staff,

(e) The complaints arec being looked
into.
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Irregularities in holding of Hindi
Translators Tests in Revenue and

urance Department
5218. SHRI CHANDRA SHEKHAR
SINGH :

SHRI JAGESHWAR YADAV :

Will the Minister of FINANCE be
pleased to refer to the reply given to
the Unstarred Question No. 4915 on
the 22nd Dccember, 196g and state :

(a) whether Government had received
any complaints of irrcgularities, mal-
practices and nepotism  in the holding
of the Hindi Translators’ tests and
appointment of persons in Revenue
and Insurance Department a3 a result
thereof, from any member of Parliament,
first in the month of April, 1968 and
again in the month of May, 1969;

(b) what are the exact points of com-
plaints; and

(c) the action taken  or proposed
to be taken on cach point of complaint ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI): (a) and (b). A complaint received
in April. 1968, made a mention about
the alleged irregularity and ncpotism
in the recruitment of Hindi Translators
through the examination held in 1963.
Another complaint received in may,
1969, referred to this earlicr complaint.
The gravamen of the complaints with
respect to the said recruitment exa-
mination was that one of the candidates
who were given a supplementary test
was selected  for appointment as Hindi
Translator even though he was over—
age, as this candidate was related to
the Hindi Officer  f the Department
of Revenue and Insurance.

{¢) The Hindi Officer was not the
authority competent to appoint persons
to the grade of Hindi Translators or
make any relaxations in age or other
qualifications in that regard. He was
associated with the said recruitment
examination only as one of the 3 members
of the Interview Committee and attended
to the evaluation of answer-books. The
enquiries made indicated that this
candidate was not rclated to the Hindi
Officer as alleged. In terms of the rules
no relaxation of age
was involved in his aase. The relaxation
in matter of literal compliance with the
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prescribed  educational  qualifications
such as was made in the case of this
candidate (who was an M.A.LL. B. and
also a Ph. D. for which he had sub-
mitted his thesis in Hindi) was donc
by the authority competent to do so
and in accordance with the provision
contained in the recruitment rules. Similar

rclaxation was alse made in respect
of a few other candidates who were
considered  suitable for  appointment

as Hindi Translators.

of Trauslators in Revenue
and Insurance Department

5219. SHRI CHANDRA SHEKHAR
SINGH :
SHRI JAGESHWAR YADAV :
Will the Minister of FINANCE be
pleased to refer to the reply given to
the Uastarred Question No. 4915 on
22nd December, 1969, and state :

Posts

(a) the minimum educational quali-
fications and age prescribed in the
recruitment rules for the post of Trans-
lators  in the Department of Revenue
and Insurance;

(b) whether all the translators recruited
on the rasults  of the test held by the
Department in 1968 fulfil these conditions,
if not, in what respects;

(c) wiwether the conditions of eligibility
were relaxed in favour of cartain persons

alter their selection as a result of com-
p'aints  received by the Government;
and

(d) wasther any  responsibility  for

lapse  for non-observance ol the recruit.
ment rules has been fixed on any officer,
il not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. G, SETHI) : (a) Educational
Quali fications :

Degree in Hindi
at Degree level
in Sanskrit.

Esseatials 1 Masters
with English as subject
with suffizient grounding

OR

B. A. Honnurs sgre= in Hindi with
English as an elective  subject and
sufficient grounding in Sanskrit.

OR

B. A. D2gree with Hindi and English
as elective subjects and Sahitya Ratna
with sufficient grounding in Sanskrit.
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Desirable : (i) Knowledge of one or
more  Regional Languages;

(ii) A minimum three years' experience
of translation from English to Hindi
and vice-versa.

Age 21 to 30 years for direct recruits,

(b) to (d). Three Translators who
were recruited on the result of the tests
held by the Department of Revenue in
1968 did not fulfil the literal prescription
of educational qualifications as prescribed
in the recruitment Rules for the post.

One  Translator, even though highly
qualified, being M.A.LL.B., and also
Ph.D. (Thesis written in Hindi) and
having carlier taken Hindi, Sanskrit,
English as elective subjects in B.A.
had not technically passed Sahitya
Ratna. Another Translstor had not

passed the Sahitya Ratna but had passed
Prabhakar from the Punjab University,
The third did not have English as elective
subject in his Degree Examiation although
he had passed in General English and
was also a Sahitya Ratna. In strict
compliance with the letter of the Recruit-

ment Rules, relaxation of educational
qualifications was necessary in these
cases. The competent authority having
considered each of these three cases
on merits, decided to order the neces-
sary relaxation in accordance with
Rule 6 of the Recruitment Rules. The

relaxation made had nothing to do with
anv complaint received. No lapse or
non-observance of Rules was involved.

Alleged Discrimination by Fifth
Finance Commission against Southern
States

5220. SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI P. GOPALAN :

SHRIMATI SUSEELA

GOPALAN :

Will the Minister of FINANCE be
pleased to state :

{a! whether the attention of Govern-
ment has been drawn to the reported state-
ment of the Kerala Finance Minister that
the Fifth Finance Commission in its award

has discriminated against the Southérn
S!‘.il.r:s;
{b) if so, the reaction of Government

thercto; and
(c) the steps proposed to be taken in
this direction ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRj
P. C. SETHI) : (a) Yes, Sir.

(b) and (c) The Fifth Finance Com-
mission  has indicated in its report,
the standards and criteria on which
it based its scheme of devolution and
these were applied uniformly to all States.
Its award can not, therefore, bc held
to have  discriminated against  any
individual or group of States. The impact
of the devolution recommended by the
Finance Commission on the States is
however, one of the factors taken into
accouni in special assistance to be pro-
vided to the Statcs.

Reservation in Promotions to Sche-
duled Casts Employees

s221. SHRI A. DIPA Will the
Minister of FINANCE be pleased  to
state

(a} whether it is a fact that due re-
servation  of 12} per cent in promotion
isnotgiven toScheduled Gastes employees
in the posts of Selection Grade Clerks
in the office of the Accountant-General
Commerce. Works and Misc., New Delhi
as provided in the Home Ministry circular
No. 8/20/65-Estt(c} dated 31st May, 1g65;

{b) if so, the reasons therefor; and

{c) the total numher  of  Selection
Grade Clerks and the number of Sche-
duled Caste and Scheduled Tribe Em-

ployees  promoted to Selection Grade
so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI P. G. SETHI': (a) No, Sir. Re-
servation  of 1219 in promotion of
U.D. Cs to SGCs is being made  for
the Scheduled Caste employees.

(b) Docs not arise.

(c) Total No. of Sclection Grade
Clerks. 103
Scheduled Caste employees. 5

Scheduled Tribes employees nil.

Insufficient Water Supply in Kotla
Mubarakpur, New Delhi

5222. SHRI M. L. SONDHI : Wwill
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government are aware
that water supply in Kotla Mubarakpur

New Delhi 1s insufficient to meet the
basic needs of the residents;
(b) whether Government have cxa=

mined the quality of water of the welis
which exist in Kotla Mubarakpur;

(¢) whether
urgent  steps
of water to

Governmment are  taking
to augment the supply
Kotla Mubarakpur; and

{d) if so, the details thereol ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

MENT (SHRI B. 8. MURTHY)
(a) Yes, Sir.

‘b water from a well located  in
villagr  Aliganj on the bank of Kushak

Nalla is reported 10 have been examined
by the Delhi Water  Supply and Sewage

Disposal  Unaertaking and was  found
unfit for drinking purposes.
fe) and {d!. The Delhi  Municipal

Corporation  have stated that peripheral
water main exists in the Kotla Lil|barak]):1r
arca. The Delhi Development Authority,
has recently takea  over the redevelop-
ment of the area. A draft scheme touching
various aspects of the community life
as basic  ameaities  for the residents is
under consideration of the Authority.

Group Relocation of Housing for
Residents of Kotla Mubarakpur,
New Delhi

5223. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUS-
ING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether steps are  being taken
to find group relocation housing to
provide conveniently located and sanitary
dwelling units for those  residents of
Kotla Mubarakpur New Delhi who are
in great distress; and

(b} if so, the details thereof ?
THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH

AND FAMILY PLANNING AND
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WORKS HOUSING AND URBAN
DEVELOPMENT (SHRI B. S. MUR-
THY):(a) and (b). The Delhi Development
Authority has recently takea over the

redevclopment scheme of the Kotla
Mubarakpur area from the Municipal
Corporation of Declhi. The matter re-

of conveniently

garding the provision
with adequate

located dwelling urits,
sanitary arrangements, in the area will
be kept in view by the Authority while
undertaking its development.

Development of a Commaunity
Centre in Kotla Mubarakpur, New
Delhi

5224. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state

(b) whether it i< a fact that Government
are considering the development  of a
Community Centre in Kotla Mubarakpur
New Dethig

(b) whether  Government will ensure
the land is not  diverted for the construe-
tion ol Cinema or other commercial
entertainment;  and

{c) the steps  Government  are taking
to promote  wrgently  conservation and
renewsl  of  community  Jife in Kotla
Mubarakpur ? '

THLE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :
(a) and (b). The Delhi Development
Authority has recently taken over
the schem= for the redevelopment of
Kotla  Mubarakpar area from the
Muainicipal ~ Gorporation of  Delhi.
The scheme which also includes a
Community Centre is still under con-
sideration of the Authority and has
not yet been finalised.

{c) The Delhi Development Authority
proposes to execute the redevelopment
scheme in phases. Under the first phase
underground latrines and shopping centre
would be provided.
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Construction of Latrines in Kotla
Mubarakpur, New Delhi

5225. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
be pleased to state whether Government
propose to levy a special cess on the
upper income houses in the areas adjoin-
ing the Kotla Mubarakpur, New Delhi;
and collect the amount necessary to
build one hundred latrines in Kotla
Mubarakpur ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

MENT (SHRI B. §. MURTHY)

No. Sir. There iz no such proposal
under consideration. The Delhi Deve-
lopment  Authority has recently taken
over the redevelopment scheme of Kotla
Mubarakpur.  Initiaily. the Authority

is constructing two under-ground latrines
fitted with model Attings as also about
12 commercial shops on a piece of 0.84
acre of land. The Authority proposes
fo maintain these under- ground latrines
out of the rent collections from these
commercial shops.

Amalgamation of the Chittaranjan

National Cancer Research Cenmtre,

Calcutta with Chittaranjan Cancer
Hospital

5226, SHRI INDRAJIT GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o refer to the reply
given to Starred Question No. 747 on
the 22nd  December, g6 and state

(a) whether Government have approved
a proposal to amalgamate the Chittaranjan
National Cancer Research Centre, Culcutta
with the Chittaranjan Cancer Hospital.

(b} if so, whether the proposed amal-
gamated  institution will be wholly
or partly under the Center’s Financial
responsibility;

(¢} whether the cancer  Detection
Centre  which was closed down last
year will be reopened as a department
of the Hospital; and

fd) if not, the reasons for depriviag
the public of the scrvices, free of charge
of a centre for mass detection of cancer
in its early stages ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :

(a) The proposal is wunder consider-
ation.

{b) Does not arise.

(¢) and (d). There is no  proposal
for the re-opening of the Cancer Detection

Centre  at the Chittaranjan  National
panu?er Research  Centre, Calcutta,
m view of the fact that facitities for

detection and  diagnosis of Cancer are
available  at the adjacent Chittaranjan
Cancer Hospital.

Reaction of Penicillin
5227. SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :
SHRI SAMINATHAN

SHRI DHANDAPANI :
SHRIMATI SAVITRI SHYAM:

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

. (a) whether it is a fact that two scien-
tists doing research at the Maulana Azad
Medical College have proved that penicillin
until now considered non-toxic, produced
a number of allergic reactions in the human

body, which may cause death;

(b) if so, the reaction of Government
thereto; and

{c) whether in view of this, Government
have decided to ban the use of pencillin
in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY)
\a) Itisknown for a long time that Peni-
cillin can produce a number of allergic
reactions in the human body which may
even causc death.

(b) Penicillin is a very useful and life
saving drug, and its use by qualified persons
who are conscious of the adverse reactions
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is as safe a procedure as the use of many
other life saving drugs. Instructions have
been issued as to the manner in which hos-
pitals should be organised to deal with
penicillin reaction  cases.

(¢) No, Sir.

Offer of supply of Crude Oil at $1.26
per Barrel to Cochin Refinery

5228. SHRI CHENGALARAYA
NAIDU :

SHRI N. R. LASKAR :
SHRI SAMINATHAN :

SHRI DHANDAPNI

SHRI l:«:;?lMIKI CHOUDHA-

SHRI MANIBHAI J. PATEL :

SHRI DEVENDER SINGH
GARCHA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether itis a fact that public sector
Cochin Refinery has received an offer to
supply petroleum crude at $ 1.26 a barrel
two cents lower than the price currently
charged by the private oil companies;

(b} if so, the reaction of Government;

(c) whether the world trend of crude
prices indicates that there may be a conti-
nuous fall soon; and

(d) whether it is also a fact that a tcam
of officials from his Ministry had visited
Tehran to revise the price clause in tne
agreement with N. O. (.. ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :

(a) Yes.

{b) Government will consider the ques-
tion of securing farther reduction in the
price of crude from private oil companies
when a lower level of prices comes to pre-
vail in the world market.

(c) There has been a fall in prices re-
cently but it is difficult to forecast whether
this trend will contirue.

(d) No; the team is scheduled to visit
Tehran soon.
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Loans from Japan
5229. SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI DHANDAPANI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Export-
Import Bank of Japan and 16 other Japa-
nese foreign exchange banks signed an
agrecment in Tokyo providing loan  of
Re. 19.1 crores to India;

(b) iiso, the main features of the agree-
ment;

(c) the rate of interest payable; and

(d) how the loan is proposed to be uti-
lized by Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Yes, Sir.

(b) to (d}. The loan is repayable in
18 years, including 5 years' grace, and
carries interest at 5.25% per annum. The
credit is to be used for the import of raw
materials, components, spare parts, etc.

Outstanding Amount of Arears of
ax

Income-T;

5230. SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :
SHRI SAMINATHAN
SHRI DHANDAPANI

Will the Minister of FINANCE be
p](‘ascd to state :

{a) whether it is a fact that upto joth
June, 1969 there were 20 persons in respect
of whom arrears of Incom=-tax of Rs. one
crore to Rs. 3.13 crores were outstanding
against them;

{b) if so, the steps taken to recover the
arrears from them: and

(c) whether there arc still persons from
whom payment of Income-tax is due from
3oth June, 1969 to March, 1g70.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Yes, Sir. There were zo
person from whom arrcars of income-tax
over Rs, 1 crore were outstanding as on
30-6-1969.

(b) All possible steps as provided under
the law and depending upon the facts and
circumstances of each case are being taken
to recover the arears of taxes due from them.

(c) Yes, Sir. Therc are a number of
persons from whom payment of income-tax
was due during the period from 3oth June,
1969 to March, 1970.

Value of Land covered by Ministers

523r. SHRI JAI SINGH :

SHRI YAJNADATT SHARMA :
SHRI HARDAYAL DEVGUN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the area of the land covered by the
bungalow of a Union Cabinet Minister,
State Minister and Deputy Minister, re-
spectively;

(b) the value of the land covered by
each of the three types of the said bunga-
lows, separately, according to the ruling
price of land in comparable posh colonies
of Delhi; and

(¢} the monthly average of the expen-
diture incurred separately, on the repairs
maintenance. alterations, renovations, lawn
flower beds etc. during the last three years
year-wise ?

THE MINISTER OF STATE IN
THE MINISTTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :
(a) The area of land varies from bunga-
low to bungalow. Inthe casec of bungalows
occupied by Cabinet Ministers the area
varies from 1.47 acres to 3.86 acres; in
the case of Ministers of State, i t varies from
1.49 to 5.36 acres while in the case. of
Deputy Ministers it varies from 0.50 acres
to 3.36 arces.

(b) It is estimated that the land value
in the arcas where these bungalows are
situated would be of the order of Rs. 150
per square yard.

(¢) As per statement laid on the Table
of the House. [Placed in the Liberary. See
No. LT—3107/70]-
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Economy in the Printing of Annual
° Reports of Public Undertakings

5232, SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN :

Will the Minister of FINANCE  be
pleased ta state :

(a) whether it is a fact that the annual
reports brought out by the various Public
Sector undertakings arc given cxtrava-
gantly gorgeous get-up;

. Ab) if so, whether imported or art paper
15 used in the preparation of these reports;

(c) if so, the break-up of the cost per
copy of each report inclusive of expenses
relating to designing, printing, imported
paper, art paper ete. alongwith the forcign
exchange component if any;

‘(d) whether Government  propose 19
give the above publications a more modest

ge;—iup with a view to cffecting cconomy;
Aal

{e) if not, the rcasons therefor ?

THE MINISTER OF STATL IN THE
MINISTRY OF FIANCE (SHRI P. C.
SETHI) : (a) to (¢). Public Enterprises
are cxpzcted to cxorcise strict cconomy
in all exponditure, including the amount
spent on bringing out the printed Annual
Reports. Government do not propose to
interfere insuch matters which fall within
the shpere of internal administration of the
Public Enterprses.  Collection of such
data will also not be commensurate with
the expected results.

Tours by Ministers Abroad

5233. SHRI JAI SINGH
SHRI YAJNA DUTT SHARMA:
SHRI HARDAYAL DEVGUN:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that more than
per cont of th= tours are undertaken
by the Ministers during the hot spell every
year i.e. between May and September;

(b) ifso, the extent to which the Govern-
ment work was hampered on that account
and the reasons for not stageering the
fareign tours over the entire length of the
year; and

(c) whether the objectives for which the
tours were undertaken were fully realised
and ‘whether the results achieved were
comm:nsurate with the money spent on
the tours ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI P. G. SETHI) : (a) to (c), It is
an inescapable obligation, arising out of
the conduct of international relations in
the field of diplomacy, commerce, trade
and cultural relations that India has to
to be represented at a levcl of a Minister
in international conferenccfor maeting
or to ncgotiate a varicty of agreements.
Every effort is made to cnsure that such
visits take place onley when essential and
that the duration of the visit is minimal.
The timing of these visits dépends upon
the schedule of international conferences/
meetings and the convenience of Govern-
ments with whom negotiations have to
be conducted. However, it is not a fact
that more than go per cent of the tours
of Ministers abroad are undertaken bet-
ween the months of May and September.

Promotion of Lower Division Clerks
in Town and Country Plan-
nining Organisation

5234, SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:
SHRI HARDAYAI. DEVGUN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELO?P-

MENT be pleased to state @

{a) whether the  promotions fronm
L. D. C.'s post to that of U.D.C.'s  post
in the Town and Country Planning
Organisation in his Ministry are given
strictly on the basis ol seniovity;

(by if not, the criterion followed in
cases of such promotions;

fc) if the answer to part (1)  above
be in the affirmative. the number of pro-
motions from L.D.C. to U.D.C. (including
the cases of persons officiting in leave
vacancy) during the period from st
August, 1969 to g1st January, 1970 in
which the seniority rule was not adhered

to; and

(d) if so, the rcasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes, subjcct to the rejection of those who
are unfit for promotion.

(b) Does not  arisc.
(c) None.
(d) Does not arise.
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Closure of Dhemomain Coal Mines

5235. SHRI G. Y. KRISHNAN : will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS bz pleased to state :

(a) whether the Dhemomain  Coal
Mines were closed down because of an
internal quarrel between the proprictors
of this collicry: and

(b) if so, the details thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO) :
(a) The information available with the
Governmentis that Dhemomain was closed
ccause of labour trouble and financial
ditliculties caused by uncconomir working,

(b) Does not arisc.

Repost of Sub-committee on pre”
vention of Pilferage of Drugs from
Government Hospitals

5236. SHR1 G. Y. KRISHNAN
SHRI GADILINGANA GOWD :
SHRI JAGESHWAR YADAV :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that thc Sub-
Committee on Prevention of Pilferage
of Drugs from Government Hospitals
set up by Government has submitted its
report; and

\b) if so, the reccommendetions accepted
by Government ?

THE MINISTER OF STATE IN
THE. MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a}
Yes, Sir.

(b) The report is being examined.

Centre-State Financial Relations

5237. SHRIMATI SHARDA  MU-
KERJEE : Willthe Minister of FINANCE
be  pleased to state :

(c) whether it is a fact that a talk on
Centre-State Financial relations  was
given by a foreign expert on public finance
at the Reserve Bank of India mecting in
Bombay on the 5th January, 1970;
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(b, if so, the details thereof and whether

Government are in agreement with these
views; and

¢, whether Government propose to
constitute a permanent Tinance Commis-
sion toinfluence development and redis-
tribution of resources among the States?

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI P. C. SETHI} . (a) Yes, Sir.

The talk wes by Lady Ursula Hicks
Cambridge University.,

(by and (c). A detailed record of the
talk is not available. However, from
available information, it appears that Lady
Hicks analysed the moblems relating to
development and  devolu'ion against the
backeround of the problems and practices

of

in other World Federaiions. She also
seemed to have favoured a  Permanent
Finance Commission.

Government  rorsider  the  existing
Constitutional piovisions governing the

financial arrangements between the Crnire
and States by and large adequate.

Use of Powers by LT.Os. io impose
Penalty for Tax Evasion

5238. SHRIMATI SHARDA MU-
KERJEE : Willthe Minister of FINANCE
be pleased to state :

(a) whether the Income-tax Officers
have unfettered discretion under the In-
come-tax Act in regard to the levy of
penalty for :ax evasion or tax avoidance:

(b) whether Government are satisfied
that this discretion is being used judiciously
and with impartiality; and

(c) as the Supreme Court is the highest
court of law of the land, whether Govern-
ment propose to give it the power to
review  the quasi-judicial judgments of
the Income-Tax officers in regard to the
imposition of the penaltics ?

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI P. C. SETHI) : (a) Tax avoi-
dance does not invelve any infringement
of the law and, therefor, no penalty for
tax avoidance is provided. The question
of the Income -tax Officer having unfet-
tered discretion for levy of penalty for tax
avoidance thereforc docs not arise at all.
So far as tax cvasion is cpncerned.  the
Income-tax Act provides for the levy of
penalty ifa person has concealed his income
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or has furnished inaccurate particulars
thereof and also provides penalty for late
submission of returns of income. If con-
cealment of income is established, the
Income-tax Officer has no discretion
and he has to levy a penalty. For late
submission of return penalty is leviable
if the delay was without reasonable cause.

(b) In view of the reply to part (a),
the question does not arise so far as the
levy of penalty for concealment of income
or avoidance of tax is concerned. So far
as penalty for late submission of return is
concerned, the Government has no reason
to believe that the discretion is not being
utilised judiciously and with impartiality,

(c) The order of the Income-tax Officer
imposing a penalty is an appellable one.
The first appeal lies to the Appellate Assis-
tant Commissioner and from his order a
second appeal lies to the Income-tax
Tribunal. Questions of law arising from
the orders of the Income-tax Tribunal
can be referred to the High Court and
the orders of the High Court can be taken
up in appeal to the Supreme Court, both
by the assessee and the Commissioner
of Income-tax.

. Production of Lubricating Oils
at Madras Refinery

5239. SHRIMATI SHARDA MU-
KERJEE : Willthe Ministerof PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

{a) when the Madras Refinery will go
into production for lubricating oils;

{b) the estimated production of lubri-
cating oils unit-wise and the demand
thereof in the country; and

(c) whether Government propose to
set up any other plant in the private or
public sector to meet the short-fall in
supply wvis-a-vis the demand for the lubri-
cating oils ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Madras refinery commenced production
of lubricating oils in January, 1970.

(b) During 1970, against an estimated
demand of 544,000 tonnes, installed capa-
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city/production of indigenous units are

expected to be as follows :
(Figures in
'ooo/Tonnes[
Year)
Total 'in- Total esti-
stalled mated
capacity  production
Digboi refinery 50 50
Barauni refinery . 46 46
Madras refinery 200 150
Lube India, Bombay 16y 124
3jo

460

(c) Another plant with a capacity of
about 200,000 tonncs per year will be
established at Haldia and integrated with
the public sector refinery. This will
increase the local availability to  about
660,000 tonnes by end 1973 when the de-
mand is expected to be about 686,000
tonnes per year.

oat dR wfeeral # =@ § a7 R

NS FOm w gEE g WA

LEGEICIE G O e

®) sl & gz

5240, s\ Wgnm fag wdl : @
faw 0 7z Faw A Fr F47 fF

(%) =7 wz == 2 f& faasi &
G qar @afaal #1 feaAi ¥ a= s
TN FAR FT 6 TET F 10 I Afa
fee #l e ¥ @@ OiA faadl & o7
W # A #1 frafaT g 28 v
sfr faem & sra & @@ sror
e &t s wfewdt @ frafy # s
7w foger gan g, R

(=) afe &, ar a1 99 s@w o
frafe 3 fag z¢ NFF dme 73 &
T 1A F T 97 FE aar fiA a7
gqEd g & 2z @ amd ?

fast wearem § T A (o) Ho Wo
W): (F) o TEIX B T W
g & o fafeem g adf 2 f



121 Written Answers

fodgi ¥ wai s afenai & feqmmd
vam &1 f&w g o DA (TF)
Sueeq gt £ 1 e wra fadw
ST H@ET I 1968  NFIfaA &%
ars ghegry TEdE TRfAma &mw
%¥ U® NHes Gz ¥ Fwifasa”
F AR FI AL W F I I W
6 ¥ 10 T i frza A & 94
(7T) ST @ @ E

939 1969 ¥ AFAA 1970 AF
N safa ¥ feqam~ &1 A ¥ fraf
fFg nd &= AT wfeadl w1 qew qm
190 9r@ ¥4 41 AaF FAT 1968
¥ AT 1969 % ¥ yafa ¥ frafa
fed md @i ol afeadi w1Hew AmA
90 WTE ®9F 4T | IHA ¥Z AT A
¢ W ¥ R 9w am frata foee
T @ ¥ ez A () F I
ZIAY 1 fRearen F47 3T A 3w vAm
3 fag 7l e (Fd) wrEw) wx A\A
(7)) feq s & sifafer, T8 saa
1 faeafafaa faamd N & amd &

(i) TT o9 ol & faEy &
AR 9T TEA A% 1A Ffgy q@ #
3A7afa @A aF AN TR F@IAT |

(ii) A (mFw) qT FOT TH
FAET x| amE

(iii) fer & feai 3 faq snam A
am ael fza @Rl qv sfqwam |

(iv) =% @, At qar Gf6T
g % g 3 fag, fradEt & aga
9T OEE aF ¥ @9 Afga T4 H 2 4
20 sfaa @ % wgfa avgEw )

(v) ofcfm @i o afeadi, sl
% @ wife &t To IAEA I ¥ 97A
e aw 9 A gar 3Ian feala
9T 3T WE ¥ 50 sfqma aF A 22 )

(@) = QX wxW, 1955 F IT-
= 3 AR R 57 AW e qa
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AT A arge frafa f6a 6 o o gee)
¥ DA (7FT) Foawm w garw
A 95 ¥ ) ge fal g€ & whiw sawra
Tk FgzaT o ff adl veam ) wa
9T FART W FEAT IT-HT TS FIFL
&1 faea @, wwfeu 37 97 #¢ ¥ @z
3 At ¥ 3T gWR T3 N FET N
feafa #adi 2
Tl ¥ wilaar qaemmEiE ohan
frimw ord ww & T} & wafa
5241. st Wt fag WA ;. Fw
wreer gar qfiar fatea site frafw,
¥ a9t A0y fawm 04 97 33
® g F01 fF frgd daadt § maq
faed =4l qar qaawiAt # afwa fada
FEAA 3 A # fraf sofa g§ & ?

wrw qav qfine frdte ot fmfw
e s T fawra wenem | e
w4\ (%o siiqd amwaT) : w3 fafiw
Wit ® g 7q waerei AT steagAY ¥
a1 Faar g fr afmr Gama srdsa
F1 WA FET F fqem s 3 3w
F\ 77y wfas g=ar 2 1 Agr aF gEAAA
¥ Frxw F gafy &1 g §, qi@e
fraraq Fare #1 Aoy FF ary sgfet
& fasdrqunas  sreqmal & qaT woEm &
f& af@z Faraq Farai &1 v i
TR F A FE @A

qRR § el ® wTd ST w51
weqa

5242. =1 THEIfag wveE w faw
o T2 FAH | FAT FA0F <

(%) &0 a0 7 & F qEd
F0 g qar faq qf & gme 9
foir 3o % @A ST § 97 amt w1 #
arexga frar @

(=) afz g, @ s 4wt 3 am &0
g, ar
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() vw semaa 3 qar frewd faea
YT TT AeqAT F HrAT 9T AT FT
¥y Frardl w7 w1 fare g 7

123

faa woarem ® T weA) () Wo wo
) : (3) & (1) a=< ol Frat
¥ af afeFr) ad & A7 adar q4qr
faa ari A &1 F¢ AT H A T TEA
A fFar arar @ 9ad aie W ogad
HEOE O T2 £ | AT FT GEF-AEE
ATt 0 9T A AAATT T S1F AW
Hjzaré wFw W, AwAML, W A,
A% IEA A AVHTHY Far 3 A At
arfz & fear = fHqr amr &1

Ferdl & @ AWy [gAg 9T FIS
wa & Aadn = a3 afa
g9 a  FeFT amma frafa % sl
AR ART F1 afzww) qEae, afqaag
FI AAZ AT AT RIF-ATH HAT AT
amara faaia % afsm e (3w A fad
A B FEFT-IMAT T UFA & fow Faea-

fafas 9o f&F 70 & -

AT T 3 G THIT F@N
#R Fa% 918 71 @A, few g i
ferrl Taar, wfgva a9aT T47 arg-
At # FFEh w4, agd), azadf qqr
e A 9 g S as A A A
w3 qACT | T aEAT & 99 IR
aar faate 1 7mT A IAFI 9w &
& A gEa@as anF 3 wmee ¥
fam gam 379 & fam farges afa-
fagm, 1962 § wfaftes oz oz
339 anifaa fFar w2 zq gom
& AT adlen F A )

Water Plant lying idle in Delhi

5243. SHRT N. SHIVAPPA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be

pleased to state :
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(a) whether it is a fact that only one
fourth of water plant, which is in a
position to supply 40 million gallons daily,
has been commissioned by the Water
Supply and Sewage Disposal Undertaking
of Dszlhi Municipal Corporation and
three fourths of the plant is lying idle; and

(b) if so, the reasons for not utilizing
the full capacity of the plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS., HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes. From the
Second 40 million gallons per day Water
Plant at Wazirabad only about 10 million
gallons of water per day is being supplicd
atl present.

(b) The full quantity is not being uti-
lized because the work on the conveying
mains from the plant to various reservoirs
has not been  completed.

Agreement between India and
West Germany for Import of Capital
Goods

5244. SHRI N. SHIVAPPA : Will
the Minister of FINANCE be pleased
to staic :

(a) whether it is a fact that there
has been an agreement between India
and West Germany for the import of
capital goods; and

(b} if %o, its terms  and conditions ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI)

(a) Yes, Sir.  An Agrcement for a
loan of DM 35 million (Rs. 7.17 crores)
was signed on the 3oth December, 1969,
between the Government of  India and

Kredit  anstalt fur  Wiederafbau (the
Development  Bank through  which
German  assistance to India is  made

available) for import of goods and services
approved by the Indian Inter-Ministerial
Committee on  Capital Goods. from
the  Federal Republic of Germany.

(b) The terms and conditions
loan are :—

(i) For DM 20 million (Rs. 4.10

crores)=Repayable in 25 years including

a grace period of 7 years and interest
at 39, pcr annum.

(ii) For DM 15 million (Rs. 3,07

crores)~-Repayable in 30 years including

a grace period of 8 years and interest
at 239% per annum.

of the
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Unearthing of Black Money

5245. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased

to state :

(a) whether  Government  “have any
proposals under consideration to suit-
ably award the Incomc-tax Officers

who prove to be successful in raids and
uncarth black-money etc; and

(b) if so, the details thereof and when
they are likely to be implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE, (SHRI
P. C. SETHI}: (a) and (b) The proposal
to institute a scheme of giving awards 1o
officers of the Income-tax Depariment for
exceptionally meritorious service is being
comsidered.  The question of details of
theschems would  arise only if the
proposal to give such awards is found
to be feasible.

Visit by Ministers abroad

5246. SHRI S. K. TAPURIAH

Will the Minister of FINANCE be pleased
to siate :

(a) the names of Ministers, Ministers
of State and Deputy  Ministers of the
Central Government  who went abroad
since  August 1969;

(b) the countries they visited; and

exchange

(c) the amount of forcign
personal

allocated/released  to them for

expenditure  and the amount spent by
the  exchequer ?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : (a) to (c) The
information for the period 15t August,
196g to 2Bth February, 1970, is given

in the Statement laid on the Table of
the House.  [Placed in Library.  See
No. LT-3108(70.]

feot A agufast gzl 1 e

5247 =t rw swEw oo a0
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AT T 4s0Ala & g fRawr i
\AHIEAT

(|) 3a% & o wfwr  foad 2
faad at ¥ @R # #1f q@r 7@
21 9 FY @E AT

(W) Tar aEFT T HAAAT  gETEE
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Irie ofw feg e T S
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faq weaem | Tww wEA (M) Wo wo  H fre¥ A7 aui ¥ wwgmaiaw @
W) (F) F (%) geT T oA BT o md Fmedivr famm wm g (zw
TIgmaE @ W@ § Iar war fawr H awnfor & &% o e
fafaai ¥ frwmdft mit AT F A mfaw 49 E Wil = 49 @1 arfae
T SEEAET F AET 9E fAud s Wy se e wEfer T EET
A frwr Y df | Y fod fqar FEw EE )

(Frs zqa1 #)
frralt wit T wd i ww
qaqTaT
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F. garaa F faad gg5 05y oo gam 24.55 26.10 31.98
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famra sifeeor 3 sl & s fw-
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FUE FA  FA F  fao sAfu
Fee f&d @A A sEETAl A Es
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fra W & TR WAl (M Ho Ho
) (F) W7 (1) IR AT F
fadia & aftmeegey f5= wmaei & efa-
A #ram waF afg fTmiv g w9
AR ®Y HEAT ST IE AN F g
a1 qepe Sy A 1A as
quI TX AN IHIAT FA R agd
qET wAE @AM W mwE fag aga
qfeas #3741 73W ifE gg g A
Faq e e F fafaw daeat &
§1 afw usa maETd ¥ F Wi FET

B i
wgi aF dfFm  awara (IrEAT w5
srfer s seawor)  sfafao, 1969

1 arra 2. f9% g==w=w =mem A
wau  uifar = foor qr, =rarem F
afagi £ #1% wwn faifa adi g
afer  afagfa #1 fgars s & fao
Fo fagie fafeaa fvd &1

gsqaw =EET v fad W odAaw
T oarR, @as A A § oA erfafrow am
frm & gud afagla &1 fgtor s &
faw #vE fagr 7@ g o §, ooy T,
st qfEn werlt Fv afmger wor ¥
gy § oefqgfs & nw fafess aofw
fraffm T ™ &1 affa &
yq: faq &l &1 &9 grm o 9A F
% ow g fog el 7E FRT A AW

(&) I=9am =aET F GAT qFAg
qrfzdi ¥ AT araTwrd FAE )

qto e 480 frdl w1 WA A @mE@
wET TEATHT G101 YA

5250. ®\ W EwTW @ o
fawt 5AT g FATT A T F4

(7) T ag a9 2 5 awdidy v
AT H AT FAT FTAFAT & T
HegrdT &1 67 9o UAe 480 FT HGAT
fafa & 7 faom agraar & 2,

CHAITRA 16, 1892 (SAKA)

Wiitten Answers 130

(=) afz g, &1 = a=aredl & A
1T E; AT

(7) z=%1 fFadr  wrfes qgrrar &
ST g 7
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Raids by Customs Department

5252. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be
pleased to state :

(a) the total number of raids con-
ducted by the Customs Department
in differcnt parts of the country during
the year 1969-70; and

(b) the value of articles seized as a
result thereol ?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE® (SHRI

P. G. SETHI} : (a) 5617 raids were
conducted by  Customs Officers
of the Customs and Central Excise
Department  fexcept  Central — Excise
Collectorate, Hyderabad)  during the
year 196g-70.

(b) Rs. 508 lakhs.

Setting up of State Housing Board
in Siates

5253. SHRI RAM KISHAN GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) the names of the States which

have constituted  State Housing Boards;
and

(b) the steps taken
be taken to constitute
the remaining States 2

or proposed to
such  Boards in

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :
(a) The following State Governments
have so far established statutory housing

boards
1. Andhra Pradesh,
2. Gujarat,
3. Madhya Pradesh,
4. Maharashtra,
5. Mysore,
6. Orissa,
7. Tamil Nadu,
8. Uttar Pradesh.
(b) The Boards have to be esiablished

under  legislation enacted by the res-
pective  State  Governments. This

an-|
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Department can only try to impress upon
the State Governments the nced [or
setting up  Housing Boards.  This
is being «done at cvery possible oppor-
tunity.

Arrest of an American National
on Indo-Pak Border

5254- SHRI MIUHAMMAD SHERIF :
Wili the Minister  of FINANCE  be
pleased  to state

national
1970
at Huscainiwala

from Pakistan;

(a) whetaer an American
was arrested  on the gth January,
by the Customs Staff
when he entered  India

(b) the reasons for his arvest; and

(¢) whether any cnquiry was held
in the affairs and if so, the details there-

THE MINISTER OF STATE IN
THE MINISTRY or FINANCE
(SHRI P. G. SETHI) : (a) and (b) On
arrival from Pakistan at Hussainiwala
Land Customs Station on 8th January,
1970 and  American national, Max
James  Copenhagen was arrested by
the Cusioms stafl for  concealment of
3.3 Kg. of charas on his person.

(¢} The accused  and the seized charas
were handed  over 1o the police autho-
ritics.,  On presccution  in the  Court
of Ilaga Magistrate,  Ferozepur,  the
accused was  sentrnced  to undergo six
months’ rigorous imprisonment and to
pay a finc of Rs. 500/- and in default of
payment to  undergo one  month addi-
tivnal rigorous  imprisonment,

Made by Lady Ursula
British Economist

Remarks
Hicks,
5255. SHRI MUHAMMAD SHE-
RIFF ;
SHRI
GOWD :

Will the Minister of FINANCE be
pleased to state :

GADILINGANA

(a) whether the noted British economist
Lady Ursula Hicks, speaking in New
Delhi on the 15th  January, 1970 on
Federal finance ina developing ‘cconomy,
said that the basic deficiency in Indian
federal financial policy was the Centre's
lack of effective control over the state
budgets born primarily out of ignorance
and the lack of economic data;
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(b) if so, the reaction of the Govern-
ment  thereto; and

{¢) whether some other  suggestions

were also made and if so, the details
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI P. C. SETHI) : (a! and (c). Yes
Sir.  She also suggested  that it may be
preferable to have a permanent Finance
Commission.

(b} The Government considers  the
ceisting  coasti:utional provisions  govorn-
ing the Centre and State financing
relationships as, by and large. adequate.

esid=s, the process of Plan formulation
provides  ample  sco for consultation
between the Central and State Govern-
ments  with regard to financial — and
other matters.

Upgrading of Cochin City

5256. SHRI P. VISWAMBHARAN :
Will the Minister of TFINANCE be
pleased  to state :

(a) whether Gowvernment have re-
ceived  representations  from the  asso-
ciations of Central Government employ:es
and the Cochin Municipal Corporation
requesting 1o upgrade  Cochin  into
class  B-2 ity for payment of house
rent allowance and city compensatory
allowance;

(b? whether Government have assessed

the lat=st  population and cost of living
in Cocliin city; and

(¢) whether Governmont have taken
any decision on the question ol up-
grading Cochin ?

THE MINISTER OF STATE IN
THE = MINISTRY OF FINANCE
(SHRI P. C. SETHI) : (a) Yes, Sir.

(b} and (¢}, After careful consideration,
it has been decided to defer the review
of classification  of cities/towns till 197:
Census  figures become  available. The
Third Pay Cuommission, which is to
be set up shortly, is alse cxpected  to
examine  this issue.

afanr & wfoew & fag fawr W
w§ fm§ azfem
5257. =\ fEgmy W
s swrrET e
= W MO NS
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1 ween aar afvare - fama s
faater, s aur Ala faww W&
gZ AT BT FAT FOT F ¢

(%) #arag a= g fFafgor § fosor
Ffa7 ma T wrT ¥ FAOAw 240 TraATfAET
Emf wefeai oo wit 7 ff i fr
HGAT FETEIT QT FIAF avg ¥ foag =
g aF qgi W EFm w7 Afaard

(@) =fz gi, a1 T3 wefedl & w97,
379X R 1 =79, 3% 9 97 IO
4, 3% fadolt @z 3], 9% amn
=qa Y wrsfa 233, aor W w1 frad
% grar N wE oWl FAF FIH
qRT ST v g e

(w) smaF g wd & swarfaai
1 grafasar 33 F F7@r w0 7

e qar qftar fraaa A fafr,
s @ A fawme wenwa § e
7 (s F0 go AFA) : (F) ¥ (7).
afgw # sferr ¥ fag  w@ed wrd
aTFIe & Frdt safda 1 stdr a8F W)
™ g F A (@) ¥ (7) # g
T ou N AN IS |
s § wwl & wfwem & fag glrad

5258, =\ fragar e ¢

s AEEEr e
| nw A M

Fo7 Ereen w9t qfeare fomA Al
frafor, s @@ e fawrm W a7
AT AT FIT FA fE:

(7) mragas g fowa & a9f &
sforerer % ford wmfae gfaad gv=a §;

(=) afz gf, drem AP 2| H
sferferer 7] Y Tt T FT I gU AT
gfrerr ¥ gre & A gemE 9X
faae FT W E; @R

() wa & 240 fArE  wfEAT W
stforerar & ford areiiT RO F AT TN ?
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e aan gfar faas el
frmtw, srrare dan wndm fawta waTem §
T 7t (sft @0 ®o ;fA) : (F) Eil
Ell|

(@) st adr

(w) afaw & sfraw & fag @ a9
ARA wFT 7 oy wfem 1 ad
AT | WA g AT TEN Il |

st sfawifedl w1 qarnaf & @ &
storafe gaTe s &) fawrfen

5259. =\ fragmy e

=\ THEE TR o

w1 fa wAY #F @A T RO FO
fe :

(%) #n ag &9 & & aras< afa-
FXAT & FIAT A1 JoE] & are
sorafrs o wram & g fawrfo
#TE; AR

(=) afzer, v ga fawfeai & @
Hgee 7w favig fear g ?

fas A==y & T WA (7 Wo o
q8) : (¥) smafas g a7
sra-F7 ufaFrfat #t Famomt aar w19t
Faed w1 fawfeq 78 #1E0

(&) =g 5o 7E¥ 3300

amwr Afuwiad & odiafa

5260. »t fagny med
&t AT wat

#|qr faw w47 98 F@rT A7 FI9T FA
f& :

(F) #ar a9z "= ¢ f& At & &
FrawT sfumfeal & St oF & srfy-
Fifedt & w7 & gfwwfa & o9 5 a9 #°
Fr O FE oF wfAnd wE

(@) #rag st w9 fF 12 ag =1
EEI el TR L e
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sfawifai &t s a% Ao oF & sfa-
il & 7 & qavad Ao fwar wan &
(1) ¥arag @9 ¢ fr fredr g= 39
FATGH FT FF a1 Aol F¥ ¥ arfu-
Frieal # it oF F sfuwifeai & =a 7
wErafy ;i

(9) afz &, &t 71 AWHIL A A
qrged ¥ &g 9% Afraas d?

faw wmmT 7 T aeE (s So Ho
&t): (7) swmgae wfwwrdy aui-I1 %
foa, smo w2 wfuwr@ Sof-1 & &0 &
qErafa F1 gHIT AT F 44T F H OF
v EEfE Iy -1l Hdzd wad
FH 5 AT E AAT A FTA AT R

(@) air-II % w3 seree afu-
wfear & &, oY qfAfT FY oAvrar ¥ 2
o wfuwrfedt 7 12 a9 ¥ Far 9
FLAT F

(M) TeF MY AT H s ag Wt
a1 FA ara quir-I11 & sfsrfeat &1
goit-1 & sfesrfeast & =1 ® @
qatafy @t g 4y 1 9dafa, o
o & 3IqAew g, faq wfusrd 7
gayafa ox fa=re fFar o war & 99
ITAFT A Q9T AFIH FaAT AT FF A
o @ o feie st 2

(=) Afa # g afcad 7&f gar &

st @ ¥ sawr wfuwfeal w5 o
uw & 9df qv qdmfa & @ 7 faan
w0 % g fawriia  wdswfa afafa
® % T
5261. 7t TrATEAR  TAT :
= faaganr e
w1 faa walY 7z a9t %1 FT w4
(%) Far AT E(F oot A F gz
wfgwrfat #Y 9ot oF & 980 9T 9=)-
afg & faq  fawnitg odafa wfafy #
1965 % s a% &§ dox A gE Y,
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(@) 7ar =g st @9 g % =AEEi
¥ g% mnel & fa=arodd @9 F &
ag dzw T gf A,

(7) =fz &, a1 ;v 9 @afu #
AT ATYFAT A1 ATLHT & 9a] G Fage
farar mar &; v

(w) zfzer, & o<=fa & woet &
ATGFT ARGl F H1G ATHIG F F4T
Fo g 7

fam weaea § g A (A o wo
88) : (¥) et sfawfeadd w1

git-II & ai-1 & oZm=fa 0 &
fag, fawnfta ety afafy =t 925

fareelt arv femm 1965 ® snatfaa &
Tt qar A g sfuwifeat w1 waEd
1966 & o=t 4 T30

() smasx #ar oS-l § #id
wal ffg @ afgwrfat @10 99 9=
amqeg ¥ arfasr #7 7f fezgrfasre
9T 1964 ¥ dmenr  fame m@ | wAeT
gafew AT aF TE0 947 SIA,
1967 ¥ =mamea & frodx zro zas
wue; gHi | 7z 75Y € fr wzad), 1967
%, Furg Ty @Efsw =m@em &
fammodts & F  Frvw,  fawmig
weafa  afafa & 1€ do5 smaifaa
A f@ 7 | wAx  arg, fawnig
gefa afafa &t 1 9o w@fag T2
gmg T {5 watew Aaem ¥ o
& gt Aof-1 & sfusrfeai A afc.
a1 H AsgT fFq @ & w, gt
¥ far  fraifee o d o faa ==
gt g ot wfaw § fom g
Ty AT A o"Im F F fem o184
Fag afesrdt @

(7) smawTamaEl ¥ RS T
Ioeew foa i ¥ odmfagr §7 €0

(o) seit-11 & smase  afawidfeal
F1 Soit—] # wrast Far § gdmfa w73
& Wrwer ¥ #1% wewWid T AT Wi E
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Savings Banks Deposits of
Nationalised Banks

5262. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be
pleased to state :

(a) what werc the  Savings Bank
Dezposits of the foruteen  nationalised
Banks in the months of December, 1967,
December, 1968 and December, 166g;

(b} the steps taken by Government
to tmprove the services to the depositors
after the Banks were nationaliscd
on the 18th July, 1969; and

{c' whether the Savings Bank deposits
have improved in 1969 more than in
1967 and 14968 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : (a) The Savings
Bank Duposits in India of the fourteen
rationalised banks were Rs. Gri-og
crores  at the end  of December, 1467,
Rs. G86-82 crores at the end of December,
1968 and Rs. Boo-74 crores at the end
oi December, 1969.

{b) Afer  nationalisation. emphasis
has been laid on improving the service
rendered by banks to their customers
big or small. Custodians of the nationa-
lised banks have impressed upon the
branch officials that in the changed
context they should render better and
more courtcous service to the community,

Further the National Institute of Bank
Management  sponsored by the Govern-
ment conducted a workshop on ‘Customer
Service’ at Madras in December last
in which representatives of the nationalised
banks also participated. The object of the
workshop was to find ways of improving
services to customers. The main recom-
mendations made at the workshop were,
briefly, as follows :

(i) steps should be taken to improve
both human and non-human
aspects in  providing better
service by banky ;

a fast payment svstem should be
introduced ;

(i)

more  clearing houses  should

be set up;

(1ii)

in order to maintain human re-
lationship  with the customers,
emplovees should be given proper

training : and

(iv)
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(v) to avoid congestion in busy loca-

litie:. banks may be allowed
to open more branches in urban
areas.

Steps arc being taken to implement
the recommendations to the extent feasible
and the services rendered to the depositors
are therehy expected to improve.

() Yes, Sir. In 1969, Saving: Bank
deposits in India ol the nationalised banks
went up by Rs. 113 .92 crores as against
Rs. 74.88 crores in 1968 and Rs. 8z .93
crores in |g!'i;r.

Branches Opened and Deposits
Collected by Nationalised Banks

5263. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
state :

(a) the number of Branches which were
opened in the first and second hall of
1969 by each of the 14 nationalised banks;

(b} the number of branches which were
opened by the State Bank of India and
each of its subsidiaries; and

{c) the amount of deposits collected by
cach of the Public Sector Banks and the
total advances made in the newly opened
branches in 19607

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI!: (a) and (b). A statement
based an the latest information awvailable
is laid on the Table of the House. [Placed
in Library. S:x No LT-g110 [70]

(¢) The  figures asked for are not
readily available. These are being col-
lected and will be laid on the Table of the
House, as soon as thev are received.

Functions of Lead Banks

5264. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased
to state

{a) what are the functions of the Lead
Banks; and

(b} how many branches will br opend
by each of e Pubiic Secwr Banks in
each of the Lead Districts in 1970, 1071
and 19727

THE MINISTER OF STATE IN
THE MINISTRY OF I'INANCE (SHRI
P. C. SETHI} : (a) The main functions
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of a Lead Bank under the ‘Lead Bank,
scheme as formulated bv the Reserve
Bank are, bricfly, a: follows :—

(i) surveying the re.ources, ciedit needs
and potential for banking development
in the districts allotted to it;

(ii) examining the facilitics for  the
marketing of zgciculiural and other pro-
duce, storage and warehosing  space
and the linking ol credit with marketing
in  the district;

(iii) recruitment aand training of stafl
for providing advice to small borrower:
and farmers aud for the foliow up and
inspection of the eand-use of loans;

(iv) assisting other

lending
agencies; and

primary

(v) maintaining contact and liaison with
Government and quasi-government ag.n-
cies.

The Lead Bank for a district is expected
to act as a consortium leader and after
identifying, through survey, areas requiring
branch expansion and those suffering
from credit gaps, it should invoke the
cooperation  of other  banks operating
in the district for opening branches as
well as for meeting credit needs.

(b) The Branch Expansion scheme drawn
up by the Reserve Bank for major banks
for 1970 envisages the opening of 1350
new offices in India. mainly in unbanked
centres of which 1300 will be opened
by banks in the public sector. In this
connection, the Reserve Bank has circulated
a list of unbanked ‘towns’ as dcfinsd
in the 1961 census and unbanked treasury/
sub-treasury centres. In addition, the
banks would be free to come up with
proposals for the opening of offices in
centres which may be identified by them.
Under the ‘Lead Bank' scheme, 331
distriets. out of a total number of 335,
have been allotted among various public
sector bank.. Thewe bank: are expected
1o conduct a survey of the districts allotted
to them with a view to identifying poten-
tial eentres for banking development.
The number of branches to be opened
in the districts in the coming months
as a result of survey will be known only
after the said survey envisaged under
the “Lead Bank™ scheme gels under way
and the banks concerned submit their
reports to the Reserve Bank. The first
quarterly report is due from the banks
shortly.
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Alleged violation of Foreign Exchange
Regulations by Shri S. P. Dewan

of UNESCO, New Delhi

5265. SHRT MADHU LIMAYE : will
the Minister of FINANCE be pleased
to reler to the reply given to Unstarred
Qu-iion No. 46 on the 17th November,
1gby  and state

(a) whether it is a fact that payments
of fare fo forciga travel sponsored by
the UN Specialicd Agencies in India
are alway. made by cheque by the Agency
conce 1ed in order to satisfy the authorities
that the trip is really official and is being
finiin *d by the Agency concerned:

™} whether it is a fact that a departure
from this practice was made in June,
1966 in the case of foreign trips of Shri
5. P. Dewan, an official of the UNESCO
Mission in India, who paid the fare in
cash to the travel agents;

(c) if so. the fare having been paid
in cash and how the authorities believed
before permitting Shri Dewan to go
abroad that the trip was officeal; and

(d) what action has been taken against
the personsjtravel agents concerned for
payment in cash and thus violating the
foreign exchange rules governing such
travels ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI - (a) to (di. The Exchange
Control Regulations do not specify that
the payments of  fare for forcign travel
sponsored by UN  Specialised Agencies
in India should be made by cheques
alone.  Moreover, it is understood from
the UNESC(Y's office that the particular
visit, referred to in the Question. under-
taken by Shri 5. P. Dewan was official
and that he was paid in cash by the UNE-
SCO's office for this trip. In the circum-
stances, the question of taking any action
against any persons/travel agents does not
arisc,

g ¥ AWt A

5266. st wdwe faw : ¥m fam
Het ag a9 7 IO KT fE o

(%) zomgrars H sTaFT I|W 1A
afeai Y "o fEa E

(@) v7 =afemai #t ger Fa1 §
faia 9ndew T ity aF T fF §;
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(7) w9 Afeal & amr #=0 g AR
IA9X IEET FU F1 Fwrar iy et
& W

(7) s awrm Ui agw F@F
fea s g w ward @ od
8

faq weama & Tw weAr () o do
#3t) : (F) 10,900 1
(@) 3,200 1

(w) fav axfmai & aFmm smawT
FY ST g AT § IAFT HEAT 3,200
¢, zafed ww wwe & eafeai & At
T IAE HT FEIA AT AL A
TR F A H A T FO W agw
sfas @y At aw &)

(7) = w1 H awrar FEA A aGT
FE & fa9, waF AW ¥ dafed o=t
vg ofefafrgi & sma 9x, g awe
FITAT FTAATEr FY AT TE )

9IA § IARA TEE ad Faw faamt

# ®™ ®T 7§ 939 S ¥ SHIA

5267. = TM@an A ;o Aar faw
wefY 77 FAT #T FAT HOT

(%) 7= # feafe 3w senzw
R A4T qTEF FAwal H o
e fHaq SYDIT, awE FAETS TuT
wiw wd FE g

(@) 3 foay g7 & aXFQ Fav
iE,

() Farag a9 fF 37 F F19r gwa
¥ & FE F TAAR T a1 IF Aq q0T
F wawifedt & & § wiiga foar
2 o 7 & IF Igd Ao F gl
FY frax arcfy gl fraf

() afz g, a1 =% a1 FXT §
i
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(=) 721 7g +Y &= & 5 o0 o959
% gaw wafidi ¥ g fawm & @S9
sfasifai #1 oF sredes gega fal
2 ot afz g, &t 7@ a7 gomT A A
wfafaar g ?

fam wmrm # g Aot (s Wo o
®) : (F) g H urg F7 A9v T4
FRA we fwn § F F7 1 Se-
T, AETE FAAICAT qu1 w77 ¥ FHETT
wen Ay qah s g —

FAWINT AwE wIWM

HAAT
#ma F faamr 10 4 3
T I
e fawmm 7 3
(@) sz (7). =mw ®at=a :

3 straT it [V & fafag sd=mar 8
fag At IV & sdawrfeat & faem
arefy ot gfeard wrw 0 AW 14 F
3, o oF S50 T R Y wafy
waw afgw g 98 Fa9 S99 1969 &
FH FL AT T TFC F=T AT
wafa & T F s=wad ww GrET #
FHaTd L

¥Eq gaET g6 ®ateq @ I9gE
10 FHAICEl H& 9 Qi Ffas FH-
T & o saemuasfos fafg &
g faar wm@r & SfFT T FHaT 5o
IV % frafas sdq=nfeat &1 foem aeft
wzél, tmw anfe S framdt ¥ g
THE T FArfE FFMT s A 10
T A raT @A AL

(%) &T (%). frafae o] Veeqgs
F w9 slaaea @9 F w100, FET
JETET WeFH d9r ATTHT F @ gu
TwEr  fawmit # amawgwaral #1990
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A ¥ fd G AT A ST 9T
o st fafu & daw faar smaT &)
o s ¥ Fu=ntea #v fafaa S
IV seqaa ¥ g0 €ar 75 7 amar av
goa & fom A aw faa w3 39s
gi 4y g Fd HA F00 fratfe od
gt gt &

A FT T4 H A WA AR
T gt ¥ AfET FETG IETEA-eE
e H 9l FE1a Fearad wew faw
¥ gatua sa=feal #71 o7 ¥ nFE
dw feq mr o zA o7 wErAafagEE
faz fem smeaT 2

Memorandum from Federation of
Delhi State Hospitals Employees Union

5268. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of HEALTH
AND FAMILY PLANNING AND WOR-
KS. HOUSING AND URBAN DEVE-
LOPMENT be pleased 1o state :

(a) whether it is a fact that a dele-
gation of Federation of Delhi State Hos-
pital Employees Union had met  him
on the 8th March. 1970

(b} if so. whether it is also a fact that
the said delegation had handed owver
a memorandum to him: if so. the details
therenf;

(c) whether Government have con-
sidered the said memorandum; and

(d) if so. the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING. WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY): fa) Yes, Sir.

(b) Yes Sir. A statement giving details
of the demands is laid on the Table of
the Sabha. [Placed in Library. See
No. LT—3111/70]

(e} and (d) :
examined.

faa #eamw & wAwRal & @9 07
wr

5269. *| WATrT qaw : a1 faw
HAY g a0 # FAT FA

The matter i~ being
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(F) 37% warwy ¥ ¢F fFay #9-
T E e AW gwwe sren 2 fE
ITH A N AW F ‘g7 T

(=) Far o= Fa=rfear & zavf fama
gfufaas & swwia = ‘gl F AT §
=T it s afz gn A g afafraw
F ffr STl * aftq @z 9mm A
LR

(7) 37 W (%) W af‘aﬁaﬁr
FHAfedl § & weaw 7 frax  ‘gET
F AT HAmer #Y Ay AT AR fraar
AR q4T AW §; AW

(a) =7 wa=rfegi 77 @3 few
st % fqa @ Wk 3% frm wmaw
9% T TEA f1 wnfy g ?

fam weama § wwa wEr (s wo
o §31) : (F) T

(@) stzr, @7 Tar fraaEa
1962 % wmr Xllo % faaw 126-9m%
F wdfta, ot v (fagaor) sfufas
1968 T €1 16 F &Y £ |

() 7 (fedawr) sfafram, 1968
Tt arer 107 ¥ fafga Iwaegi ar enmA ®
AT U, AR AT F A aHe
2T T @ g

(=) =t “ga” darT w9 F w9
gt &, farasr anfieeor, vt faor w0
FudtwAl % fog “aeg’ & s grar
gul gz w2 A d faw & wfd,
Iow TEd o gfrdy AE 2 ) wfaaey
wZ AT AITEATE |

feesl ® gl & qitewr fdiel &
fad ar awg aw S
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5270. i NSET qIET : T @R,
aan qftax faaa sk faate, s
aqn AnT fawig W Az A A ogr
w4t fF

(%) ¥n 7g =9 g f& faq #fmn
#1 faferea g7 weaTaw 4F T2 A=TATAT
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# SO 22, Toma AT e Y AT FA
et & a2 A 1 @ 3 7 oA
ST w4 F fAg wEAT agi w0 93497 8

(@) smagMrasgfesiaed
aitaw fend & sy  osite dfml s
T=dy arfe & fex @ i F3a@ | For
Y &4fE FTAT 9341 & Wk

() 71 7R 7 faame o faafa
¥ gt w7A F7 & favwwy awy wwe
4T 3% avet & wEal ¥ 7

e aa gt frama site feia,
aEte awr AT fagm weAran ®
e ' () #@o go a@fa) ¢ (F)
1T (&), S 7= | faferea 7o awawaw
HAATAT FY TAETATAHAT H AT T,
A AGT WA F AHAL KT 000w F40T oA
foar s 2 1 qhAw F10 F 747 SvAvaw
qAG @0 & I qew @ s
faq a1 ga% uw fe A qvEwEw v
37 faamt #1 dr AT § wwi ¥ W
TFIT & qOA9T F A9 AT B &
w4 fifedl w1 99 & fog ofr 28y &l
FqTAT wrAT & 1 uEw-R frw F e
T fauiq ga-3 qrA a9T SR i
fed ™ it qdam w1 oww fore
grafaa faami # var sar & afy s+t
feeft fagar A% ox #1 fodd guwamx
1 o a1 fodrd & ow gEdr wfa gaeew
Y AT 2 1

(w) feeslt & wesrd seqarel #Y
w4 gt ¥ gure & fad s awe
R o @ & | GEg Tl UF 9AF ATl
¥ fod 9aF =0 & g dATHl ET
avE FLA F1 B fqaTC TG 8 )
Afeifas axr gamarg d@arfal &

fag fasiw =giaa

5771. ® NS qIEA ;. T A,

aq1 efiart frama, fafe @it sram g
ae fawre Wl 4g 99T FT TN FE F
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(7) g aw 2 fs 2w & Wifar-
fa= qar ‘mawary' 8 Aafeat 77 @ &
T afz g, & 7w gaw § frow A7 797
& A g

(@) 7ar ‘gaeamy’ ommem I 2
Wml’{ﬁga:ﬁm%ﬁm%#w
¥ FE A% ST TR

. () == Ot & fafwe % fag awFr
q o =AY av W= FwEaTEy Ay g

(f{) FAT HLHIT 7 34 Aeli a1 Fafaean
F fad 3o 3w aewe F fadw qgraar
F w7 § 3w ufn ardfem ¥ o1

() w1 =7 & dvarfedi 9% fafoear
¥ dd § aRwas frod da A I
Ay

wreey A qfare frma o s,
ame g A faFa wAma § IR
wedll (st @o go wfw) : (¥) wifgafa=

RETaTg AT FY ALATHT AT A
F wEag § §9 9 2 genafeaq wdww
feqd @ & | a4y, ST WEE YHWIR A5
fama =, 7% famit ¥ usdis simar-
frarar Aradt gra 65 ™ g5 &
g7 drarfoil & dera § w518 g
TN A T g AR AT )

(@) St &, "awag oI
Fafweat ua weafwar €1 & wF= & frar
AT owHAT 2|

() zoi= & gfaad w@s F5T AT
TSy FEIATAT aq7 FAfeF Al gra
SETE W1 TF HCHTE AT T FAEqarei
Hoag 7 £ 399 & 1 T8 & wfafom
FB T IR qAT Wieew  ®ASAl
2T FEET W ATHYor &y W, AF-Fafwa
#4Y ®1 s AT AT

(w) Mfrmfarg stx waeamg
¥ ITT FA I NIW WEE A1 A
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favre mgrgar 7 A wd @ Aanfe, =qd
droT wEfy #, IR SIW T A
&y FT T F IS, SR
gfaurd 237 & 2q fafesm s & 20
Ty Fm fafsasgi &1 #9g
FIAF AT 45, 30 A To FT FITATE |

(%) oo qomm 77 9o 481 2 1

Conditions to be fulfilled before Esta-
blishment of Medical Colleges

5272, SHRI M. MEGHACHAN: R A
Will the Miaister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELGP-
MENT be pleased 10 state

fa) the conditions required to be ful-
filled bhefore a Medical College is esta-

blished as laid down by the Aedical
Council;
{bY whether the  General  Hospial,

Manipur has not vet fulfilled the conditions
aforesaid; and

(e} if mot. the steps taken by Govern-
ment in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a)
The Medical Council of India has made
recommendations  regarding the standard
requircment for a medical college. These
relate to (i} accommodation for the col-
lege and the hospital. (i) provision of
teaching and technical personnel; and
1iii) equipment for teaching departments
and hospital.

According to the recommendations of
the Council, a college with 1ov admissions
should be housed in a unitary buiiding
and should be located near the teaching
hospital. It should provids for four
Lecture Theatres, three with a seating
capacity for 150-200 persons and one
with a capacity for 430-400 persons.
It should alro provide for an auditorium
to accommodate Goo-8o0 persons.  The
hospital should provide fo1 &n out-door
department  clinical Specialitic ¢nd an
indvor-ward with 700 beds. Staff’ and
equipment for the College and the Hospital
should be provided in accordance with
a specific  patiern.
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(b) The suitability of the General Hos-
pital Manipur, as a teaching hospital
can be determined only after its inspe-
ction by the Medical Council of India.
It mayv, however, be stated that the bed
strengih of the Hospital which is about
300 falls short of the minimum require-
ment of 430 beds for a teaching hospital
as recommendcd by the Council.

(¢} There is no proposal in thz Fourth
Five Year Plan to start a Medical College
at Manipur or to upgrade the General
Hospital there to the standard of a
teaching hospital. The Union Territory
of Manipur does not qualify for a medical
college on the basis of its population.

Scarcity of loose coins in Manipur

5273. SHRI M. MEGHACHANDRA:
Will the Minister of FINANCE be pleased
to siate

(a) whether Government are aware that
there has been scarcity of loose coins  in
Manipur due to scemingly short supply
of such coins to the State Bank of India,
Imphal;

(b) if so, the steps so far taken to give
regular  supply of loose coins; and

(c) the amount of loose coins seént to
Manipur during the year 1969 and the
proposed  amount for  19j0?

THE MINISTER OF STATLE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) Lxcept for a solitary
complaint from  an individual to  the
Reserve Bank of India, Caleutta, no
other complaints regarding scarcity of
small coins in Manipur have been received.

(b) The supply ef small coins to the
State Bank of India, Imphal is made in
instalments en the busis of indents reecived
from them keeping in wiew the public
demand and consistent with the pay
load available in plance for such remit-
tances.

(¢) Small coins worth Rs. ‘99,900 were
supplicd to the State Bank of India,
Imphal during 1969. Coins worth Rs.
84,600 were remitted to them so far in
1970 and further supplics are also being
arranged.

Loans given to businessmen by State
Bank of India, Imphal
5274. SHRI M. MEGHACHANDRA :
Will the Minister of FINANCE be pleased
o state :
(a) the ber of busi given
loan from the State Bank of India, Imphal
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and the amount of the loan during the
last one vear till date;

(b) whether the grant
kept suspended recently;

of loan was

(c) if so, the rcasons thercof; and

(d} whether it is a fact that loan has
been advanced to big businessmen although
the applications were made in the name
of small business?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) to (d). Information
is being collected and will be laid on the
Table of the House as soon as possible.

Grants-in-aid to States

5275. SHRI M. MEGHACHANDRA :
Will the Minister of FINANGE be pleased
to state :

(a) the amount of grants-in-aid and
loans from the Centrzl Government to
cach State and the Union Territory
during the years 1668-69 and 1969-70;

(b) the share of taxes of the States
during these years; and

(c) the quartum of collection of taxes
by Central Government from the Union
Territories and Nagaland respectively
during the year 1g96g-70?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRT
P. C. SETHI) : (a) and (b). A statement
giving the available information is laid
on the Table. [Placed in Librery, See No.
LT-3112/70]

(¢) The information is not available at
present and is  being collected.

Facilities for specialised studies
extended to Doctors Employed
under Central Health
Service

5276. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the facilities for specialised studies
for doctors employed under the Central
Health Service in Delhi;

(b) if so, the details thereof;

(¢) whether the said facilities are also
extended to doctors posted in the Union
Territory of Manipur; and

{d) if not, the reasons thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY : (a) to (d). The grant
of facilities is governed by the orders
contained in this Ministrv's letter No. F.
32-63/68-CHS(CHS. III) dated the gist

December, 1969, copy laid on the Table
of the House. [Placed in Library. See
No. LT-3113/70]. These arders are

applicable to all CHS Officers in G.D.O.
Grades I and II including  those
serving in Manipur.

Aid from International Finance
Corporation for Goa Fertilizer

Project

5277. SHRI J. K. CHOUDHURY
SHRI R. R. SINGH DEO :

Will  the Minister of PETROLEUM
AND CHEMICALS AND MINES AXND
METALS be pleased to state :

(a) whether International Finance Cor-
poration aid to Goa fertilizer praoject
has been raised;

{b) if so, to what percentage of the total
capital expense; and

{c) the details of the whole project ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINLES
AND METALS (SHRI D. R. CHAVAN):
{a) and (b). The financing pattern of the
Goa fertilizer project was finally approved
by the Government on ji-t2-196g. There
has been no increase since then in the
contribution of the International Finance
Corporation 1o the project in the form of
equity and loan. The percentage of L¥.C."s
contribution to the total capital cost of
the project is 24.32%.

{c) The Goa Project is designed to pro-
duce 2,20,000 tonnes of Ammonia, 3,40,000
tonnes of Urea and 1,350,000 tonoes of
Compound fertilizers  per annum.  The
estimated capital cost of the project is
Rs. 36.55 crores of which foreign ex-
change component is Rs. 26.17 crores,

ot w7 ama ®) 3917 & ®t TR TN
5279. 1 TWEATT ARET
fa= welt 9z FATT B FA F F
(7) nag av g 5 fgx ¥ ox
oy o1 w79 fag s FEAT @
5 mfas 2 ;

Far
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(7) T A AT i oI AT
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(o) afz g, A samr =T ATE
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(=) swasm ufw &1 FEFEF
fod wewi F T FEAEY A ¥ awEr
A w1 fae & 7

faw wrama # g ww (AT Wo "o
) : (F) & (3). srifer guaT et
9T W A AT AT AwA e Y
AT 1 AT 97 @ & Sy o

Talks of State Bank of India With
A. L S B L S F.

5279. SHRI SHRI GHAND GOYAL :
Will the Minister of FINANGE be pleased
to state

{a) whether the State Bank ol India
has had talks with A. I. S, B. 1. §. F. ;

(b} the outcome of the talks ;

(c}) whether the overtime limit has
been reduced to the extent of 6o hours ;
and

{d! the rcasons for the mid-term  setule-
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) Yes, Sir.

(b) An agreement has been signed on
24th February, 1970 by the State Bank of
India with iis recognised union, All India
State Bank of India Staff Federation.

(¢} No, Sir.
(d) The period of earliar settlement

having lapsed on g1st December, 196
fresh negotiations became necessary,

Opening of a Medical College at
Chandigarh

5280. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether there has been a persistent
demand for opening a Medical College
at Chandigarh;
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(b} whether Government have received
a proposal that the Medical College at
Chandigarh will cost much less than a
Medical College elsewhere; and

{ct the reasons for not accepting the
proposal and for not expediting the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY | :
(a) Yes.

(b) anmd (¢;. The proposal received by
the Government is that if a Medical Col-
lege is started at Chandigarh as a wing
of the Post-Graduate Institute of Medical
Education and Rescarch or with teaching
assistance drawn from the: Institute, the
expenditure  involved would be less than
that on a New Medical College. The In-
stitute has, however, not agreed to  the
proposal. Besides, the Union Territory of
Chand:garh does not qualify for a medical
college on the basis of its population.

Health Infra-structuare for the
Country

5291. SHRI ~ BENI SHANKER
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state ;

{a) the steps taken by Government [or
developing a lealth inira-structure for
the country ;

(b) the details thereol; and

(cj ifnot the reasons therefor and the
steps proposed to be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
The  establishment of Primary Health
Centres and Sub-centres has been taken
up for developing a health infra-structure
for the country.

(b; A Primary Health Centre is in-
tended to provide integrated health care
which includes curative and preventive
care tu the rural population living in
about 100 villages. At present, there
arc 5010 cummunity development blocks
in operation where 4938 "primary health
centres and  29.075  sub-centics  are
functioning.
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It is proposed that during the Fourth
Five Year Plan period all the blocks
which have not so far been covered (ie.
451) should be provided with  Primary
Health Centres. A provision of Rs. 7649
crores (Rs. 4398 crores in the Cenlrally
Sponsored  Sector with 100%, assisiance
for strengthening of Basic Fealth Services
and Rs. 3251 crores in the State Sector
for the establishment of Primary Health
Centres) has been provided for these
g;ogrammcs in the Fourth Five Year

an.

(e} Does not  arise.

saswy sfuwTfeal wy ewfa & aRe §
AT

5282. =Y TWmAAR 7™ : T faw
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aar A fawie 74T 5 AL, 1969 F



155

yarifed 99 "@®IT 8423 ¥ IEY &
grre § ag TaTT & gar w3 o

Written Answers

(%) wfae wred A& gure §%, AT
e, 7% faestt w1t &1 oww afw faa uAl
qrag WATER

(@) #r1 SEw ufn & FEiE
Y smmfr XA AL & aﬁtﬂfag_"r.ﬁrfqr

T AT UF qfq FAT-TEA 97 T
R

() swaF wfa fam @0 F A
% gt @1 T § o mE 9w
Ffm e @i m g ?

e aa sfar fawa site fmb,
Fat® an =t fRwE wene § TR
Hal (st a0 §o qW) : (F) 1.56 TF3
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darr grr are gfvear aendve e
FrTear F1 99 T4 F1 Iyafy F fov o2
g7 faar wav a1 | wEEd &7 SHE W
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(i) wenr uwifadw o AT
arerzifos 2T 7 2N
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FEIT 0
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(v) w73 %= ear 3 3w &
A7 Iedm § AT S,
7 qEziFAl 1 99 w@iEfa
F 797 IfROdEr @,
grrmfE Far ammifae
T2 GRar wramT

(@) s (). &, 70, "0 wmAm
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Tro WHATATIA TEE AT A(@A WRHAE
A% gure qa & Sai % g fram wE
5285. ®f Aleg NW@E : FI1 EAEA
agi qfat frawa s fwbor, smams
aqr Aqdaq fawsmwdr 17 79797, 196 9
& yargfer 9w ®EA1 144 F I
F gy § Ag aard &1 g9 w4 5
(%) 71 3% 9F & W (&) IR
() & g8t T JEFTd TE T A
FRT OFd FCATTE &
(@) =fzg, arsmmahrisrg; aT
(w) afz &, A wF ETFINE ?

eareeq aar afeare frdeq sty frator,
Armm Aot wrda frer Sama § Tva
F0 (s xe ®mo wlA) : (F) & (7).
SYT 69T 144 % gEAtEd W00 & AT
% faeeft swTEw grer & wE gEAT  HW
g Qe @ T frarr ¥ fraf 3 [vaEr-
sa A Ta fomoar « fed e LT -
3116/70]
Indian Crude Oil Companies opera-

ting outside India

5286. SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased . to state

{a) whether the Indian erude o1l Compa-
nies are operating outside India;

(b) if so, the terms and conditions
of operation of such companies;

(c) the aciual capacity and potential
production of crude oil of such companies;
and
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(d) the comparative prices ol crude
oil imported into India by the Indian
Crude OQil companies and the foreign
oil companies?

ThE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SRRI D. R. CHAVAN):
(a) Yes. hiydrocarbons India Private Ltd.
({HIPL), a wholly owned subsidiary of
the Oil and Natural Gas Commission
is operating in the Iranian Offshore
waters, in collaboration with AGIP of
Italy, Phillips Petroleum Company of
U.S.A., and the National Iranian Oil
Company.

(b) The main terms of the Joint Stru-
cture Agreement under which HIPL
operates in Iran are as follows:—

(1) The Agreement will be valid for
a period of 25 years in respect of the
areas in which commercially exploitable
fields shall have been discovered [rom
the date of commencement of commercial
production, renewals for three further period

of 5 years each at the option of the
second  party (HIPL, AGIP and
Phillips).

(2) If commercial production is not
achieved in the first 12 years, the areas

shall be returned to the first party (NIOG).

(3) The expenditure on operations (ex-
cept expenses on exploratory operations
which are required to be met by the
second party) shall be contributed and
paid by cach of the two parties in equal
proporation,

(4) The Petroleum produced shall he
owned at the well head in equal share
by the two parties.

(5) 4 Blocks comprising 5 structure
have been allotted to the group for petro-
leum operations.

(6) A cash bonus of US 334 million
has to be paid by the second party 1o the
first party within the first month of the
Agreement coming into force.

(7) A minimum of US $48 million has
to be spent by the second party during
the first 12 years. Out of this amount,
the minimum expenditure during the
first four years shall be US $24 million
and the balance shall be spent in the
next 8 years.

(8) Rental shall be payable for the
blocks where commercial production has
been established.
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(c) HIPL's share of crude oil out of
the current production, is of the order
of 0-53 million tonnes. Precise and re-
liable estimates of the crude oil production
rate that would be achieved after the
fields are put on [ull production, cannot
be firmly stated, but it is roughly
estimated that HIPL's share would then
be about 1-22 million tonnes eventually,

(d) HIPL has supplicd only two trial
cargoes of crude to an Indian refinery
at prices cn par with those paid by foreign
oil companies for crude imported for
processing in their refineries.

Terms and conditions of Agreements
with Foreign Oil Companies

refiz. SHRT SAMAR GUHA : Will
the Minister of PETROLEUMN AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) the terms and conditions of conlract
entered into with the foreign oil companies
operationg in India:

(b) how long such centracts will be
valid;

(c) whether in view of radically changrd
situation and i1 creasing oil resources
in control of India, inside and outside
the country, these terms and conditions
of contracts wilh foreign companies will
be reviewed:

{d) whether India cwned oil rlc:sourccs,
if properly exploited can make India
self-sufficient in oil production: and

{¢) il so. the reasons for continued
dependence of India on the foreign oil
rumpanivs ?

THE MINISTER OF STATE IN
rAE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R. CHAVAN}:
ia) and (b): The copics of the relevant
agreements are available in the Parlia-
meuntary Library. The more important
assurances and congessions granted to
foreign oil companies under the respeciive
agreements are:

ii- They are free to import crude
" il from sources of their wwn

choice.

i1ij They will be given [ureign exchange
" for the import of such erude oil.
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(iii) The ex-refinery prices of preducts
will be established from time

to time at a level not higher than
landed cost of comparable imported

products.

tiv) For a period of 25 years (rom the
commencement  of  commercial
operations, the refinery companies
will not be taken over by Govern-
ment or acquired in any manner.

v) Foreign exchange will be provided
by Goveri ment of India for remit-
tance of profits and interest on
dollar loans.

{cj Yes.

fd) and (e). Some scdimentary arcas
have been explored already. The present
production is inadequate to meet India’s
current demand. More areas both on
land and offshore are being explored
but it is premature to say if the resources
thus proved will make India self-sufficient
in crude production.
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Fall in the deposits of Nationalised
Banks

5289. DR. SUSHILA NAYAR
SHRI S. M. KRISHNA :

Will the Minister of FINANCE be
pleased to state :

fa; whather it is a fact that deposits
of the nationalised banks have gone down
after nationalisation;

‘b the deposits on the date of Nation-
alisation ol cach bank and as on the 315t
December 196g: and

{¢; the steps taken or  proposed Lo
be taken by Government to  increase
1he dl?pl?ﬂi ts?

ThE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
p. C. SETHI) : (a) No, Sir. Deposits
of the nationalised banks have gone up
from Rs. 2626 -2 crores on July 18, 1969
to Rs. 2827+5 crores on March 6, 1970
the latest date for which information
is awvailable.

(h' A statement is atlached.

te) Although deposits of the Nationalised
banks have in fact increased after national-
ization, vigorous cfforts are being made
by nationaliscd banks to mobilies deposits
through the opening of more branches
particularly in rural areas. Further the
Natiopal Institute of Bank Management
sponsored by Government  conducted a
workshop on deposit mobilisation in New
Delhi in November 1969. The workshop
in which the representatives of the nationa-
lised banks participated recommended
some measures for adoption by bank,
such as payving more attention to quality
of service, classification of depositors ac-
carding to segments and devising measues
to market the banking services, adoption
of extension methods, reviewing interest
rates policy for deposits and advances.
devising expeditious procedures for clearing
of cheques, cte. As regards interest rales on
deposits, the Reserve Bank has rccently
directed banks to raise the rates of interest
on deposits of maturity of 2 years and
above with a view to increasing deposil
mobilisation. Tnplementation of the other
suggestions by the nationalised hanks
is also expecicd to help increased mobili-
sation.
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STATEMENT
Deposits of Nativnalised banks

(Rs. in crores)

Last
Nationalized July Friday
Banks 18, 1969 of Dec.
1969
1. Central Bank of :
India 16 4502
2, Bank ofInd;a 3578 3735
3. Punjab  National
Bank . 3575 3615
4. Bank ol‘.Baroda 282-7  291-8
3. United Commer-
cial Bank 2041 210§
6. Ganara Bank 1478 161-8
7. United  Bank of
India . . i 146-4  152-4
8. Dena Bank . 125-0  130-6
9. Syndicate Bank 109-7 120 -2
10. Union Bank of
India . . .ar3re 1186
11. Allahabad Bank 113-8 1182
12, Indian Bank. . 79-3 839
13. Bank of Maha-
rashtra i 782 2.9
14. Indian  Owerseas
Bank . . 673 R
Torar @ (1tory) Jﬁ2ﬁ 2734 4

Fil.l.uag up the vacancies of Under
Secretaries in the Depuﬂmult
of R and L

SHRI 5. G, SAMANTA : Will
of FINANCE be pleased

J290.
the Minister
to state

{a) whether it is a fact that posts of
Under Secrctaries in the Department of
Revenue and Insurance to deal with
matters of Central  Excise,Customs, In-
come-tax are filled up from the officers of
the respective service only

by if so, whether it s a fact that Sec-
tion Officers of the Central Secretatiat
Service dealing with such matters have
been ignored since long:

(¢) whether there is any proposal to
utilise the experience of such officers at
least in leave vacancies of Under Secre-
taries; and

(dy if not, the reasous therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANGE (SHRI
P. C. SETHI) : (a) to (d). In the Depart-
ment of Revenue the posts of Under
Secretaries on the Technical side as
distinet from the Administrative and
Establishment side are filled by Class I
officers of appropriate seniority {rom the
respective parent Services. It is impera-
tive that the officers holding these posts
should have intimate knowledge of Cus-
tems/ Central ExcisejIncome-tax laws and
procedures as also adequate actual ex-
prrience in the field.

Sections Officers of Lthe Central Secre-
tariat Service are, as a rule, not considercd
for these excluded Technical posts of
Under Secretaries as they possess neither
the field experience nor the requisite
cxpert and specialised knowledge. How-
ever, they are considered for appointment
to the posts of Under Secrelaries on  the
Administrative side and the present posi-
tion in the Department of Revenue is
that quitc a few of such posts are being
filled by officers of the Central Secretariat
Service.

Grant of Daily Allowances to Officers
of Cusiom Houses of Madras,
Calcutta and Bombay on Toéur to

Delhi

5291. 5. C. SAMANTA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that some
officers from the Custom Houses of

Madras/Calcutta/Bombay are on tour
to Delhi  for a period exceeding 3o
days;

(b) if so, the work on which they

are employed in Delhi;

() whether the rule regarding grant

of daily allowance has been relaxed
in their favour and the extent to which
full daily allowance has been allowed

and for what period; and

(d) the reasons therefore and whether
their headaguarters could not be tempo-

rarily fixed at Delhi and ii’ not, the
reasows therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI P. C. SETHI) : (a) At prescut
one Appraiser of Calcutta Custom House
is on tour to Delhi from October, 1469,

{b) The officer is  cmployed on the
work relating to fixation of drawback
rates,
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(c) and (d). The officer has not yet
preferred any T.A. claim.  The question
of relaxation of rules regarding grant
of daily allowance has not, therefore,
been considered so far. As regards the
question of temporary transfer of head-
quarters, appraisers  are not normally
liable to transfer out of their respective
Custom Houses except on deputation.
As the work was urgent, an officer was
specially borrowed  from the  Custom
House pending sanction of a  regular
post for the purpase at Delhi.

Central Board of

Excise

Customs and

5202. SHRI S. C. SAMANTA : Wil
the Minister of FINANCE be pleased

to state :
(a) whether it is a fact that  some
posts of Inspecting  Officers  have been

sanctioned in

(b) if so, the purpose for which such
posts were sanctioned;

the D. I. (CCE);

(¢) whether it is a fact that these

cers are aclually employed on secre-
tariat work ir the Central Board of
Excise and Custom;

(d) if so, the reasons for diversion of
these officers and what is  happening
to the work in D. I. (CCE) for which
the posts were sanctioned; and

(c) the amount of monchly expenditure
involved sclpz.raiciy under (i) pay and
other normal allowances, and (ii) depu-
tation or special allowance or any other
allowance ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) (a) Yes, Sir.

{b) to (d). The main function of the
Inspecting Officers is generally to assist
the Director of Inspection (Customs and
Central Excisc) in the Inspection of
field units and conducting such special
studies as may be assigned by the Board.
There are, however, some posts of Ins-
pecting Officers bornc on the Head-
quarters establishment of the Directorate
which have been specifically intended
for the purpose of assisting the Central
Board of Excise and Customs and Govern-
ment.

(e} The respective figures of expendi ture
incurred  on all Inspecting  Officers
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born? on the Headquarters Establishment
of the Directorate for the month of March
1970 arc:

(i) pay and other normal

allowances Rs. 53318
(ii) special pay which

is admissible to all "

Inspecting Officers . Rs. 3747

Remarks made by Minister for
Finance of Mysore Government

5203. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to state

(a) whether the Finance Minister  of
Mysorc  had recently  stated that  he
fearzl the posiibility  of the Central
Government, as iv is constituted  now,
using the naienalised banks as convenicnt
and powerful instrument against such
State Governments as are opposed  to
Central lcadership; and

the reaction o Government

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. . SETHI) : (a) and (b). Government
has seen press reports of speech o0 the
Finwmes Minister of Mysore. It is Gowv-
e s intention ihat extrancous consi-
derations unrelated 1o publie  welfare or
economic  development  should not  be

allowed 1o interfere with the work of the
nationalised banks. There is, therefore,
no basis for any apprehension  of the
kind referred to.

Suggestion made by Maharashtra
PCC President to keep Co-operative
Insurance Outside Parview of
Proposed Nationalisation of General

Insurance

5204. SHRI B. K. DASCHOW.
DHURY : Will th~ Minister of FINANCE
be pleased to state :

{a) whether Maharashira P.C.C. DPre-
sident  proposed to the prime Minister
to ke=p coopeorative (insurance) Societies
outside the purview of the proposed
general insurance nationalisation; and

(b} if so, the reaction of the Government
thereto ?

THE MINISTER OF SUPPLY AND

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI R. K. KHADILKAR) : () No,
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Sir. Representations have however  been
received  that  co-operative  insurance
sociciies should be kept outside the
purview of any proposal for nationalisation
of general insurance,

(b) Honourable Members  will ap-
precizie that in matters of this kind it
i5 neither  customary nor desirable to
indicate what Government purpose to
do.

L U. C. D. Programme

5295. SHRI B. K. DASCHOW-
DHURY : Willthe Minister of HEALTH
AND TAMILY PLANNING AND
WORKS. HOUSING AND URBAN
DEVELOPMENT be pleased to state :
that due to

fa} whether it is a fact

the shortage of Lady Doctors, the ex-
tension  of L1J.C.D. Programme has
been hampered;

(b} whether  steps have been  taken
by Goverament  in appointing  Lady
Doctors  in gond number so that  the

LU.C.D. programme is not hampered;

(¢c) il so, the details  thereof; and

{d) if not,

the reasons therefor ?

THE MINISTER QL' STATE IN
THE MINISTRY OF HEALTH
AND  FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-

SEKHAR) : (a) Yes, 1o some exient.

(b) and (c}. Yes, the following steps

have been taken for appointment of
Lady Docwrs  for family  planning
work 1—

(i) A Central Family Planning Corps
oi doctors mainly lady doctors, has
been constituted.

(ii) Stipends at the rate of Rs. 100

P.M. arc being given to madical students—
mostly women—who underiake to serve
family planning programmc after quali-
fying for a p("rind equal 1o the pcrio(l for
which they receive the stipend.

(1ii) Schemes have been evolved to
utilise the services of private medical
practitioners,  including lady  doctors,
on part time basis at static units and
mobile units on suitable remuncration.

(d) Does not arise.
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Discontentment among Staft of Physi-
otherapic Departments of willingdon
and Safdarjang Hospitals, New Delhi

5208, SHRT DEVINDER  SINGH
GARCHA: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS. HOUSING AND URBAN
DEVELOPMENT be plcased to state :

Government  are aware
that on account of the amendments
of the Safdarjang Hospital and the
Willingdon Hospital and Nursing Home
{Non-medical Gazetted Posts) recruit.
ment Rules, 1965, there is lot of dis-
contentment among the staff of Physiothe-
rapic Departments of the two Hospitals;

(a}) whether

(b) whether any representations  have
becn received against the amendments
of these Rules:

(c) if so. the action taken by Govern-
ment thereon;

(d} the factors which led Government
to amend  these Rules; and

(¢} whether it is a fact ihal many
less qualified persons have been benefited
by these amendments  as compared {to
better  qualified staff ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND "WORKS,
HOUSING AND UKRBAN ADEVELOP-
MENT (SHRI R. S. MURTHY )
{a. and (b). Some renresentations against
the amended  rules have heen received.

examined

(d) The rr(ruﬂml‘nl Rules of 1965 pro-
vided for 100, direet recruitment.  In
order  to ensure promotional avenues for
departmental cand’dates  the rules  were
amended  to provide  for 100%,  filling
up of the posts of Senior Physiotherapists
by promotion failing  that by dircct
recruitment.  The  qualifications  for
direct  recruitment  have also  been
lowered.

(e} Nn. Sir.

fe) The matter is being

In the event of direct
recruitmant through the Union Public
Service  Commission  better qualified
staff can also apply and take their own
chanees. Tn case of promotion, selection
will be made from amongst eligible staff
by a Departmental Promotion Com-
mitter.
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Capital from Abroad

5299. SHRI R. K. BIRLA : Will
the Minister of FINANCE be pleased
lo state : )

~ {(a) whether iv is a fact that there
is astrong feeling in foreign economic

circles that there 1s a great scope for
more capital from abroad in India
wltdh a less rigid collaboration pelicy;
an

(b) if so, what steps are being taken
to capture and attract foreign invest-
ments in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) and (b). Government’s
policy is to permit foreign investments on
a selective basis in fields, where these
can make a contribution to acquisition
of advanced foreign technical know-how,
manufacturing and managerial skills which

re  not available in the country and
where the requirements of imports of
capital goods are large. Foreign invest-
ment is not normally permitted in the
fizld= of banking, commerce, finance,
plantations and trading or in consumer
and high profit industries, where the
initial gain of forecign exchange will be
more than offset by the sizeable outgo

in the shape of dividends and profits.
The important  [faciiities available to
foreign  investors  are freedom  to remit
profits  and dividends after payment

of taxes, repatriation of approved capital
investments  and  payment of reasonable
and fair  compensation in the event of
acquisition by Government  as also
certain benzfits and  exemptions under
the Tax Laws. Though some of the
forcigners  consider  this  selective policy
as rigifl to attract  forcign investments
on a large scale, Government do not
think it to bz so. It is not proposed to
mak: any changss in this policy which
s warking  satisfactorily.

Effect of Taxation Proposals in
Union Government Budget on States’
Budget Proposals

5300. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased tostate :

(a) whether itis a fact that the Budget
prescnted by the Central  Government
for the year 1970-71 has upset the budget
proposals of the States;
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(b) if so, the names of the State
Governments which have expressed their
concern on  the Taxation  proposals
made Government which  have
upset their budgets and to what extent
their budgets have been upset; and

(c) whether there is any proposal
before the Government to fix a particular

date for the  Union and the State
Governmrnts  for the  presentation of
their budgets simultaneously ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b)s Government
have not received any formal commu-
nication from any State Government
on this subject.

(¢} No, Sir.
Self-sufficiency in Kerosene Qil

5301. SHRI RABI RAY : Will the
Minister of PETROLEUM  AND
CHEMICALS AND MINES AND

METALS be pleased to state :

(a) whether itis a fact that the country
is likely to be self-sufficient in Kerosene
oil by 19713

b) il so, whether it is also a fact that

vernment would investigate the
possibilitics of achieving this objective
by introducing advanced technological
processes in the existing refineries; and

(c) ifso, the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D.R, CHAVAN):
(a) No. There will be marginal de-
ficits.

(b) and (c). The Government is
considering  the employment of sccondary
refining processes such as  hydrocracking,
coking, etc. with a view to raising the
production of middle distillates including
kerosene at the cxpense of surplus re-

+ sidual oils.

Credit Policy of Reserve Bank of India

RABI RAY : Will the

5302. SHRI
be pleased

Minister of FINANCE
to state :

(a) whether it is a fact that the Reserve
Bank's cautious credit policy will  be
continued uptil the results of the forth-
coming wheat harvest are assessed; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : (a) and (b).

In terms of a directive issued by Reserve
Bank on the 21st January, 1970, bank
advances against wheat to parties other
than duly appointed agents of Food Cor-
poration of India (for whom the minimum
margin is 25 per cent) arc subject 1o a
minimum margin of 50 per cent. Further,
during each two-month period commen-
cing from January, February 1970, in-
dividual bank's advances are  subject
to a ceiling of 8o per cent of the average
ageregate level of such advance: during
the corresponding two-month period in
1968. Simultaneously, banks have been
askéd to charge a minimum rate of interest
of 10 per cent to their clients availing of
advances against wheat. Advances granted

to Food  Corporation of India, State
Governments  aad their  duly autho-
rised procurcment agents are, howcver,
excmpt.

The Reserve Bank is continuously re-
viewing supply position of wheat znd
credit trends in this regard and suitable
modifications will be made in the directive
to banks if the supply and price situation
warrant a ch'nge in future,
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afar s
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(F) & FTAeF7 =T T ) -
waeay 3 faqx s aFmTEREE ¥

(7) @ T THE W E A
TR ® A * fag fafem o fed
Z o fg e faaaor sifafqam 1 afa-
framw, gaa1 §1 amafem 4w & W0
AT A TH 97 HTAAT FHEATE) FAT,
faq Tecammf@i v ®2g &, 38 97
frrad e, Ay ave A s
Zars agrEt # qeme AT, geadt aik
F@ARt 97 gmar & o) fFEoar
¥ drg G4 F) T qMA;

Contract for supply of Coconut
‘Feni’ to Russian Embasay
s310. SHRI BABURAO PATEL :

Will the Minister of FINANCE be pleased

o state

(a) whether it is a fact that the Russian
Embassy in New Delhi has cancelled
a major contract it had signed for the sup-
ply of coconut “feni’ required for its Embassy
celebrations. with a supplier of Goa;

(b) il sp. the name of the supplier,
the quantity that was proposed to be bou-
ght and the reasons for cancciling  the
contract:

(c; whether it is a fact that the Excise
Department favours bigger manufacturers
to smaller ones: and

(d) the steps taken to cnsure that all
liquor manufacturers are treated on a
similar footing ?

THL MINISTER
THE MINISTRY
‘SHRI P. C. SETHI} : (a) to (d). The
requisite  information is being collected
and will be laid on the Table of the Sabha.

OF STATE IN
OF FINANCE.

Lack of Cleanliness in Portion of
North Block occupied by the Minis-
try of Finance
5311, SHRI  YASHPAL | SINGH :
Will the Minister of FINANCE be pleased

to state :

(a) whether Government are aware
that the portion of the North Block oecu-
pied by the Finance Ministry is dirtier
than the one under use by the Miuistry
of Home Affairs;
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(b} if so. what measures are being
taken to remove the disparity at least
in presenting « tidy look; and

(c) whether similar instructions would
be issued for compliance by other Minis-
tries ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : (a} Government
do not think that there is any disparity
in the matter of cleanliness as  between
the two wings of the building.

(b) and (c). Do not arise.

Shifting of the proposed Site of
Currency Printing Press, Dewas

5312. SHRI
Will the Minister of
pleased to state :

(2) whether some Members of Parlia-
ment have approached for a change in
the site of proposed Currency Printing
Press at Dewas to Betul ; and

(b} if so, her reaction thercto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : (a) Yes. Sir.

(b) The decision to locate the new
Bank Note Press in Dewas was taken
afier consideration of the relative merits
ol the sites and cannot be changed.

YASHPAL SINGH :
FINANCE be

Excess Rate for Petrol charged by -
ESSO service stations in Delhi

5113. SHRI  YASHPAL SINGH
Will the Minister of PETROLEUM AND

CHEMICALS AND MIMES AND
METALS be plcased to state :

(a) whether his attention has been
drawn to the fact that service stations of

ESSO are charging Rs. 1.21 a litre of
petrol against Rs. 1.20 a litre in Delhi;

(b} if so, the reason: therelor; and

(c) the action contemplated in the

matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) and (b). All companies have inti-
mated that the pump stations in Delhi
are charging only Rs. 1.20 per litre at
present.  However, between March st
and 17th, some outlets in Delhi charged
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Rs. 1.21 per litre on the basis of a directive
issued by the Delhi Petrol Dealers’ Asso-
Ciation to round off the price (inclusive
of sales tax) to the next higher paisa.

(c) The price has been brought down
to Rs. 1.20 per litre from 17th March.

Opening of Branches of Nationalised
Banks in Darbhanga District, Bihar

3314. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 2121 on the gth
March, 1970 and state :

_ (a) whether it is a fact that Darbhanga
is the District having biggest population
in Bihar and India; and

(b) if so, the cause of Darbhanga has
been totally excluded from the list of
opening new branches of banks and what
remedial measures are being undertaken
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI P. C. SETHI" : {a) Of the districts
in Bihar, Darbhanga District has the largest
population according to the 1961 ecnsus
report. . However, the said district does
not have the largest population among
the districts in India.

(b) In drawing up the programme
of branch expansion for the year 1970,
the Reserve Bank has given priority to
opening of bank offices at unbanked towns
(“towns" as per 1961 census classification)
and unbanked treasury/ sub-treasury cen-
tres.  There are no such centres in Dar-
bhanga. However, Darbhanga district has
been  allotted to Central Bank of India
under the ‘Lead Bank’ scheme and that
Bank is expected to carry out a survey
of the district with a view to identifying
areas requiring branch expansion and
arrange for providing banking facilities
in these areas.

Use of Chlorotetracycline as animal
feed

5315 SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS bz pleased to refer to the reply
given to Unstarred Question No. 2122
on the gth March, 1970 and State :

(a) the steps being taken to ecducate
the peasantry about the use and uscfulness
-of Chlorotetracycline for animal feed
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through radios, through pra;:tical demons-
tration in blocks and through animal
welfare depots; and

(b) il so, the dectails thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) and (b). No sieps of the kind re-
ferred 10 have been taken so far as doubts
have since been expressed about the utility
of  chlorotetracycline as an animal feed.

wHg |Eedl § 9 gy o5 F IQYT IJ|A7

5316, =t wew fawndt :
e, aa afvare farsa, s fabo
straT a4 Aaca W WA oam T
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Ffamd T A 27 A4 WA AT 3
3z w4,

(=) 73 & fFay o1 51 @AW
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araf § aewd ®) gl ® w{ AFT
5317. &t geR =77 wYaw : 77 fam
7 ag amI FrFwoEe (¥

(%) 7a=aT, 1969 & =% § 4rwr-
wF sifawfat grr g omoaEd
Fa & FF gea fwaan &

FEFN F AT H FE
AT

(m) = asw | 39 fFaT e
froat fad ™ £ sk amR g
7% freg #r A ST ?

(@) =&
™ EAF T Ted fEar g

faw Aama & Tea @A ()l o wo
) (F) FAE § AT q@
F=m sarw qeF frem F &
TF wfewfell o7 Fa4T 1969 &
®Edl 1970 IF F1 Ay F 9% aU
FFOF AFF FA YA AT 344
qE T

(@) svdes w=r & } 9&3 M
o FHEHT AT T I FA A
FAUHT 134 A T E

() v am=rm # 146 safer fre
w f5d ™1 27 saffaEl & faams
Y W KEAE 7T § qaE F
TR 15 & 16 swferdi & e gk
2 11 swfeal ¥ freg weed Il
faig % fag g 1

awd ® FEgEl oA

5318. =t gON WX FTAW : w7 faw

oA qgamA s g w4 fE

() 1967 ¥ 3FT 1970 ¥ 7 7%
UF % a0 & fEaAl aege adr
feqar d@mr  a®er mai §;

(=) wrodia wadr
fegar &; o

¥ 39w g

CHAITRA 16, 1892 (S4KA)

Written Answers 182
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fawt Aatn § wRU AR (WiWo wWo
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Appointment of Minister of State
(Finance) in World Bank

5321. SHRI SHIVA CHANDRA THA :
Will the Minister of FINANCE  be
pleased  to  state :
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(a) whether it is a fact that the Mini-
ster of State in her Ministry (Shri P. (}i_
Sethi) is being appointed against one of
the posts in the World Bank; and

ib) if so, the details thereof ?

THE PRIMLE MINISTER, MINI-
STER OF FINANCE, MINISTER
OF ATOMIC ENERGY AND MINI-
STER OF PLANNING (SHRIMATI
INDIRA GAXDHI (a) and ib).
Under the Articles of Agreement of the
World Bank. cach momber country s
entitled to be represented by o persom,
called a Governor. on the Board of Gover-
nors of the Bark. Shri 1M . Sethi,
Minister of State in the Ministry of Finance,
has been appointed as India’s Governor
on the Board of Goveraors of the World
Bank with cffect From 24th Febroary.
1970.

Effect of Niredh in Family Planning

5322. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT  be pleased to statwe :

‘a) whether it is a fact that the contra-
<.‘|,:pli\.'|: ‘Nirodh" has beep examined by
Government to be effective in fomily
planning;

(b} if so. the details thereof; and
(¢} if not, the reasons therefor 2

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. §S. CHANDRASHEKIHAR)
fa) Yes.

(b} Condom is a rubber sheath which
is easily disposable. It is a simple, safe
end private device for family planning.
It calls for no clinical advice or servicee.
There: are no attendant or after-effects.
The number of condoms distributed in
India and the number of users of condoms
have been increasing, year after vear as
borne out by the statement. laid on the
Table of the House. |Placed in Library
See. No. LT —5118'50]

(¢} Does not arise.

Water Supply Scheme of Rajasthan

5324. SHRI NAVAL  KISHORE
SHARMA : Will the Minister of HEALTH
AND  FAMILY PLANNING AND
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WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether any scheme has been sent
by Rajasthan Government 1o improve
the water supply position of Jaipur city;

(b) if 50, when the scheme was received
and the action takea thereon: and

(c) whether the scheme is likely 1o be
sanctioned and if so, by what Lj)‘r.ne ?

THE MINISTER OF STATE I»
THE MINISTRY OF HEALTH AnD
FAMILY PLANNING; AND WORKS
HOUSING AND URBAN DEVELOP.
MENT (SHRI B. 5. MURTHY) : (a)
No such scheme has heen received. '

‘) and el Do oot arise.
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Non-Recognition of Degree of Pai
Medical College, Patna in U. K.
Universi

tes

5328. SHRI BHOGENDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that graduates
of the Patna Medical College, Patna have
again to undergo Graduation course in
U. K before being permitted to undertake
Post-graduate course; and

(b) if so, the causes of this virtual
derecognition by universities in U, K-
of the Patna Medical College graduation
degree and the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a)
and (bl. Reciprocity exists between the
Medical Council of India and the Medical
Council of Great Britain for recognition
of medical qualifications. Government is
not aware of any derecognition by the
Medical Council of Great Britain of the
medical qualifications  given by  the
Patna Medical College.

Credit advanced by Banks

5320. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 315 on the gth
March, 1970 and state :

(a) the actual amount of credit advanced
by the respective banks during the last
four months this year and also in the yea:
1968-69 and the names of the borrowers
having reccived more than one lakh of
rupces; and

(b) the cause of increase in bank credit
during the current busy season and whether
any responsibility has been fixed for that ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : (a) Bank credit
expansion in the current busy season upto
March 20, 1970 was higher at Rs. 458.7
Crores as compared to Rs. 410.0 crores in
the cori ponding period in the last season.
The figures in respect of the major com-
mercial banks will be collected and placed
on the Table of the House. It will not,

7—3 L. 8.170
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however, be possible o give details of
borrowers as such information is treated
as confidential recording to the practice
and usage customary amongst bankers,

(b) The increase in bank credit during
the past few months is attributabie to
several reasons such as the need to financs
higher level of sugar stocks and generally
the revival of industrial activity since last
year. A part of the rise it also the result
of increased lending by banks to sectors
hitherto relatively neglected including
agriculture, road transport  operators,
the self-employed etc. A part of the credit
expansion in the earlier part of the season
was on account of advances against sea-
sonal commoditie: like oilsceds, vegetable
oils etc. With a view to curbing the use
of credit for speculative build-up of the
above commodities, the Reserve Bank,
by a directive dated 21st January, 1970
tightened its selective credit controls on
such advances. The Bank: aiso sub-
stantially restricted recourse of commercial
banks to refinancing facilities. The net
liquidity ratio and the statutory liquidity
ratio have been raised znd are to be st*p-
ped up further by the end of April, 1970.
As a result of these measures the pace of
credit expansion was reduced. During the
period zoth February to zoth March. 1970
the credit expansion amounted to only
Rs. Bgcrores as against Rs. 194 crores
in the corresponding perica of 1968-69
busvy season.

USAID Loan for Trombay Expan-
sion Scheme of FCI

5330. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased

to state :

(a) whetheritisa fact that the 36 million
dollar loan committed by U.S.A.LD. for
the Trombay Expansion Scheme of the
Fertilizer Corporation of India (FCI)
lapsed on the 3ist December, 1969;

(b} whether it is also a fact that the
above loan is unlikely to be made available
for the revised scheme based on imported
ammonia, which has been drawn up by
the FCI for the Trombay Expansion;

() if so, the reasons for allowing the
loan to lapse; and

(d) the details of alternative arrange-
ments made for meeting the foreign ex-
change requirements of the project and
the time by which the project is expected
to be completed ? *
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THE MINISTER OF STATE
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRID. R. CHAVAN]):
(a) to (d). In view of the anticipated
shortage of naphtha and the availability
of surplus carbondioxide in Trombay,
the original scheme for expansion of the
Trombay project has been revised and
is now based on imported ammonia. The
loan originally committed by USAID
being for a different type of project, namely
naphtha-based, is not automatically
available for the revised scheme. It has,
therefore, been decided to meet the foreign
exchange cost of the revised scheme other-
wise than from TUSAID sources. It is
too early to indicate the time by which
the revised scheme will be completed.

IN

Fixation of Freight Rates for Oil
Tankers by Tanker Brokers Associa-
tion in London

5331. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased
to state :

(a) whether it is a fact that freight
rates for oil tankers are announced every
month by the Tanker Brokers® Association

(TBA) in London;

(b) whether the international oil Com-
panies account for a substantial member-
ship of the above association;

(c) whether Government are aware that
the member oil companies operating in
India can, if they want, prevail upon the
TBA to put freight rates for oil tankers in
retaliation against the recent reduction
in the crude prices enforced upon them
by the Government of India ; and

(d) whether any increases in freight
rates for oil tankers have actually been
noticed in the prices announced for Febru-
ary and March, 1970, and if so, whether
he can assure the House that the benefits
achieved by lower crude price have not
turned out to be largely notional ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) and (b). The London Tanker Brokers’
Panel which consists of representatives
from each of the six London Tanker Brokers
declares every month the discount rates
applicable to the basic Worldscale freight
rates.., According to the Panel, no oil
company is represented on it.
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(c) Government have no reason to

think so. The monthly discounts apply

to all countries and not only to India.

(d) While the freight in February 1970
for Large Range-l and Medium Range,
Vessels was higher than that for January
1970, the same for March, 1970 has come
down compared to that in February for
Large Range I Vessels while it remained
stationary for Medium Range Vessels.
In view of reply to (c) above, Government
do not think that the benefits on  account
of lower F.O.B. have become notional.

Appointment of Governor of Reserve
Bank of India

5332. SHRI VIRENDRAKUMAR
SHAH : Willthe Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the former
Finance Minister, Shri Morarji Desai,
had stated in Parliament that future Gover-
nors of the Reserve Bank of India would
be chosen from the professional bankers
and that after Shri L. K. Jha, no L.C.S
Officer would be appointed as the Gover-
nor; and

(b) whether Government still hold the
same view and if not, the reasons for the
change ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). In reply tothe
debate on the Banking Laws (Amendment)
Bill, 1968 in the Rajya Sabha mention
had been made that the practice of appoin-
ting Governors of the Reserve Bank of
India mostly from civil servants would
be changed after the present incumbent’s

riod was over. Government’s view
1s that persons to be appointed as Governors
of the Reserve Bank of India should have
wide knowledge and experience of financial
and economic matters and that the field
of choice should not be restricted in any
way.

Income Tax Evasion by persons
in Film Industry

. SHRT ARJUN SINGH BHA-
DCS):E?A : Will the Minister of FINANCE
be pleased to state the extent of evasion
of Income-tax and other direct taxes in
the Indian Film Industry ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) : It is not possible
to estimate the extent of tax evasion in
the Indian film industry.
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Widening of Representative Charac-
ter of Stock Exchanges

5334. SHRI RAM AVTAR SHARMA :
Will the Minister of FINANCE be
pleased to state :

(a) whether itis a fact that the manage-
ment of stock exchanges in the country
is in the hands of share brokers only and
interest of shareholders, traders, investors
and ecconomists are not represented on
the management boards;

(b} whether it is also a fact that Govern-
ment representatives are also not there
in such boards; and

(c) if so, what steps Government are
1aking to widen the representative charac-
ter of stock exchanges ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI': (a) to (c¢). It is true that
the management of the stock exchanges
in the country is largely vested in their
own elected representatives, who constitute
the governing boards. These boards
however, also include one or more nominees
of the Central Government and a *‘public
representative”,  who together are ex-
pected to look after the interests of non-
members. The nominees of the Govern-
ment are Government servants and the
‘public  representative’ is a non-official
chosen with the prior apprbval of the Cen-
tral Government on the basis of his per-
sonal reputation and lack of involvement
in the securities business. The governing
boards have to function strictly within
the framework of the articles or rules of
the stock exchanges and these have been
‘adopted with the approval of the Govern-
ment. There are also other administra-
tive arrangements to ensure that the
regulations or rules are strictly observed
and that the public interest is not jeo-
pardised. v
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Foreign
Shri C. V. Sridhar

5336. SHRI ARJUN SINGH BHA-
DORIA : Willthe Minister of FINANCE
be pleased to state :

to

{a) the amount of foreign exchange
sanctioned to Shri C. V. Sridhar, producer
of the Film “Dharti” during the last
three years;

(b) the purpose for which foreign ex-
change was given; and

(¢) whether the producer fully utilised
his foreign exchange allocations and if
not, the action taken against him ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRIP. C. SETHI) : (a) to (c). Foreign
exchange of Rs. 75,000 was released last
year in favour of M/s. Chitralaya Pictures
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(P) Lid., Madras, for location shooting
of two pictures titled “DHARTI” (in
Hindi) and “SIVANDHA  MANN"
(in Tamil). In his capacity as Director
of the film, Shri G. V. Sridhar led the
team for location shooting abroad. Apart
from this, no other foreign exchange has
been released in favour of Shri C.V. Sridhar
in the past three years. M/s Chithralaya
Pictures (P) Ltd. have utilised the foreign
exchange of Rs. 75,000 released in
their favour.

Air Pollution in Delhi

5337. DR. KARNI SINGH :
SHRI D. N. PATODIA :
Will the Minister of HEALTH

AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT b: pleased to state :
whether Government are aware of
the health hazards to the citizens of
Delhi due to air pollution attributable
1w the automobile ecxhausts in gencral
and the old dilapidated D.T.U. buses
in particular, and if so, what steps Govern-
ment propose to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHI) :
No information is available regarding
the health hazards due to air pollution
attributable to the automobile exhausts in
general and the old dilapidated D.T.U.
Buses in particular as no survey or specific
study has been carried out to establish
any definite relationship between  air
pollution and incidence of respiratory
group of diseases. Only a short-term
survey for one month was wundertaken
by the Central Public Health Engineering
Research Intitute, Nagpur, at five different
residential areas of Delhi. While the
result shows that the pollution levels
in respect of Sulphur dioxide and Nitrogen
dioxide were shightly higher during the
morning and evening hours, when human
and traffic activity is usually high, it wili
be difficult to give a firm opinion in this
‘matter whether pollution continues un-
abated unless r:petitive findings to the
same cffec: are obtained for a year or two,
However, with the increasing indus-
trialisation and increase in the number
of automobiles in big cities in India, the
problem of air pollution is likely to increase
in the coming years.
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The Delhi Administration have stated
that they are contemplating to enact
legislation on the lines of the Smoke Nui-
sance Act of Bombay.

F?reign Exchange Granted to ]I.Idill‘l
Film Industry for shooting of Films
abroad

5338. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pltased to state :

(a) the amount of foreign exchange
granted to the Indian Film Industry for
shooting of films abroad and for importing
raw films and equipment during the last
three years upto March, 1970;

(b) the names and addresses of the
persons and firms to whom foreign exchange
was allotted and purpose for which sanc-
tioned during the above period;

(c) whether they have fully utilised
the foreign exchange and if not, the actirn
taken against each of them;

(d) the amount of foreign exchange
earned by the Industry in each of these
years and how far the earnings exceeded
the expenditure of foreign exchange by
that industry; and

(e} whether there is a noticeable tendency
amongst the producers to prefer foreign
landscap and features to Indian ones
involving pressure on the country’s foreign
exchange reserves and if so, the steps being
taken by Government to reverse the trend ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A statement com-
prising the foreign exchange released and
the names of the parties cleared for location
shooting abroad is placed on the table of
the House. [Placed in  Library.  See
No. LT-3119(/70] Information regarding
names of importers of cinematograph films
and the equipment would be voluminous
and the purpose to be achieved in collecting
the information would not be commensurate
with the labour involved, Moreover this
information is published in  the weekly
bulletin  of the licrnses issucd. copics
whereol are available in the Parliament
Library. :

(c) Under the extent regulations, those
who obtain a foreign exchange permit are .
not required necessarily to utilise fully
the amount sanctioned. The question
of taking any action would not, therefore,
arise merely on this ground.
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{d) A statement indicating the foreign
exchange earned is laid on the table of the

House. |Placed in Library. See No. LT-
3u1g/70].

(e) Compared to the number of films
produced in India, the number of requests
for location shooting abroad is nominal.

Standardisation
manufacturing

of size of Steel for
bitumen  drums

5339- SHRI SITARAM KESRI
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 143
on the 23rd  February, 1470 and state
the reasons why the sizes of steel required
for manufacturing bitumen drums are
not  standardised as has been done ia
regard to supply of steel for manufacturing
lube  barrels so that all oil refineries
are  insisted upon to import uniform
izes of steel, thus leaving no room for
the fabricators to supply less quantity
of bitumen drums out of one tonne of
stecl than originally required ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND MEATLS (SHRI D. R. CHAVAN):
The suggestion is being examined.

Promotion of G. D. O.s

5340. SHRI K." M. KOUSHIK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT  be pleased to state :

(a) the guiding principles to adjudge
the suitability for the vacancy to
filled in in the case of G. D. O, Grade II
to G. D. O. Grade I officers;

(b) whether the matter has been under
consideration  since 1960, if so, when,
it would be possible to publish the
Promotion List of G. D. O. Grade II
to G. D. O. Grade I officers;

(c) whether itis a fact that promotion
and confirmation list of officers in Super-
time Grade I and Grade II is almost
complete and is due to be published
shortly; and

(d) if so, when it will be published ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND TURBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) The guiding principles to adjudge
the suitability for the vacancy to be
filled in the case of promotion of G.D.O.
Grade II to G.D.O. Grade 1 officers
are :

(i) Completion of five years of service
in G. D. O. Grade II;

\ii) Seniority; and
(iii) Record of service.

(b) The initial constitution of the
revised grades of the Central Health
Service was cffective  from the gth Sep-

tember, 1966. The question of promotion
of G. D. O. Grade II officers to G.D.O.
Grade I has been referred to the Union
Public Service Commission.

(¢) and (d}). Nouifications regarding
the confirmation of g officers in Supertime
Grade I and 16 officers  in Supertime
Gradc IT of the Central Health Service
were issued on the 2qth July, 1969 ana
24th February, 1970. respectively. The
guestion of promotion to Supertime Grade
I and Supertime Grade IT has been taken
up and the lists will be published when
finalised.

for 0Qil
Asso=

Increase in freight rates
Tankers by Tanker Brokers
ciations
5341. SHRI K. RAMANI :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMAD ISMAIL:
SHRI P. RAMAMURTI:
SHRI K. ANIRUDHAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the rreight
rates for oil tankers have been increased
by the Tanker Brokers’ Association in
London;

(b) whether it is also a fact that the
freight rates have been  increased onlv
after Government’s decision to cut the
crude oil price;

(c) whether Government have protested
against this increase; and

(d) if so,
the reaction of the
Association thereto ?

the nature of protesi and
Tanker  Brokers’
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R. CHAVAN):
(a) and (b). The WORLD SCALE pro-
vides the basis for the calculation of
freight rates  while the London Tanker
Brokers' Panel declares the monthly
discounts applicable thereon. Generally
the freight rates have shown an upward
trend during the past few months ie.
even before the F. O. B. price of crude
oil was reduced.

(¢) No.
(d) Does not arise.

Mining of non-ferrous Metals

5342. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS  be pleased to state
the names of places in India where
non-ferrous metal can be mined item-
wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGANNATH
RAO) : The places where non-ferrous

metal ores are being mined are as
below :—
Crpper :

Mosabani, Surda and Patharhora.
Lead-Zing :

Zawar area of Rajasthan.

Bauxite :

Lohardaga (Bihar), Amarkantak
(Madhya Pradesh), Shevaroy (Tamil
Nadu).

Feasibility reports for mining in

respect of Rakha Copper Project in
Bihar, Copper Lead deposites in Agni-
gundala in Andhra Pradesh and Sukinda.

Nickel deposits are being prepared.
The arcas where major  deposits
of non-ferrous ores have been located :

Copper:—Khetri (Rajasthan) and
Singhbhum (Bihar); Lead-Copper;
Agnigundala (Andhra Pradesh); Lead-
Zinc: Dariba-Raipurs (Rajasthax); Nickel
Sukinda (Orissa): Bauxite; Phutkapahar
and Amarkantak area (Madhya Pradesh);
Udgiri, Dhangarwadi areas (Maharash-
tra), Ranchi (Bihar), Shevroy hills
(Tamil Nadu), Belgaum, Chitradrug
(Mysore), Kalahandi and Koraput
(Orissa) and Banda (Uttar Pradesh).
Small to medium sized non-ferrous

APRIL 6, 1970

Written Answers 200

ore deposits have also been located
at Mailaram (Andhra Pradesh); Copper;

Mamandur (Tamil Nadu): Lead-Zinc-
Copper; Khandia and Ambamata
(Gujrat);  Lead-Zinc-Copper, Kalyadi

(Mysore); Copper; Sargipalle (Orissa) ;
Lead; Pur-Dariba and Kho-Dariba
(Rajasthan): Copper: Thesc deposits are
at various stages of exploration.

Survey for minerals in Narsinghpur
District of Madhya Pradesh

5343 SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to

state :

(a) whether
singhpur District of Madhya
has been completed; and

(b} if so, the details thereof ?

Mineral survey of Nar-

Pradesh

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAQ): (a)
and (b). Mineral survey is a continuous
process and a large part of the district
has been covered by systematic mapping.
As a result of the investigations carried
out by the Geological Survey of India o
far, occurrences of asbestos, coal, copper,
gold, dolomite, iron ore, silver and soap
stone have been located. '

Formulation of Scheme for alter-
nate fuel in view of rise in Petro-
leum products consumption

5344. SHRI NITIRAJ SINGH CHAU-
DHARY:

SHRI P. C. ADICHAN :
SHRI RAJ DEO SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased fo state :

* (a) since the so far proved oil reserves
in the country and the world would ex-
haust much carlier than expected because
of the rise in petroleum products cons-
umption, whether Government have
formulated a scheme for alternative fuel;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a}

The world reserves of oil have shown a
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distinct tendency to increase. Within the
country also, with the vigorous explora-
tion programme now being undertaken,
the reserves are likely to increase in the
foreseeable future. There is, therefore,
no need at present to formulate any scheme
for alternative fuel.

(b} Does not arise,

Survey for Tar Sands, Oil Shales and
other fuels

5345. SHRINITIRAJSINGH CHAU-
DHARY : Will the Minister of PETROLE-
UM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whethr surveys for tar sands, oil
shales and other fuels have been under-
taken in the country; and

‘b) il so, the details thereof and the
results so far achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
(a: and (b). Systematic survey for fuel
like coal, lignite, oil and gas in the country
was commenced by the Geological
Survey of India in the last century. Ex-
pioration  for coal is now being conti-
nucd by the Geological Survey of India,
National Coal Development Corpora-
tion and some State Governments. Explora-
tion for oil and natural gas is being car-
ried out by the Qil and Natural Gas
Comynission.

The Geological Survey of India have
conducted survey mapping, qualitative
and quantitative assessment of coal fields
in the country. About 113 coal fields
are known in India. Detailed exploration
for metallurgical and other coal by the
Geological Survey of India are continuing
ir Assam, Nagaland, Bihar, Andhra
Pradesh, Madhya Pradesh, Uttar Pradesh
and West Bengal coalfields. Reserves are
estimated at 96,000 million tonnes.

The Oil and Natural Gas Commission
have discovered oil deposits of commercial
significance in Gujarat and Assam. The
present rate of production from these
fields is of the order of about 3.65 million
tonnes per annum.

il India Limited is operating in some
of the areas in Assam and NEFA and
their production is of the order of 4 mil-
lion tonnes per annum.
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Grant of licence for Urea plant in
U.P. to a big business house

5346. SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be please® to state :

(a) whether it is a fact that as reported
in the Economic Times of Bombay. dated
the 22nd February, 1970, one of the two
largest business houses in the country,
which recently received an industrial
licence for a fertilizer plant on the West
Coast, is being granted another licence
for a urea plant in Uttar Pradesh.

(b) whether it is also a fact that the
party has already received a letter of
intent for the project and is believed to
have finalised arrangements for financial -
and technical collaboration with U.S.
Firm;

(¢} if so, the name of that business house ;

(d) whether Government has ordered
any investigations into the affairs of the
companics under the control of this house;
and

(e) the details regarding the grant of
licence and the special reasoas for granting
another licence to this particular big
business house ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) to
(€). A letter of intent was issued to M/s
Hindustan Aluminium Corporation Ltd.,
belonging to the Birla Group of concerns,
for the establishment of a fertilizer factory
at Mirzapur in Uttar Pradesh. The party
has not yet finalised details of foreign
collaboration and financing plant for the
project. No Industrial licence has been
issued in respect of this project.

(d) The GCommission of Inquiry ap-
pointed by the Government on 18-2-1970,
under the Commissions of Inquiry Aet,
1952, shall inter alia inquirs into the allega-
tions regarding the Birla Group of con-
cerns.

(e) Mo licence has been gracted for the
Mirzapur fertilizer project as mentioned
in the reply to parts (a), (b) and (c)
above.
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Repatriation of Valuables belonging
to the Maharaja of Nabha

5347. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
tostate :

(a) whether Government at a time ac-
corded permission for taking out jewellery
and precious stones out of the country,
to the Maharaja of Nabha or to anybody
deputed by him on his behalf;

(b) if so, the details thereof;

(€) if not, whactivr Governmont's atien-
tion has bren drawn to the dispute recently
ublished in London papers ccncerning
Maharaja of Nabha’s families” jewels kept
in custody with a London Jeweiler; and

(d) if so, Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) (a) No, Sir.

(b) Does not arise,
(c) Yes, Sir,

(d) Itis a family dispute and Gove:rn-
ment is not a party to the litigation,

Opposition to Conversion of Loans

to Companies into equity shares by

Federation of Indian Chambers of
Commerce

5348. SHRI D. AMAT :
SHRI HIMATSINGKA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Federation of Indian
Chambers of Commerce and Industry in
their recent session opposed the proposal
for conversion of loans to companies into
equity shares;

(b) if so, on what grounds; and

(€) Government’s reactions thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). Arising out
of the recommendations of the Indus-
trial Licensing Policy Inguiry Commit-
tee Government has recently decided that
financial institutions should exercise
option for converting loans given by them
and debentures issued to them in future,
either wholly or partly, into equity capital
of the assisted industrial concerns within
a specified pericd of time. Apropos of
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this decision, the Federation of Indian
Chamber of Commerce and Industry, in
their recent session, adopted a resolutin
the extract from which is reprodusnd
below:—

“Industry has to depend on financial
institutions for long-term credit
because of high taxation and other
reasons. The proposal that the financial
institutions should have the option
to convert loans into equities will
deter entrepreneurs and  businessmen
and, consequently. negate all attemps
by Government as well as private
enterprises * foster industrial growth.”

(¢} Government is of the view that there
will be no disincentive to entreprencurs
and businessmen engaged in preductive
enterprises nor wili  general indastrial
growth be retarded provided the financial
institutions implement the decision wiseiv.
Suitable guidelines are  being framed by
Government for the purpose in  consulta-
tion with the financial institutions.

Increase in D.A. to Central Govern-
ment Employees since Second Pay
Commission’s Report

5349- SHRI P. C. ADICHAN: Will
the Minister of FINANCE be pleased to
state :

(a) the dates and the extent of increase
in Dearness Allowance since the Second
Pay Commission’s report; and

(b) how far the increase in the cost of
living was left uncompensated by These
increases each time category-wise and the
total sum of this uncompensated portion
so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) A statement is laid
on the Table of the House. [Placed in
Library. See No. LT-3120(70.]

(b) Increases in
to Central

Dearness Allowance
Governmernt employees were
sanctioned till 1-2-64 in accordance
with  the principles enunciated by the
Second Pay Commission. They did not
recommend any specific percentage of
neutralisation. They observed that 1009,
neutralisation is not justified even at the
lowest level of income. They thought that
there should be no rigid linking of Dear-
ness Allowance with price index and felt
that .it should be left to Government to
determine the quantum of compensation
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With reference to the circumstances exist-
ing at the time of revision, such as the
‘sta @ of economy, the cause of ri.e in
pricci, social and economic consequences
of grant or denial of increases. Acting on
these principles,  Government granted
increases in  D.A.  till  1-2-64. Again,
neither the S. K. Das Independent Body
nor the D. A.  Commission presided over
by Shri P. B. Gajendragadkar who subse-

quently  went into this issue, have fa-
voured cent per cent neutralisation of the
rise in  the cost of living. because they

felt that the privileges, which the Govern-
ment employees enjoy in the matters of
medical attendance and other fringe bene-
fits neutralise to a certain extent the in-
creases in  the cost of living. They re-
commended only go°, neutralisation at
the lowest level. Therefore, the question
of increasc in the cost of living being left
uncompensated by the increases allowed
each time since the Second Pay Com:
mission does not really arise. However,
the amount required to nentralise on a
hundred per cent basis the rise in the cost
of living since 1959 to-date for employees
in different pay slabs and the actual D. A.
increases allowed, together with pay, are
indicated below:—

Pay Pay Diff-
Pay slabs plus plus rence
(Rs.) D.A.on DA, between
the allowed Cols.
basis on the 2& 3
of 100% basis of (Rs.)
neutra- Index
lisation  No. 215.
on Index (Rs.)
No. 215.
(Rs.)
(1) (2) (3) (4)
70—109 . 149.56 141 8.56
T10—149 224.35 208 16.35
150—z209 . 317.83 272 45.83
210—399 430.00 356 7400
400—449 747.82 560  187.82
450—499 . B41.30 614  227.30

Promotion of Soda Ash Production

5350. SHRI NAVAL KISHORE
SHARMA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased tostate :

(a) whether it is a fact that the country
is in mneed of Soda Ash as the present
outputdis not enough to meet the increased

nd ;
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(b) if so, the proposed units to be es-
tablished for the increase in production
during the Fourth Five Year Plan ;

(c) whether there is any proposal to
put such a plant at Sambhar Lake (Jaipur
District) Rajasthan either in the private or
public sector; and

{d) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The country is self-sufficient in  soda ash
at present. The demand is however cx-
pected to increase by the end of the Fourth
Plan period.

{b) Licences/Letters of intent have been
issued to the undermentioned parties for
capacities mentioned against cach.

Annual Capacity
Tonnes

(1) M/s. Saurasthra Chemicals,
Porbandar—Subscantial ex-
pansion of their existing
unit in Gujarat.

36,000

(2) M/s. Saurashtra Cement and 132,000
Chemicals Ltd., Ranavav

(Gujarat) for a New Unit.

(3) M/s. New Central Jute Mills
Co., Ltd., Substantial ex-
pansion of their existing
unit at Varanasi (U.P.).

110,400

(4) M/s. Maharashtra Co-ope- 66,000
rative Fertilisers and Che-

micals Ltd., Bombay—For

a New TUnit in Maha-
rashtra.

(5) M/s. Tata Chemicals Ltd.,
Bombay-Substantial . Ex-
pansion of their existing unit
at Mithapur (Gujarat).

144,000

{In the case of existing units, the capa-
city shown is that of expansion).

(c) and (d). No. At present the Central
Government do not propose to set up any
soda ash unit in the public sector in
any State, and no proposal has been
received for the establishment of a unitin
Rajasthan in the private sector. The
present approved capacity is considered
sufficient to meet the demand estimated
by the end of Fourth Plan.
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TRE A WA X WM
5351 s\ wgAr fag wedl o
ot wra fag ge o
sl o flo mg:
s simr &m dwaoc
Wt geR W woAw
st e T Foyg T3 :
a1 faet Wt ag Fard 1 Fr w37 7
(%) #ar ag @= g f& 9= 7 wreg
FT 70 F@ SIAT FT B/ 34 FT GIG0T
;L
(=) afz gf, @ =4t o qur safa
7 g4, AT

(7) =& 2w &1 feq gfedommst &
fag Swa frar s ?

faer wwmew § Tww WA () Wo Wo
&) : (%) § (7). fFammaTw agd
FEATIE AT @17 daifsa afts
g @A "&gi 5 fAsg fawiw qraeEn
F AU FA F ILAF qAA AT FAAT
¥ wd F1 fga-930 §27 & faq 6 717
1970 Y |TZA §LF T T Fi9T TIFIT
F 4 70 F@ 2T (5. 25 FUT T94)
FUFRUF GG T UGS FOAEEA-
9EF GAT AT | TW §EE H Wi AR
T siA & frata-siae 85 F = e
& uw st FUT OC FAHT FT
AN

HOT FIIFH 18 I A qFTLr ard)
g famd 5 ad #r fogmad sw=fg @
wifre § A gewx 5.5 wfam afew
F T F | A

Complaints of Court Decrees by
Smarts Chit Fund, Delhi

5352. SHRI R. BARUA: Will the
Minister of FINANCE be pleased to state:

(a) whether there has been numerous
complaints against the Smarts Chit Fund,
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Delhi about fake decrees obtained by them
from Delhi courts particularly against the
Government servants with a motive to
harass them and extract money from
them by coersive methods;

(b) whether some inquiry is going on
against such affairs of this firm; and

(c) il so, what action has been taken
by the Government against this
firm so far and whether it is proposed to
close this firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) to (c). According to
information available, a complaint was
made in October, 1969 to the Delhi
Police by a Government employee alleging
that Smarts Private Ltd. had produced
in May 196g by copy of a Delhi Court's
order for attachment of his household goods
and that as a compromise he had handed
over certain valuables. During investiga-
tion of this complaint, it was found that
the a'legation was false. There is no
further inquiry going on against this
firm about fake decrees obtained by them.

Wealth Tax due from M/s. Khemji
Poonja and Company, Bombay

5353. SHRI R. BARUA: Will
Minister of FINANCE be
state :

the
pleased to

{a) whether it is a fact that a huge
amount of heavy arrears of wealth taxis
outstanding against M/s. Khimji Poonja
and Company, Bombay and this firm has
been evading its payment so far ;

(b) if so, the total amount of arrears
outstanding at present against this firm since
how long it has been outstanding and the
reasons for not recovering the same; and

(c) whether any action has been taken
by Government against the said firm for
for default/non-payment of the wealth
tax so far and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No, Sir. M/s. Khimji Poonja
and Company, Bombay, is not liable to pay
wealth-tax as, being a registered firm, it is
not a taxable entity under section 3 of the
Wealth-tax Act, 1957.

{b)-and (c). Do not arise, in view of the
above.
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Increase in Security Amount for
Cooking Gas Cylinders of 1.0.C.

5354 SHRI R. BARUA: Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
bt pleased to state :

‘a) whether it is a fact that the amount
of security in respect of the Gas Cylinders
supplied to the consumers for cooking pu--
pr <5 was originally Rs. 50 and now it has
been increased to Rs. 100;

(bY if <o, the reasons for increase in the
security  amount twice recently; and

‘e) whether the Indian Oil Corpora-
tion pays any interest to the Consumers
for this security money and if not the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN): (a)
Prior to the enhancement of deposit on
LPG Cylinders with effect from 16-2-70,
the deposit being collected on  cylinders
was Rs. 6o per cvlinder and Rs. 10
per Pressure Regulator. The deposit being
collected now on  cylinders is Rs. go
per cylinder with no change in the de-
posit on Pressure Regulators.

(b) In addition to increase in la%our
costs, the cost of steel used for LPG
Cvlinder has gone up. The price of cylin-
der has therefore gone up. The oil com-
pany has to provide one additional cylinder
for every cylinder supplied to the con-
sumer in the interest of maintaining
continuity of supplies. The oil company's
investment has, therefore, substantially
gone up. Based on these considerations,
the oil industry decided to increase the
deposit from Rs. 6o to Rs. go effective
from 16-2-1970.

(c) The question of payment of
interest to the consumers does not arise
as the deposit merely covers the capital
cost of the cylinders which remain in the
pe ion of the cor

Purchase of Barrels by I0C from
Bharat Barrel and Drum Manu-
facturing Company in spite of its

being black-listed

5355.- SHRI R. BARUA: Will the
Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that in spite of
the fact that the Bharat Barrel and
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Manufacturing Company, Bombay has
been blacklisted by Governmeat, the
Ind’an il Corporation  continues to
purchase baricls from this firm ; and

(b) if 50, the reasons therefor and whe-
ther any action has been taken against
the Indiun Oil Corporation for placing
orders on this black-listed firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a)
Fcllowing the judgement of the Calcutta
High Court, th reciprocal arrangement
between the Government of India and
Public Undertakings in the matter of
black-listing ceased to be operative. In
view of above, the purchase of barrels
from M/s. Bharat Barrel and Drum Manu-
facturing Company is within the com-
petence of the Indian Oil Corporation.

(b) Does not arise.

Promotion of Officers of Central
Board of Customs and Direct
Taxes

5356. SHRI NITIRAJ] SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased tostate ;—

(a) the number of officers in the Central
Boards of Customs and Direct Taxes who
were either searched or against whom vigi-
lance cases or enquiries were pending
or had aiverse remarks when promolcd
to their present posts ;

(b) the rasons for their promotion ;

(c) whether other Class I and 1I officers
with similar or lesser adverse matters of
these Departments have also been promo-
ted; and

(d,] if not,
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). The period for which
the information 1s required has not been
specified. The category or class of officers
in respect of whom the information is
sought has also not been specified.  Fur-
ther, the Confidential Character Roll of an
officer, in spite of an odd adverse remark,
might still be satisfactory on the whole and
locating all such Confidential reports
would be a laborious task. The scope
of the question is so vast that it would be
difficult to collect the material and pro-
vide a reply with any degree of precision.

the reasors for discrimina-
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It should be stated here that there are
well laid down procedures for making
promotions which are made not on the
assessment of an individual officer but on
the recommendations of the duly consti-
tuted Departmental Promotion Commit-
tees. Specific instructions for the guidance
of these Committees exist to govern
cases of officers against whom formal
vigilance enquiries are pending. For Class
I posts, the Departmental Promotion
Committees are presided over by a Mem-
ber of the Union Public Scrvice Commis-
sion. For apppointments to the ex-cadre
post in the two Boards, approval of the
Central Establishment Board ‘Appointments
Committee of the Cabinet je necessary.
Ailthisis designed to ensure objectivity in
the matter of promotions and selections.

Manufacture of Sub-standard edibles
in Delhi

3357. SHRI GEORGE FERNANDES:
Will  the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

‘a) whether attention of Government
has been drawn to a charge made by the
Secretary of Delhi Provision Merchants
Association in a memorandum on Sep-
tember 28, 1969 thatin Delhi the pro-
ducts of most of the reputed manufacturers
of consumer goodslike Mohan’s, Champi-
on’s Parrys’, Morton's, Spencer’s, Kissan’s
Brown and Polson’s etc. are found to be
substandard on analysis ;

(b) if so, whether Government have
mazde any investigations into this charge;
and ’

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) A number of such cases have been
detected and are being tried in the courts
of law.

(c) Does not arise.

Smuggling of Silver out of India

5358. SHRI GEORGE FERNANDES:
‘Will the Minister of FINANCE be pleased
to state ;

(a) whether Government have been able
to assess the total quantity of silver
smuggled out of India ;
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(b) if so, the details thereof;

(¢) whether Government have approa-
ched the authorities in the United King-
dom to help in preventing smuggling
of silver from India to that country;

(d) if so, when and to whom the ap-
proach was made; and

(e) the result thereof ?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
P. C. SETHI} : (a) and (b). There is

no refiable material with Governmen! to
estimitte the quantity of silver smuggled
out of the country.

(¢) No. Sir. Smugsling of silver
from India direct to the United Kingdom
has not also come to the notice of the
Government.

(d} and (e). Do not arise,

Smuggling

5359. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 118 on the 23rd February,
1970 and state :.

(a) whether any cases of smugglers
arrested in  Bombay by the Revenue
Intelligence Department have since been
filed in the courts; and

(b) the names of Members of Parliament
against whom some vague allegations
have been made for their involvement
in the smuggling business as referred to
in reply to parts (d) and (e) of the above
question ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir, as the investiga-
tions are still in progress.

(b) It will be inappropriate to give the
names of M. Ps., or for that matter of
anyone, against whom vague allegations
have been made.

A. R. C’s Recommendation on Tax
Structure

5360. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
FINANCE b= pleased to state :

(a) whether Government would place
on the Table a copy of the Report sub-
mitted by the Working Group headed
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by Shii Mahavir Tyagi, which has been
appointed by the Administrative Reforms
Commission to recommend reforms in
the Procedure and  Administration of
Direct Taxes; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P, C. SETHI) : (a) Copies of the Report
of the Working Group on Central Direct
Taxes  Administration headed by Shri
Mahavir Tyagi were placed in the Parlia-
ment Library on 2r-11-1968.

‘b) In view of the reply to Part (a)
above, does not arise.

Import of Crude Qil and its use by
Public and Private Sector fieneries

: Will the
AND CHE-

* 5361, SHRI D. AMAT
Minister of PETROLEUM
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MICALS AND MINES
be pleased to state :

(a) the amount of crude imported dyri
the last three years and thepcmt o? 1:;1;:5
imports year-wise;

AND METALS.

(b) the quantity of this imported erude
used for public sector and private sector
refineries respectively ; and

(c) the amount and /cost of crude ¢
imp_oncd for public and private reﬁngrii:;
during 1970-717

THE MINISTER OF STA
MINISTRY OF PET‘ROLETIE.?MIN I_I’;I[f)
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN] : (a) 1o
(c). The actual crude oil imports durin
1967-68, and 1968-65 and estimatcg
::;}_pcgts t(i.]unngb;gﬁg-;vo and 1970-71 for

1 e public sector iv
tor rcEneriespal'e as unu:I(c)r:mlCI private sec-

Private Secto.

Public Sector Toras
Million Rs./Crores Million Rs./Crores Million Rs Ercr ]
tonnes tonnes ’ tonnes N
—_—
1957-68 2.4 21.36 6.6 61.0: 9.0 82.7,
L]
1958-69 X 23.08 8.0 7177 10.6 94.85
196570 3.9 36.06 7-3 61.62 .2 97.68
1970-41 5-3 49.03 7-7 64.29 3.0 113.32
Shah G ission’s recommendation Unstarred Question No. 3150 on 16th

5362. SHRI P. C. ADICHAN: Will
the Minister of FINANCE be pleased to
to state :

fa) whether
decisions on
Shah Commission on
and

ib) if'so, the details thereof ?

Governnent have taken
the recommendations of the
the tax evasion;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The report is under examina-

tior.
(b) Does not arise.
Adverse Effect of D.A. Merger with
Pay
5363. SHRIP.C. ADICHAN :
SHRI D. AMAT:

the Minister of FINANCE be
to

Will {
Pleased to refer to the reply given

March, 1970 and state :

(a) th difficulties in restoring statu;
quo-ante in  relation to those G-orcrmnen:.
employees who had been adversely affected
by the recent merger of D. A. with pay in
regard to house rent allowance without
production of rent receipt and city com-
pensatory allowance; Y com

(b) whether Government are aware of
the practical  difficulties people have 1o
facein obtaining rent receipts particularly
when they are OCcupying private rented
accommodation or are sharing  Govern-
ment accommodation  allotted to other
Government employees,

(c) if so, the number of emplovees in
the basic pay range (cxc!ud'mgp d}carncss
pay) of Rs. 300 to 500 who have been
actually deprived of House Rent allowance
for non-production of Tent-receipts;

(d) the percentage of this cat
persons not provided with Gm?}ﬁ.:ff
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accommodation and whether house rent
is allowed to them only as compensation
for not providing them with residential
accommodation; and

(€) if so, the reasons for depriving them
of both the alternative amenities?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P.C. SETHI) : (a) The benefit of drawing
house rent allowance without production
of rent receipt was admissible to Govern-
ment employees, where pay did not ex-
ceed Rs. 250 per mensem, since 1949.
The limit of Rs. 250 per mensem was
raised to Rs. 500 per mensem in 1965
to reduce administrative work. It however
came to the notice of Government in 1967
that this concession was being abused and
accordingly Government was considering
the question of reducing this limit to
Rs. 250 as before. With the merger
of D. A., the limit came down to Rs.
390 which isin the direction Government
were themselves considering. In view
of this there is no proposal to restore the
status-guo-ante.

(b) It has been represented that som®
Government employees are not in 2
position to obtain rent receipts, but
Government do not consider exemption
from production of rent receipts as a
appropriate solution.

(c) No such statistics are I readily
available.
(d) and (¢). The provision of Govern-

ment accommodation is not a condition
of service. Government, however, endea-
vour to provide accommodation where
there is appreciable concentration of
Government employees and where the
general shortage of residential accommoda-
tion renders it desirable that Government
should provide such accommodation.
Therefore, the question of working out
the percentage of employees not provided
with Government’s accommodation
does not arise. House rent allowance
as recommended by the 2nd Pay Com-
mission is being granted in certain classi-
fied cities/towns as subsidy to compensate
the employees for the specially high rents
prevailing in those cities/towns.

QOutstanding Amount of I
Against Firms in Bombay

5364. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to state :

(a) the names of the individuals, firms

Tax
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and Companies in Bombay from whom
Income-tax amount to more than rupees
one lakh is to be recovered ;

(b) the amount to be recovered from
cach ;

(c) the time from which these amounts
are due in each case and the action taken
against each; and

(d) the steps proposed to be taken to
recover the amount of Income-tax which
is in arroars since long ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) and (b). Information
regarding the names of individuals, firms
and Companies from whom Income-tax
arrcars amounted to more than Rs. one
lakh, is not readily available. However
information regarding all classes of
assessees (including  individuals, firms
and companies) who were in arrears of
more than Rs. 5 lakhs as on  goth June
1969, assessed in Bombay City-I,ILIIT and
Bombay Central Commissioners charge
is available and is given in the statement
laid on the Table of the House. [Placed
in Library See No. LT-3121-/70].

(c¢) These arrcars pertain to” various
asscsament years and are outstanding from
different dates.

(d) Such steps as are available under
the law are being taken/proposed to be
taken depending upon the facts and cir-
cumstances of each case, for realising the
arrears,

Payment of Income Tax by the Film
Distributors of Punjab and Delhi

5365. SHRI K. N. PANDEY: Will the
Minister of FINANCE be pleased to
state :

(a) the names of the Film Distributors
of Punjab and Delhi who are paying
Income-tax ranging {rom rupees Fifty
thousands to one lakh and the amount of
income-tax paid by each of them during
the last three years;

(b) whether it is a fact that they have
been evading the payment of taxes during
this period; and

(c) if so, their names and the action
taken by Government against each of
them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) to (c). The requisite
information regarding the film distri-
butors who pay income-tax ranging from
Rs. fifty thousands to one lakh can be
collected only by a scrutiny of large
number of assessment records which will
involve considerable time and labour.
If, however, the Honourable Member
desires information about amy particular
Film Distributor(s), the same will be
duly furnished.

12*47 his,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDIA'S REPORTED OFFER TO HELP AFGHANI-

STAN IN BUILDING A HIGHWAY THROUGH

IRAN PROVIDING AN OUTLET TO ARABIAN
Sea

st WA A @ (feelt A2x) - #
yfgeradta &% Ag & faefpfaa
faum # e F3foF F10 w0 F7 7T
femmar g ok frags sw@ig 5 g
Iy T uF T R

“orpTfTETT ¥ 9 AT aF S
#fag i ¥ ¥ 29T wF TeUy
&1 faw F § WAF g AT

T ggEmEr  &r dwww”
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH):
Afghanistan has developed a modern road

network  connecting Kabul with other
important cities in  Afghanistan as well
as with  Pakistan and Soviet Union.

Urgent attention is now being given to
the construction of a road from Kandhar
to the Iranian border near Zahidan con-
necting it to the Zahidan-Bandar Abbas
road in Iran. Construction of this road
will not only provide Afghanistan with
an additional access to sea but will also
greatly assist in  developing the economy
of the region to be traversed by the road,
particularly in the exploitation of the
mineral wealth of this area. As this will
be a shorter route to the sea, the opening
of a road from Kandhar to Bandar
Abbas, will result in savings on time and
cost in  the transport of goods exported
from and imported into Afghanistan
especially to and from West-ward destina-
tions.
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During the First Ministerial Meeting
of the Joint Indo-Afghan Commission
on  Economic, Trade and Technical
Cooperation held in New Delhi from 16th
to 18th March, 1970, the Afghan side
had referred to the importance Afghanistan
attached to the Kandhar-Zahidan road and
had expressed the hope that Indian side
would extend cooperation in the imple-
mentation of this project. The Indian
side had fully appreciated the importance
of this road and expressed willingness
to depute a team of Indian experts to
examine, in consultation with Afghan
experts and others, various issues com.
nected with the implementation of thig
important project. A team of Indian ex.
perts will go to  Afghanistan in due course |

Mg M@ § A aERa &
T KT @A #ET § A EEE fAu
A AR qur [T ATRATE | I W
FH & 4R o swmfream &7 Far
T FGIr | AT E‘T;T@' FRTfaeTT
F HI9 AT A AT TR AT 1 Iy
gqg WEF I JTAr § a1 TUA F 7Y, A
TqFT & TG X AR 30 F 779 ¥ (-
mfrer &1 SR HIK SR F@m
TAEATAETT FT A7 (T qrieea 9%
feida ag ot TE@ TS wma
AFMAEIT F 99 UF ATeeifeq &2
T AT |

Foarrar wgarg F o wF F
ARH AT I HIT FIE GEATEH
At g ar w5 fasfta agramET & o sy
¥ og= mwmaEr g?

gaTdt At felt 3WEF o\ g
a1 arffers FY awers g 1 arfE-
@W T owEa e EeE aw dRkoag
W agt wem Few s sw e
AEE AT | T I R ALA SR
FoT wE s faar g o€ alwi § arfe.
wm AF dEwr @i At o g
qoar

Y q% gaTe W H awrfAe &
Y HEH 99 A€ ¥ §, FUAT qrfeed
FON, A WE | AR ¥ 519
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[+t Faz &= ]

WRT FT AW d€ & J ¥4ig g
g ¥ &1 gFar g, ofer  afFwm s
ATATFAEATT &1 ARG & g1 AT FA
F gArAd AGI R @I &) 9% FEarg fw
7 AT g9 & TR § AT A1 GIHA
§F FATCRT A F1 AT € F AT A1
M & fea ¥ gdM AT A g W
& qgw W & afe FOd RF
LFF A A &7 wA § oareiw f&w e
ai g gww fafmr sfefrde =&
faerft & @R gARr AT HE O 69X
g3 I@AT £ 1 WA ¥R AT
19 g #qg uF Tga AT F4E
THEE & | T6 G9F F AT A F qg A
ZT g1 ST | § gg AT OATEAT
fF 737 AFMAETT A TH TIF &I AW
¥ fqo W @R  fHAioe & A
Z. e &, A T NG GG I
#1 ag fwarear geq 3@ ar w2

71 A2 a@dr g 5 awrfrEm T
qeFIC X ofige  dEwdHE 4% § oW
azF A1 AT & fag d@r wmEvar? 9w
i & gArt W qATER g o arfee
Fqwme W &1 77 gm g v afe-
& AR A g ata & fadw fr
fr AETIRET BT 5@ @9F & fag qur
ferwa ) AT g aAEd ! A
s TRt B aFF AR AR A
TR FAT TEEGE ATATAT T FT 37T
aF TR FE W AR A A, A
;T g 37 wreawman fF &
yemfea &1 w1 ¥ Fr fgwraw
w7

Fmr oz war 2 fF arfe A O
Fragu T3l am ¥R &R THasw A
FAA T 16 U FIEIE g A OwRd
FT wENAET & g aifeemE &
fams Frar Wg?
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farar frem meF & N F
fao wErgar | F ant ¥ qrfeeTa &t
WA 9%, 1 awmfaae % oY, J9
T | FIAE Wi WeA F14g favarw
fermr  fF wrm @R afEEE #
SAT FT TG AT A1 qg TH F97 I30-
gt e st W 99 & g
T A ?

WHIE &1 T H AT qEEg g
FT @ FI138 FLHA Fo faaaadr g
FRE dTAMARFFuT? wasE &
a# wwar ;o gfafsarg ?

it gt fag : WA e
UTT  HATA F AT T AAT B
#3I9 FETET FI AT A FT aifaw
FEAT |

AT w5 7 qeT & fF swnfaen
Fza & frm feew & ggmar A g
9 a1 FWMETT & O6TS gAre &g
I qAeIFE F AT EHI waeT
fr e fafaw ==l § 99 7 F09
72E F, AT T geme d fAv sw A
Fr¢  fraiva ofew @ wem @
I gHE UHNUE UTATIH I FIA
Ffag sgrg) 994 g & ag \gaal
At ¢ frem oF wEwE fm W
Wt owF I A oF fefafrrd for
AT FL R 97 w@H ¥ Fa
fFand wam & A F¢ foarg
fegard wwmwe fm &g WA AT
eF F a7 fafww  mwe @@
FEdE F & fOR

TFiAg @ee ¥ g1 g fF @ aww
T e wmEr gnmo oafer @ fEoow
A wE d gat fau st swTfa
waE o aga & W& 9 198
TEY & 6 59 a9 AT W AT A%
ArfAeaTH WTAT &, g1 99 &1 91 WG qg
AT, I F ogE H agy WG v
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g1 g WiE O G T 9T @Al
2 fQravar gff W =¥ IA
Foii & WA A ATAT ATAT AE A
T |

A AT AT AR arfeena
g TS UL IEATd WA AT AT Tl
18 zman ¥ oafsmme #1 afs-
foger Gt W A 1 @R A8
Ier 2 f% agi & 3B FEaTy # o arfe-
FABY & ST wrfgr FarE @ =
TJAY g F AvN AR M F fw H
famr dar g€ &1 g9 Wi Y@ W
Fere fF ag Mo zifer ST Fan#
qiffeE T g s Fr TEd qrfedr
F1 gofom g

gimaw gt g fF swmfrars =
#F % A & fau ofime SEerie
a7 fomifias ofaez =@ @
affd gq a8 A &g A & T we
gFA g & e & sTaws AW
1 AETAwT FTE | TG aF R A
g2 g7 @ ar i ywrfra A
HEHA & AT gAY TEAIRH  FT uE
TR

sgmram A ;0 TF qur dfegw
Faivd T Frar gfafaar @ st
WH Tmar fee=er garad o o@w
AT AR OifFeEE & JwaEe &
T g ?

=t gtor 7 fag : gt I awmfa-
EAFTIMC G FTEOT AN T
TE FTH FG, A AR AT i
F g omias =F qEHE,
T W A HEIEHT T OFA L

MR. DEPUTY SPEAKER: Now,
Papers to be laid on the Table.

SHRI 5. M. BANERJEE (Kanpur) :
Sir, I want to raise a point (Interruption)
I am submitting only one thing. Today,
in the newspapers—

8_3L. 8§70
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through Iran (C.A.)
SEVERAL HON. MEMBERS rpse—
MR. DEPUTY-SPEAKER : What

is it that you want to say, Mr. Banerjee?

SHRI S. M. BANERJEE: Sir, I only
want to invite your attention to the edi-
torial of the Statesman today, where it is
said that two judges of the Supreme Court
against whom there was a move for im-
peachment, have offered to resign or
retire.  (Interruption) I want to know only
one thing : whether the Chiefl Justice
has written to this effect to the Govern-
ment. (Interruption).

SEVERAL HON. MEMBERS

SHRI KANWAR LAL GUPTA: Itis
a serious move against the Supreme Court
judges. We want to oppose it. This is
mysterious move by Shri  Banerjee against
the Supreme Court judges. We want to
oppose it. (Iaterruptions).

MR. DEPUTY-SPEAKER: If all of
youspeak at once, whatcanI do?

SHRI SHEO NARAIN (Basti): It must
be expunged.

SHRI PILLOO MODY (Godhra):
I would like you to look at the same clock
which you did earlier and adjourn the
House for lunch.

rose—

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Many hon.
Members, on the pretext of raising point
of order, suddenly get up and raise
so many other points. It is expected that
they do not refer to any controversial issues,

st wAT AW AW ;LA AW A
FE ¥ ofvw ¥ faas oF &
swrTEr g1 F sm oyey  fafasfie

FTATIAE FEIT I WE | AT
vE AW g TH AT FWTO AR

!
’

fg (Tga) @ wmEw-
Fhe #1e ¥ -

SHRI YOGENDRA SHARMA (Begu-
sarai): The question is whether the Govern-
ment has declined the offer of the
Supreme Court judges to resign. We do no
wau,‘:t to discuss the conduct of the judges.

(Interruption)
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SEVERAL HON. _MEM:BER‘E rose—

MR. DEPUTY-SPEAKER: Nothing
will be taken dowa. (Inferruptions) **

Mr. Banerjee, 1 appeal to you to
kindly desist; nothing is being taken down.

Now, papers to be laid on the Table.

PAPERS LAID ON THE TABLE

CopeE ror BroADcasT oNn AR
BY INDIVIDUALS

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) On behalfl
of Shri  Satya Narain Sinha, I beg to
lay on the Table a copy of the Code for
broadcasts on All India Radio by indivi-
duals (Hindi version). [Placed in Library.
See No. LT -3091/70.]

PeTrorErM  Propucts  (MaINTENANCE
of PropucTiox) ORDER

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) :
I beg tolay on the Table a copy of
Petroleum  Products (Maintenance of
Production) Order, 1970, published in
Notification No. 8. O. 1100 in Gazette
of India, dated the 18th March, 1970,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed
in Library. See No. LT -3092/70.]

Drucs anp CosmeTics (FIRST AMEND-
MENT) RuLes

SHRI D. R. CHAVAN: On behalf of
ShriB. S. Murthy, I beg to lay on the
Table a copy of the Drugs and Cosmetics
(First Amendment) Rules, 1970, published
in Notification No. S. O. 642 in Gazette of
India, dated the 215t February, 1970, under
section 38 of the Drugs and Cosmetics
Act, 1940. [Placed in Library. See No.
LT-3093/70.]

AssaMm REORGANISATION (MEGHALAYA)
DistrisuTion oF REvEnves ORDER,
1970 anp NotiFicaTions Unper
CustoMs Act, 1962, ETC.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI  RAGHU
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RAMAIAH) : On behalf of ShriP. C.
Sethi I beg to lay on the Table—

(1) A copy of the Assam  Reorganisa-
tion (Meghalaya) Distribution of
Revenues Order, 1970 (Hindi and
English versions) published in Noti-
fication No. C. S. R. 585 in Gazette
of India, dated the 2nd April, 1970,
under sub-section (2) of section 56
of the Assam Reorganisation (Megha-
laya) Act, 1969. (Placedin Library.
See No. LT -3094/70.)

(2) A copy of Notification No. G.S.R.
489 (Hindi and English versions)
published in Gazette of India, dated
the 1gth March, 1970, under sectinn
159 of the Customs Act, 1962, to-
gether with an  explanatory memo-
randum. [Placed in  Library. See
Na. LT-3095/70.)

(3) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Customs
Act, 1962 and section 38 of the Cen-
tral Excises and Salt Act, 1944 :—

(i) The Customs and Central Excise
Duties Export Drawback (General)
Twelfth  Amendment Rules
1970,  published in Notification
No. G. S. R. 441 in Gazette of
India, dated the 14th March
1970.

(ii) The Customs and Central Excise

Duties Export Drawback (General)

Thirteenth Amendment Rules
1970, published in  Notification
No. G. S. R. 487 in Gazette of

India, dated the z1st March.
[Placed in Library.  See No.
3096/70.]

(4) A copy of the Tax Credit Certificate
(Equity Shares) (Amendment) Scheme
1970 (Hindi and English versions),
published in Notification No. G.5.R.
492 in Gazette of India, dated tae
215t March, 1970, under sub-section
(4) ofsection 280ZE of the Income-tax
Act, 1961. [Placed in Library. See
No. LT-3097/70.]

1970
LT

(5) A copy each of the following Noti-
fications (Hindi and English versions)
issued under the Central Excise Rules,
1944 1—

(i) G. 5. R. 488 published in Gazette
of India, dated the 215t March
1970 together with an explanatory
memorandum.

** Not recorded.
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(ii) G. S. R. 499 published in Gazette
of India, dated the aist March
1970, together with an explanatory
memorandum. [Placed in  Library.
See No. LT -3098/70.]

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from the
Secretary of Rajya Sabha:—

‘T am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on Thursday, the 2nd April

1970, passed the enclosed motion
concurring in the recommendation
of the Lok Sabha that the Rajya

Sabha do join in the Joint Committee
of the Houses on the Commissions of
Inquiry (Amendment) Bill, 196g.
The names of the members nominated
by the Rajya Sabha to serve on the
said Joint Committee are set out in
the motion."

MOTION

“That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do join in the Joint Com-
mittee of the Houses on the Bill to amend,
the Commissions of Inquiry Act, 1962
made in the motion adopted by the Lok
Sabha at its sitting held on the 24th
December, 1969 and resolves that the tol-
lowing members of the Rajya Sabha be
nominated to serve on the said Joint
Committee namely:—

Shri Phool Singh

Shri Gulam Nabi Untoo

Shri N. P. Chaudhari

Shri T. G. Deshmukh

Shri Kota Punnaiah

Shri Sheel Bhadra Yajee

Shri M. L. Kollur

. Kumari Shanta Vasisht

. Shri B. T. Kemparaj

. Shri Chandramouli Jagarlamudi
11. Shri Rudra Narain Jha

12. Shri K. P. Subramania Menon
13. Shri Balachandra Menon

14. Shri J. 8. Tilak

15. Shri  Pranab Kumar Mukerjee; and

that this house recommends to the Lok
Sabha that the Joint Committee be ins-

N
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tructed to report in the first week of the
Mansoon Session, 1970".

SHRI S. M. BANERJEE rose—

MR. DEPTY-SPEAKER: I  would
request Mr. Banerjee to kindly coopera-
rate. There is an important statement to
be :;:adc by the Food Minister. (Interrup-
tions).

SHRI BAL RAJ MADHOK (South
Delhi) : We have certain items on the
agenda. Mr. Banerjee stands up and
starts the issue which has been discussed
and which is aimed at denigrating the
Supreme Court. We do not want it to be
raised here. Nobody can be allowed to
take the time of the House like this.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): They are misusing the floor of
the House. (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Banerjee, if you want to say anything give
proper notice. Please, I have moved on
to the next item.

SHRI VASUDEVAN NAIR (Peer-
made): I want to know whether you take
care of yoursell and the House or whether
these member are conducting the proceed-
ings. You can rule us out and ask us to
sit down. But if they say that we should
never raise an issue without a proper
motion, who are they to say that? Every
day they do that. (Interruptions).

I can agree if they do not want a debate
on that particular subject which Shri
Banerjee tries to raise without a proper
motion....  (interruptions) Let us have
a motion.

SHRIMATI TARKESHWARI SINHA
(Barh) : We will not allow him to do that.. .

MR. DEPUTY SPEAKER: Nothing,
will be recorded.

(Interruptions)**

MR. DEPUTY SPEAKER : I would
request you all to resume your seats,

SHRI VASUDEVAN NAIR: Sir, I
will definitely obey you. But do not allow
this kind of thing.

SHRI YOGENDRA SHARMA (Be-
gusarai) : Sir, we will accept your ruling
but not their ruling... (inferruptions).

Sir, are you conducting the House or are
they conducting the House ?

MR. DEPUTY-SPEAKER: I
conducting the House.

am

*#*Not recorded.
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SHRI YOGENDRA SHARMA.: Sir, we
are prepared to follow you, but not them.

SHRT S. M. BANERJEE (Kanpur) :
Sir, I move a motion under rule 340....

MR. DEPUTY-SPEAKER: Nothing
will be recorded, (Interruptions)**

As the House is not in a mood to cond}:ct
any debate, as the tempers are too high
I adjourn the House till 14.10 hrs.

10-13 hrs.

The Lok Sabha adjourned for lunch
till ten minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch at
Twelve miuntes pait Fourteen of the Clock,

(Mr. DEPUTY-SPEAKER in the Chair)

MOTION FOR ADJOURNMENT

Use of Force By THE POLICE AGAINST
CErTAIN MPs AND OTHERS AT PATEL
CHowk, New DEeLHI

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: I  have
received three notices of motion of privilege
...[Interruption) from Dr. Ram Subhag
Singh, Shri H. N. Mukerjee and Shri
J. H. Patel for an alleged beating.. ..
(Interruption) of some Members of Parlia-
ment—Shri Madhu Limaye ....(Inter-
ruption), Shri George Fernandes......
(Interruption), Shri Ram Sewak Yadav...
(Interruption). I would like to hear Dr.
Ram Subhag Singh and other Members
who have given notices. . .. (Interruption)

SHRI SAMAR GUHA (Contai): On
a point of order.

MR. DEPUTY-SPEAKER: I have
called Dr. Ram Subhag Singh who has
given notice of the motion. I will call
Shri Mukerjee and others also....(Inler-
ruption). When you shout, I cannot hear
and follow anything.

SHRI SAMAR GUHA: On a point
of order .... ( Interruption) . Sir, 1 rise on
a point of order. My point of order is this.
As soon as a Member of Parliament is
assaulted, it is the duty of the Govern-
ment to inform you .... (Inlerruptions)
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SOME HON. MEMBERS: Shame,
shame! (Interruptions).

MR. DEPUTY-SPEAKER : Order,

order. If all of you speax, I cannot hear
anybody. The House is seized of this mat-
ter. I would like to hear the Members,
one by one. If all you speak, I camnot
follow anything.

SHRI J. H. PATEL (Shimoga): I

am one of those who was beaten by the

police.... (Interruptions).

MR. DEPUTY-SPEAKER : I have
mentioned your name also, 1 will be
coming to you. If all of you speak, I
cannot follow anything. Shri  Samar
Guha has got a  point of order.

SHRI SAMAR GUHA Sir, my
point of order is this. Just now, we have

got the information that 3 Members of
Lok Sabha have been mercilessly, bru-
tally, beaten when they were just com-
ing to place a memorandum beforc the
Government .... (Interruptions) I
want to know from you whether the Go-
vernment have informed vou that three
Members of Parliament have been brutally
assaulted. Itis the duty of the Government
to communicate to you that information
and the circumstances....(Inferruptions)
I want to know whether that information
and the circumstances have been com-
municated to you. (Interruptions)

MR. DEPUTY-SPEAKER : Let me
first deal with the point of order raised
by Shri Samar Guha. (Interruptions) I
will be coming to everyone.

SHRI K. LAKKAPPA (Tumkur) : We
do mnot want any enquiries. (Interruptions)
We want that he should resign, That is our
demand.

MR. DEPUTY SPEAKER : Mr.
Samar Guha, I have not received any
information from the Government. Under
Rule 229, the information is to be given
to the Speaker only in matters of arrest
and conviction. All those things have not
taken place. (Interruptions)

SHRI SAMAR GUHA : Shri George
Fernandes, Shri Madhu Limaye and
Shri Ram Sewak Yadav were coming to
Lok Sabha and they were debarred from
performing their legitimate rights. They
have been assaulted and the Government
should have informed you about it
(Interruptions).

##* Not recorded.
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'SHRI M. L. SONDHI (New Delhi) :
Sir, I want to ask a pointed question to
Mr. Chavan. Is it a fact that the order
und=r S:ction 144 which has been pro-
mulgated, if he can produce this order,
includes even the precincts of the Parlia-
ment House? How can that be done ?
It is a direct affront to you, Sir, and to
cach and every Member here. I want to
tell the Home Minister, in his face,
that we will tear up this order under
Section 144. He has used it earlier on
many occasions. This time, this order
has been imposed in the precincts of the
Parliament House. How doss he dare to
impose it inside the Parliament House?
This is, actually, imposed in the com-
pound of the Parliament House without
your permission, Sir, and without the
permission of the Members. How has this
been done ? What has been done to Mr.
Madhu Limaye and others raises the
highest indignation of the House. We ean
postpone all other issues and discuss this
serious matter, involving the right and the
dignity of the House. (Interruptions).

__The Parliament cannot function here
11 tomorrow there are going to be
brutal assaults on Members of Parlia-
ment. Where is that Magistrate ? That
magistrate should be brought here as a
prisoner hand-cuffed.  (Interruptions) Have
you got knowledge of this order under Sec.
144? How can it be applied without your
permission ?

MR. DEPUTY-SPEAKER Mr,
Sondhi, after the Members who have given
notice have made their comments, 1~ will
hear you. (Irterruptins) I would like to
know the position. Let me first hear
the Homz Minister.

SHRI M. L. SONDHI : We cannot
ever meet here according to that order.
(Interruptions) Sec. 144 is in force not only
in the Patel Chowk, itis also in force
inside the compound of Parliament.

A m (@) : STEw W,
HIAAT ATH FALTT T GT 7 TAT g0
gat o

il A s (§F93) WA,
ww e | T aTgd ¥ gfad B At
7% affear & 1 W19 T ¥ gEw
wifm@ 1

MR. DEPUTY-SPEAKER : I will call
you. I will call Mr. Rabi Ray also,
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Kindly sit down. Let us hear the full
story. (Interruptions).

_ SHRI M. L. SONDHI : There is no
independence. Is there Sec. 144 inside the
compound of Parliament? (Interruptions).

MR. DEPUTY-SPEAKER: I will give
you an answer after hearing everybody.
Please sit down.

DR. RAM SUBHAG SINGH (Buxar) :
Hundreds of persons were brutally attacked
and hundreds of women were even beaten
by the Police and they are lying in  the
streets. Nobody is there to take them to
the hospital. I, therefore, move that the
House do adjourn to discuss the failure of
the Government. (Interruptions) We must
adjourn the House.

SHRI HARDAYAL DEVGUMN (East
Delhi): I support him, Sir.

SHRI S. M. BANERJEE (Kanpur) :

I rise on a point of order.

MR. DEPUTY-SPEAKER : What is
your point of order ?

SHRI S. M. BANERJEE: Kindly
listen to me, Sir. We have just heard
that an hon. Member of this House and
other various members of the Samyukta
Socialist Party organisation . . ,.

SHRI SAMAR GUHA : Including the
its Chairman, Mr. Karpuri Thakur,

SHRIS. M.BANER]JEE : , , ,the Chair-
man of the Party and other Members of this
House, in addition to many members of
the Party, and ordinary citizens came...

MR. DEPUTY-SPEAKER : What is
your point of order ?

SHRI S. M. BANERJEE : ...to this
august House to present a memorandum.
They came without knowing that this
House is not open to the people; it is
not Lok Sabha but it is a House where
decision is taken to butcher people and
whose members are being beaten merci-
lessly outside. I, therefore, plead that
not only this incident—but previously
also small girls were beaten—these things
should be enquired into. I move under
Rule 340 that this House do adjourn and
also move that the debate on the De-
mands of the External  Affairs Ministry
be taken up later. The Home Minister
has converted the Parliament Street and
this House into a concentration camp.
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[Shri S, M, Banerjee ]
T A WG F A AT 9 oA
g7 FTAEATEH A A AT |

= qUTEL FTT (FEEAT) ¢ F qEAT-

TIF 9T HIGT 91 A H | FgAr Agar
AEGEERIECE: e s Ea

MR. DEPUTY-SPEAKER : I am not
able to follow any Member.

SHRI M. L. SONDHI rose—

SHRI SAMAR GUHA

MR. DEPUTY-SPEAKER : If you

allow me to speak, I will be able to say
what I want to say.

rosg—

it qOIR TEY W FTEAT FT A
2 A= g ¥R oW 9d aug 7@ W
g1

MR. DEPUTY-SPEAKER: I will

give you a chance. Now I cannot accept
the motion for adjournment.,

SHRI SAMAR GUHA : Why not?
The House will not be able to continue,

SHRI M. L. SONDHI: You are not
to be dictated to by the Home Minister.
(Interruptions).

MR. DEPUTY-SPEAKER : 1 am
not dictated to by anybody. Kindly listen
to me. I am to conduct the House under
the Rules.

SHRI M. L. SONDHI :
sword of Damocles. .

SOME HON, MEMBERS
=\ WAy W () o qrw g
frawrasit &1 fraw 340 9fFF
DR. RAM SUBHAG SINGH: Now,

you must adjourn the House.

With the

ro5e—

SHRI CHENGALRAYA  NAIDU
(Chittoor) : Adjourn the House, Sir
(Interruption).

MR. DEPUTY-SPEAKER : I am not
able to complete what I wanted to say.
Twenty or Thirty Members get up.

SHRI M. L. SONDHI : It is because
of the feelings which we have; it is a fact.

MR. DEPUTY-SPEAKER : Please
give me two minutes; let me complete
what I wanted to say. You don’t allow
me even to complete a sentence...
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SHRI M. L. SONDHI : Why do you
plead your inability? You have the entire
strength of the House behind you.

MR. DEPUTY-SPEAKER : I  am
not pleading any inability. I am trying
to consider what should be done. I am
conducting the House according to these
Rules. (Inferruption).You do not allow me to
complete my sentence. Under these Rules,
notices are to be given. I have reccived
notices of Motions of Privilege under
Rule 222. Dr. Ram Subhag Singh has
done that. Prof. Mukerjee has done that
Mr. Patel has done that. I have agreed to
consider this in the House. I cannot
suddenly accept any other motion for
the same thing. On this matter of breach
of privilege, I call upon Dr. Ram
Subhag Singh to speak.

DR. RAM SUBHAG SINGH : I have
already moved for the adjournment of the
House.

Y U sgT ¢ A F9 & @0 E,
o AR WY HE dfe

MR. DEPUTY-SPEAKER : Others
will speak; you will also be called upon
to speak. Kindly resume your seat.

DR. RAM SUBHAG SINGH: Under
rule 56 and under Rule 340, whichever
you like, I move :

“That this House do now adjourn™
because of the brutal attack on Shri
Geroge Fernandes, Shri Madhu Limaye,
Shri Raj Narain, Shri Patel and so many
other Members.  (Interruption).

MR. DEPUTY-SPEAKER: I am not
for adjournment just now. (Interruption).
Dr. Ram Subhag Singh has given this
notice ([Interruption).

DR. RAM SUBHAG SINGH: You
may consider it. Rule 340 says :

“At any time after a motion has been

made, a Member may move that
the debate on the motion be ad-
journed.”

Also Rule 56 says :

““Subject to the provisions of these rules,
a motion for an adjournment of the
business of the House for the purpose
of discussing a definite matter of urgent
public importance may be made with
the consent of the Speaker.”
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SHRI SAMAR GUHA: This is the
floor of the Members of Parliament. You
should accept this motion.  (Interruption).
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DR. RAM SUBHAG SINGH : More
than hundred of them are women and
children. They came over here in proces-
sion—a  peaceful procession—towards
Patel Square, and without any provoca-
tion the police used the tear-gas. And later
they started beating Shii Raj Narain,
Shri Madhu  Limaye, Shri George
Fernandes, Shri J. H. Patel, Shri Molahu
Prasad and so many others. Still we do
not know whore  Shri Fernandes has
been taken away or how he has been
whisked away by the police. The police
might be beating him even now, because
they teel that he is the main organiser of
this procession. The Home Minister is
Lexre. I charge the entir: Government,
the Prime Minister and others, that they
have failed and it wa$ their conspiracy
to beat the peaceful proczessionists without
any provocation from them. If they did
it without any provocation {rom them.
then they have no place to sit here. I
chargz him and I challenge him to
point out what was the provocation under
which the police made the lathi charge.
And what was the provocation by the
women who were dragged near  Patel
Square ([Interruption). And when the Prime
Minister Ras got her decorated officer,
how does she allow those ruffians and
goondas to come here to the gate of the
Parliament House or to come near Patel
Square ? Even now you can adjourn the
House and go and see hundreds of women
in blood. Their sarees are torn out and
they were dragged here and you can see
the nishans  of lathi charge all over their
bodies. This is a shameful, heinous and
brutal act on the part of Government
which is headed by a woman. She says
that thec women are on her side. Where
is the truth of this statement when the
pzople who had come here to represent
their case about the increase in prices and
the incrcased burdens on them, were
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dragged and beaten ([fnferruption). Some
of them were vomitting blood.
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Therefore, Sir, I request that you
must adjourn the House immediately so
that we may carry our colleagues to the
hospital and get them proper treatment and
sec how best their lives can be protected.

SHRI M. L. SONDHI : Mr. Depu'y-
Speaker, Sir, I move that the Magistrate
on  duty may be arrested immediately
and brought here with handcuffs. You are
authorised to do it. This has been done
in the history of the House of Commons.
This House has a sovereign right to take
action. We are not going to wait till to-
morrow. Is this the way that Government
of India should carry on? [ support
Dr. Ram Subhag Singh's motion. An
over-legalistic view will not help.

MR. DEPUTY-SPEAKER: Shri
Mukerjee.
SHRI SEZHIYAN (Kumbakonam)

On a point of order. Under rule 56, D-.
Ram Subhag Singh has moved a motion.

MR. DEPUTY-SPEAKER: I
hear everybody.
SOME HON. MEMBERS: No, no.

SHRI JUGAL MONDAL (Uluberia) :
You must take a vote on this immediately.

will

SHRI SEZHIYAN: Under rule 58,
not more than one motion can be ad-
mitted in the same sitting. Dr. Ram

Subhag Singh has already moved a motion.
There 1s no scope for any other motion now.

MR. DEPUTY-SPEAKER: What I
have is what [ have in writing irom
him.

SHRI PILOO MODY (Godhra*
Dr. Ram Subhag Singh has already
moved a motion in the House.

SHRI CHENGALRAYA NAIDU: On
a point of order. He has moved a motion
which is before the House. You have to
give a ruling as to whether you are going to
put it to vote or are going to do something
else. If you delay it, you are only helping
Government to get their members for
voting. This is not the way. Please pul it
to vote here and now. Otherwise. our rights
will not be protected; you will be pro-
tecting only the Government.

DR. RAM SUBHAG SINGH: A number
of members are ready to rise in favour
of my motion.
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MR. DEPUTY-SPEAKER: I am
entirely in the hands of the House. But
then I would like to say . .

SHRI SAMAR GUHA: You refuse
lo be so. A motion has been moved and
it has been supported by the leaders of all
Opposition parties. You are not in the
hands of the House; had you been so,
you would have immediately accepted
the adjournment motion which has been
moved. You are not in the hands of the
House, but in the hands of somebody else.
It is enjoined upon you to accept the
verdict of the House.

SHRIMATI TARKESHWARI
SINHA (Barh) : On a number of occa-
sions in  the past, the business of the
House has been adjourned to make way

for discussion of adjournment motions.

MR. DEPUTY-SPEAKER : 1  want
to explain . . .

SHRI NIHAL SINGH (Chandauli) :
‘We donot want explanation.

MR. DEPUTY-SPEAKER: I cannot

give any decision under pressure. 1 am
not allowed to speak even a sentence.

_ SHRI SHEO NARAIN gBasli) : Who
1s putting pressure on you ?

SHRI H. N. MUKERJEE (Calcutta
North East) : When the House is so
agitated about some most reprehensible
things thai have actually happened,
to some of which I was an eye-witness,
surely therc must be a modus operandi
which this House can operaie. From
that point of view, I say that you have
before  you some notices of motions
of privilege, to one of which I am a
signatory, and Dr. Ram Subhag Singh
is zlso there. Now there is a question of
adjournment of the business of the Housc.
The poirt is that there hes w0 be a dis-
cussion immediately because the matter
has happened in such a scandalous fa-
shion that the House cannot but take
note of it. It is for you to give us that
opportunity.

As far as I am concerned, I  gave
notice of that privilege motion because
of what 1 saw. As soon as I got out of
this House and got into the Lobby, 1
saw Mr. Limaye hobbling with assistance
into the Lobby and he showed me on his
back and on his knee certain marks of
very sever® belabouring by lathi  or by
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lash, I cannot say. Having seen that,
and having seen also that our own Watch
Ward Officer was apologetically shepher-
ding Mr. Limaye to the disp usary
near the Central Hall, I rushed to you
because the only thirg I could think
of at thzt time was to have an imme-
diate mo'ion of refercuce to the Com-
mittee of Privileges. I beg of my colleagues
to bear with me for a moment because
at that point of time I was not aware of
all that had happened. Even now I am
not an eye witness of anytning that has
happened exceptin regard to Mr. Limaye.
At that point of time what I saw and what
I was told by Mr. Limaye hinscll was

this, that ii.-y had a meeting in Patel
Chowk, and after the meeting Mr.
Limaye and some other Members of

Patliament were coning to mect you or
the Speaker with some sort of a pctition
or resolution, I do not quite know, and
they were beaten up by the police who
appeared to be strangers to this city. but
that is a matter of detail that Mr. Chavan
might have to deal with. They were beaten
black and blue, and what I saw was
enough for me to be convinced.

When Members of Parliament are
molested and assaulted physically on
their way to the House to see the Speaker
with a list of grievances or whatever else
it might be, it is absolutely necessary for
us tosit up and take notice.

I know also that we in this House have
not yet laid down for certain what is the
actual boundary up to which the juris-
diction of the Speaker extends, inside
which Members of Parliament have com-
plete parliamentary  immunity. I find
in May for instance that the City of
Westminster and the Chartery of West-
minster, whatever that might connote,
is the area where any kind of molestation
or assault on  Members is a very high
infraction and wiolation of privilcge.

S0, to my way of thinking, after what
I have seen in the case of Mr. Limaye,
it appeared as if an immediate reference to
the Committee of Privileges was called
for. But since then 1 have heard, and I
have been shown evidences, of a kind of
heinous,  barbaric perpetration,  es-
pecially in  relation to Members of
Parliament who were coming over to this
House when the House was in session.
This is a kind of proceeding which is
utterly preposterous, which is something
which has to be condemned by the House,
and for that pu?c, it is for you and
the rest of the ouse to evolve a medus

operardi for discussion.
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I do not want to hang anybody without
hearing him. The Government may or
- not have anything to say, but I say
th .. something has happened which goss
against the grain of all propriety, of all
decent administration, and when this is
the kind of thing which can hapend within
stone’s throw of Parliament when Par-
liament is in session, then God help the
future of our country. That is the pass
to which we have been reduced, and that
is why 1 beg of you to give your mind to
this matter without delay and give an
opportunity to this House to let off the
passion that has accumulated inside of
us on account of the most disgraceful
happening to which some of us are wit-
nesses, That is my submission.

SHRI J. H. PATEL (Shimoga): This
is exactly what happenea. At about 10
O’Clock today our demonstration came
pracefully and the whole demonstration
sat in Patel Chowk. People were still
coming in. The demonstration was very
successful, and we had also taken permis-
sion to hold a meeting in Patel Chowk.
We had set up a platform there. Our
people, from all over the country, Addi-
vasis and others, were enjoying themselves.

They were sitting in  different groups.
There were women and children they
come because we had not intended to defy
section 144. If we had planned to defy
144 we would not have brought them at
all in a demonstration like this. It was
absolutely a preplanned and  deliberate
act of the police and they wanted to
commit such atrocities. We were taken
unawares. I was sitting with friends from
Karnatak. All of a sudden there were tear
gas shells, One fell by my side and ex-
ploded; pecople became panicky; they ran
helter skelter and women started crying,
and the policeimmediately followed them.
There was absolutely no provoecation and
they started beating them. I  saw Mr.
Madhu Limye being beaten up like
anything and I wanted to protect him.
I told thos= persons that he was a Member
of Parliament and T was also a Member
of Parliament and we wanted to go to
Parliament and see the Speaker. They
replied:

@ wr€ WY @, g9 W ;@ qwAC

Again they beat him. Because of tear
gas shells, we were shedding tears. We
were so angry and we could not under-
stand what was the reason for Govern-
ment to parptrate such an atrocity. If we
had broken the law and we were prepared
he could

to take such a  puishment,
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understand it. What was done in this
case was unwanted and uncalled for
without any justification whatsoever.

If this Government calls any other G-
vernment barbaric, there is no equal to
its barbaric activity. This has happened
to Members of Parliament. Everybody
was beaten  without exception. Mr.
George Fernandes, [ am  told, has been
spirited away somewhere. He wasso bru-
tally handled that his life is in danger,
I had sent in a motion of privilege be-
cause in that panic I mysclfdid not know
what to do. I support now Dr. Ram Sublag
Singh’s adjournment motion so that this

.House may discuss it. If democracy is

to survive, if we are not to bid goodbye
to democracy this should be discussed
thoroughly. I feel that I can physically
go and strangulate Mr. Chavan. It was
so cruel. But it is undemocratic and
unparliamentary;  that is why we are
restraining ourselves. When we exercise
such restraint, these persons have no sense
of decency, have no human feelings; they
have done such a horrible thing. This must
be enquired into.

DR. RAM SUBHAG SINGH: The
House itself should enquire.
SHRI J. H. PATEL: The House

should see to it. You have to protect not
only the Members of Parliament but many
thousands of women and children who
came from different parts of India to
express their grievance against this blind,
deaf and criminal” Government ... (fnter-

ruptions.)

SHRI M. L. SONDHI : I wish to say
first of all that a very heavy responsibility
lies on your shoulders at this moment.
I would not be exaggerating if I say that
history is looking at you because I believe
time is of the essence. In this  context
it is the basic and fundamental relation
between Members of Parliament and the
magistracy in Delhi. What has happened
in Delhi? Section 144 is imposed here in
a manner which challenges the very basis
of our Constitution. I invite you to examine
the order which I mentioned earlier.
This order has been made in such un-
restrained language by the magistracy
and il accepted in letter, it would not
allow even Members of Parliament to come
inside and meet together. I would therefore
reiterate the point [ made earlier that we
must have a thorough understanding of
the situation here. What is the doctrinaire
quality in the mind of the Home Minister,
if he deserves to remain the Home Minis-
ter ?  (Interruption) We know in other
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countries procedures for riot control are
adopted, but are we to meet here with the
sword of Damocles on our head? Are we
to m=et here at the time when Mr. Chavan
holds to us the sword  ([aterruption) and
say that no other proceedings can go on
in thiz House except this matter > Again I
say that the magistrate should be hand-
cuffed and brought here, the magistrate
who gave that order.

'SHRI SEZHIYAN : I do not want to
discuss at this stage the point of the brutal
assault on Members of Parliament and

others. There is already the Adjournment .

Motion moved by the hon. Member, and
on that [ want youa to give a decision. It
is no good raising other points, because
once the Adjournment Motion has been
admitted, then the discussion starts
and we all give our views. I do not want
anv rambling discussion now.

= A wm : e waEm, EN
sHEEqT FT 99 & 1 F o afmam ¥ gl
g "gwa g % iy fafaw #e=di & o
froa g @vew &1 9T AL 2 1 TW oANY
A1 479 @) FAA-AEAIT & AT H G|
F¥A1E | 99 34 9 329 gry, at fafaa
HIAAM HEER 5§ 417§ o famiy wwe
F7awd e | og o g27 4 ffaes e
gra faar, a1 s® §Ag ag W€
Farr® e 3 1 fafa Hadi 4
I agd 399 g1 % ag gea1q 2 fear |
=Mo W gw fag X o q9= F aTH
T ST TTA-NETT AIG E, ATT SH & A
@ifsg siRgm ait FamNM@W@H
HifTm | @ TENT F A W G@AT
ITH & 91T AAATT GE wqq Iqe fa=T
g¥e 4 | (smwam™)

=t HIWg WA IT EAA WG, AT
1942 Y 9T &1 AT AT @I E
<yt gfr i ®y Zor # anar wfema
3T & AT g HAT AFGT AT AT @I
& f5 9@ T 41 WEEA TN AT AR
ATA §, Y IHN 144 TE AT & AR
gaY @ ATA &, a1 T 144 ZE ATAT
& < frgedy sAaT 9T AR, AT AR
oty fiF S AT WY & | (sawand)
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SHRI RANDHIR SINGH (Rohtak) :
When the House rose for lunch, I was in
the lobby, and I was deeply touched by
by the number of injuries I saw on the
person of Shri Madhu Limaye. (Interrup-
tion) Just a minute please. It is not the
question of the honour of any Member.
It isa question of the honour of the whole
House. I feel that the action was most
shameful and most brutal; it is a breach
of privilege that has been committed.
What I feelisthat the matter is very patent,
obvious enough for being handed over to
the Privileges Committee. I would like
the whole House to refer the matter to the
Privileges Committee which could discuss
the matter.  (Interruption) 1 would also
like this matter to be enguired into by the
Home Minister.

sit fe = : S9eAM WerEw, A9
BAA-ET ¥ oA § ouw a e fF
FAT U9 GEEY TOUA-SEIE F 9 W
g Ed g ar A

DR. RAM SUBHAG SINGH: Now,
there is a Motion for Adjournment before
the House. We have to take a decision on
it. Please let us know what is your decision
on the matter.  (Inferruption).

MR. DEPUTY-SPEAKER: I will
make this very clear that I am no! taking
a decision under pressure. ([nterruplims}.

SHRI RANGA (Srikakulam) : Why
do you use the word ‘pressurc’? 1 have
been holding mysell in  paticnce and
under control. We have not wused any
pressure on you. You should not have
used that word ‘pressure’. (Interruptions).
House wants a discussion there is on....

SHRI H. N. MUKERJEE: The House
wants a discussion there is on doubt
about it.  (Interruptions).

SHRI SAMAR GUHA : You are the
defender of the honour, dignity, security
and rights of the members of this House.
You are here to  see that the honour,
dignity and right of the members of
this House are potccted. ( Interruptions).
When that fundamental right is threa-
tened, when we raisc it here, if you say
that we are exerting pressure upon you,
I say, you have become devoid of all
human feelings and of all human sense to-
day.You have taken a decision that does
not befit the Chairman of this House, but
one who has no consideration for the life,
security, honour and dignity of the mem-
bers of the House,
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Have you not the moral compunction?
Have you not the feeling of human dig-
nity. (Interruptions). Have you not the sense
of responsibility that you have to defend
the right, honour and dignity of this House.
(Interruptions).

SHRI SEZHIYAN : With all respect,
I would say, we did not want to bring
any pressure upon you.

MR DEPUTY-SPEAKER: Kindly
listen to me. tlnterruptions). You are not
going o compzl me to take a decision unless
I understand the issue. As 1 said, Dr.
Ram Subhag Singh has given earlier
a motion of privilege under rule 222
which T  have agreed that we discuss.
Subsequently, he has given another
notice on the floor of the House for ad-
journment of the House under rule s56.

AN HON. MEMBER : Under rule 340.

MR. DEPUTY-SPEAKER: Rule 340
does not apply here. It is only rule 56

that applies. (Interruptians). You arc not
going to influence m= by this. (Iferrup-
tions).

SHRI SAMAR GUHA: If the blood
of an hon. Member cannot influence you,
nobody can influence you. (Interrutions).

15 Hrs.

MR. DEPUTY-SPEAKER: I fecel as
anguished as you are...  (Interruptions)
but my problem is that I have to be
guided by these rules which this House
itself had framed ... (Interruptions) The hon.
Member had given notice under rule 56;
rule 340 does not apply here; it applies
to some other cases. For the benefit of
hon. Members, may [ read rule 56?
It says:

“Subject to the provisions of these rules,
a motion for an adjournment of the
business of the House for the purpose
of discussing a definite matter of
urgent public importance may be
made with the consent of the Speaker.”

Then the next rule says :

“Notice of an adjournment motion shall
be given before the commencement
of thesitting on the day on which the
motion is proposed to be made to
each of the following:”.

SHRI SAMAR GUHA: That rule
should be suspended. I move that rule
be suspended.
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DR. RAM SUBHAG SINGH: Sir

1 would request you not to be too techni-
cal in this matter.

SHRI S. K. TAPURIAH (Pali) :
How can we give a notice in the morning
when the incident has happened in the
afternoon ?

SHR1 SAMAR GUHA:
point of order. We do not want to be
guided by a Deputy Secretary in this
House. We want you to guide this House
(Interruptions).

MR. DEPUTY-SPEAKER.: Before It
decide I will call the Home Minister. I
must hear the!r side of the case also.

Sir, on a

SHRI SEZHIYAN: Sir, I have given
notice of a motion that rule 57 be suspend-
ed. That motion may be put to the vole.
If the House agrees to acopt that motion
then this rule would not stand in the way.
Then, Dr. Ram Subhag Singh’s motion
can be taken up. So, I move that rul: 57
be suspended and the motion of Dr. Ram
Subhag Singh under rule 56 may be
allowed.

MR. DEPUTY-SPEAKER: So  the
the motion for suspsnsion of rule 57 is
before the House.

SHRI R. D. BHANDARE (Bombay
Central) : A motion has been moved under
rule 488 for the suspension of rule 57. Be-
fore this motion for suspension of the rule,
a privilege motion has been moved before
this House by the Leader of the Opposition...
(Intrruptions) So, there is no question of
adjourning the House ... (Inferruptions)
The barbrities, atrocities and brutalities
committed by the police must be conde-
mned. But the rules are clear ...... (Inter-
ruptions) . Those who have committed
blunder and atrocities must be punished...
(Interruptions). Therefore the Privileges
Committee is the proper forum to hold the
Ealio: giluty ...... (fnterruptien). 1 know,

on. Members are moved by sentiments....
(Interruption). If at all you want to punish
the guilty, the officers who have com-
mitted atrocities—I  think, the officers
and the police must be condemned and,
at the same time, punished—the only forum
is the Privileges Committee.

SHRI J. B. KRIPALANI (Guna) : I
want to risc on a point of order. When
there is a2 motion before the House that
a particular rule be suspended, I think,
that takes precedence over anything else
(Interruption) :
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DR. SUSHILA NAYAR (Jhansi): I
have had occasion to be in the Speaker’s
chair. What Shri Bhandare has said
dozs not apply for two reasons: firstly,
and adjournment motion takes precedence
over every other motion; and, secondly,
the privilege motion was given to you but
was not moved on the floor of the House.
On the floor of the House only the ad-
journment motion was moved and, there-
fore, there is no difficulty in suspending
rule 57 to enable you to consider taking up
the adojurnment motion.

MR. DEPUTY-SPEAKER: Would
the Home Minister like to say anything?

THE MINISTER OF HOME AF-
FAIRS{ SHRI Y. B. CHAVAN) rese—

SOME HON. MEMBERS: Shame,
shame !
st ader faw(FFqr) ¢ T @€Y

FHATIAAIST F AT I AT TR
#aTdl oy wasag... (=Eem)
aifrariz and go s wE gfew ¥
afeznar | 7 =m=mET gar  dMmTR
T 3l qgan R § mfdie araan
& gfm & grar afgznar gan FrEgamen
gat qgd W O AL &Y wEAL, T &Y
TEAET AT BRI 18 WA & ATfeI-
TarfasIT & gaOI@ 9 qg FE0 § A0
T, TH |1 UAT AT, 59 F1 IHET
2= FE ATAT .. L (wEAH) ...

IINAD WEIRF, T A F A
T 9z, 39 F TEOET AqATEr AW 9AE
wdr @ #fgd, W AT 9TRd €, 9B
T FT SEIET F97 g1 AY . .. (=qaEm) ...

SHRI RANGA : You put the motion
for the suspension of Rule 57 to vote first.
Let the House get an opportunity to
discuss it and then you can hear the Home
Minister (Interruptions).

MR. DEPUTY-SPEAKER : If the
Home Minister does not want to say any-
thing, I can put the questien to vote.

(fnumrpffom)
SHRI RANGA : You put the motion
10 vote ...... (Interruptions).

SHRIMATI INDIRA GANDHI rose—

SHRI RANGA : You have no right to
spcak now ... (Iaterruptions) Let the House
first agree to the suspension of the rules,
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Then, let us discuss the adjournment
motion and then, you yourself, your Law
Minister, your Home Minister, the whole
lot of you, can speak. (Interruptions).

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
Mr. Deputy-Speaker, Sir... (Inferruptions).

SHRI RANGA : You put the question.
to vote ... (Interruptions).

SHRI SEZHIYAN: I rise un a point
of order. Sir, I have given a motion that
Rule 57 be suspended. You put it to vote.
Then, Rule 6o(2) reads :

“If objection to leave being granted
is taken, the Speaker shall request
those members who are in favour of
leave being granted to rise in their
places, and if not less than fifty mem-
bers rise accordingly, the Speaker shall
intimate that leave is granted "
Once any objection is raised, you have
to ask the members to rise in  their scats
and if 50 members are there, you have to
say that the leave is granted. The word
used is “shall”. So, you put my motion to
vote...( Interruptions). :

Sir, I move :

“That Rule 57 of the Rules of Procedure
and conduct of Business in Lok Sabha
in its application to the Adjourn-
ment Motion by Dr. Ram Subbag
Singh be suspended.”

SHRI P. K. DEO (Kalahandi): Let
it be put to vote, Sir. There is no other
way out. (Interruptions).

st *fe < : o frg = & warfas
srew fafrezs rasn € & ... (Sv@e[)
... sz fafree fem = & waifas
ayet ?

SHRIMATI INDIRA GANDHI: I am
not making a speech. ([nterruptions).

SHRI RANGA : There can be no dis-
cussion on suspension of rule.

SHRIMATI INDIRA GANDHI: I
only want to say. . . (Interruptions).

MR. DEPUTY-SPEAKER: Now I
put the question to the House for sus-
pension of Rule 57.

SHRI KANWAR LAL GUPTA: She
is opposing it. (Interruptions).

MR. DEPUTY SPEAKER: You don't

want me even to putit to the House. The
question is. . .
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SHRI KANWAR LAL GUPTA: The
Prime Minister is agreeing, Sir.

SHRI K. NARAYANA RAO (Bobbili):
On a point of order, Sir. (Interruptions).

MR. DEPUTY-SPEAKER : I put the
question  to the vote of the Housc that
Rule 57... (Interruptions).

SHRIMATI INDIRA GANDHI: 1
was going to say that we have no objection
to the suspension of the Rule or the dis-
cussion bccause we are just as sorry about
what has happened. As soon as | heard the
news, I went to see Mr. Madhu Limaye
and others in the dispensary. I have also
sent somebody to the hospital to see the
injured people there.  (Interruptions).

MR.  DEPUTY-SPEAKER: The
question is :

“That Rule 57 of the Rules of Procedure
and Conduct of Business in Lok Sabha
in its application to the Adjournment
Motion by Dr. Ram Subhag Singh
be suspended.”

The motion was adopled.
(Interruptions)
MR. DEPUTY SPEAKER: Now, Dr.
Ram Subhag Singh may move his ad-
Journment motion.

DR. RAM SUBHAG SINGH (Buxar) :

I move :
*“That the House do now adjourn.”

to discuss the brutal attack that has
been made on more than 100 women of
this country, the poor and down-trodden
women who have come from different
parts of India. ... (Interruption).

MR. DEPUTY-SPEAKER : Motion
moved: ‘‘that the House do now adjourn,”

THE MINISTER OF  PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMATAH): Let them have a discussion.

MR. DEPUTY SPEAKER: Nobody
wants to speak.

SHRI RABI RAY:
no discussion.

MR. DEPUTY-SPEAKER : The
Motion has been moved. Is there any
objection toit ?

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: Dr. Ram
Subhag Singh.

DR. RAM SUBHAG SINGH: This
bloody Government, which does not re-

Only adjourn;
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present the people of India, which is
mortgaging the interest of the country to
foreign power, has inflicted a brutal
attack on the women and down-trodden
people of India. It has also mercilessly
beaten half a dozen Members of Parlia-
ment of this House and the other House.
They are: Shri Geroge Fernandes, General
Secretary of the Samyukta Socialist Party,
Shri Karpuri Thakur, Chairman of the

Samyukta Socialist Party, Shri Raj
Narain, Shri Madhu Limaye, Shri,
Molhu Prasad, Shri R. S. Yadav,

Shri J. H. Patel and so many other Mem-
bers of both Houses. They have been
beaten up by the Police. In Delhi and
in other parts of India, there is no law
and order. Thousands of people are being
killed in the country because the Govern-
ment does not know how to deal with
the people. The Prime Minister goes on
encouraging the violation of law and
order and discipline in this country. She
is using every means against those who are
opposed to her politically and she is doing
everything to eliminate her political op-
ponents. She is using the All-India Radio
and the Press that is under her power and
she  has set up—I charge her—certain
Press here, at a cost of virtually three mil-
lion rupees. Wherefrom has she got that
money? And now in Delhi, on the 6th
of this month, that is today, when a
people’s procession  was organised, it
came from the ramparts of the Red Fort
and reached the Patel Square. As you
know, in the beginning of the last session
of this House a question was raised. When
the Prime Minister wanted to take bouquets
here in the Central Hall she had
invited all her ruffians to the gates of
our Parliament House.

And also here within  the precincts
of this House she got Shrimati Tarake-
shwari Sinha and so many other Members
beaten by her police and by goondas.
But, to-day a ceful procession came
and that peaceful procession was attacked
without any provocation. Nobody had
thrown any stone. I challenge her to
prove whether anybody threw any stone.
I also challenge the Home Minister lo
prove whether anybody used any harsh
words against the police. Without any
provocation, they used tear gas. Not
content with that they started beating in
a manner which was most brutal. They
dragged the women in the street. Their
sarees got torn. You can yourself see that
over two dozen people are lying with
blood on their clothes. Shri Nanda was
saying day before yesterday in  Patna
that he was very happy over the perfor-
mance of this Government. He was
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very happy even over his own perfor-
mance. He had also used the police to kill
the people in wvarious places some time
back. To-day he has rejoined the Govern-
ment. The police was used today against
the peaceful processionists. Only a few
months back she used to get bouquets for
her airlong slogans, bouquets for the wrong
promises and bouquets for the wrong assu-
rances. She was going in a wrong way.
Now lakhs of people paraded—about
80,000 of them paraded here and they
wanted her to keep her promise. This
procession came over here because of this
budget. The prices have gone up by 30%
in regard to several commodities. In fact
the tea is not used in the urban arcas but
it is used by the rural people. And she
raised the duty on it. Sho raised the duty
only on better quality tea. But the prices
on every item have gone up. All the
essential items are used by the common
men. And the prices of all those items
too have gone up. Therefore, under that
pressure, under the banner of proverty,
they all came over here in procession and
they wanted that proverty should end
here. If they are acting in  this manner
that the people of India should quit so that
they may enjoy and have all the goods and
commodities that are here, that is not
going to happen. When the people came
and when the Government knew what
for the procession has come—they wanted
to present a petition to you, Sir—they
were beaten. After all they were coming
in a peaceful procession to present a
petition toyou. But they were not allowed
to do that. On the way they were blocked.
The lathi charge took place. They were
beaten and there was nobody to give them
water and there was nobody to give them
any medicine. The police did not pick
up any woman who was beaten there.
They did not even take care of the children
of these women. These women were
dragged by them. Had they any intention
to protect or maintain law and order,
they should have promulgate Sec. 144.
They did not do that. Without introduc-
ing Sec. 144 here what right has this Go-
vernment got to resort to the lathi charge
or to use the tear-gas? Therefore, I charge
that this Government has acted in a manner
which is shameful for the people, which
is anti-people, anti-India and anti-
democratic and also antisocialist. I there-
fore commend my Motion to the ac-
ceptance of this House.

MR. DEPUTY-SPEAKER : Shri Ranga.

SHRI RANGA  (Srikakulam)
Mr. Deputy-Speaker, Sir. I am very
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glad that you have found it possible to give
me this opportunity to speak.

First of all, I would like to assure you
that it was not my intention or even the
intention of the leaders of various parties
here either to pressurise you or force you—
when they used those two words,
naturally resented that because it did not
fit in  with the dignity of this House,
and the relations that should subsist
between the Chair and the leaders of
parties in the House.

My Hon. friend, the leader of the CPI,
Shri Hiren Mukerjee, had already spoken
compassionately about it, Many of us were
in that mood. It was because of that what
we asked you to give us this permission.
At long last the House was able to succeed
after 1 hour and 30 minutes of patience with
the Chair in getting this permission. We
thank you for it.

Why is it that we arc so very insistent
that this House should adjourn ? I was
not an eye-witness to what has happened.
This has been happening all over India
in the same way, and so many of us like,
mysell have not been eye-witnesses to it
with the result that we have been here to
ask for inquiries, judicial and magisterial
inquiries, departmental inquiries and so on.
The Government has been able to go scot-
free in  spite of all this atmosphere of
violence that has been prevailing not only
because so many pcople of their own party
or groups or their organisations were
organising these marches but also because
of the incompetence of this Government
to control its own police force and ensure
that the police would act when they
should and would not use violence when
they should not, and use it only where
necessary to see to it that they are the
agents of peace.

We have seen it here today. It is not
myself but several of our members were
not only witnesses but some were also the
victims of the violence this Government
is capable of inflicting upon the people
in such a reckless, mad and irresponsible
manner.

What has happened? There was s8.144.
This House was never given an opportunity
of saying yes or no to their proposal that
there should be s. 144 near about this
Parliament, for a mile or two or some thing
like that. The same thing happened some
years ago and thereafter Government of
their own accord imposed this 144. In
spite of it, we have been democratic
enough not tn raise a furore over it and
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have been trying to act according to that.
That is how today's procession also had
assc.n9led at the Patel Square. They took
also—that is what we were

permission : .

told. They  had their meeting; they
prepared their own memoranda. They
were sitting in the Patel Square in

linguistic groups, State-wise groups and
so on. They were discussing among
themselves; they were about to send their
leaders including quite a number of MPs
to go over here and hand over their memo-
randura to you as well as to whomsoever
on the other side they were thinking of
handing it over.

I was a party to such a demonstration
some years ago when we were protesting
against the 17th Amendment to the
Conititution which was then on the anvil.
Som: force could have bzen used against
us. Rajaji also was there. So many of us
from all over India. We did not have
suffer that way. But today it came to the
lot of our friends of the SSP  to be the
victims of that. It does not matter to which
party they belong; it is a fact that they
are a democratic party. They believe
in democracy. Tney believe in peaceful
demonstrations. They believe in present-
ing their petitions to Parliament. They
do not believe in  upsetting or defying
Parliament. So they wanted to come to us.

Why is it that suddently the police
have gone mad? Is it only because some-
thing happened from heaven? Is it a
chimerical thing? Is it too much to draw
on one'simagination to assume that some-
thing must have happened during the last
night after the successful march that the
Jan Sangh people have had yesterday?
It was such a success. The papers were
full of it. The Government must have felt
terribly  mortified over it. They must
have taken the police to attack—what
happengd we do not know, we can only
pressume and they must have told them,
“How dare you allow this kind of proces-
sion to go off so peacefully, so successfully
and become such an effective thing, an
effective challenge to the Government?”,
And the police people naturally took the
cue, must have taken the cue, and they
must have said to themselves that if they
were being taken to task because thev
allowed one procession to go out peacefully,
they should not allow any other procession
to go peacefully in  a similar way. That
must have been one of the forces behind
the mad activity of the police.

Our friend Mr. Rabi Ray, leader of
the S. S. P., has told us how it happened.
Mr. J. H. Patel told us that they did not
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give any notice. There was no tom-tom-
ming of the magisterial order. Suddentlv
action began. Tear gas bombs we::
thrown, people began to be beaten. They
began to run and they were being beaten.
Some of them happened to be Members of
Parliament. According to their earlier
decision, they protested and then after
protesting, they wanted to go over to
Parliament, but they were beaten. Then
the police were told that they were Members
of Paliament, and if I understood his
Hindi properly, to some extent at least,
the police said, “We do not care who vou
are. You are here in this area, and we
are masters, we have the right to beat you,
we are beating you.” It is in that spirit
that these Members of Parliament were
beaten.

We do not nezed any Commission. Here
is our friend, here is evidence. Some
people might say how they can depend
upon these pocple, but here is living,
visible evidence of one of the Members
of this House and of another Member who
saw Shri Madhu Limaye when he came.
I did not see him.

DR. RAM SUBHAG SINGH: I myself

saw him.

SHRI RANGA: No less a person than
Shri Hiren Mukerjee and the leader
of the Opposition said he was limping.
You all know what a dynamic, strapping
man Shri Limayeis. I am told that the
Prime Minister has also seen. There can
be no question whatsoever that he was
beaten, beaten wvery badly. He is not a
man to pretend. He was limping and he
needed help and assistance and our Watch
and Ward had to give him assistance.
Thank God because if similar earlier
experiences we have got a dispensary here
and he was given some assistance.

But what happened to our friend Shri
George Fernandes? 1 do not agree with
his politics. Many a time I was unable to
see eye to eye with him when he was
holding forth either against my party
or against that party there. Yet he is
an hon. Member of this House and an
eminent Member of the House. Can we
say, can anybody say that the police in
this city are so ignorant of these Members
and their photographs which appear in the
newspapers, that they have not heard of
these Members, Shri Limaye and Fer-
nandes, that they have not seen  their
faces and that of Shri Raj Narain in
the newspapers? They are some of our
most prominent Members whose names
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and photographs appear in the news-
papers frequently. Yet the police made no
distinction between man and man,
between man and Member of Parliament
between Member of Parliament  and
Member of Parliament. Here were these
three leaders and they were beaten up.
The police wanted to show that it makes no
difference whatsoever whether you are
a Member of Parliament or a leader of
an important political party, whether you
are a democrat or anybody clse. They seem
to have thought, “We have the power,
we have the bludgeon in our hands, we
have the tear gas, we have the orders,
we have the permission of the Minister,
and more than that we have the permis-
sion and acquiescence of the Prime Minis-
ter, we are the agents of authority, we
have used this power when the British
were here and we continue to use this power
against you Members of  Parliament.”
It is in that spirit that they have used
this power or misused it and mishandled
that situation. Is it not a calamity? Here
coms=s the Prime Minister to say: we are
also sorry. Yes, they will have to be sorry;
th> nation is being stifled; its soul is
d rsvcrated, its spirit humbled. Members
o Parliament are also brought down on
their knees they will hereafter have to
take the warning that they will have to be
very careful about how they discharge their
functions in this House and also outside.
This is what has happened today to Mr.
Madhu Limaye and George Fernandes
and other leaders. Just now one of our
friends was trotting out some rule when
an hon. Member said: A day will come
when your head also will have to receive
police baton. My hon. friend the Home
Minister is here; he willtrot out his reply:
what can 1 do, I do not know and soon,
in his own glib way. He is a very eloquent
man. He would be sorry, I am sure. [ am
also sorry for him. Sometime ago I ad-
vised him he would not take anybody's
advice. If he had only taken my advice
he would not have been obliged to remain
there in this miscrable fashion, as an
accused who has very little alibi, no justi-
fication, no raison d’etre at all for conti-
nuing to remain as the Home Minister.
Yet he is there; we are not able to throw
them out. Only the other day I pleaded
guilty for our inability to dismiss him
and them because we are still in a
minority it does not matter. Thank God,
this Parliament is still alive and we are able
to assert gurselves at least through our voice
and wote for whatever it is worth and
condemn this Government and criticiee

APRIL 6, 1970

by Police (AM) 25z
]

it and pilorry it and hold it respomsible
for discharging its responsibilities to-
wards humanity and humanism. I charge
this Government as being heartless,
soulless and incompetent. Many are the
things onc can say. The sooner this Go-
vernment dismisses itself, the better it will
do if it has got any conscience. I know it
takes a long time for my hon. friends to
realise where their conscience is. It is
only when they are beaten, defeated and
thrown back into opposition, possibly
they may begin to think about the wrongs
they have committed and they were com-
mitting on this nation. Let these words re-
main there as a sincere and serious censure
from people wo come from those days
when we fought against the British. We
fought for winning our freedom similarly
we are fighiing now we shall win
our freedom also from the dictatorship
of this Government.

SHRI M. L. SONDHI (New Delhi) :
We are concerned with this problem here
today in terms which require from s
a judgment based upon the highest prin-
ciples. Itis true that our hearts are weighed
with anxiety over those who had been
injured and as you very correctly pointed
out we must excrcise our most thoughtful
opinion on  this most grave subject.
Visualise the situation in the context of
which we are having this discussion. A
group of people, belonging to a rccog-
nised Indian political party led by men
who have played an important role in our
country’s political life. Their objective
is to come here, some of them, to th:
Speaker or to you in his place, place be-
fore you eertain facts relating to  the
situation in our country which raises
higher issues as far as our econamic demo-
cracy is concerned. They have been
given permission. Yet, all of a sudden,
they are confronted with the use of vio-
lence, beacause I regard teargas shells
as calculated to make people fail in the
purpose which all peaceful assemblies
have. Tear gas provokes, it irritates and
upsets people’s tempers. That is why we
are against tear gas, we are against gas
warfare and all the other agreements which
was th2 purpose of the Geneva Conven-
tion to ban. And these Members of
Parliament showed their identity cards.
They disclosed who they are. They did
not hide the facts, they did not go with
cloak and dagger. They go as peaceful
citizens reprsenting a peaceful citi zenry.

We have, Sir, inherited certain tradi~
tions in this country. The galleriss here
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are adorned by protraits of the various lea-
ders, groups of photographs which reflect
a certain past, the democratic past of our
cauntry, how in the crucible of experience
demncracy was created. Today we are
concernzd with big ssues which are of
the highest importance. Whatis the ditle
of this Government to call itsell a res
ponsible government, if, in its behaviour
it brings about a situation which reflects
signs of grave irresponsibility?  Seciion
144 is not a blanket answer to all problems.
It is a prwision in the law meant to
serve the purpose of law, not to irustrate
the law, not to frustrate the work of the
democratic assembly. This is one of the
greatest democratic forums in the country.
What is the outlet available to us? We
know what is happening? Taxes rise
people suffer privations and their expecta-
tions have been built up by great pro-
nouncemants. OQur mothers, our sisters,
arc uable to make a meal in  their homes
and the children have to go hungry when
they retire in  the evening. That is the
gravest cconomic condition of our country.
Hav> they no right? The rights of these
millions of pcople have been enshrined
in  the Constitution, to come and ex-
press their innermost feelings and dis-
close to this greatest forum  of d2mocracy,
to disclose what is the rcal condition,
economic distress and privation and the
arave failure of the administration to this
House which represents the organised poli-
tical lific of our country, to bring about
a state o civilised existence for the vast
millions here.

Therelore, we want to know if our
democratic procedure provided an outlet,
a wav, to express themselves. Some of
us have privilege here to speak the other
people have them in the form of peaceful
assembly which has been guaranteed under
oar Constitution @ the right of the common
man Lo >xpress himself. These are national
issurs, on  which our democratic Consti-
tution must give a sllution when prices
are rising, when economic privation stares
people in the face, the prople have a right
to coms in the form of praceful assembly
and express themselves.

Th= use of tear gas, the use of the
projectiles which  come and hit you and
diffuse gas and spreads it, is a form of
violence which is something that a demo-
cracy cannot tolerateso easily. What we
have been witnessing is a pattern. (Interup-
tion) 'We have seen a patiern of violence
happzning in this country, it is by some—
I do n» say all—=by certain elements who
have: tried to learn from political persona-
litics in this country which occupy certain

9—3L.S.J70

CHAITRA 16, 1892 (SAKA)

by Policé (A.M.) 254

positions. This is a trend which bodes ill
for our democracy. Yesterday it was a
case of a lady Member of this House,
today, it was a case of another Member,
Tommrow, it may be some Member
oppsosite.  'When  they are subjected to
physical pressure, physical strain, physical
assault, to physical terror, then where will
our Indian democracy o ? What was the
use of Lajpat Rai and Lokamanya
Tilak and others laying down their live:
for the sake of this country, if the idea they
fashioned is to be used in such a prepos-
terous manner ?

1 am personally concerned with this
matter because I witnessed. .,

SHRI S. R. DAMANI (Sholapur) :

When Shri Kamaraj in  the Congress
House was attacked, what happened?
(Interruplion)

it tha @ : avEE wEE F FrEt
AR TR ag a = @
=

SHRI M. L. SONDHI : I feel that at
this time, if I ask for a judicial enquiry,
into the whole incident, I am not asking
for something which is too much. That is
the very minimum which this Govern-
‘ment owes to this House: immediately to
have a judicial enquiry where manv of
the questions the hon. Members have
referred to and have in  mind may be
expressed.  We also have to lay down for
all times to come that the people have a
right to go to Parliament. This section
144 cannot be imposed in this blanket
fashion.

Then we have also to be concerned
with ihe relations of the magistracy and
the police in the City of Delhi, in  the
Union territory of Dethi. Since Parlia-
ment has its home here, there is a contro-
versy into which I am not going at this
stage, but we do expect that there would
be a Police Commissioner appointed so
that one person could be pinpointed
and he would be personally responsible.
Otherwise, what happens is, such inci-
dents take place and you cannot pin-point
the responsibility. You go from one door
to the other and everybody escapes res-
ponsibility and those who are guilty
escape punishment. As I said earlier,
I appcal to that sense of the House. I
believe we are united in  that. We want
to give eloquent expression to the deeply
felt needs and wants of our people. We
crave for economic justice. That is why
today if I say that the state of affairs
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merits that the Prime Mimster comes
forward and hands over her resignation,
I am not asking for the skies. I am ex-
pressing the sense of indignation at the
challenge to our democratic sentiment.

We have to provide for a new arrange-
ment here. This debate must be taken
into considcration as leading to practical
action. We do not want police raj in Delhi.
Whichever party isin power in the State
of Dclhi and at the Centre, we want that
there should be harmonious cooperation
in order that the democratic rights of
our people should be preserved, their
right to assemble peacelully, their right
to demonstrate peacefully and their right
to ventilate their grievances. The use
of tear gas and other wecapons which
bring violence in to the situation is wrong
in principle. It is the sacred right of a
sovereign Parliament that people have
the right to go there. We have known
bells of justice hung in  Assemblies in the
past which could be peeled in order that
rights which were denied could then be
affirmed.

Are we going to denv people entrance
to Parliament House? We are a democratic
people. The more we trust our people,
trust will beget trust. Butif some membe -
rs—1I hope Iam wrong—if some members
of the Government are thinking in terms
of turning the Government and this
Parliament into a fortress, then we will
have a sort of fortress democracy in our
country. That democracy will not survive.
It will be a hot house plant. We want a
democracy which has its connection with
the grassroots, with the feelings and
aspirations of the pcople. We want that this
expression should be carried on in matters
which concern our country’s prime need.

Therefore, the present situation shows
very clearly that we have every right to
ask of this Government its resignation. We
have every right to suggest that the pattern
of events shows a conspiracy of certain ele-
ments to throttle democratic expression in
this country, It may be that some people

are acting in a misguided manner
Whatever the  situation, we in the
Bharatiya Jan Sangh feel that in

the matter of democratic rights, right
of peaceful assembly, right of peaceful
demonstration—there should be no curb
which goes against the letter and spirit
of our Constitution. T wuld therefore ask
you to view this problem in the proper
context, There were women and children
there. They were belaboured. Hony
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members of Parliament had come. I had
the opportunity to witness and see Mr.
Madhu Limaye’s condition. I can assure
you, it brought no comfort the way in
which one found scars. Therefore, I say
these magistrates must be asked to ex-
plain. The whole incident must be gone.
into and they must be punished.

SHRI RANGA: They are too small fry.
It is the people here sitting opposite
who should be punished. (Interruptions).

15.53 hrs.
[SHRI VASUDEVAN NAIR in the Chair]

SHRI 8. M. BANERJEE: The Home
Minister, the I.G. of Police—they should
be punished.

SHRI M. L. SONDHI : 1 feel I have
expressed myself adequately when in
terms of a constitutional Government
and in terms of a collective Government,
I have asked for the resignation of the
Prime Minister. That is the principle of
collective responsibility as I understand
it. Of course, other people may have more
wisdom than I have. I am not going to
compete with them.

SHRI PILOO MODY: Mr. Banerjee
is upholding the judiciary! (Interruptions).

SHRI 5. M. BANERJEE : Let judi-
ciary go to hell.

SHRI BAL RAJ] MADHOK: We
protest strongly against this. Let him go
to hell. The judiciary is there and that
is why we are here.

SHRI RANDHIR SINGH:
should be expunged.

This

SHRI S. M. BANERJEE: On a per-
sonal explanation. I want a judicial
enquiry. I want judiciary to continue.
But they always say judiciary, judiciary.
What judiciary? We have seen their re-
ports. (Interruptions).

SHRI M. L. SONDHI : Sir, it is of
the essence that thissubject be debated in
the proper context and be understood in
that context. As I see it, today there is
widespread discontent with the provisions
of the budget. People do feel that the grea:
economic Shangrila which was promised to
them is beyond .their reach. Therefore,
there is a sense of frustration which has
to be faced as a fact. If the members
opposite are political realists, they will
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remember that such agitations arc going
to be there and it is for them to decide
in their wisdom how to tackle them and
whether it is to be tackled in this spirit.

Here I would recall the words of Lala
Lajpati Rai at the time of the Simon
Commission that every lathi blow is a nail
in the coffin of the British imperialism.
I say today every lathi blow on Shri
Madhu Limaye, or any other Member of
Parliament, or cven our common people
who are not Members of Parliament—
because our commeon people also have the
potentialitics to rise to the highest position
as guaranteed in the Constitution; it is
our failure if we had not given them every
opportunity—every lathi blow is a nail
in the coffin of the party in power.

Do not try to make cheap debating
points. We can out do you there. This is
not the moment for cheap jibes. This is
the moment for you to bring forward your
imagination, your initiative, your judge-
ment and give us proof of your action,
here and now, today before this House
decide to give all the particulars, come
out with the truth and give vent to the
feelings of this entire House, share those
feelings and decide on  specific action,
specific remedies; and those specific
remedies should be such aht this House
should determine and pledge that such
incidents will never tarnish the fair name
of our democracy and, therefore, I ask
you again not to do what you have given
very often, procrastination.

= s e (e /1) o oAw-
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MR. CHAIRMAN : He has made his
point. I hope it will be conveyed to the
Home Minisicr.

S| FATAR T : F743 FT 31§ HaeT
T EFT 1 TRW ST a g w7 E
I FT IT FT 977 & TE B e

MR.CHAIRMAN: I am told he would
be coming back immediately.

| waee T : § g Aqafor
FE & Fr &8 alfen grr s o1 a9
I FTRWE | s9a@Adgq
AR #1 wEms F arg faware #2 1@

gl
SHRI BEDABRATA BARUA (Kalia-
bor) : Mr. Chairman, Sir, we on this

side alsoshare the resentment of the mem-
bers sitting opposite against the reported
action of the police. We certainly are
second to none on this side also in main-
taining the privileges of the members and
the House. We feel that thisis really an
objectionable type of situation or event
that has taken place and I have no doubt
that we on this side and the members
opposite would join together in seeing that
those who have been responsible for this
type of incident, be he a magistrate or an
ordinary policeman, should be punished
according to the law. But on this also
we do not have two opinions that in these
matters we have to consider carefully what
has happened and take records from all
concerned before we come to a very specific
and clear conclusion as to what had
happened.

I have no reason to disbelieve what Shri
Patel, a member of the §.5.P., has reported
to this House. The way the demonstrator
have been discribed, we have no reason
to doubt that they were peaceful. They
were attacked by the upholders of law and
order. It is a matter of shame for all of us.
But, at the same time, this is a matter
which in ‘a big demonstration is likely
to happen  here and there once or twice.
It does happen. It has happened not only
in Union territorics; it has happened not
only under Congress governments but
situations like this have happened—I do
not need to quote instances—throughout
India under governments of all colours
and all parties.

DR. RAM SUBHAG SINGH: That is
no justification.
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SHRI BEDABRATA BARUA: I do not
want to justify it on that ground. I just
want to say that no attempt should be
made to make political capital out ofit.

DR. RAM SUBHAG SINGH: What
political capital ?

SHRI BEDABRATA BARUA: I  am
not saying that all people are trying to
make political capital out of it. If we
try to make political capital out of it—I
will not exclude even mysell from it—
we will be doing disservice to democracy.

SHRI M. L. SONDHI Suppose
you were beaten, what is our duty?
Should we not come here?  Should we

say that we arec no! making political
capital out of it? Please do not insult our
intelligence.

SHRI BEDABRATA BARUA: I am
not saying that Shri  Sondhi is making
political capital out of it. I thank him
for making a very reasonable and cons-
cientious speech today. I feel that T almost
agree with every word of what he said.

He said that there should be a judicial
inquiry into the matter. I have no doubt
that Government will consider this matter
seriously and immediately order a judicial
inquiry into this incident. If it is a matier
of privilege. certainly it has to go to the
Privileges Committce of the House. We
should be second to non: and we would be
second to monc in  demanding a through
probe into this incident not only because
a Member is involved but because the
entire democratic functioning is involved
if three Members of Parliament can be
beaten and their inyuries can be demons-
trated to us. We fell sincerely from  our
heart that it is a situation in  which the
type of affairs which we do not like may
happen. That is why we would like that
this should be nipped in the bud and
should not bz allowed to raise its ugly
head again. Such incidents should not
take place.

But T would like to repeat what Shri
Sondhi said. While a Memer of the House
has certain privileges,an ordinary citizen
also has ceriain  privileges and even a
magistrale has certain privileges. He also
has the authority to work wunder and
within the law. There is no question ol
first exccution and then irial. I do not
believe in  any theory that suggests execu-
tion first and ihen wial. There canunot
be any exccution unless there is a proper
and full trial including the right to appeal.
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Because 1 have got respect for Shri Patel
and Shri Madhu Limaye, I am not going
to judge the matter entirely on the basis
of what Shri Limaye or Shri Patel may
tell me. I know that as a Member of
Parliament and of the ruling party I have
a responsibility to the House. We have a
responsibility to the House and we have
to carry that out.

While the House expresses the sovereign
will of the people, we must not forget
that even the most ordinary citizen has
got certain rights. It is in this context
that we would like this matter to be in-
vestigated. No mercy should be shown even
though the aberration (rom the law is the
slightest but, at the same time, there
should not be any exceution beflore trial.

But when the Government is brought in,
I become suspicious. Many of us wanted
to say that we are very sorry for what
had happened. We did not want to shout
but we {clt that something seriously wrong
has happened with the machinery of law
and order. Some people coud not recognise
Shri Limaye. That type of thing mighi
have happened but this is a matier which
cannot be mixed up. One is the question
of privilege of Members and that must be
gone into. The Privileges Commitice must
take evidence, hear the magistrate, the
Members, those who were assaulted and
other people. Then only the Commitiee
can come to the conclusion as to what has
happened.

This incident must be locked into and
proper action musi be taken. Therclore
we all join together in  demanding a
judicial inquiry into it. We want that
this maiier may be discussed in the
Privileges Commititee. Let us all join toge-
ther noi to politicalise the issue which
has not much of politics in  it. It was
something that happened in  the usual
course ol the maintenance of law and
order under Section 144.

It is a part of the functioning of the
democracy that the Members of Parlia-
ment should be able to funclion [ree from
jntimidation  or pressure [rom outside.
Their deliberations should not be influenced
by outside pressures.

I oppose the adjournment motion
because in the adjournment motion, under
the cover of a question which deeply
involves the democratic functioning of
the country, the privileges of the Mcmbers
and many other things, an attempt is
being made—I  appreciate the feelings
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of the Members; I do not want to attri-
bute motives to the Members—which will
not lead to a sober analysis of the issues
involved but a sort of emotional, senti-
mental, reaction to a situation which will
be against the very concept of democracy.
I do not think it was the Government
responsible for it but it was a machinery
that we have devised and we have main-
tained in the last 20 years. The Opposition
parties are also maintaining the police
sysiem wherever they are in power. This
syslem has to be controlled and guided.
Sometimes, this system runs amuck and
some serious events take place.

We regret this incident. We arc sorry
that this has taken place. We fell that
somcthing should be done about it. But,
at the same time, no emotional advantage
should be taken out of it by elements or
by people who have always committed
themselves not to help the democratic
functioning of the country but to create
a sor! of instabilitv in the political life of
the country. We are commilted to so
many other issues. I would requesi the
hon. Members Lo ponder seriously over
them.

Sir, with these words, I oppose the
adjournment motion.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
Mr. Chairman, Sir, when I had stood up
carlier, I was not intending to make a
specech but merely to say that we are
sorry for what has happened. Any physical
injury io anybody is a matter of distress
for us and, specially, il it happens to
sombody whom we know and who are our
colleagues.

Sir, as soon as 1 received the news. [
my.el” went to meet ihe injured colleagucs
who were here. Since I could not go
immediately to the hospital, I sent some-
body there to have a look at them there.
I do not know the full facts of what took
place. That is why another statement that
I was going to make when I got up at
thai time, was that the best way to find
out the full facts is to have an inquiry
and the Government is prepared to have
a full inquiry into this matter ...

SHRI HEM BARUA (Mangaldai) :
Judicial ?

SHRIMATI INDIRA GANDHI : Ger-
tainly; a judicial inquiry. We have no
objection to that.
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SHRI HEM BARUA: I am happy
that you propose to have an inquiry into
this incident. Is it going to be a judical
inquiry?

SHRIMATI INDIRA GANDHI : Yes;
a judicial inquiry, not a departmental
inquiry.

DR. RAM SUBHAG SINGH: You saw
the injuries. Does it require any inquiry?
You should resign and get out of your
chair. You are not able to protect the
Members; you are not able to protect
women and you are not able to protect
the people. You should resign and get
out of your chair.

SHRIMAT! INDIRA GANDHI: Dr.
Ram Subhag Singh is known to us all.
I need not make any comments on  what
he has said. I can fully understand the
excitement of -the hon. Members there. .,
(Interruption) .

SHRI M. L. SONDHI :
not excitement.

SHRIMATI INDIRA GANDHI: As
my hon, friend, Shri Barua, was saying
such occasions instead of dealing with the
subject in hand and expressing our dis-
tress, ifthey are used to make allega-
tions of all kinds it is not good.
Had the hon. Members allowed my
colleague. the Home Minister, to get up,
he himsell would have at that time said
that he was willing to have a judicial
inquiry.

SHRI J. B. KRIPALANI : He never
got up—1 am sory.

SHRI HANUMANTHAIYA
galore): He got up.

SHRI SEZHIYAN (Kumbakonam) :
What Prof. Ranga and others wanted were
the facts of the case because the
Government have a machinery. We do not
have the machinery. It is the obliga-
tion also of the Government to come for-
ward and give the background and all the
facts of the case. Only on the facts a
fruitful discussion could be had. The
Home Minister should have suo moty made
a statement.

SHRI S. M. BANERJEE: The [acts
are that the people are mercilessly beaten.

Indignation,

(Ban-

We have scen the bloodstained clothes
here.
MR. CHAIRMAN : So, you don't

want an inguiry ?
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SHRI S. M. BANERJEE: We do not
want Home Minister’s facts. We want
a judicial inquiry. Let the Prime Minister
declare here and now that a judicial inquiry
will be held by a serving Judge and action
will be taken against those officers found
guilty.

st @Ry Tg ¢ AT "= F fusrs
Fifertdt o &t & awdr &, wfew
oY AT g1 FFAT § FUF ZITHTH |

MR. CHAIRMAN : I request Mem-
bers to give a patient hearing to the Prime
Minister. She has only started her speech.
She has said that there will be a judicial
inquiry. Let her continue her speech.

SHRI RANDHIR SINGH : Let it be
by a High Court Judge.

SHRIMATI INDIRA GANDHI: I do
not want to say anything further. I merely
want to reply to the hon. Members.

SHRI M. L. SONDHI : Please do.

SHRIMATI INDIRA GANDHI : I
was sitting here when the Home Minister
got up and he was trying to give all the
information he had but he was not allowed
to speak.

SHRI SEZHIYAN: Let him
give the facts.

now

SHRIMATI INDIRA GANDHI: I do
not know how much information he has.
1 do not know.

SHRI SEZHIYAN: I risc to express
our deep anguish and strong condemna-
tion about what happened against an asse-
mbly of persons who had assembled within
stone throw of Parliament in a peaceful,
orderly and legal way. It would have been
better if the Government and the Home
Minister had come forward  sur mom
giving the back ground and the facts of
what happened theie. It would have facilis
tated and easier discussion. More than a
few Members of Parliament were ruthlessly
assaulted. Itis a breach of privilege of this
House I know but more than that some
fundamental and basic issues are involved.
Mr. Madhu Limaye and others were
beaten, but even if an ordinary citizen
in the country has been beaten ruthlessly
and that too in the streets of the capital,
it is a thing to be ashamed of. It is a
thing to be condemned by all. Unfor-
tunately, the street where this has happened
is called Parliament Strect. It gnes by the
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namc¢ of Parliament. If Parliamentary
democracy has come to this stage where
people who have got the permission to
hold a procession, people who had ob-
tained a valid licence to hold a mecting,
all of a sudden were assulted by the
Police with lathis ruthlessly, the sym-
tom  is sornclhin.g dcc‘pt;r. The malady
is something deeper than the bloodstained
clothes that were shown here. The hon.
Member sitting opposite and who preceded
me said that members should not make
political capital out of this incident.
I accept this plea, but I will also ask
him not to think on political leave, on
party level. This is an issue that concerns
the whole of the House. This is an issue
that concerns the whole of the country.
It is not only Mr. Madhu Limaye who
has been beaten. An ordinary citizen,
a proud citizen of this country who took
a wvalid licence to hold a procession, a
licence to assembling there, has been
asssaulted. In the blood that has been
shed here I see the blood of not only an
M. P. A citizen of our country has been
beaten and bloodstains have been caused.
As Members of Parliament we represent
only the people outside; if they are
beaten, it represents that we have been
beaten. We are only their delegates;
for the execution of the work that has
been assigned to us we hold some privileges;
those privilcgcs are notfor the personal
dignity of the person concerned; those
privileges have been given just to execute
the tasks that have been given to us.

Regarding the meeting I can say the
5.8.P. party organised a people’s Demands
Day and to hold the procession and to
hold the meeting in the Patel Chowk
they got the permission from the Police.
At this stage we are yet to be told whether
there was any disorder there. From what
Mr. Patel has given to the House we
understand that there was a peaceful
assembly of persons there with a valid
licence. What enraged the police, we do
not know, whether the situation war-
ranted such a beating, such a blood-shed
we do not know. The Members on the
Ruling side also have gone through the
same trials during the British d.ays. I do
not want the same lessons to be repeated
now in the country when they are in
power. In  a democracy, unless ample
opportunities are given to the people to
express their grievances in an orderly way,
if you suppress this thing with lathis and
bullets, with tear-gas, etc. then all
legitimate meetings will be suppressed,
and people will be driven to take to
violence, to mect violence with vielence,
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That will become the order of the day and
that will be the sad day when democracy
will be rorgotten, when Parliamentary
Procedure will be forgotten and even
Parliament will be forgotten and the
street that is called ‘Parliament Street’
will become a bloody street of the capital.

Therefore, when we go into this thing
somcthing fundamental and something
basic should be seen. In Delhi, law and
order is always at a very low ebb. Every
morning we read very many horrid
stories of children having been kidnapped,
of girls going to the college being kidnap-
ed. I do not know what is the efficiency
of the Police is here. They are not able
to control these kidnappers but they come
in a row with lathis to beat the people in
the streets, Sir, there are two questions
involved here. It is good that the Prime
Minister has come forward to say that
judicial inquiry will be conducted. I
want a judicial inquiry, or, rather an
inquiry to go not only into what has
happened, I want to go even to the entire
background of an assembly which was
licensed to hold its meeting. I want to
know  whether any orders  were
given to them in one way or the other.
All  these things should come forward.
Apart [rom judicial inquiry I want this
matter also to go to the Privileges
Committce  because  judicial inqury
will confine itsell to what happened at
Parliament Street and Patel Chowk but
the Privileges Committee of Parliament will
go decper into the question  because
Members of Parliament execute their duties
not only as citizens but as representatives
ofcitizens in this country and they have been
molested and restrained from carrying on
on their duty,

Sir, I can quote very many of the
procedures here. In  Shakdher and Kaul
book, in page 211, it has been very clearly
stated that this is a very blatant breach of
privilege of the Members of Parliament.

It says :

“Molestation of Members is a breach
of privilege and contempt of the
House. ™

“T'o molest a member whilein execution
of his duty, while he is attending the
House or while he is coming to or
going from the House is a breach of
the House.”

Shri Madhu Limaye and others were
coming to the House in execution of their
their duty. They were not given the
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Protection that the law and Parliament
should give, We are making a postmortem
examination. The  machinery  has
failed. To-day it has happened to Shri
Madhu Limaye and it may happen to
somebody else tomorrow. You may mot
‘agree with all that they stand for. This
is more than a party question. And I can
assure my friend Shri Barua that this is
not a party question and thisis a question
above the party level, above the political
level. We should be able to protect not
only the privileges of the Members of the
House only but the privileges of the entire
citizens of this country. If you are not able
to hear their grievances and offer solutions
which take away their grievances, the
demands will come more and more.

The processions will be the order of the
day. Instead of going to the root cause
and taking away the base of their grievances
and instead of acccepting the petitions
if lathi is allowed to operate, we will
go the same way as Hitler, Mussolini
and others went.

I do not want the Government of Shri-
mati Indira Gandhi to go that way.

While I welcome a judjcial inqury that
has been ordered by the Prime Minister,
I do not think that it is sufficient to meet
the situation. A very heinous beating has
taken place. Not only a postmortem exa-
mination is necessary but also whoever
is responsible for that should come forward
and make suitable amends to this House and
to the country. And this matter should also
go to the Privileges Committee of this
House wherein the report of the inquiry
this is going to be conducted by judicial
authorities should also go there. These
are two separate things. One is a judicial
inquiry that has been taken up by Go-
vernment. And the other is the inquiry by
the Privileges Committee which is entitled
to go into this question; and all the facts
that are available with the Government
and the judicial body should be placed
before that Committee and the decision
of the Privileges Committee should be
binding not only on this House but also
on the Government and the country.

Thank you.

ot iy feg  (TmAw) 1 Wl
HElEa, "W 9ge d Hre¥ o &Y gred
T qfwT #3ar § fF o= =@ gew
F oWt Fm=d ¥ ogamTg A seETa
#1 @ure @ gy Afefmm mREd
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SHRI H. N. MUKERJEE (Calcutta
North East : I reiterate. because it bears
reiteration, that a most shameful incident
has happened and the sour taste it leaves

in the mouth will take a long time before
it goes.

I am glad that, better late than never,
the Prime Minister has tried to pour
oil on troubled waters and she has now
told the House that there would be a
judicial enquiry. I am sorry, however,
that I have to say that. while a judicial
enquiry is welcome as far as it goes, 1
had an idea that the Government would
respond in a way different from the way in
which I have scen them respond  this
afternoon.

I do not mind telling you that these
days I do not quite feel like taking tne
initiative in many procedural matters
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which come up in this House, but when
I saw Shri Madhu Limaye I felt 1 had
to take whatever step was possible in the
circumstances, and then I hastily went
and saw the Deputy-Speaker in regard
to whatever steps should be taken. I
did it because I was reminded that, after
all. this kind of lathi charge is reminiscent
of the days of our dependence when Lala
Lajpat Rai was beaten up with results
which were disastrous to the country be-
cause he died very soon afterwards.

I recall how Govind Ballabji Pant was
beaten and all his life he had to carry a
certain infirmity, physically speaking.
When I saw a strapping chap like Madhu
L:ma}'e having been beaten the way he
was, it made me feel as if we were func-
tioning in a context of things which it is
very difficult to stomach in a free country.
That is why I say that I discovered the

vernment was rather insensitive about
what had happened, I do not blame
Prime Minister because she finds per-
haps occasionally the atmosphere in the
H_Ousa to be such that she could not cope
with, T could not scope with it and even
the Chair cannot copics with it it is quite
patent. I do not wish to be too harsh
but at the same time she is the Leader
of the House and when she come a little
later she must have discovered that the
House, in a ferment everbody was trying
1o speak at the same iime and the Deputy
Speaker was getting the impression that
he was being sought to be pressurised
while he himself was trying to do his
duty according to the light that is in him.
When the whole House was agog, so to
speak, with a kind of anger and indig-
nation that is not very common, the
Treasury Benches showed a kind of Gita
equilibrium, and kept up an cgrigious
indiflerence or God knows what. Itscemed
to me to be utterly out of tunc with what
has happened. I am sorry to have to say
it but Icannot quitc believe that when
Mr. Chavan wanted to say something, he
could not have his way. On the contrary
there was a point of time when I noticed
that the Deputy-Speaker had called upon
one of them to speak and they were all
pushing one or the other to find out who
would get up first because they were
not ready to say even one single word
and mueh afterwards, nearly ninety-
minutes after the whole excitement start-
ed, the Prime Minister was good enough
to say that she was not opposing the
suspension of the rules so that the House
might have a discussion. This is indicative
of something which is by no means happy
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and I am afraid—I must say—that the
Government's  behaviour has not been
of the soft that it ought to be if what
Mr. Bedabrata Barua and Mr. Randhir
Singh said was really representative of
their feelings.

I do not know what defence, if any,
the Home Minister will make of whatever
has happened. But I do wish that he
does not try to shield the Delhi magistracy.
I do wish that he at least tells the House
today that pending the judicial enquiry
which may bring up so many o:her things,
some miscreants who ought to be identi-
fied quickly enough would be punished
without delay. I wanthim also to tell the
House that he would consider the idea
which had been suggested by some Mem-
bers that suspension of some of the officers
concerned in today's incidents is also
ordered. I would request—as a
matter of fact I should put it even
stronger—that the Government should
come forward with an apology to Parliament
on account of what has happened. It is
important because, as Mr. Randhir Singh
and Era Sezhiyan said, quite apart from
what has happend, incidents proper
beating up, etc. parlimentary privilege
has  been violated in 2 manner which
is rather egregious. Mr. Sezhiyan pointed
out something from Kaul and Shakdher’s
book. Here, Erskine May on page 212
of the 17th edition says that “it is a breach
of privilege to molest a Member of cither
House while attending ~ such House
or when coming to or going from it’.
It makes a reference to a resulution of
the House o Commons and of the House
of Lords which reads as follows :

“Assaulting. insulting or menacing any
Member of this House in his coming
to or going from the House or upon the
account of his behaviour in Parliamentisa
high infringement of the privilege of this
House and a most outrageous and dange-
rous violation of the rights of Parliament
and a high crime and misdemeanor.”
Normally, I think I have said it openly
in this House and elsewhere that perhaps
we over to this business of privilege from
time to time, but on this occasion some-
thing has happencd where this matter
should go to the Committee of Privileges
quite apart from whatever other administra-
tive steps Government might take.

I would also like to say, what has
already been indicated by some Mem-
bers, this idca of clamping down section
144 on the area abutting on Parliament is
an idea which Government should give
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up at once. I cannot undersatand, is
our Government going to refuse our people
access to their representatives in Parlia-
ment ? As a matter of fact, that attracts
privilege. Access to Members of Parliament
is something which a people have almost
as a fundamental right, and Members
of Parliament have a right to except the
people to come to them. Arc we going
to have thiskind of anti-diluvian regulation
which even in the British days would
have called for the highest condemnation?
For hundreds of yards, or Heaven knows
how long, for ncarly a miile or more from
Parliament, you cannot congregate in a
large enough number. This sort of thing
should have to go. After all, the British
Government wanted Delhi to be their
capital, and that is why they built a New
Delhi to be a dead city of conformist crowds
of people  who wait upon favours from
Government.

But that is not the capital of India
a Free India which wishes to order her
own affairs, We do nit wish to function
in this House in conditions of air-condi-
tioned  immunity, untouched by the
waves of discontent and indignation which
flow in the country from time to time.
It is, thereforc, that the incident of this
morning has brought into focus all these
important matters,

Government is called upon, first of all
to give an apology to Parliament for what
has happened. Government is called upon
to follow up the Prime Minister’s assurance
regarding the judicial investigation. Gov-
ernment is called upon to add to it its
determination to punish the miscreants
administratively as soon as ever that is
possible, and becausc a prima facie case
15 50 clear, suspend some of the officers
concerned in this inequity. Government is
called upon to announce to this House,
at least in deference to what has happened,
that section 144 will never again be promul-
gated as far as the area abutting on Parlia-
ment is concerned. Government on their
part is called upon by this debate in which
all seccions of the House are unanimous,
to say that the people’s right to have un-
fettered access to the Members would
not be infringed upon.

All this is subject to whatever legal and
administrative  safeguards are necessary
for purposes not of law and order which is
the expression used these days, but peace
and tranquillity which in the first Parlia-
ment was used by the Home Minister as,
a substitute for the bad old expression
“‘law and order””. For peace and tranquillity
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purposcs, we can have some regulation.
But otherwise, the rights of the people
should not be infringed upon and the
rights of Parliament should not
be so ruthlessly and savagely invaded
as they have been by certain representatives
of the Delhi police.

SHRI E. K. NAYANAR (Palghat) : Mr.
Chairman, Sir, I would like to speak
in my own language, Malayalam.

**Mr. Chairman, Sir, the anger and
anguish given expression to by the Hon.
Members here today goes to prove that
what took place near the Parliament House
today is very serious and even Satanic.
Today at about 13°45 hours I went and
saw Shri Madhu Limaye. He has bruises
on his back and on his legs. Apart from
Shri Madhu Limaye, hundreds of people
were injured and were lying on the street
because the Police resorted to a lathi charge
and even exploded tcar-gas shells against
the peaceful demonstrators without giving
any notice to them. The demonstration
was peaceful and the SSP workers and
their sympathisers and followers were in
fact coming towards the Parliament House
to present a memorandum to the Hon.
Speaker. But without any prior warning
they were lathi-charged and tear-gassed
and as a result of that many of them were
lying on the street bleeding. Whar is the
provocation for the Police to perpetrate
this heinous crime ?

Yesterday there was a demonstiation
organised by the Jan Sangh and that
was also peaceful. They also presented
a memorandum. Today's SS5P demons-
tration was announced earlier.  They
had prepared a memorandum complaining
about the rise in prices of all essential
commodities after the Budget for this
year was presented by Smt. Indira Gandhi.

An immediate check in the price-rise
is what all the common people
need and therefore these demonstrators

set forth their demands in a memorandum
which they wanted to present to the Parlia-
ment. The procession consisted of several
old people, women and even children.
They were essentially workers and com-
mon people. It was against them that the
lathi charge was rcsorted to and tcar-
gas shells were exploded. This has resulted
in injuries to many people and many
of them arelying unattended. This brutal
action can never be justified by anybody
and it deserves, therefore, to be condemned
by one and all.

**The original spcech was delivered in Malayalam.
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[Shri E. K, Nayanan]

So far as Members of Parliament are
concerned, their rights have been infringed,
The law and order situation in Delhi
which is the capital of India has been
discussed here in this very Parliamen: on
many an occasion since 1967. In 1967
when a group of Policemen were going
to Shri Chavan’s house to present a memo-
randum, they were lathi-charged and in
fact one policeman was killed. This matter
was discussed here. Afier that, we, Mem-
bers of Parliament from Kerala, picketed
at the gates of the Prime Minister's house
and we wanted to present a memorandum
io her. But then the Border Security
Force and other policemen blocked our
way and stood in front of us like a  wall.
We were  prevented from going inside
and in fact we were pushed back with
the help of ropes. This was in July 1967.
But what happened today is worse be-
Cause even women and children were
not spared by the Police. Only those
people who have no feeling for women
and children could do this. Itis extemely
cruel and grucsome.

On scveral other occasions also, Police
has acted atrociously. Last year some
young people from Kerala came here
and held a demonstration. They were
arrested and put in Tihar Jail. I went
there and told the police authorities that
I wanted to hand over a book to one of
them. I was then told that such a thing
could never be allowed in Delhi. It was
then that I came to the conclusions
that Tihar jail officials were heartless.
Today the Police was ruthless against people
who were coming to see Members of
Parliament and the Hon.  Speaker in
order to present a Memorandum. It
looks as though this is the accepted policy
of this Government. In the past also
people used to come here, used to  sce
Members of Parliament and Ministers and
present memoranda on all those occasions,
Nothing of this kind then happened to
them. But today when people from all
over the country assembled in Delhi in
order to sce the Hon. Speaker and present
a memorandum and focus the attention
of this Parliament on the needs of common
people of India, they were brutally as-
sulted. The fact that there would be a
procession and peaceful demonstration was
announced earlier.  Government should
have issued necessary instructions to their
officers who, in turn, should have made
adequate  arrangements to tackle
the situation. I this demonstration had
taken place without any previous noetice,
then one could appreciate the difficulty
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of the Police officials. But it was given
widest publicity. Usually when there is a
Communist demonstration or procession,
Government, look back and in order to
justify firing or lathi-charge say later
on that the demonstrators had turned
violent. But here, the procession was not
led by Communists. Itwas an SSP proces-
sion taken out after obtaining the necessary
permission from the authoritics.  The
Police authorities knew full well that
Parliament was in Session and that the
elecied represen tatives of the people,
were inside the Parliament. After all
we the eleeted representatives of the
people have also certain rights. It is our
right to come into contact with the people
and know their difficulties. Taking all
these things into account, Police officers

should have made adequate  arrange-
ments to  handle the situation
in a bedter way. Since that was

not done, the enly inescapable conclusion
the people will arrive at is that this is the
considered policy of this Government.

One word about this Section 144. Sir,
Delhi is the capital of India. In session
and out of session this Section 144 promul-
gated here. In our mythology, you know,
Sir, that Sita Devi was asked to jump
into the fire to prove her purity or chastity.
This Section 144 is just like that firc into
which people are pushed before they can
come to Parliament House and represent
their difficulties to their Members.  First,
they have to get over this Section 144
and then only they can mecet Members
or Ministers. 1 can think of anoiher
simile. I had been to the Delhi zoo. 1
saw there tigers and leopards. all in their
respective cages. Outside  these cages,
sometimes there are iron-railings or moats.
Why? So that they do not pounce,
upon the visitors and kill them. Likewise
outside this Parliament House, there is
this moat of Section 144. Sir, if people
cannot come here and see their elected
representatives, s this democracy? s
this socialism? Have not the pL'nl)l(‘
the right to sce their repreientatives?
Should they not be allowed to take out
peaceful processions? I do not know in
what direction this Govenment is moving?
I said that Declhi is the capital of India
and whatever happens in Delhi is copied
by other State capitals. If Section 144
is promulgated in Delhi, States also promul-
gate Scction 144. When Section 144 is in
force, people cannot move about frecly,
peasants and workers cannot even assemble:
or take out processions. [ would say

- scrap this Section 144, tear it into pieces,

I would urge upon Shri Chanvan to scrap
Section 144 and allow people full freedom
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to assemble and take out processions and
speak out what they want to say. [ hope
Government will take into account the
feelings and sentiment of the Hon. Mem-
bers expressed in this Housc and scrap
this Section 144 immediately.

Prime Minister has conceded the de-
mand for a judicial inquiry. It was said
that a serving Judge would conduct this
inquiry. This is sheer political expediency.
Apart from this judicial inquiry, 1 would
say that a Committee of Members of Parlia-
ment should also examine this mat.er
thoroughly. Quite apart from the Privileges
Commuttee, this Committee should also
investigate and find out whether there was
any infringement of the rights of Mem-
bers and whether the action of the Police
was deliberate. This Parlinment should
bz convinced that the action of the Police
was bona fide. That is why I suggest that
a Committee of Members of Parliament
should go into this matter. I would also
suggest that all those who have been
responsible  for  todays heinous  erime
should be punished immediately.  This
is all. Sir, that I wanted to say. Thank
you.

i gHo UHo WM (TAT) : mwmfd
ST, AT AT FO AT 2, T G T
IFT AT AET G, T@ AAT § AT W
ot AT & | F IW AT F AT aFAT
9 T ¥ FHT HIT 12 a9 a% 97 AT IqF
ATA THAAT AT | ZATL A7 GG F &7 aare
T A wAE GU FAIET 47 TAAU gHA
F21 7 = grer AT faam ¥ F foo
AT, AR R gw & 7 T F 9% A
T AFT A AT AT I F T 9 g
ST AY gAer 3T H Y weAT 9 afew
IATFT Aagi o Agt 4t frafrag & fs
gAY aTl F S A 72 duar frar ar fE
AT FA SR oSS STt A
TN Z 1 SAITT AFL YA (AT F 1 femTer
FT savg f/ar mr a1 | 92d 9w § "
§ S A4 1 98 45 TC | &7 F AR
TF g 9T FE IO TS & W oAv |
St off 919 § I & 79 FATIM, FaT fF
qH ATAA § | ATAT ATL FS FIAFATH
T g FE F A9 qF WG 9K IS
Tz faame 9= Wrar | o S § W
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EF AT A g A oft wt woedy
ITHI AT & AU M0 ) & o 7 v
T, A G AT HTEE A AR O AT
Y S THE F o 97 i 92 1 s
gmmfaee qre, I wTET & S
Tl & TR ST AR #Y qgaT
WA AT aw I 3@ i o s
frer & @1 9@ fR gu szl #7 war
F fau o qur a1 g, ot 13
wA S ot AT E, SR ATy IwTeRTR
A A T, aw T oy A
7 a9 5 ag w5 e o
T a2 ¥ IR 9g=IAr #1799 a9
A ART FWG R A | AT ATEE &
TFdaT  10-11 T901F £ | 16 zad
T & S o 2 fr @ A g
FTOEH & | TEH § @9 g9 Fgar a1
a1 g & SIS G F1 I3 FCF HT I
ATH AT W 4 | A A T IureArg E
q ITHT A T H AT T 1 ger
q9 FT ATF AT R 4 A7 A I 2 76
9T A F g ATE T Iy drey
WA | 97 gfew T fre w6 A e
21 v w1 dYex 21, 7 a7 It s
g, TTHE § AT afeT o #rE @ne
T 7 1 oF gfee snfeae ar R
TFA &1 SIfoTw &7 4 AT FRT 97 A
RA WD | T @AW oar Fifww 4 fE
AT WFL ¥ AT F R T T, FEA
F AL | T ATfET O & fog fr s
FTET dver &, gfAE SAw WX WX #%¢
T@ N T W o T oW ¥ oaw
gfrs & 9 H de7 F fow #gr 1 gfew
IR A T F AT IR G e
AT F AT AT | AFT I A ART FEr
M, ary Suren, & o§ SR g
AT, ATAM G RTI R E e
TE § A AT dfEEi w AT
& a1 S Fer fF gw A w1
FamAs F e ' R,
TAF! GBI AA F o JET ARw
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[#ft Tao Two Sh]

ofere arel ¥ Fg1 fF 9 AR T ey
d e A AR e aw o A et
FHA &, B TTHI AG BigH | At v
9t 92 T4t awg § gfew avw gt faerr
W@—T y=T S A M H T grfegea &
F ¢ | 91 92 §F 99 a5 ¥ g agar
@ e F fmaafEm gy 9=
& AT HIT AH @1 A X 7 qur fF
4 F1 @0 & 79 g7 Farar /@7 F awr-
Tz @ ot oA ;A 4, WIS
faard & o S & g, Wi, amE
F <1z o &, fEue qemias 1 gIsr I
wE o vw faww fmx, S fE
fagt & THe UHo Uo g3 m fg
gu wredr ¥ o ¥ fag A A
FERr Y Gl ) WA Ay €
1 g1, Ta N6 ;I A AT D
o H AR AT &1 9EH &Y drA wfgend
ot § fomer srevare # gefae fear mn
3 uF Smh whmer ot fF
oo e F oz F fou =@

27 % & ot Gy el Y JWT R ) TG /AT
ot @ o & fF g W waEd
s e e g A fe ara
Huw rard w9 e 1 g
ﬁﬁmtﬁwwﬁaﬂrﬁﬁ%m
SREA# § W FE Fe wEAs g ar
Wﬁm%ﬂﬂm@ﬁ‘r
arfze fe we® & FATHL FEd oI
Sl Y guered WK 4Ei W 99 99
oY TS GEATEN 99 #1 GEAE A ar
IaF1 gfewm arel & wra faad st gam
qeT wedw @l T | ¥ @AW H
A @ Fom & owrowr &7

il AT oTEAET AT aHE AE
2 snfax aEr Efeeem foudae
FrF™ FETY? wfaat F} oA fewaa
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gt &, 1 qreEe F Ed A A i
Il fgwrom €1 ard A7 A Far .
AT AWM #1 ggEr & fauw #1%
Tt dr g = fed | wifeaTie &1 o
AT §, 99 & G&T qI@T 2, A fwar
AT, WA 9x @g frar g e
F o ¥ fod #7€ wmar gt sw oA
HIT AT FT FTEA & qTET o 14T FET
¢ ag wifm &1 & faa fs e o
fFar & g @ w0 @me ¥ A€y snAT)
17 hr.

250 AT T gU F SRR SAH
¥ 16 difamet e &, 7@ o ¥
STFTE 31 I A ¥ 6-7 ATIHT A%
g fo & 971 60 a9 & X 2 a®
ar qar g 5 9w fame & faq &
gt & W97 qAT 47 4G ar §F o wd
AT AGAF FAT AU W|WE ¢ IH A
FA W TW OF UFA wEC wrar |
i gar 7EF #=7 gaT ) AR AEw 9w
F F oA Fo T & @ g fE
yrafaat w1 &3 wreAT Tfgd o A aww
¥ wmar fF o= W Wi fEr
g1 F 9 H Ag #FFm F A g0
ar gt Afgw g9r 1 s & wrEA
v & fag «mar @@ T gEd 4r)
oq FHE HE A 189 agA Fr afaw
At ar mR W A W A oW
a9 A A @ Fg fom @ 5 ow ®
gem #TFT d9 § & ¥ @w FEA e
o ? fer ag w19 drew ¥ fom @
W1 99 &7 FEl G ag W9 aww
F A wTar

# waT § AT FEw 5 awme A/
qifeariie & A § @ o 7, afe
St Strelt aaia fwar srar @ gfew &
g 99 F I H g & |/reAr =igd |

e TR gwn fag : A ST ¥
%ﬂmovow:ﬁ@mg
¥ 7g e & | @ fAd g A ey
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wifgd fF @ gam 1 amw A
f gfm areil #1271 w0 T fa o
a1 | ag o wTH AT R E (SEaw)

Wt aw z@ At (IEER) : wE W
T frern a1, FEL e 0T ..

“]woqqoaﬁrﬁ:ﬁ‘ﬁﬁﬁﬂ}?
g 99 & 9 gz 7 awfay 5§ e
FT FAT FT@IE | A faeft
fdrg g @ 1w St gER A fadw
FRE IR A 2 gl
fadry & it 8 1 FFAT g fF T
1 gt 3 AR | W W
fatrg X FT FT FATT F | FAT AT
g fmig & @ awr  freErd aew
®T | g9 @R &1 wuEET Al R oAy
# g A TR 8w A
ﬁz‘mgﬁwaﬁi%mm@ﬁ“ﬁ?
#T g W fﬁmﬁﬁ,wﬂﬁfl
TH ¥ g G g ATfed | e
WA FAE FWE A I FT T
F1E? gEEA *1 ag |1 S1fed fE
I F I A freard ot & 1 q@ AR
Fg a%d & 5 99 & s forderd @
I mAEH ) R oREEA A A
N A Tw ¥ o free & 9T A
weT FOT Mg AR T@ H o fe
AT A TEETHE F ATA ST 9
76§ o der feafer Y ord ot m:;r

 fr gfem s #t wEE F,
:zaa:a-raqwmﬂ 0, #few gfew
afee #1 weiE 7@ e mn 9w A
e fFar w0 g ¥ %R R 9w A
giewe F31, e W A ZiewT Y @
T mr | F@T W ag & 1 ol
& AWt & 2 T gw I few At &
AT TH q<g ¥ T 50 4y 9w F
¥ o fraer aer A8 &)

w i & it w e g o
AR AT FAf@IAT | gw A A

CHAITRA 16, 1892 (SAKA)

by Police (AM) 282

fomrerd frmdd, afer maiiz o o
¥ Tl federd @ wife g s
FE | W A aFw R o wwy mey
"W f{sﬁﬁﬁeﬂmém-ﬂaﬂw
TG T § | T GEeET g oo
T FAT ARG afF gEwa B waw
faer

MR. CHAIRMAN : Shri R. D. Bhan-
dare.

DR. SUSHILA NAYAR : rose—

MR. CHAIRMAN : Let one round be
aver.

DR. SUSHILA NAYAR - Why are you
calling the fourth person from the ruling
party?

MR. CHAIRMAN :

dure is, one from this si
that side.

DR. SUSHILA NAYAR -
that is gone now.

The usual proce-
de and one from

No, no

The fourth person is being called from
that side. You cannot give them 50 per
cent of the time.

MR. CHAIRMAN
dare.

: Shri R. D. Bhan-

SHRI J. H. PATEL : Just now I have
got a serious information that the two
Ycrsons have died in the willingdon hospiral.
t seems che police authorities are trying
to hide those facts; the police are rushing
into the hospital and the people are not
allowed there. I would request the Home

Minister to immediately inquire into the
matter.

SHRI KANWAR LAL GUPTA : The
Home Minister should give his answer.
We want to know whether what the hon.
Member said is correct or not. Interruptions).

SHRI HEM BARUA : The House
should adjourn and every body should
go to the hospital now. Every Member of

Parliament should go and visit his friends
in the hospital.

N FRAT TR AW AR wEE
AHE g w2 g 9 mw A
T afzg

W W s 5w A fedw AR
fFag a=d wvgar g
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : There were
some injured persons in one of the rooms
in Parliament House. I went and saw
them. Mr. Madhu Limayc was there.
Mr. Raj Narain was there. Mr Karpuri
Thakur was also there. I went and saw
them. Other members were in the hospital.
Naturally, I could not go there. Really
I wanted to go straightaway and see
them.

st M T g fodard & fF
FHYLT & gATL &1 FHFAT 7 T £ |
IR FE TR T & qIX F qqwm@r |
FTAYL & 0F 07 G F FTAFAAT FL AL
# ot qawTaT AvlEE |

SHRI Y. B. CHAVAN : Two minutes
before I have sent some officers to find
out the exact position. IT I get theinfor-
mation, I will certainly give it to the
House.

SHRI J. B. KRIPALANI: Somebody
should be sent immediately to inquire.

MR. CHAIRMAN : He has promised
to take immediate action in the matter.
(Interruptions).

SHRI R. D. BHANDARE (Bombay
Central) : So far as what Mr. S. M. Joshi
said is concerned. there can be no person
whose heart cannot bleed. Similarly, about
the information given that two persons
have died because of the assault, I don’t
think there can be any human being who
will not feel sorry and hear it with agonising
effect. If the atrocities commit'cd by the
Police must be condemned, it must be
condemned with  all  the force at one’s
command. It is rcally a painful duty and
painful and agonising to know that
the citizens who had come here to present
a petition to Parliament, the highest
form in the country, the sovereign body
where the people are ventilating their
gricvances, should bc assaulted by the
Poiice mercilessly and brutally. I am
of the view that those who arc guilty
of assault on the hon. Members of Parlia-
ment and other citizens must be hauled up
before the Privileges Committee because
it is the inherent right of an hon. member
of this House to come to chis House. to
spcak out the agony, themisery and ths
grievances of the people.  Therefore, I
feel that Dr. Ram  Subhag Singhji
along with Prof. Mukerjee were justified
in moving the motion that it be sent to
the Privileges committee. That is the
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proper forum where these officers who
had committed thc atrocities should have
been hauled up. Now the Prime Minister
has suggested that there ought to be a
judicial inquiry. The judicial incuiry
will be conducted by a Judge of a High
Court. And officers also must be suspended
immediately. I do entirely agree that an
inquiry, il atall itis held, should be a
judicial inquiry and it must be presided
over by a High Court Judge and the
officers must be immediately suspended.

SHRI KANWAR LAL GUPTA: What
about the Government 7

SHRI R. D. BHANDARE: T am co-
ming to that. Mr. Randhir Singh and
Mr. Mukerjee suggested—I do not know
whether they had applied their mind to this
fact or not—that the matter be sent to
the Privileges Committec along with the
holding of a judicial inquiry. I do not know
to what extent it will be right because
under Article 20 of the Constitution no
person can be punished twice. I do not know
whether there will  be complications in
holding two enquiries, privileges com-
mittee enquiry  and the judicial enguiry.
I am not opposing the maticr being sent
to the privileges committeee. I am  only
saying what has been agitating my mind
and if the House thinks that it is a matter
which should be sent to the privileges
committee, at the same time holding
a judicial enquiry into the matter, I have
no quarrel whatsoever, T had therefore
suggested and supported  the  privilege
motion where it was moved, bu! the
Opposition  in  its  wisdom moved the
Adjournment moiion. I don’t think that
it will be possible for us to support that,
cven  though I respeet their sentiments
and I condemn what has happened and
what has been done by the Police. I cannot
accept this. On the contrary, when the
Prime Minister has suggsted that there
ought to be a judicial enquiry presided
over by a high court judge, I don’t think
that the adjourmment motion will serve
anv useful purpose. . 1 hope they will
withdraw it. I sympathisc with those who
have suffered because of the atrocities
committed by the Police. With these
words I have done.

SHRI HEM BARUA (Mangaldai): An
example of police vandalism was demons-
trated in the Patel Park this noon
today, Sir. I may tell you, Sir, that the
policemen in  the Parliament Street
are very arrogant and wvery hot-headed
people. Therefore I think that there should
be some major measures, some strict action
taken against these people. This is not the
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first 1ime that they have beaten up pocple
in this dastardly manner. They have
behaved in the same manner during 1966
on the 7th November also and Mr.
Nanda was speared out of the Cabinet,
after that demonstration in  Parliament
House. Since then what has happened?
What is the record of the policemen?
The record of policemen is a matier of
anguish and indignation and I know
every sensible man in this house feels
for these wounded and injured people.
Any body who has a heart to weep, or
eyes to weep, will weep over this incident.
There is no doubt about it. I know the
Prime Minister went to see those injured
people in  the dispensary  or hospital
here and she came back with tears in
her eyes. This is such a scene that everyune
feels for the injuries caused on these peaple.
And, Sir. I do not want to draw a line of
distinction between Members of Parlia-
ment and the ordinary citizen of our
country. An ordinary citizen is as much
a human being as a Member of Parliament
but the fact remains that when 2 Members
of Parliament wanted to come to Parlia-
ment, Mr. Patel and Mr. Madhu
Limavye, and showed their identity cards,
even then the Police did not allow them
to come in and they had to offer Satyagraha
in front of the Police cordon. This shows
that Members of Parliament have been
prevented from coming to the House.
Sir, people have a domacratic right to
ventilatet heir grievances,

The people have the right to ventilate
their grievances. This is a right which
our democracy has given to us. If there
can be crowds of people—demonstrators—
in front of the Prime Minister’s House in
support of her and il these people have a
democratic right to express their support
to the Prime Minister, [ think these
prople too have democratic rights to ven-
tilate their grievances. But, here, the
people were beaten down by the police
men. I remember in Gandhiji's time he
used to compare this police beating the
the people with Leonine violance under
the British Rule. The Home Minister
is possibly very much distressed about this
incident. And he must take mrasures to
see that this does not happrn again.
The demonstration, 1  am  told, was
very peaceful. The ex-chief Minister
of West Bengal had d:scribed  his ad-
m'nistration as uncivilised and barbarous.”
What vou find here is.that the pcopIe did
not have the instruments of operations in
their hands whereas the policemen  had
the instruments of operations in  their
hands. The policemen were a symbol of
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terror under the Biritish rule. That conti-
nues even in  the context of Indepen-
dence.

Here are our very arrogant policemen.
I am very happy to note that the Prime
Minister has said that she is going to ord
a judicial enquiry into the entire incident.
But, when the judicial enquiry takes
place, there should be suspension of those
people who were responsible for this das-
tardly act perpetrated this morning by
them—whoever they may be.

Now, Sir, our Prime Minister is a
woman and on the 1gth  September,
14968 when she found that some women in
some station Mariani, Assam, were
beaten, those women said that they had
a grudge against her. Because she is a
woman, our women should be able to get
protection from her. Here is a crowd
where women and childeren were all
beaten down. There must be some kind
of ethics in poli.ics. There must be
cthical approach in politics. There is no
cthical approach in this particular thing.
Now a judical enquiry is propesed to be
instituted by Government immediately,
It should be instituted under a High
Court judge. It should be secen that the
culprits are brought to book. Also those
who were involved in this heinous crime
must also be brought to book.

I would now leave the rest of my time
to Shri Samar Guha.

MR. CHAIRMAN : No, no. You have
taken your full time. Now, Shri Kripalani.

SHRI J. B. KRIPALANI (Guna) :
Mr. Chairman, Sir, I am afraid that
we did not go to the root cause of this
disease as to how it has come about. In
my younger days, when I was a boy in
the school, I read a sentence in a poem.
What a tangled web we weave when we
begin to deceive.” And I was told that this
was from Shakespeare. May be half of
English is from Shakespeare and the other
half is from the Bible. This violence has
taken place because those in power viola-
ted all rules and laws—all norms of pro-
cedure.

Even among the thieves there is honour.
But there scems to be no honour among the
politicians. Day after day I happen to
live near the Prime Minister's house—
[ find that there are demonstrations lead
by people. They all gither to-gether by
com'ng in hired lorrics. And those who
want to demonstrate in front of her house
do so and nobody objects to that. Here
even the peaceful  demonstration  was
disturbed.
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[Shri J. B. Kirpalani)

Every evening I was distrubed, many
neighbours were also distrubed, and [
had to complain in writing. I had to write
to the press saying ‘What is this happening’?

There was a demonstration in favour of
the Prim> Minister just near about here.
I do not know whether it was in the
Vallabhbhai Patel chowk or nearer —it
was here just at the door of Parliament.
And one lady, Tark=shwari, was beaten.
15 minute; after that, the Prime Minister
want and addressed that meeting.

If you do these things, you cannot
blam= the police. I am not willing to
blam= the police; I blame the politicians
who hawve set at nought everything that was
sacred in our life. The word ‘politician’
has becom= now a by-word for contempt.
We have to hang our head in shame when

there are no laws, no procedures, no
norms, no d=cency of life. When a
woman is attacked, when a Parliament

member is attacked, nobody here raised
his voice. Nobody from the ruling party
raises his voice. The Prime Minister goes
and addresses that meeting.

I say wzareon the d:cline. Itis no use
blaming the police. The police take their
cue from their masters. And these are
the maisters. They are the greatest cul-
prits. They bring about floor-crossing.
They spend thosands of rupees in order
to corrupt m:mh2rs to vote for them. All
these thing; ar2 bzing dons with impunity,
and you blam: the pslice. The police
are there. They are ignorant people.
They take their cue from their masters
and their masters break every decent law,
every law that is in the penal code, every,
procedure thathas b22n established here
every norm of conduct evolved, ew
civilised rule and even coavention built
up here. If we are beaten, I am only
sorry that only a few have been beaten.
If this goes on, a time will come when
all of us will be beaten, when our mouths
will be gagged. They are already gagged.
The radio from day to day, from hour
to hour, praises this Government. The
papers are under their control. They can
give them  advertisem=nts. They can
give th=m n=wip-int which they can sell
in the black market and make money.

All these things are being done and we
remain quiet here. Only all of a sudden
when some of us are beaten, and beaten
blue, some of us might have even died, then
we rouse ourselves.

What were we doing? I did not know I
would live to sce this day when there will
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be no rule. I remember Gandhiji saying
‘Be careful. If you break the procedures,’
you will find yourself in a soup one day.
If there were only a penal code and no
procedure code, what would happen ?
Anybody  could kill anybody. The
procedure code isthere so that the killing
may be regulated or checked by law and
by justice and by judges. Here I am sorry
to say that from day to day the judges are
being criticised. They are being abused.
People say they must be impeached. And
who says that ? Those who had appealed
to the Supreme Court and got out of the
clutches of this Government. Often the
Supreme Court had set aside the decision
of the executive. Yet those very people
who have been released from jail by the
Supreme Court, denounce the Surpeme
Court.

I do not know where we stand today.
I cannot understand how any man who

belonged to the Central Assembly, who
sat in this chamber—very big and
honourable  people sat  here—could

imagine that the police would beat him
when he was coming to the House.

Would it have bzen possible when C.R.
Das or Motilal Nehru entered the House?
We might have been showered lathi blows
when we were breaking the law, but no-
body would have dared to touch wus when
we were coming into the precincts of the
Assembly. All of us had to bear lathi
blows because we voilated the law deli-
berately. If I am to believe my hon.
friend Shri S, M. Joshi, I really cannot
see what need there was to keep the police
at all. People have a right to come and
appeal to us, to give us petitions, to give
petitions to the Ministers. These are our
fundamental rights. I am sorry that
any body should try to tamper with these
fundamental rights. This is our right and
when we lose this right, what is this
liberty of ours worth ? Why did we get
this liberty? Did we make the Constitu-
tion, so that not the foreigners, but our
own people should actin a manner worse
than the foreigners? I charge this Go-
vernment with having broken every law,
every procedure, every decency. If
they really have any shame, as Shri
Nanda resigned beause his police was not
behaving well, they must also resign
because their police has not behaved well,

ot guaar daqw (¥ feelt ) wwmefa
werem, av ot qdw 7 faa & sfe
Far § war 2, I F AL H wAHe
¥ a9 TAGRW o1 T FHT |
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st wa gfww sw aeg & wrediz
FIdAT &, at G/ T ¢ fF Ar ag =R
qfers &7 TEHE § 41 gATHT TEAHE § |
fag T gfew #r =nfeai A s &
T AT UT HTET FT WA FIA T 48
altFr &7 e wa ot Wy fawg e
TS AT g AT 9t &, A7 arferarie
FIWOF AT, AE Ag TAC AT @
Wk =me 3g7 7w feafy ox faume F
Irfgd AT 5@ TTAT 1 T AR TASH
FTar mfaq) SarfE oft S 7 w7 g
REFE ar gita A2 F fRdy 907 & grey
o9 WA AT AfewT TAAAT FUE ST
wifer | @7 o T T@A EAT AR,
frzrms 78, wifs fewE @ -
T & W wfead s § TAaTeE
£ g 37 Fragde FT A7 T1fgw

T & 4 A F gz E Fwal
¥ faeg wmara 9 ¥ fav w@es go
g T T At ¥ A fewigw v
RN G T A TR £ 7 W Ew
s & fogoefea € gu @ savkfew
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st ¥3T AW QAT TH TEAEHE FT FRI
f& ==itwr 2

f\ Hto Fxrem : Wi F sz wr
g ofem &0 o a5 9o gark -
forem ¥ Frgan 4, 97 MW A A
TE W@ E | I WM g A F agi A
afem T, TR " w7 gfem e
T & g7 w27 £fF sl
gfew %1 g7 & fager ffag, gare 300
¥ W gs {92 FeAT ¥ fo Tw
gfere & afcd s &, anfefomsr fodrd
F g frew 6 wEWT # 50 gaTT @i
%t wiee fmr mar &1 S, 300 FA T
nfast & mT s @ E IT OH wHo
Qo Qo AT GHodtod #Y § fawy
AT aft &)

SHRI K. NARAYANA RAO : Are woe
discussing the Telangana issue here?
(Interruplions) . . . .

ol dite qwEEATH| : THRA F =T
&9 &1 A %1 e fagn wm g, S@em
freey &1 wgze faarmm @ s
EAT o7 WA FORTAEN  Weew 1 gfew
T I W@ TR, WA W
TaRHT F ¥WT @ FE-A¢ WIE ST
T a1 TG E-gATT 300 §MIT & A F
@ W T gW W TifeaTHE & WY
I A AT TE w4, AT AT AT AT
w4 |

# ag w1 A § fE W g g @
qg aga TEWT A AT § | gATL arfergife
F wvad #1 AT FAAT 71 37 a@ 7 Ifem
F wf@ e, md-wd o oaga
qfr g &, F T A TR FATE A
TR AR & Torfw A g 5 o
sffeasr  ceRTARt FOF @ifE e
¥ fod  offm & S @ A wAEdE
qAAT F IAT AW F AT A T, T
FH AT | AT FA A gfaw m avg A
fge 351 FT A T | &I OHETH HL-
uE gATT FUSTHREE IR, IA T I
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AT T AE A IFA 10 @ °F @F
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wa T T A W s (Far
EiCl

el a% o 9wy, s Wy
famg sitx gt fam =t s mTgor
& 33 gferw 7t afedi & wgr #1 wwaw
2 Wemwige gAY § W™
AT FI & TAFT AT AZE FT I TS
FT T FAAT ATGAT AT TH A
¥ 37 A OrEr HAadr =Eg A S F
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e @t & | 79 gT A AT AT Aew-
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e ¥ IqwT fax arz 3, fae A
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2, =0 T MOAN & A kAT T_ e
§ Y sy et 2 E fadfra=ai &
frar g, P agai F Wi g ? ww 97
¥ afend ot 1 drd Y g ST A
ey g2« qiET A T7.31, A7 IT Fi T
adt & fs &t sfim wedw ¥ W, 3
o af frdt afcarc F wFA 1 F A
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yodtfas ager A I TTAU FY I AW
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af E-WF g TSN THo GHo Gto &
a1q g% &, ®w qg qEAT Ao O F
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7o fad s faT # o ew
%1 o waw dfgw w1 famior wwa
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# weu o wifas sfasre 1 190 g7
AL B GFT | THoUH offo F WY
qaU AT goAr, AT fom weEA 9T s
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W 144 32, TH T & F4W ENF
@& Tfgd |

17.39 hrs.

[MR. DEPUTY SPEAKER in the Chair)

SHRI K. NARAYANA RAO (Bobbili):
Sir, we are all very sorry for what has
happened today, especially because some
of our colleagues have been injured. But
i+ our fit of anger and emotions, we
should not lose sight of the issue but view
it in the correct perspective. Till now,
w= do not know the facts of the situation.
We have only known that some of our
colleagues were injured. But we should
realise that when more and more agita-
tional activities take place in our political
life greater reliance on  the police is
bound to take place. I am not holding any
brief for the police.

SHRI M . .. SONDHI : On a point
of order, Sir. Article 1y of the Constitu-
tion says that all citizens shall have the
right (a) to [reedom of speech and
expression and (b) to assemble peaceably.
Does the article say further that they shall
exercise this right only when the police
will be there and the police shall use tear
gas and the use of tear gas shall not be
objected to ? What is the sense of this
article? Is the word ‘agitation’ a bad
word of which we should be/ashamed of ?
Gandhi said, believe in perpetual dis-
content, divine discontent.
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): Under that
article, he has also the right to speak.

SHRI M. L. SONDHI : He said
agitation should not be thought of because
they have got the police on that side.
With freedom fighters like Mr. Bhagwat
Jha Azad on that side, I would like to
ask, arc you symbolising the hope of the
nation or detpair of the nation ? (Inler-
ruptions).

SHRI BHAGWAT JHA AZAD: That
{reedom  of speech applies tb him also.
Let him spcak.

SHRI K. NARAYANA RAO: 1 am
aware of the funadamental right of the
freedom of speech and right to assemble
peaceably.  This right has been inter-
preted by the Supreme Court to include
the right to demonstrate. But they have
tried to draw a distinction between peace-
ful demonstration and violent demons-
tration. We start something in a peaceful
manner, but due to mass psychology,
romehow it erupts into voilence. Therefore,
it becomes necessary to see that the ordi-
1ary citizen is protected from these
violent activities. The cow slaughter
agitation started in  a peaceful manner
but all of a sudden, it erupted into
violence. People ran in various directions
and committed all soris of things. Then
we thought that  this Government fail
to protect the people. The then Home
M nister, Mr. Nanda, was nice enough
resign. But now when strong action is
taken in enforcement of law and order,
again we find fault with it. It is a very
dangerous thing. I am not defending the
police. But the situation is such that some
undesirble things may take place. My
friend referred to the Telengana issue.
There was a reign of terror. Many women
were raped and a large number of families
had to go way from there.

I know the rights of Mcmbers of Parlia-
ment. But beyond the precincts of Parlia-
ment, our right is equivalent to the right
of any ordinary citizen. Every member
has a right to come here, but has he a right
to lcad a demonstration to the House?
No. (Interrupticns). I have a right to
come here, but I do not have a right to
bring a demonstration in to this House.

With these words, I hope that such
things would not bappen again.

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Mr. Deputy-Speaker, Sir, when a
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Member of Parlhament is arrested, the
magistrate is required to report immediately
the state of the arrest to this House. Does
it not follow that /when a Member of
Parliament is beaten or killed it is the
responsibility of the Home Minister to
come and report to the House?  This
incident took place at 1” OClock. The first
thing that the Home Minister should have
done was to come to this House and say
with regret that such and such thing has
happened. Then the whole House would
have appreciated that the Home Minister
is not only alert but is also responsible and
is conscious of the rights and privileges
of the Members of Parliament. But he did
not do that. Some others had to raise it,
it was debated and still he did not have
the courtesy to get up and say ‘‘yes,
it is a serious malter, we are ready to
discuss it". The Prime Minister had to
come to the rescuc of the Home Minister.

After all, the facts are already well-
known and there is no contradiction or
d'spute about them. Most of the speeches
have been made by eye-witnesses and they
are very convincing. Shri Joshi has given
a (ull account of what as happened there.
But he left out one incident which was
reported to me, and that is this. The
police in  the vans had actually chased
people in the streets, lathi-charged them
and dispersed them.

Then, both Shri Madhu Limaye and
Shri George Fernandez are well-known to
all. They are so active that not only the
policemen but also the press. members of
the public, in fact everybody knows
who is Shri Madhu Limaye and Shri
George Fernandez, because they arc like
Shri S. M. Banerjee. So, the statement
that the police could not recognise Shri
Madhu Limaye and Shri Geroge Fernan-
dez cannot be believed, because the same
policemen are posted here every time and
they have been supplied with the photos
of Members of Parliament, the whole lot
of them, and thcy know who is who.
Therefore, 1  personally believe that,
there was a design, there was a plan,
there was a deliberate attempt to create
a rcign of terror.

Because it has happened near Parliament
House it has assumed this importance.
This is happening in the States. Some-
bedy objected to Telengana being brought
in here. I have raised this question at
least bundred times. 300 people have died
in the firings. Why don’t you hold a
judicial enquicy ?Is it such an unreasonable
request? 1 referred to it during the discus-
sion on the demand for grants of the



297 Beating of M. Ps.

Home Ministry but no reply was given to

my point. Because some people are hurt
here...
SHRI RANGA : Two people ha
been killed here. e
SHRI BAKAR ALI MIRZA: .. a
judicial enquiry is being conceded.

If there is no freedom  of speech, if
there is no freedom of association, then
democracy is meaningless. You cannot
think of democracy and, at the same time,
have fascist methods. Therefore, I say that
this has to b taken note of very serio-
usly. Three bombs were thrown at the
residence of Dr. Chenna Reddy. Yet, no
action has been taken,

Can the Home Minister give us the
number of firings and the number of deaths
during the last ten years and also during
the freedom movement? Then compare
in how many cases there have been judicial
inquiries and in  how many cases action
has been taken against the erring officials ?

We want the people to have freedom of
expression and the freedom to come to
Parliament. Why should there be section
144 near Parliament House. It is the right
of every citizen of India to approach a
Member of Parliament. At the most, you
can prescribe a particular route.

So, T associate myself with the demand
that there should be a judical inquiry.
Not only that. there should also be an
assurance {rom the government that where-
ever firings take place all over India,
Jjudicial inquiry will be ordered as  matter
of routine. We do not want people to be
killed just in  the name of democracy.

Therefore. 1 support the adjournment
motion,
DR. SUSHILA NAYAR (]hansi)

Mr. Deputy-Speaker, Sir, today happens
to be the 6th  April, the beginning of cur
National Wreck, Over 50 years ago in
this National Week we saw the tragedy
of Jalianwalla Bagh. People had gathered
there 1o ask [or freedom and some rights.
Today these brethren of ours had gathered
to ask for frecdom from  hunger. They
had gathered to ask for some decent living
and fo present their petition to Parlia-
ment.

The people of this country still have
confidence in this Parliament and feel that
if they bring their grievance and difficul-
ties  before Parliament. Parliament will
do something about it. In Jalinwalla Bagh
they asked for freedom and got bullets
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and here in Delhi today they got the
beating instead of bread. What sin had the
innocent men, women and children com-
mitted for which they were beaten up ?

The Prime Minister was very smug whe?
she presented her Budget with its draconia®
taxes, and she assured everyone that th®
cost of living would rot go up as a result
of new taxes. Does she know, do her
ministers know, how much the cost of
living has gone up? How difficult it is for
an average family to make two ends meet?
And when they come for presenting their
difficulties and problems., what do they
get? Tear gas and lathi blows!

The police officers did not bother when
our colleagues and freinds informed them
that T.hcy were Members of Parliament.
They did not care; they laughed. Why
should they care? They thought, they
would get a pat on the back from their
masters for dealing sternly with their in-
convenicnt opponents. Did this Government
not encourage the manhandling of Shri
Nijlingappa ? The officer who tried to
stop it, was transferred somewhere in some
God forsaken place in Haryana or some-
where. Have we forgotten how Shrimati
Tarkeshwari Sinha was slapped and the
Prime Minister went and addressed that
rally afterwards without saying a word of
regret, or condemnation about it?

In the light of these happenings how do
the police know that today they are not
going to get appreciation for being tough
with the demonstrators and are going to
get into difficulties instead ?

Now the Government have offered us a
judicial inquiry. They have scen how angry
the whole House is. The anger of the House
reflects the anger of this whole nation.
Fach une here represents lakhs of people in
their constituencies. The Government
have come up to say that they will order
a judicial inquiry. Is it fair on the part of
Government to try and find scapegoats in
this manner ?

The police has done something terrible.
But who is responsible for this action of the

lice? T charge this Government of
deliberately  trying to  create chaotic
conditions in this country. After their
experience in Calcutta. Burdwan and
elsewhere, they should have known—they
know it very well—how surcharged the
atmosphere in  the country is. Under the
circumstances they should have thought
twenly times before bringing about condi-
tions leading to brutal beating of innocent
men, women and children including
Members of Parliament.
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[Dr. Sushila Nayar)

1 feel very much distrubed when I find
that this Government takes such frankly
discriminatory attitude with regard to
rallies and processions led by different
people. A few days ago Shri Sashi Bhusan
led a rally and nothing happened. Today
the 5.S.P. rally comes and we know what
has happened. Their bloodstained clothes

are here in front of us.

Now, the tear-gas is a chemical. The
Chemical warfare is being banned. I
demand that the use of tear-gas be banned
in the country. In England, it is being
discussed and it is being demanded that
tear-gas should be banned. It is barbarous
and it should be banned in India also.

Isitnot a tragicsituation when peaceful
citizens in free India are assaulted in the
shadow of the Parliament, the supreme
sovereign Parliament of India ? As Shri
Kripalaniji said, the Prime Minister her-
self has had rallies in front of her house
everyday. She has encouraged the people
to have rallies. Are the rallies legitimate
only when they are in  support of the
Government or when they are led by the
supporters of the Government and when
they are led by opponents of the Govern-
ment, they are something terrible to be
suppressed and to be dispersed  through
luthi blows, leading to bluodshed ?

We have all fought for freedom, not
only political freedom for having our own
colour-skin  people sitting in chairs in
Guvernment, but also for freedom of speech.
freedom  of expression and freedom of
representalion. Everyone has the right to
present a petition here. These people,
when they were on their way to bring
a petition to Parliament, were brutall;
assaulted by the Police.

1 wish to ask the Frome Minister by
doing what was done in Delhi. Are they not
jeopardising our democracy ? Are they not
finishing our freedom ? Are they not put-
ting and end to the rule of law and order?
All men are supposed to be equal in the
eyes of law. But, according to this Govern-
ment, as in Geroge Orwells “Animal
form”, some are more equal than others,
There is one type of behaviour and rules
for one set of people and another type of
hehaviour and rules for another set of

reople. This is dangerous.

The governments will come and go;
the parties w::ll change and different
parties will sit in treasury Beaches and
in Opposition Benches. The standards
hat are being set by this Governmen
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will be followed by other governments as
is happening in certain other spheres.
Sir, the time does not permit me to go into
those things. I will not take time of the
House to narrate them. But I warn
this Government that they have to set the
standards and show that the Government
should protect everybody, all the citizens,
irrespective of their political  belicfs,
religous beliefs and other beliefs.

Sir, itis all right to talk of an inquiry.
But it is not the judicial inquiry which will
solve this problem. What this Government
needs is to inquire into their own hearts,
each one of them should search his heart;
they should turn the scarch-light inwards
and they should look into their own attitu-
de; they should look into their own thin-
king and they should realise what they
have brought this country to.

Power is not an end in itself. Itis a
means to serve the people and to give
better life to the people. If the Govern-
ment cannot do it, it will be honourable
for them to get out, There is an old adage:
govern or get out. This Government has
shown that they cannot govern. We know
what is happening in other parts of the
country., With the Ceniral Governmenl’s
hands gory with blood of the people
including members of Parliament,  what
moral authority will they have to sit an
judgrncnl over the savagery in West Bengal
perpatrated by the U. I Government?
How can they do it? The honourable
course for them, as 1 said, is to get out.
But I know they will not get out. It would
be honourable for them to resign as Shri
Nandaji resigned after the cow protection
procession  tragedy in 1966; Shri Nandaji
was made to resign, but those who made
him resign will not do it themsclves.
It is being said wvery widcly that
explanation is to be sought for the tragic
happenings of this morning, it should be
sought in the inner feud in  the Cabinct
itself. If that be so, Sir, itis all the more
deplorable. Itis most reprehensible. I am
afraid that a judicial inquiry is not the
answer. A change of heart on the part of
this Government, on the part of the Prime
Minister is necessary.

18 hrs.

SHRI P. VENKATASUBBAIAH
(Nandyal) : Only if there is a heart,
there will be a change.

DR. SUSHILA NAYAR: May I say
thai comsciously or  unconsciously,
knowingly or unknowingly the Prime
Minister is doing what Mr. Gopalan and
this colleagues have threatened to do—i.e.
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wrecking the  Constitution. (Interruptions).
All that I am saying is that by creating
an atmosphere of lawlessness in  this
country and by breaking the confidence of
the people in the Parliament, she is
damaging the Constitution.  She is
damaging democracy and she is jeopardis-
ing our very freedom. Thercfore, I demand
that this Government change its on ways
and not try to find seapogoats  through
judicial inquiries.

SHRI M. MUHAMMAD ISMAIL
{Manjeri) : One need not labour the point
that wha*cver happened this morning is
a very scrious matter. When my colleagues
on my own side, i.e. my colleagues of
the Opposition  described what happened
and also produced some evidence to show
what a heinous crime has been committed
by the Police, then I attempted to say and
sought an opportunity to say whether
to-day there 1s any rule direct or indirect
or whether there is no rule at all. The
Parliament which is the supreme legisla-
tive which is the Jegislative body of the
country, must find som® way or ather to
deal with su h situations at once as and
when  they happen. That was my feeling
when I heard what happened in the
morning.

But when the Home Minister more
than once attempted and the Prime
Minister also attempted to say somcthing
in the matter, they were shouted down.
I was wondering why they were prevented,
‘Then the thought came to me that there is
more than meets the eye in the matter,
Sir. there have becn warious times in
varions places in  the country when more
heinous things have happened. Thousands
of prople belonging to minorities were
Lilled. many pcople wore burnt alive and
children  were torn 1o picces and done
to death  before the very eyes of their
mothers and fathers. On such occasions
there was no such horror cxpresscd in the
House. In  the Parliament there was no
such uproar on those occasions. But now
when the Government themsclves have
promised that there is going to be a judicial
encuiry, why this hubbub? There is
something  below the surface now. I am
very glad that the Prime Minister has now
taken the carliest possible opportunity
to say that the Government is going
institute a judicial enquiry into the matter.
I hope that the enquiry will be of the
highest order and that the Government
will also take steps o see that the privileges
and the prestige of the Members of the
House are scrupulously maintained
because they are not only citizens of the
country but also the protectors and the
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watchmen of the rights of the people and
the Government have also to see that the
rights of every ordinary citizen, poor or
wcak, are properly and adequately
protected. Thank you.

SHRI SAMAR GUHA  (Contai): I

was thinking—after hearing the whole
affairs of this ugly incident—what has
happened to the Police who acted

fiercely like lumatics, who acted like blood-
thirsty  vultures ordering shooting on
peaceful demonstrators and really what
had happened to them. Is it a mere police
atrocity or is there any plot behind the
police atrocities? My hunch is that what
has happened today is an explosion inside
the Troika High-Command, which rules
the Congress and its Government today.
Itis for the mad race for power, one sec-
tion of the ruling congress trying to belittle
the other, run down the other, and inter-
nal contradictions inside the congress,
that, I would say, this ugly incident has
today becom~ a shock not onlv to this
House but ta the whole country. Who came
hefore the Parliament  woday, Sir? Are
they the agents of CapltdllshJ Arc they
the agents of fcudalists?  Are they anti-

national  people ? What is this symbel,
Sir? Is this the symbol of Frudalism?
Is this the symibol of Capitalism? Is this
the symbol  of Maoism? This symbol—the
wheel and the plough—is the symbaol of
Socialism, this is the symbol of the aspira-
tions of the Indian people, the symbol of
the aspirations of the peasants and workers
and the toiling masscs of vur country.

People from all  over the country
marched with  socialist  slogan  and
they rejoiced  over the new era of

socialism and they came here to get reas-
sured from the Prime Minister about the
piedge for socialism. but alas, what has
happened? (Interruption) Neither the blood
to the Members of Parliament nor the
blood of the people will satisfy you. They
did not come here to revolt; they did not
come to demonstrate against anything
else; they cam» and I wuse the woids
again—'to be reassured’—about the pledge
for socialism. There was a demonstratiom
organised by Mr.  Sashi Bhushan of
these slum-dwellers who went to the House
of the Prime Minister and she greeted
them with embrace. This demonstration
was also for bringing in sociali-m in India.
If she really wanted to introduce a revo-
Iulmnary ro-mlentatwn, a radical socio-
economic system, it was her duly to go
and hear these people also.  With their
dream of a socialist future, they came
with a socialist petition to 'be persented
before this House,
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Instead what happened? The police

took them round and notonly beat them
but they were chased upto Connaught Cir-
cus and lathi charged thercto proceed. Not
only that. Five Members of Parliament
were beaten when they were trying to come
to Parliament. They showed their identity
cards to the first barricade of people. They
did not allow them. The second barricade
of police too did not allow them also. B ut
the third barricade of police when they
came to know about their identity cards,
allowed them to go to Parliament dis-
pensary.

Is it not discrimination ? How can we
believe that they are sincere and they have
genuine faith in socialism? What are they
doing for socialism? I want to know from
Government and I want to ask all the Mem-
bers of the ruling Congressto search their
hearts o find out whether it is the socialism
they have in their mind after taking the
blood of the Members of Parliament? It
is the blood, it is the tear gas shell—the
flag is soaked with blood and it is notthe
blood of a few Members of Parliament only
or other demonstrating people but I would
say that this is the blood of our Constitu-
tion; this is the blood of our democracy.
Today it is not only a red letter day but 1
would warn the Government that it is the
blood leticred day. They are utilising the
police, they are utilising the tear gas as
also the lathis and are adopting barbarous
methods to suppress the urges of the people.
They are mistaken. The Indian people will
not take them lying down. When they
came before this  highest shrine of the
people’s  will, the Perliament, hey were
beaten and their blood was let loose.

What is at stake today? It is
merely the blood; it is not merely
the honour of the few people. What
is at stake to-day is the dignity, the
honour, of the Members of Parliament,
the security for their lives, rights and
privileges of Members of Parliament, the
dignity of the Constitution, and the rights
of the people to present their petitions
before this highest shrine of the peoples will
the parliament.

not

I thereforc demand a  judicial enguiry.
But. as I havestated it is not a mere police
aticity but there is a sinister political cons-
piracy of somec designing plotters bchind
the police action. T have said it already
and I repeat that itis the reswit of the
internal contradictions inside the Troika
Commuand in  the Congress.

Therefore, Sir, mnot only a judicial
enguiry but I want a C. B. I. probe into
the whole plot behind this police atrocity
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50 as to see who are the real conspirators to
try sinister means to crurfh the socialist
movement. It is all due to the rivalry in

the high position of leaders in the
Congress.

I now conclude by saying that what
has happened to-day is not only extraordi-
nary but it is almost a challenge for the
future of our Indian democracy, for the
dignity of our Constitution, for the sovere-
ign right of this House or the right of
the people to place their petition or prayer
in this highest shrine of our democracy,—
the Parliament of India.

it Ro s AT (FrAYT) : FIER
Ry, # ™ fauw A=y # fag e 786
g § 5 ofem & qror o g g,
oY I SAET AT A TndEE mIT
afs ¥ arg, st f& ~ ofmiz F
TET §, T A% 71 Sqfad EE R
T & F Auwar g & faT dgAasw
AW W F AET I E T, A F
qIAR F WIS 3T AT @ § A1 foAT A
sfaat § 397 737 F AT T A Hfoww
FT W@ 4,97 AGATFW AATH FY, W@ A
frma, wage & st TR |faemdt &,
Todd gaAr & 2, e f5 arfeane
F Jedd Ao

ag ot gfers &7 Am 919 A= darfara
T N2 AT (MAATHE T H, =
=TF I g 8, Ag F1E 45 AT W
for fa=r faoelt Mg & 19 faaew, 1968
T TEVEY  URET H OF ATC-HIAAT HFTA
¥ spofag #1 fra FT A mar s fet
warmar fe g faT s o mar st
F A TAAT FEA F IEE I9 Y qfeaa
wAgaTrdt 480 wui wf, afer gfew
¥ wwa0T AR Fegdt wfawas 71 awar
1T aurs & wg, 94t few & ag drEr
a7 ff Q6 grea 931 gnft f oF faw 5w
quferariz & ¥ ST FT S0 AT AT |

wd e & 5 ofew &1 acie ¥
FT &t A wegror o fAgEe e
® A | WEEASE, IR #{T dFET
¥ gl X wrfer g 1T AT A1
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aTE ¥ w21 wn e d@fe w7 ofew
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i F qwddt ¥t dAw ¥ A,
wfadt F1 wfong F3F i gamew
WA wI A o wER
FA @, @ I@ W fgwia,
ATE FYT AT FT ATHAT FTAT T¥AT & |
anfae faiaw, ATy & MY F F@i
g FIFTX F4 aF J00 7 ()
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F IOl X A avdr @ |
AR AH e o aET R
TR F 42 §, 9 5 F uF AvpEr #99
Fq2T§ | F TR AT ATHAT FA
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Y g fema &1 drer T $R 3T F1 2gET
ey o€, Iw 99 gH S0l A & agi 39
g F I3@T, 9= f& § S0 @A
T | TFAEEC IR ATAR, T AR
qET H o a1 9 A1, gH A a1 A
T G &, FIF g9 7 Fgaasy F4qTw
Y TATETA FE G

™ may W Afses geEmd iR
gfem ¥ awa<i & FEawT F qg w9
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1fgT | T ASATaE F ¥ & a9 99
N wiEm T@ A s I el
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@ F% | AfET & wrEn g fe
T ¥w ¥ oF oUW #1 fF e
aifwarie & s qifemdz & Fs=d
AT AL AW FY IW I WTQ AT R,
I 47 gfesai drga #Y wifw F aw 2,
gfrm #t garfraa w1 A A= dar @
at 3q ¥ fau faorr fafey e
T Y IEA |

T AT AE fwAT AEM—TH WA
@t siedtgee o faried  RYRAT
AT FL, AfFT T AgAaFH AR 7K
#r ATy SR R T @efn, & qw g
qU 7 A8, OF f3A AEW, o« AR F
wqTa AT grit, M ST SATE AT
g | ST SATE AT A AME, TR AWM
g s Rm

THE MINISTER OF HOME AF-
FAIRS (SHRI Y.B. CHAVAN): I do not
propose to speak herc in  a spirit
of giving any reply as such, because
I know the feelins of hon. members
which 1 share fully, when some of
our own colleagues here—not only because
they are MPs but because they are eminent
prople in public life and also citizens
of India—have been heaten and have
received some injuries. Comrade George
Fernandes is in hospital. He has received
some cuts in the head and it is being

stitched.
Other Members also have received
certain  injuries. I went and saw Shri

Raj Narain and Shri Madhu Limaye in
onc of the rooms in Parliament House. 1
am very sorry and I regret very much. If
at all any apologics are nceded from the
Government, I am prepared to give my
full apologies.

1 would like to give the hon. House the
background of this  matter.  Some
Members have spoken asif there were
some political motives  behind it. I
would like to take the hon. House
into confidence. It has been my anxiety
and concern to see that, whenever Parlia-
ment is in session, no untoward incident
take place. It has been the practice for the
last three years to promulgate section 144
on certain roads. The main idea is to
see that the functioning of this Parlia-
ment should go on peacefully. I know that
some Members do not like it.
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SHRI M. L. SONDHI: I have protested
to you many times.

SHRI Y. B. CHAVAN : This is what
I am admitting. Even then I know that
many political parties have given me
coopération in this matter because I am
constantly in touch with these matters.
Only yesterday there wa. big demonstra-
tion. Fortunatcly, mnothing happened
there.

In this particular case Shri Fernandes
was in touch with me, in communica-
tion with me. He wrote to me a few days
before saying that this prohibitory order
under section 144 should be withdrawn
and that they should be allowed to rcach
Parliament House. I wrote him _back
explanining the purpose of this order and
asking him not to insist on this. 1 added
thatifatall asmall deputation was to be
taken, he could certainly take four or five
persons to meet the Speaker or the Prime
Minister or whosoever they want to meet
with a memorandum. T feel that it was
much better that all  these matters were
amicably settled by talks and wunder-
standing with the lcaders whatever be the
other political diffe ances So, I personally
told the Deputy Comumissioner to get into
touch with Shri  Fermandes. They had
also some  correspondence between them-
selves.,

Last night after g P. M.. I do not
exactly  remember  the  time, I got
a telephone call from Shri Fernandes.

He told me that they had decided that
there should not be any breaking of the
ban as such, but that they would like
to take out this procession, that at the
same time they would like to hold the
meeting at Patel Chowk which is really
speaking onc of the parts under the prohi-
bitory orders. 1 asked him not to insist
on this as one thing might lead to another
and there might be further comP!icatians,
He did not want to take a ‘No’ and said
that they would certainly be peaceful. [
replied that I could not agree to this be-
cause once I agreed in the case of one
party, naturally other partics would
ask for the same.

AN HON. MEMBER: What about
Shri Sashi Bhushan ?

SHRI Y. B. CHAVAN :

Bhushan also.

I told him that they could cross the
road and technically we would not take
notice of it, that they could hold a meeting
in some other place. He went on arguing,

Shri  Sashi
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but I said ““I could not agree. but 1 would
certainly try to sce if there was something
that could be done”. T said I would ask
the Deputy Commissiancr to be in touch
with him and it was much better that he
was also in touch with the Deputy Com-
missioner. 1 did not take any chance.
I phoned the Deputy  Commissioner, [
told him that Shri Grorge Fernandes
was insisting and asked him  to persuade
Shri Fernandes and try to find out some
other way. The Deputy Commissioner told
me this morning that last night at ahout
12 O Clock lie went to see Shri Fernandes,
he met him at Parade Ground where some
workers were there and tried to tell him
not to have this meeting there, but
Shri Fernandes insisted.

SHRI J. B. KRIPALANI: Where was
the meeting heldin which ShrimatiTarkes-
wari was attacked ?

' SHRI Y. B. CHAVAN : I had men-
tioned it at that time. 1t happened because
of some irresponsible people trying to
intervene in the matter.

SHRI VIRENDRAKUMAR SHAH
(Junagadh)?: Do you have different stand-
ards for different partics?

SHRI1 Y. B. CHAVAN : Not at all.

I am explaining to you.

SHRI J. B. KRIPALANIL: The meeting

was held in the same place. i1 remember,

SHRIY.B. CHAVAN: 1 was not making
any  discrimination bhetwoen one
party and another ... (Inferruplions.)

SHRI J. B. KRIPALANI : It was in

front of the iron gates.

SHRI M. L. SONDHI : I was prose-
cuted for a demonstration  against the rise
in milk price and was asked to go every
day to the Tiz Hayari Court. Is there net
a political purpese? 1 am an M.P. for
New Delhiand I make this charge. Your
district magistrate did not have the decency
to reply properly. When he was told that
I wasan M. P. he said let him go to hell.
We want an answer from you. It goes to
the heart of the matter.

SHRI ]. B. KRIPALANI: Where was
this meeting in which Mrs. Tarkeshwari
Sinha was beaten ? I know that it was
just outside the iron gates. Where was
144 then ? You cannot do like that. You
cannot throw dust into our eycs,

o waT | [ nfwarE & g
W 99 9 144 =T 41, 100-200
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# FO7 @ Iq a9 AL F, FT A
F1 Fuq ATQ TE, Iq F e wrEH Al
Fgi wE ST I wrer fagr | w9w
T Fezde FI WA FiAd, q5
Taw-rETE i fRar mar, wew F fod
g5 A FAF F1 AAT @AH ¥
F& dR—ag 71 =T |

SHRI1 Y. B. CHAVAN: It is unfair to

make such charges.
SHRI J. B. KRIPALANI: Where was
that meeting held? Where was she beaten?

SHRI Y. B. CHAVAN: [ am trying
1o give an answer.

st srAvav fisg @ @w ghen & feft
HIT HHT WaT 9T IH a%g ¥ AW 144
it gf & 97t oY A ¥euA 29 £, L.
(aars)......

ot weq A (d39%) ;A AT g
a9 gd... (9q4W)......

& aAmEe few @ ITemer wEE, o
F1 57 ¥ g #fgd | X T AR
F AT A1 AT TAAT | T FT AT HAAA
g— wer g ¥ wAw {9 @ -
TH AXZ A qW A W@ 39 | T gl
F et oo ofqarez grea & =x
g Fawar g ?

SHRI Y. B. CHAVAN: [ should like
Lo say that there was nover any question of
discrimination againt onc party and ano-
ther, The day on which the incident took
place, there was no 144 in Delthi. I had
explained this fact in  Parliament House
the otaer day and also the next day when
this question came up.

SHRI M. L. SONDHI : Why do you
not giv: us any permission to hold mett-
ings? I shall produce letters; I have got
them. I am an M. P. for this area. Why
isit? I ask you to hold an enguiry.

SHRI ¥. B. CHAVAN: When you
were given permission you did not hold
the meeting.

SHRI M. L. SONDHI: I did not get

permission wihen [ wanted. Permission is
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given to hold mid-night meetings. I am
not given to mid-night rivelry; I wanted
permission  in  day time. not mid-night
rivelry. T want political rights, democratic
rights. 1 have written to you several times.
Nobody has the monopoly of political
wisdom here; all of us have got rights.
I represent the constitutents of New Delhi.
I challenge vou or even the Prime Mirister
to have an electoral contest with me right
now. in New Delhi . tomorrow... (Interrup-
tions. )

~ SHRI Y. B. CHAVAN: If a challenge
15 to be made. you can come and contest an
election with me in my constitucncy...
(Interruptions.. As a  Minister you can
certainly condemn my actions but I am
also a Member of Parliament and I am
here because of the support of the people,

I am not herc beeause of any body's
obligation.
SHRI M. L. SONDHI: This is a

democratic country; it is not dictatorship.
You have to listen: we shall speak a
hundred times and you will have to listen,
It is the right of the Opposition 1o put
you in the dock when YOu are wrong.

SHRI Y. B. CHAVAN: I am prepared
to face that also. I have come to public life:
1 am preparcd to face the deck and
1 am prepared to take my responsibility
and if anything is proved. I am prepared
to face you and the publicc 1 am  not
alaid o7 my respousibilitics. I am on-
ly making this submission.

= aFmar fas ;o =wfwd, o & @
% ¥ @ifer &7 w19 1 S=1 A,
AT F A 2, A N F oA T
A, s Jgr & 7 WX Af ag &4

st Tl fag o @ e A1 A §)
=1 gu ifer F6... (vwwad). ...

SHRI Y. B. CHAVAN: On this, I
have not made any discrimination against
any party. T am very sorry for what has
happened today, and, as the Prime Minis-
ter has declared, there will be a judicial
enquiry by a high court judge who is
serving. That was the demand made by
hon. Meambers of this august House. I
give 100 per cent apologies for whatever
has happened today. Nobody wants such
thinegs to happen. Let the enquiry be made.
Let the truth come out, and whatever
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truth comes out, thc persons against
whom charges arc proved will have to
face the consequences. This is the poiition
we have taken.

With this explanation, I would request
the hen. House not to press this Ad-
journment Motion.

SHRIMATI TARKESHWARI
SINHA (Barh): Because he referred ty me,
I would like to know from the Home
Minister one clarification. Since the cow
slaughter procession took place, as far as
I understand, during the last three ycars,
near Parliament House or on the corner
of Parliament House, there is promulga-
tion of section 144: that nobody can held
a meeting. I would like to have a clarifica-
tion: whether that day, when the mecting
was being held at the corner of Parliament
BHouse, it was missible or legal or
was it not violating these orders of the
Government that no meeting will take
place near about Parliament House.

SHRI Y. B. CHAVAN : I have already
submitted for the information of the
hon. lady Member that on that day there
was no ban of section 144 in that place
where the me=ting took place.

SHRI P. \:ENK;\T}\SUBBAIAHI :
You have been telling that when Parlia-
ment isin session, for the last three years,
section 144 was being promulgated: on
that day Parliament was in  session.
(Interruption).

st A BTET (FRTAT) 1 IS
walay, T EW WM AIE a1 F A
7E E 7 T TW A%g § W w A
fipT 7z A7 A8 IT AHFAT § | A A A
¥ mzaT @y grn @ Afer et
ot AO qCF AET STAY | AT gW AR
AFEMF T AN E | ACEHR

mAftg T8 wAr A dHT gIE F WA
oY Fg, # 3w gEAT g g 5 fRR,
IU AW, AT, T AT AT ALF
Y famamas T =9 &A@ IAFT AT AT
ey 3, <@ o TwAeR frardt, o FC0
sy, o wiwi sae fag, o A faea
fo TeaTfz F1 1 AL S & qTEA ¥

APRIL 6, 1970

by police (A.M.) 312
g AR a7 A faferey sewame ¥ €
Mt I7% e e s swETaT A @ E ?

o aw 9y @ fF agi ox g A
ot 1 qarT ga & AR Y fawrd
@y wafag § ¥ TR afae
AT FETE FTA A T §—F a1 F7 FWAC
fedwm & argar g 1. ... (swwavy).... ..

e @t ag 5 oft Y @aT s
szt @ ey wTY M A IAF WA
g wely oft 7 #v¢ sfefmdm 4@ faal
ceeee. (wmRER) L

At az & v gy o & fagre
T F IR oft faaros gaTE Oew
I FE T AL & A IAS qI_

ﬂ_.—'
H g Mg @E 7
SHRI Y. B. CHAVAN : Some Members
met me and I told them. and certainly
owe an explanation because some
Members obliquely said that two persons
have died. I have made enquiries: nobody
who was arrested or who was taken to the
hospital after injuries, etc.,—robody—
has died. 1 am told that some other person
who had been admitted probably three o
four days back for burns died. [t may be
another person.  But nobody from  the
demonstrators who was  taken  to the
hospital has died. I made double cnuiries,
triple  enuiries about it.  About MLAs
etc., whatever care will he taken of other
citizens, that care will be taken of them
also.

AN HON. MEMBER : What about
suspension ?

SHRI Y. B. CHAVAN: About sus-
pension, it would be wvery difficult for

me to give any assurance now. Unless we
go into this maiter, it is very difficult
for me 1o give any assurance.

| orAe BTEY : EWTh aref & fage
wmET F %O AT §, IAFT I IW
TE 99 W, IF gEIE H AT FGAT
E? .. (=r=aT=)

SHRI PILOO MODY': This question
has been asked before, but do not
think we have received a satisfactory
reply from Mr. Chavan. He said, on

the day this meeting was held when Shri-
mati Tarkeshwari Sinha was hurt, there
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was no section 144 on that day. I would
like to know whether previous to that,
section 144  was there in that area or
not and thereafter whether section 144
was there in that area or not. I wint o
know how itwas contrived -hat sertion 144
was not in existence on that particuler
day.

it srzw fagrd) oA (FIg) 7
+t oF 9w 98 § foawsr IaC AT F 08
A ¥ FF & 1 /IO FRA AT Sga’
v fiF 3Tor T gAT—g WaAT A AT qAT
g ¥rF F—afew qod 3 gam, gfaw
™ O ¥ sffaa #% @ af, 3w
% 9T TN FA FY Torod off a1 g
f—3 B § Fot < g e ¥ W
ST ALY ST 7

SHRI Y. B. CHAVAN: I said 1 did not
want to give any facts because when we
arc enquiring into the matter, it would
be very unfortunate for me to give one
side of it. When we have agreed that let
this matter be enquired into and truth
found vut, it would be unwise for me ta
give one particular side of it. 1 deliberately
did not go into it, because I did dot want
to take a position about it. I also would
like to b= convinced of the facts. Let the
whole thing be considered by the High
Court Judgs. Lot him give his verdict.

= wzA fagdt amnd) - 7g a7 w0
AT & fF 92 F I 9T aWT F27 FY Torad
Y a1 7€ 9 | @E Ffefme
FT FEN 7 ATIA FATOT & 4T AT AGS
a7 ag qman e war G oA
€«

s\ Thy T : wAT W @ oL

(=am=) ...

st AT S (W) o ofam
FAET F I FAEEAT F A9 FaA
FAFfAT sgrmmararag =7 AW
garar ?

SHRI Y. B. CHAVAN : The Deputy
Commissioner went  there to persuade
Shri Fernandes not to have the meeting
there. But Shri Fernand»s insisted on that,
I am told this morning, the Deputy
Commissioner conveved it to him that
that meeting cannot be allowed to be
held.
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it T AW TRA : (ICEH) @ FAR
FrwTd &1 e off fF a ST R § o
gt q¢ @A €2 9@y ¥ HY T AT
q9T afts A # EEew W@ @
4Y ST oW FTaE A gyt Ay 4g ard
sgaedy $9 T gAY 7 FW AT T AXE
¥ g8 a1 fF W 144 A T w@A,
wifewg a 0% ¥ 9O FF & 1 9E 9%
W 79 Y Eedr A aes wfm
STIET 1T 9E 98T ¥ gt Wr o |’
1% wawa g fF offe o 3o gfew
gy A fger [ (swmE™) ...

it ofa T : oF sEr AT A S T
At ... (smEeEw) ..

SHRI Y. B. CHAVAN : The point is,
even though the meeting might have been
held without permission,—I will have to
go into arguments; I d» not want to enter
into arguments—as long as the meeting
was going on, the police did not intervene.
Then something happened lateron which
required the police to intervene. Thisis
what happened, it seems. I do not want to
go into tne facts. Let the whole thing be
looked into by the judge.

SHRI PILOO MODY: I want a
reply to my question about section 144.

SHRI Y. B. CHAVAN: I have said il
before and 1 will repeat it. On that day
there was no section 144.

SHRI PILOO MODY : What about the
day before and the day after 7 What
aboiut six months beiore and six months
after? Why was it lifted or: that day ?

SHRI ¥. B. CHAVAN: It was not
lifted, because there was no section 144
before thai. 't started from the next day.
It was 2 fact. Whetcan 1 do aboutit ?

SHRI PILOO MODY: So, you have
said. there was no section 144  before
it and it started the day after that.

SHRT H. N. MUKER]JEE : I  wanted
ts find out from the Home Minister that
since the judicial inouiry is, for whateve
it is worth, necessarily a procrastinating
affair—I am notreflecting on the inquiry;
it is someting which cverybody wants—
apart from that, in the meen time some
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[Shri H. N. Mukerjee] .

interim measures are called for, adminis-
trative measures. The prima fasie case
of the injury suffcred by the Members
of Parliament is there for everybody to sec.
Certain interim administrative measures
are called for. Now he has ruled out the
question  of the suspension of any of the
officers. He has no! mentioned any of the
adminisirative steps he has in  view;
has taken shelter behind the procrastinat-
ing judicial inquiry.

SHRI Y. B. CHAVAN : 1 did not
reject it. I said that this is a matter which
has to be gone into. I cannot answer this
question immediately. I eertainly promise
that I will go into the case of other ad-
ministrative measures.

SHRI MANUBHAI PATEL (Dabhoi):
The hon. Minister inThis reply stated that
on that particular day when the meeting
was held there was no section 144. But
for the last hrec vears since the time of
the cow agitation :hat section is always
there and meetings are banned. Therefore,
how is it that on that particular day it
was not there when previcusly it was there?

SHRI Y. B. CHAVAN : I would like
to explain the position. T think it was in
November 1966 that we staried this prac-
tice. I know 1 made an annour.ccment in
the House and T remember that [ had
to face a very angry house also. 1 will try
to explain it. Whencver the Parliament
session is called a couple of days b=
fore that, scction 144 is imposed. It is
left to the discretion of the distict magis-
rate. In  that particular case, it was
imposed from the next day.

SHRI K. K. NAYAR (Bahraich)

I want to ask one qustion of the Home
Minister. He has declined to order the
suspension of the officers. He may be right.
But I would request him to give this clari-
fication whether during the judicial in-
quiry, which is to follow, the officers
whose conduct would be under inguiry
would be shified from iheir positions of
vantage so that they may not be able to
influence the course of the inquiry. This
is relevant question

SHRI M. L. SONDHI : I want to
know whether section 144 which is promul-
gated applies to  Parliament compound
also. Secondly, will he lay a copy of the
order on the Table right now? This is a
specific guestion  which requires a specific
answer and not an excrcise in - evasion.
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SHRI Y. B. CHAVAN : There is no
question of exercise in evasion because
it is a public documecnt and if the hon.
Member wants to see it, I can certainly
supply a copy ol it. It is publicly notified.
It is 1ssued by the local officers; it is not
issued by the government. I will certainly
losk into the other points e has raised.

DR. RAM SUBHAG SINCH : The
police have mercilessly  beaten hall
a dozen of onur colleagues and this has
happened on the Rashtriva Saptah ‘Day
is a pointer to the direction  where the
country is being led by the Prime Minister.

Just now the rime Minister failed to

disclose anything about the incident. Even
the Home Minister, though he spoke
more than the Prime Minister, has failed
to disclose the cause of the lathi charge
on the plea that they are going o set up
a judiciary inquiry. But what i1s there
to be inquired into ? Both of them
have told this House that they saw the
injuries inflicted upon Shr? Madhu Limaye,
Shri Raj Narain, Shri Grorge Fernandes,
Shri  Molahu Prasad, Shri Patil, Shri
Karpuri Thakur and others.

You alse heard—a Member of Shri

Joshi's calibre pointed out—that Ramanika

Gupta, who was a candidate for election
to the State Logislature, was dragged in
the strect. If this was the fate of a person
who was a candidate for election to the
State Legislative  Assembly, you can
imagine what would happen to the lot
of other processionists.

Speaker afrer speaker—18 Members
have particiapated—all expressed their
anger and horror at this incident.  Just
now, Acharva Kripalani pointed out the
incident thalt touk place in November.
It had been the practice of the original
Congress Party to hold a meeting on
the 14th November each year to celebrate
the birthday of Pandit Jawaharlal Nebru.
This year also the Prime Minister’s parly
held a meeting on that day.  As you know,
iwo days’ later the Parliament session
commenced. But because they had to
bring out a procession from 15 Windsor
Place to grect the Prime Minister and
to give her an ovation, they lifted sec-
tion 144. ’

What is the position of this Parliament ?
Previously, People were allowed to enter
the Outer Lobby. Later on it was closed
and they were allowed to enter the Central
Hall. Later on that also was closed and
now the position is that people arc not
allowed to come this side of Patel Square.
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Even on the question whether permis-
sion was given or not, the Home Minister
is not specific. Whatever he said means
that permission was given. He was
trying to make out a point that one of the
police officers went there to persuade
George Fernandes not to hold that meet-
ing. But had there been no permission,
he would have straichtway arrested him.
What was the good of negotiating with
him ? Even if. I concede, there was
section 144, how did the police of Delhi
allow the procession to rcach there ?
They should have arrested them on the
o:her side of Pa'cl Square. Why did
they allow them .o enter the Patel Square
and hold the meeting ?

Dr. Nayar pointed out the Jalianwalla
Bagh. General O'Dyer had ordered firing
on the peaceful meeting in  Amritsar.
The samc thing has been done during
this National Week by Shrimati Gandhi
in Patel Square.

This shedding of crocodile tears in
the name of judicial inquiry is something
which 1 fail to understand. You can go
and sec the injuries that have been inflicted
on their bodies. Raj  Narain's legs are
so sore becausc he was beaten; his feet
were crushed and I do not know what
will happen to him. Similar is the con-
dition of George Fernandes. I want the
Prime Minister to place before the House
the facts about the condition of George
Fernandes or Madhu Limayce at the mo-
ment. They come and try to console
the House but they are not in a pesition
to say that. As Shri Joshi said, there
is a two-inch cut. What is the description
of that wound ? Can you say that here ?
If not, what is the hesitation in taking
suitable action > Who is responsible for
that action ?

It is your policy which is responsible
for that action. I do not think any officer,
magistrate or police officer, can resort to
lathi charge unless and until he has been
induced by the Prime Minister and her
Government to do so. They want to
climinate their political opponents. T
charge them that they have induced their
officers to resort to lathi charges. They
have got them beaten so brutally and
mercilessly that now they are in hospital.
Therefore the responsibility is direct. It
is undiluted; it is decisive; it rests squrely
on the head of the Prime Minister and
of all these hirelings who are supporting
her. It is due to your policy. You got
the Bengal drama. Shri Jyoti Basu was
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shot at the Patna station. Who would
have dared the fire shot ht Shri Jyoti Basu ?
Herc, you hre resorting .o la.hi-charge
within the presincts of the Farliament
House and there—it is your Central Govern-
ment undertaking—within the presincts
of the Patna railway staticn, Shri Jyoti
Basu was shot at. Whai was your police
doing there ? Here, they attacked Shri
Madhu Limaye, Shri George Fernandes
and others. Your police was incompetent
to apprehend the culprit there. They
have utterly failed there and vou have
utterly failed here. Therefore, I charge
you that you have totally polluted the
atmosphere in this country and brought
this disgrace to the political lifc of this
country. It is all due to your wrong
actions.

You have trodden over the rights and
privileges of the Members of Parliament.
As has heen pointed out, the Members
were coming to present the petition on
behalf of the people who are suffering and
who are facing the pinch of the soaring
prices due to the Budget proposals made
by the Prime Minister, If that is not the
freedom one can enjoy, that a Member of
Parliament can enjoy, what is going to
happen to this country ? 1f you go on
trampling the rights and privileges of the
Members of Parliament and the people
of India, you will not be allowed to sit
here.

Again, the Home Minister said that,
as the Home Minister, he was prepared
to tender an apology. But as a Member
—he is free just like any other Member—
I welcome his dircct statement. But it
is your policy that is responsible. You
had told the Exccutive, as the Home
Minister—I was there in the Executive;
you have no policy of your own—at that
time that you are pursuing the policy of
the Prime Minister. Thatis a hopeles
policy, a bankrupt policy and, I think,
that policy must be given up.

You must remove order under Section
144 from the presincts of the Parliament
House because freedom has been tampered
with by the imposition of this order under
Section 144 around the Parliament House.

A judicial inquiry is meaningless. The
Government must resign. I press  for
that. Though, of course, as a personal
appeal, I am prepared to accept but, as
the Home Minister’s appeal, I am pre-
pared to kick and, thercfore, I'press my
adjournment motion.
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MR. DEPUTY-SPEAKER : Now

the lobbies have been cleared.
The question is :
“That the House do now adjourn.”
Ths Lok Sabha divided :

Division No. 22]

AYES
Agadi, Shri 5. A.
Amin, Shri R. K.
Anbazhagan, Shri
Anirudhan, Shri K.
Atam Das, Shri
Banerjee, Shri S. M.
Bansh Narain Singh, Shri
Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah, Shri
Chakrapani, Shri C. K.
Chauhan, Shri Bharat Singh
Dandeker, Shri N.
Dar, Shri Abdul Ghani
Das, Shri N. T.
Daschowdhury, Shri B. K.
Dass, Shri C.
Deb, Shri D. N.
Deo, Shri K. P. Singh
Deo, Shri P. K.
Deo, Shri R. R. Singh
Desai, Shri C. C.
Desai, Shri Mnra.rji
Devgun, Shri Hardayal
Dhrangadhra, Shri Sriraj Meghrajji
Gayatri Devi, Shrimati
Gopalan, Shri P.
Gowd, Shri Gadilingana
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Guha, Shri Samar
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Himatsingka, Shri
Jai, Singh, Shri
Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kameshwer Singh, Shri
Kandappan, Shri S.
Karni Singh, Dr.
Katham, Shri B. N.
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Khan, Shri Ghayoor Ali
Kothari, Shri S. S.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Krishna, Shri S. M.
Kushwah, Shri Yashwant Singh
Madhok, Shri Bal Raj
Mehta, Sri Ashoka

Menon, Shri Vishwanatha
Mirza, Shri Bakar Ali
Misra, Shri Janeshwar
Mody, Shri Piloo

Mohamed Imam, Shri J.
Mohinder Kaur, Shrimati
Molahu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Murti, Shri M. S,
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Naik, Shri G. C.

Nayanar, Shri E. K.
Nayar, Shri K. K.
Nayar, Shrimati Shakuntala
Nayar, Dr. Sushila

Nihal Singh Shri

Nirlep Kaur, Shrimati
Parmar, Shri Bhaljibhai
Paswan, Shri Kedar

Patel, Shri Baburao

Patel, Shri J. H.

Patel, Shri Manubhai

Patel Shri N. N.
Poonacha, Shri C. M.
Ram Subhag Singh, Dr.
Ramamoorthy, Shri 5. P.
Ramji Ram, Shri

Rampur, Shri Mahadevappa
Ranga, Shri

Ranjeet Singh, Shri

Rao, Shri V. Narasimha
Ray, Shri Rabi

Reddy, Shri R. D.

Saboo, Shri Shri Gopal
Sanji Rupji, Shri

Satya Narain Singh, Shri
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Sen, Shri P. G. Chanda, Shri Anil K.
Sethuraman, Shri N. Chanda, Shrimati Jyotsna
Sezhiyan, Shri Chandrika Prasad, Shri
Shah, Shri Shantilal Chatterji, Shri Krishna Kumar
Shah, Shri T. P. Chaturvedi, Shri R.. L.

Shah, Shri Virendrakumar
Shalwale, Shri Ram Gopal
Sharma, Shri Beni Shanker
Sharma, Shri Narayan Swaroop
Sharma, Shri Ram Avtar
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Sheo Narain, Shri

Sinha, Shrimati Tarkeshwari
Somani, Shri N. K.

Sondhi, Shri M. L.

Supakar, Shri Sradhakar
Tapuriah, Shri 5. K.

Tyagi, Shri Om Prakash
WVajpayee, Shri Atal Bihari
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Vidyarthi, Shri Ram Swarup
Viswanathan, Shri G.
Yadav, Shri Ram Sewak

NOTES

Achal Singh, Shri

Aga, Shri Ahmed
Ahmed, Shri F. A.
Ankineedu, Shri

Asghar Husain, Shri
Azad, Shri Bhagwat Jha
Badrudduja, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.
Basu, Dr. Maitrcyee
Besra, Shri 5. C.
Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bist, Shri J. B. S.
Bohra, Shri Onkarlal
Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S. R.
Deshmukh, Shri K. G.
Devinder Singh, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.

Gupta, Shri Lakhan Lal
Hajarnawis, Shri
Hanumanthaiya, Shri
Heerji Bhai, Shri

Igbal Singh, Shri
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri §. C.

Jamna Lal, Shri
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khadilkar, Shri R. K.
Khanna, Shri P. K.
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

i
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Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Muharaj Singh, Shri
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mane, Shri Shankarrao
Marandi, Shri

Menon, Shri Govinda
Mishra, Shri G. 5.
Mohsin, Shri

Muhammad Ismail, Shri M.

Muhammad Sheriff, Shri
Nahata, Shri Amrit
Nanda, Shri
Oraon, Shri Kartik
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manibhai J.
Patil, Shri Deorao
Prasad, Shri Y.A.
Qureshi Shri mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajni Devi, Shrimati
Ram, Shri T.
Ram Dhan, Shri
Ram Sewak, Shri
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh Shri
Rao, Shri Jaganath
Rao, Dr. K. L.
Rao, Shri K. Naravana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K.R.V.
Roy Shri Bishwanath
Sadhu Ram, Shri
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Saha, Dr. S. K.

Saigal, Shri A. S.

Salve, Shri N. K. P.

Samanta, Shri S. C.

Sanghi Shri N. K.

Savitri Shyam, Shrimalti

Sen, ShriA. K.

Sen, Shri Dwaipayan

Sethi, ShriP. C.

Shambhu Nath, Shri

Sharma, Shri Madhoram

Sharma, Shri Naval Kishore

Shashi Bhushan, Shri

Shastri, Shri Ramanand

Shastri, Shri Sheopujan

Sher Singh, Shri

Shinde Shri Annasahib

Shukla, Shri 8. N.

Shukla, Shri Vidya Charan

Siddayya. Shri

Siddheshwar, Prasad, Shri

Sinha, Shri Satya Narayan

Solanki, ShriP. N.

Sonar, Dr. A.G.

Sonavane, Shri

Sudarsanam, Shri M.

Sunder Lal Shri

Surendra Pal Singh, Shri

Sursingh, Shri

Swaran Singh, Shri

Tiwary, Shri K. N.

Ulaka, Shri Ramachandra

Venkatswamy, Shri G.

Verma, Shri Balgovind

Verma, Shri Prem Chand

Virbhadra Singh Shri

Vyas, Shri Ramesh Chandra

Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. DEPUTY SPEAKER : The result*
of the divisionis : Ayes—i13 : Noes—i52

The motion was negatived

SOME HON. MEMBERS : Shame,
Shame.

*The following members also recorded their votes :

AYES : Sarvashri Ramchandra J. Amin and S. M. Joshi and Shrimati Padmavati Devi.

NOES : Sarvshri Jagannath Pahadia and Swami Brahamanandji and Shrimati
Laxmi Bai.
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Shri RANGA ¢ We are walking out in
prolcsl.

Shri Ranga and some other Members then
left the FHouse.

MR. DEPUTY SPEAKER
Jagjiwan Ram.

Shri

19 hrs.
STATEMENT RE. RABI PRICE
POLICY

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM ) : The Government, after consi-
dering the recommendations of the Agri-
cultural Prices  Commission on Price
policy for Rabi Foodgrains for 1970-71
marketing season; and the views ex-

by the Chief Ministers of Rabi
States at a Conference held on  22nd
March, t1g70. have taken the following

decisions for 1970-71 season :—
(1) That all possible efforts will be
made to achieve the  procure-
ment  target of 3.7 million

tonnes  of wheat recommended
by the Agricultural Prices Com-
mission;

That the procurement prices of

(2)
! wheat fixed for 1g96g-70 season

will  be maintained in 1970-71
also;

(3) That the issuc price of red
(indigenous and Mexican)

and imported wvaricties of wheat
will  be maintained at the
existing  level of Rs. 78 per
quintal. The issue price of amber-
coloured indigenous varicties will
be Rs. B4 per quintal.

(4) That the entire country (ex-
cepting the statutorily rationed
areas of West Bengal and Maha-
rashtra) will be made one zone

for wheat.

All the decisions are being implemen-
ted immediatel, except for the increase
in the issuc price of amber-coloured
indigenous variety of wheat. The increase
in the issuc price of amber-coloured indi-
genous varieties of wheat will be given
effect to from 1st May, 1970 or there-
about.
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19.01 hrs.

STATEMENT RE : CONTINUANCE

OF THREE MINISTERS WHO

HAVE CEASED TO BE MEMBERS
OF RAJYA SABHA

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON); : Sir, three Ministers, Dr. (Shri-
mati) Phulrenu Guha, Dr. S. Chandrasekhar
and Shrimati Jahanara Jaipal Singh
ceased to bc members of the Rajya
Sabha as from 3rd April, the period for
which they had been elected having
expired. The Prime Minister has asked
them to continue in office for some more
time. Accordingly they are continuing
as  Ministers.

. Qur:stiqn has been raised whether it
is  conmstitutional. Clause (5) of Article
75 of the Constitution provides :

“A Minister who for any period of
six consecutive months is not a
member of either House of
Parliament  shall at the ex-
expiration of that period cease
to be a Minister”

In the light of this - provision in the
Constitution, there is nothing unconsti-
wtional or improper in these Ministers
continuing in office. This opinion has
biucn confirmed by the Attorney General
also.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I have sent you a letter that I
would like to aska few questions from
the hon. Minister on this point.

MR. DEPUTY-SPEAKER : No, Please
I would like to draw your attention to
Rule 372 which bars any question at
the time the Minister makes a statement.

Dr. Ram Subhag Sing—absent.
Mr. Narayana Rao.

MOTIONS REGARDING JOINT
COMMITTEES

(i) Orrice oF ProriT

SHRI K. NARAYANA RAO (Bobbiti)
I move :

“That this House do recommend
to Rajya Sabha that Rajya Sabha do
elect one member of Rajya Sabha accord-
ing to the principle of proportional
representation by means of the single
transferable vote, to the Joint committee
on Offices of Profit in the vacancy caused
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the retirement of Shri  Narayan
Patra from Rajya Sabha and communi-
cate to this House the name of the
member so appointed by Rajya Sabha
to the Joint Committee”

MR. DEPUTY-SPEAKER : The ques-

tion is

“That this House do recommend
to Rajya Sabha that Rajya Sabha do
elect one member of Rajya Sabha accord-
ing to the principle of proportional repre-
sentation by means of the single trans-
ferable vote, to the Joint Committee on
Offices of Profit in the wvacancy caused
by the retirement of Shri Narayan Patra
from Rajya Sabha and communicate
to this House the name of the member
so appointed by Rajya  Sabha to the
Joint Committce.”

The motion was adopled.

{ii) COMPTROLLER AND  AUDITOR GENE-
RAL'S (DuTies, POWERS AND CONDITIONS
oF  Service) Bii

st TR0 TRo WMV (YAT) : & WedTd
FWIE -

“ff ag wwr wsg awr F  fawrfew
Tt & f& wer aw WA & Fdaw
HT  AEEEOET T RAT A owaEt Sy
frrarifca w1 1< 99 F wereq 1 aar wiwal
wd qeaead a9ar 99 F s faw
g1 froffa #0 aer faggs  gadr

GIPN—56--3 L.S.[70—5-8-70—1,010,
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s afafa #, dfes wat we
fard ok sfwelt s wfan §
T ' ¥ w1 9w & sroor
foe gu soMioy, @ @ F @
aTe e &1 @R Sy @ g
dqFa wfwfa # 5w sy frgwa fFd o9
wEE & ATH W AATFT q@d )"

MR. DEPUTY-SPFAKER : Now, the
questioy 15

“That this Houst do recommend
to Rajya Sabha that Rajya
Sabha do appoeint two members
of Rajya Sabha to the Joint
Commitiee on the Bill to deter-
minc the conditions of service
of the Comptroller and Auditor
General  of India and to pres-
cribe his duties and powers and
matters connected therewith or
incidental thereto, in the vacan-
cies caused by the retirement of
Pandit Bhawaniprasad Tiwa-
ry and Shrimati Sarla Bhadauria
from Rajya Sabha and com-
municate  to this House the
names of the members so
ag)poimed by Rajya Sabha to
the Joint Committee ™.

T he motion was adopted.

19.03 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, the April, 7 1970/
Chaitra 17, 1892 (Saka).



